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REFERENCE BY THE SPEAKER 
76th Anniversary of Quit India Movement 

  

माननीय अ�य� : आप सभी बैिठए । आज 9 अग�त है।  

माननीय सद�यगण, आज 9 अग�त है। यह तारीख हमार े देश के इितहास म� िविश� �थान 

रखती है। 76 वष� पूव� 1942 म� इसी िदन महा�मा गांधी ने “भारत छोड़ो” आ�दोलन का शंखनाद कर 

देश को ि�िटश शासन क� बेिड़य� से म�ु कराने के िलए सम�त देशवािसय� को एकजटु होने का 

आ�वान िकया था।  

 “भारत छोड़ो” आ�दोलन हमार े �वाधीनता स�ंाम के सबसे मह�वपूण� �ण� म� से एक था, 

िजसने हमार ेरा�� क� �वाधीनता के �वि�नल ल�य को हािसल करने म� िनणा�यक योगदान िदया था।  

 इस अवसर पर, हम रा��िपता और उन सभी शहीद�, िज�ह�ने �वतं�ता स�ंाम म� अपने �ाण� 

क� आह�ित दी, अनेक �वतं�ता स�ंाम सेनािनय�, िजनम� मिहलाए ं एव ं प�ुष सभी सि�मिलत थ,े 

उ�ह�ने मातभूृिम के िलए अपना सव��व �यौछावर िकया, समिप�त भी हो गए, उन सभी को अपनी ओर 

से और सभा क� ओर सेआदरांजिल अिप�त करते ह�। उनके उ�च आदश� के �ित हम �वयं को पनु: 

समिप�त करते ह�, िजन पर वे अिडग रहे। �वरा�य िमलने के बाद हम अपनी �वतं�ता, स��भतुा, 

सरु�ा और एकता के िलए भी आज के िदन सकं�प लेते ह�।  

 अब यह सभा �वाधीनता स�ंाम के शहीद� क� प�ुय �मिृत म� थोड़ी देर मौन खड़ी रहेगी। 

 

11 03 hrs 

The Members then stood in silence for a short while. 
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…(�यवधान) 

�ी कािंत लाल भू�रया (रतलाम): महोदया, आज आिदवासी िव� िदवस है।…(�यवधान) 

HON. SPEAKER: Notices for Adjournment Motion and everything, in Zero Hour. 

खड़गे जी, म� आपको जीरो ऑवर म� मौका दूगँी। 

…(�यवधान) 

माननीय अ�य� :आज आिदवासी िदवस है, यह मेर े�यान म� है। जीरो ऑवर म� बोलने के िलए एक-दो 

लोग� ने िनवेदन िकया है। उस िवषय को भी शू�यकाल म� ल�गे। अभी कुछ नह� किहए। 

…(�यवधान) 

माननीय अ�य� :यह �या हो रहा है? एकदम से �या हो गया है? 

…(�यवधान) 

11 04 hrs  

At this stage, Dr. Boora Narsaiah Goud and some other Hon. Members came and 
stood on the floor near the Table. 

 
…(�यवधान) 

माननीय अ�य� :आप अपना िवषय जीरो ऑवर म� उठाइएगा। ऐसे बीच म� नह� आते ह�। 

�ी ए.पी.िजते�� रड्ेडी (महबूबनगर) : महोदया, हम� बह�त �ॉ�लम हो रही है।…(�यवधान)   

HON. SPEAKER: I know. Please go to your seats.  

…(�यवधान) 

HON. SPEAKER: Reddy-ji, you are always cooperative. I will allow you to speak 

during Zero Hour.  

�ी ए.पी.िजते�� रड्ेडी  : महोदया, हम लोग चार िदन से हर मं�ालय म� घूम रहे ह�, �धान मं�ी जी के 

पीछे घूम रहे ह�। हम राजनाथ िसंह जी के पास गए थे, र�ा मं�ी जी के पास गए थे।…( �यवधान)  

 महोदया, कह� भी हमारी सनुवाई नह� ह�ई है। आज हम यह चाहते ह� िक िजस तरीके से 

कना�टक को िदया गया है…( �यवधान)    
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HON. SPEAKER: I will allow you during Zero Hour.  

…(�यवधान) 

�ी ए.पी.िजते�� रड्ेडी  : ऑलरडेी 210 एकड़ िडफ� स ल�ड उनको दी गई है।…( �यवधान)   

HON. SPEAKER: I will allow you. Please go to your seats.  

…(�यवधान) 

�ी ए.पी.िजते�� रड्ेडी : महोदया, हमार ेसाथ प�पात हो रहा है।…(�यवधान)   

माननीय अ�य� :रड्ेडी जी, ऐसा नह� होता है। 

…(�यवधान) 

�ी ए.पी.िजते�� रड्ेडी  : महोदया, हम लोग िडफ� स ल�ड के स�ब�ध म� तीन साल से सरकार से 

आ�ह कर रहे ह�। हमने हर शत� को माना है।…( �यवधान)    

HON. SPEAKER: I am not saying no. I will allow you. Please go to your seats.  

… (Interruptions) 

HON. SPEAKER: Question no. 321. Shri Rahul Shewale. 

… (Interruptions) 

HON. SPEAKER: Please go to your seats. I will allow you to give the name of 

whosoever wants to speak. Shri A.P. Jithender Reddy, please go to your seat. 

… (Interruptions) 

HON. SPEAKER: I will not allow any Minister also, except the ones whose 

question is there. The Minister may reply after Question Hour; I have no objection.  

… (Interruptions) 
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11 05 hrs 

ORAL ANSWERS TO QUESTIONS 

HON. SPEAKER: Question no. 321. Shri Rahul Shewale. 

(Q. 321) 

SHRI RAHUL SHEWALE :  Hon. Speaker Madam, the major hurdle in achieving 

the targets set by the Government for generation of solar power in the country by 

2022 is the high cost of solar power. … (Interruptions) It is believed that the per 

unit cost of power generated by solar plants is about Rs. 10. So, the State 

Electricity Boards, the largest distributors of electricity, like to buy and pay for 

relatively cheap conventional energy. … (Interruptions) So, I would like to know 

from the hon. Minister as to what steps are taken to pursue these Boards to go in 

for large scale purchase of green energy without hurting their finances. 

SHRI R.K. SINGH: Hon. Speaker Madam, the per unit price of electricity 

generated by solar plants has come down. … (Interruptions)The prices which we 

have achieved are in the range of Rs. 2.44 to Rs. 2.90. So, the prices of solar 

power today are lower than the prices of power generated by coal and every 

distribution company wants to buy solar power. … (Interruptions) So, that difficulty 

is no longer there. The price of renewable power is very competitive. … 

(Interruptions) 

 

HON. SPEAKER: I am again requesting all of you to go to your seats. I will allow 

you to raise your matters after Question Hour. At that time, if the Minister wants to 

reply, I have no objection, but not now. So, please go to your seats.  

… (Interruptions) 
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SHRI RAHUL SHEWALE :  Madam, the Government set a target to raise the 

solar power generation capacity of 48 gigawatts by 2019 and 100 gigawatts by 

2022. On the other hand, it has been reported that the Government has 

downscaled its target for generation of solar power from 5,000 megawatts to 

1,000 megawatts in the year 2017-18. So, I would like to know from the hon. 

Minister what the reasons are for such downscaling of the set targets in the year 

2017 and what corrective steps are being taken to avoid such down-scale of 

target in future so that the target of 100 gigawatts can be achieved by 2022. 

SHRI R.K. SINGH: Madam, we will achieve our target quite comfortably. The 

current situation is that we already have 23,000 megawatts of solar generation 

capacity established. Apart from that, 9,990 megawatts of solar power are under 

establishment. Besides, we have bid out 23,000 megawatts of solar power which 

is under various stages of finalisation. So, all this totals up to 56,000 megawatts. 

We will achieve our targets very comfortably. In the year 2017-18, we established 

9,900 megawatts. This was a record and this was much higher than in any 

previous year.  

�ी उदय �ताप िसहं : माननीय अ�य�ा जी, ध�यवाद।  

माननीय मं�ी जी ने बह�त िव�तार से जवाब िदया है।…(�यवधान) िपछले िदन� सौर ऊजा� के 

�े� म� हमारी सरकार ने, ऊजा� मं�ालय ने जो काम िकया है, उसके िलए म� बह�त बधाई देना चाहता 

ह�ं।…(�यवधान) जो जवाब आया है, उसम� वष� 2015-16 स ेवष� 2018-19 तक रा�यवार िकतना पैसा 

और कहां खच� िकया गया, उसक� िव�तार से जानकारी दी गयी है।…(�यवधान)  

महोदया, अगर हम आं� �देश, गजुरात, कनाट�क और दूसर ेरा�य� के मकुाबले म�य �देश म� 

सौर ऊजा� के �े� म� जो रािश ह,ै उसे देख� तो वहा ंपर कम रािश खच� क� गई है या कम रािश �दान क� 

गई है।…(�यवधान) मेरा आपके मा�यम से माननीय मं�ी जी से अनरुोध है िक सौर ऊजा� के �े� म� 
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म�य �देश म� बह�त �कोप है।…(�यवधान) �या हमारी सरकार और ऊजा� मं�ालय आगे आन ेवाले 

समय म� म�य �देश म� सौर ऊजा� के �े� म� और रािश �यय करगेा या वहा ंके िलए नए �ोजे�ट्स को 

स��शन करगेा? …(�यवधान) यह म� आपके मा�यम से माननीय मं�ी जी से जानना चाहता 

ह�ं।…(�यवधान) 

�ी आर. के. िसहं :माननीय अ�य� महोदया, पूव�वत� वष� म� जो योजनाए ंलगायी गई ं, उनके आधार 

पर रािश का �यय हो रहा है।…(�यवधान) हमारी योजनाए ंअभी भी चल रही ह�, िजसम� से ‘सोलर 

पा�स� �क�म’ हमारी �मखु योजना है।…(�यवधान) इसके बाद हम और भी योजनाए ंला रहे ह�, जैसे 

‘कुसमु योजना’।…(�यवधान) उसके अ�तग�त अगर म�य �देश �यादा से �यादा योजनाए ंलगाता है 

तो हम मध्य �देश को और रािश द�गे।…(�यवधान) हम लोग इसको �यान म� रख�गे।…(�यवधान) 

SHRIMATI APARUPA PODDAR : Thank you, Speaker Madam, for allowing me to 

ask a question. 

 What is the progress in solar power made by the Government of India 

during the long period since Independence? … (Interruptions) The apex 

institutions of higher studies like IITs, IIMs and NLUs have not been covered 

under the ambit of generation of solar power. Regarding this aspect, the hon. 

Prime Minister once announced that the Government is going to make an 

agreement with foreign countries like Germany and other European countries for 

endorsing solar power. … (Interruptions) Has it been done? If yes, how far has it 

been implemented and how far has it progressed? … (Interruptions) This may be 

informed in the House. 

SHRI R.K. SINGH: We involve the IITs and other research institutions in the work 

of research. … (Interruptions) They are involved in the work of research but 

insofar as establishment of solar generation capacity is concerned, IITs are meant 
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for educational research and not for establishment of solar generation capacity. … 

(Interruptions) 

 As far as establishment of solar generation capacity is concerned, our 

progress is one of the fastest in the world. We have already established 23,000 

megawatts capacity in solar power and 71,000 megawatts in all renewable 

sources; 10,000 megawatts are under establishment; and 23,000 megawatts 

have been bid out. … (Interruptions) We propose to bid out another award of 

15,000 megawatts this year. So, the rate at which we are adding capacity is not 

matched by any other country. … (Interruptions) We are adding capacity faster 

than any other country. 

PROF. K.V. THOMAS : Madam, Kerala has made a quantum jump in the 

production of solar power. At the CIAL, the Nedumbassery Airport has one of the 

largest solar parks in the country. … (Interruptions) It is producing solar energy to 

meet the entire needs of the airport. My question to the hon. Minister is this. … 

(Interruptions) What assistance will be given to similar parks in Kerala and other 

parks in the country, especially in the airports? 

SHRI R.K. SINGH: For solar parks, we have a scheme under which we give an 

assistance of Rs. 20 lakh per megawatt. … (Interruptions) We are giving that 

assistance to Kerala also for the solar parks which are under establishment in that 

State. 
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(Q. 322) 

SHRI T.G. VENKATESH BABU : Thank you, Madam Speaker. … (Interruptions) 

 The hon. Supreme Court said that third-party insurance of two-wheelers 

and four-wheelers should be made mandatory so that victims of road accidents 

can get compensation. … (Interruptions) Besides, a Committee headed by former 

apex court judge Justice K.S. Radhakrishnan also recommended that at the time 

of sale of two-wheelers and four-wheelers third-party insurance should be 

mandatory for a period of five years and three years respectively, instead of one 

year. … (Interruptions) 

The Committee also noted that around 18 crore vehicles are plying on the 

road and only 6 crore vehicles have third-party insurance.  Hon. Supreme Court 

termed the deaths in accidents caused due to potholes on roads across the 

country as ‘frightening’ and said that the number of fatalities in such incidents was 

more than those in terror attacks.… (Interruptions) 

 In this connection, I would like to know from the hon. Minister, through you, 

Madam, whether the Government has taken any concrete steps on the directives 

of the Supreme Court on third-party insurance and also the steps taken by the 

Government on the accidents taking place in the country due to 

potholes.…(Interruptions) 

SHRI NITIN GADKARI: Madam Speaker, the third-party insurance is already 

mandatory. हमार ेस�मानीय सद�य न ेजो कहा, उसको मै�डेटरी िकया गया है।…(�यवधान)  देश म� 

बह�त गंभीर सम�या है, �य�िक हर साल पांच लाख ऐि�सड�ट्स होते ह� और करीब डेढ़ लाख लोग� क� 

मौत हो जाती ह�।…(�यवधान) तिमलनाडु तथा तेलंगाना म� भी काफ� बड़े पैमाने पर ऐि�सड�ट्स होते 

ह�।…(�यवधान) इसके िलए हमने नए मोटर �हीकल अम�डम�ट म� काफ� बात� का �ोिवजन िकया 
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है।…(�यवधान)  परतं,ु मैडम आपको पता होगा िक आपके �ारा पास िकया ह�आ जो ए�ट है, वह 

रा�य सभा म� िपछले एक साल स ेअटका ह�आ है।…(�यवधान) अभी हम लोग नो-फॉ�ट लाइिबिलटी 

का जो कॉ�पे�सेशन देते ह�, वह 50,000 �पये है और िहट एडं रन केस म� 25,000 �पये है। 

…(�यवधान)  हमने एम.वी. अम�डम�ट िबल के आधार पर उस ए�ट म� सधुार करके िमिनमम 

कॉ�पे�सेशन पाचँ लाख �पये तथा िहट एडं रन केस के िलए दो लाख �पये �पोज़ िकया है 

।…(�यवधान)  हम लगातार �यास कर रहे ह� िक ऐि�सड�ट्स कैसे कम ह�।…(�यवधान) �लैक �पॉट्स 

आइडेि�टफाइ िकए गए ह�, पॉट्हो�स के िलए भी हम मेकनाइज़ड िस�टम से कन�ै्�ट बेिसस पर काम 

करने क� योजना तैयार कर रहे ह�।…(�यवधान)  यह एक सीिवयर िवषय है।…(�यवधान) हम� रोड 

इ�जरी म� भी सधुार करना पड़ेगा, इसके कानून म� सधुार करना पड़ेगा।…(�यवधान) �लैक �पॉट्स को 

आइडेि�टफाइ करके सधुार करना पड़ेगा और कानून को इ��लीम�ट करना होगा।…(�यवधान) अगर 

वह ए�ट मंजूर हो जाएगा तो उससे आसानी होगी।…(�यवधान)  म� सभी पािट�य� से बार-बार आ�ान 

करता ह� ंिक आप इसम� मदद क�िजए, �य�िक लोग� क� जान बचानी है।…(�यवधान) अगर वह रा�य 

सभा म� पास होगा तो बह�त सी �ॉ�ल�स सॉ�व हो जाएगंी ।…(�यवधान) 

HON. SPEAKER: I am requesting all of you to please go back to your seats.  I will 

allow you to speak after the Question Hour.  I am not saying, ‘No’.  Please go 

back to your seats. 

… (Interruptions) 

HON. SPEAKER: Do not behave like this. 

… (Interruptions) 

HON. SPEAKER: I am giving you five minutes time. 

 The House stands adjourned to meet again at 1125 hours. 

11 18 hrs  

The Lok Sabha then adjourned till Twenty-Five Minutes 
past Eleven of the Clock. 
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11 25 hrs 

The Lok Sabha re-assembled at Twenty-Five Minutes past  
Eleven of the Clock. 

 
(Hon. Speaker in the Chair) 

 
ORAL ANSWERS TO QUESTIONS- Contd. 

 

HON. SPEAKER: Shri T.G. Venkatesh Babu, please ask your second 

supplementary. 

SHRI T.G. VENKATESH BABU : Madam, India has only about two per cent of 

world’s motor vehicles, but it accounts for over 12 per cent of its traffic casualty 

deaths, making the road network most unsafe in the world. 

 According to the World Road Statistics – 2015-16, brought out by the 

International Road Federation, Geneva, the highest number of fatalities in road 

accidents in the world for the year 2014-15, was reported to be in India, followed 

by China and USA and their numbers are far less.  

 The total number of persons killed in road accidents in the country during 

2016 is 1,50,785 and in 2017, it was 1,47,913, as reported by police department 

of various States and UTs. Among road users, two-wheelers are the most 

vulnerable, followed by pedestrians. 

 Madam, through you, I would like to know from the hon. Minister whether 

the implementing agencies of the National Highway work or not. Do they give 

instructions for a regular monitoring and upkeeping of highways in a safe and 

traffic-worthy condition, as also two-wheelers and pedestrians friendly? In this 

regard, I would like to know the details.   
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�ी िनितन गडकरी: �पीकर महोदया, रोड इंजीिनय�रगं के बार ेम� हमारी रोड िमिन��ी क� िज�मेदारी 

है। 786 �लैक �पॉट्स हमने आइड�िटफाई िकए ह� और उ�ह� इं�ूव करने के िलए 12 हजार करोड़ �पये 

का �ोिवजन िकया है। कुछ �पॉट्स ऐसे ह� िक एक-एक जगह पर 50 लोग मर ेह�। उन पर काम तेजी से 

हो रहा है।  

 दूसरा, जो हमार ेरीजनल मैनेजस� ह�, रीजनल आिफसस� ह�, उनको यह पॉवर दी है िक जहा ंभी 

ऐसे ए�सीड�ट्स होते ह� और �पॉट्स आइड�टीफाई होते ह�, उनको आप तरुतं इ��ूव क�रए। हमने बाद 

म� एक और अ�छा िनण�य िकया है। म�ने घोिषत िकया है और कुछ सांसद� ने इसम� काम िकया है िक 

हमार ेसांसद िजस लोक सभा �े� से आते ह�, उस िजले म� उनक� अ�य�ता म� हमने ए�सीड�ट के 

िनवारण करने के िलए एक कमेटी बनाई है। …(�यवधान) हमारी सरकार क� ओर से इसका गैजेट 

नोिटिफकेशन  िनकाला है और बह�त से सांसद� ने इसक� मीिटंग भी बलुाई है। …(�यवधान) आप 

इं�े�ट नह� ल�गे तो कैसे होगा? …(�यवधान) मझेु लगता है िक आपके …(�यवधान)   

सर, मेरी बात सनु लीिजए। …(�यवधान) आप अपने कले�टर के पास जाकर इतना किहए िक 

मेरी अ�य�ता क� कमेटी को तरु�त गिठत क�रए। आप उसके अ�य� ह�। नोिटिफकेशन म� आपको 

अिधकार िदया गया है। …(�यवधान) आप वहा ं कमेटी क� मीिटंग बुलाइए। …(�यवधान) आपक� 

मीिटंग का काम चालू हो जाएगा।…(�यवधान)  

 �पीकर महोदया, म� सभा�ह को आ��त करना चाहता ह� ं िक इसम� �टेट गवन�म�ट क� कुछ 

रोड्स ह�, कुछ िडि� ��ट रोड्स ह�, कुछ शहर� के अदंर आती ह� और इस कमेटी को यह अिधकार 

िदया गया है िक वह ऐसे ए�सीड�ट वाल े�पॉट्स पर िविजट कर ेऔर िविजट करने के बाद कंसिंन�ग 

एज�सी को अपनी �रपोट�  भेजे। उ�ह�ने अगर काम नह� िकया, तो उसके बार ेम� मुझे जानकारी भेज�, 

तािक हम उसके ऊपर कार�वाई कर सक� , आ�ह कर सक� , �य�िक लोग� क� जान बचाना हमारी सबसे 

बड़ी �ाथिमकता है। 

 दूसरी बात, हेलमेट लगाना, मोबाइल फोन पर बात करते ह�ए गाड़ी नह� चलाना, ि�ं�स लेकर 

गाड़ी नह� चलाना। मझेु बताते ह�ए सकंोच हो रहा है, म� बता चकुा ह� ंिक 30 हजार बोगस लाइस�सेज ह�। 

एक आदमी आं� �देश म� लाइस�स लेता है, वही महारा�� म� लेता है और वही गजुरात म� जाकर लेता 
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है, एक सर�डर करता है। स�मािनत सद�य जो कह रहे ह�, वह सही है िक पूरी दिुनया म� सबस ेआसानी 

से �ाइिवगं लाइस�स िकसी देश म� िमलता है, तो उसका नाम िहंद�ुतान है। सबको सधुार कर, पहले 

20 रा�य� के �ांसपोट�  िमिन�टस� ने हमार ेमोटर � हीकल ए�ट का �ा�ट िदया, वह हमने िलया।   

�वाइंट सलै�शन कमेटी बनी, �ट�िडंग कमेटी बनी। यह तो कोई पोिलिटकल स�जै�ट नह� है, 

न ही यह बीजेपी का एज�डा है और न ही सरकार का एज�डा है। आप कह रहे ह� िक लोग� क� जान 

बचानी है। इसम� सधुार करते ह�ए सभी पािट�य� ने यनेुिनिमटी दी है, लेिकन रा�य सभा म� िबल एक 

साल से पड़ा ह�आ है। इसम� चार ऑ�जे�श�स आए ह�, आरटीओ अफसर� क� एसोिसएशन यहा ंघूमती 

है, मझेु भी िनवेदन देती है। जैसे आपने नई गाड़ी खरीदी, डीलर से गाड़ी उठाकर आरटीओ ऑिफस म� 

लेकर जाना पड़ता है, आरटीओ से रिज��ेशन होकर िफर वापस डीलर के पास आना पड़ता है, नंबर 

िलखकर िडलीवरी िमलती है। यह काम करने के िलए आरटीओ म� बह�त पैसे देने पड़ते ह�, रटे िफ�स 

है। हमने ए�ट म� कहा िक डीलर के पास गाड़ी होगी, वह� रिज��ेशन होगा, रा�य सरकार तय करगेी, 

उतना एमाउंट उसके एकाउंट म� जमा हो जाएगा और नबंर वह� लग जाएगा। इस तरह से कर�शन 

ख�म हो जाएगा। एक अम�डम�ट आया है िक यह रा�य के अिधकार� पर अित�मण है। 

 नई गाड़ी का टे�नीकल इं�पे�शन  होता है, अगर इसम� कोई गड़बड़ होती है तो पूरा लॉट 

वापस लेते ह�। टे�नीकल इं�पे�शन के िलए िफर आरटीओ वाला फ�स लेता है। ये सब ख�म हो, 

कर�शन न हो, इसके िलए सधुार िकया गया है। म� सभी पािट�य� से अनरुोध करता ह�,ं यहां माननीय 

सोिनया जी उपि�थत ह�, म� उनसे भी अनरुोध करता ह� ंिक लोग� क� जान बचानी है, ए�सीड�ट्स कम 

करने ह�। यह कोई पोिलिटकल एज�डा नह� है, कोई सरकारी काय��म नह� है। आप लोग ही मझुसे 

सवाल पूछ रहे ह�। व�ड� �ट�डड� के ए�ट म� सधुार करके रा�य सभा म� िदया है। मेरा खदु का ए�सीड�ट 

ह�आ है, मेरा पैर चार जगह से टूटा ह�आ है इसिलए म� इसके िलए सवेंदनशील ह�।ं इसम� मरने वाले 18-

35 साल के 65 �ितशत लोग ह�। जवान लोग मर रहे ह�, डेढ़ लाख लोग मर रहे ह�, कई लोग� के हाथ-

पैर टूट रहे ह�। इन सबको बचाने के िलए यह ए�ट है।  

 म� आप सबसे अनरुोध करता ह� ंिक आप इसे सपोट�  क�िजए। म�ने माननीय िड�टी �पीकर जी 

से भी अनरुोध िकया था, आप सपोट�  क�िजए, अगर यह हो जाएगा तो आप िजतनी बात� कह रहे ह�, 
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उ�ह� इ�पलीम�ट करने का अिधकार िमलेगा। हम रा�य सरकार का कोई अिधकार नह� ल�गे, उनके 

अिधकार म� कोई ह�त�ेप नह� कर�गे। आपको जो चािहए, म� िलिखत �प म� देने को तैयार ह�।ं आप 

इसम� सहयोग कर�गे, ए�ट पास होगा, आपक� पूरी सम�या सलुझाई जाएगी, यह मेरा िव�ास है। 

DR. M. THAMBIDURAI : Madam, the hon. Minister has mentioned my name, that 

is why, I want to give a clarification. 

 As regards RTO, it is an organisation of the State Government.  What these 

associations are doing, we are not concerned about it.  There are so many 

associations.  But it is an organisation of the State Government.  Therefore, we 

cannot criticise RTOs.  We cannot say that RTOs are corrupt.  That is not a fact.  

If at all there is anything and if they are corrupt, we have to take action against 

them.  But the dealers may also indulge in corruption.  If we give the power to the 

private parties to register a vehicle, what will happen?   We cannot control them.  

But an RTO is a State Government organisation.  You are taking away the powers 

of the State.  Already many powers have been taken away and you are taking 

away this power of the RTOs also.  You are turning the State Governments into 

municipalities or even less than municipalities.  This is what is going on.   

 Your idea maybe a noble idea and I appreciate your efforts.  But at the 

same time, we will not compromise in giving the State  powers to anyone.  We 

cannot give power to register a vehicle to the private parties.  It will create a bad 

precedent.    Therefore, I would request the hon. Minister not to blame the RTOs.  

If the dealers go corrupt, you will not be able to control them.  It is high time you 

did no give powers to the private dealers. Therefore, we should not give this 

power to the private dealers. 
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�ी िनितन गडकरी: माननीय अ�य� जी, पहली बात बह�त �प� है िक हम रा�य सरकार� के 

अिधकार नह� लेना चाहते ह�। एक चीज बह�त िस�पल है, एक नई गाड़ी पर दस हजार, बीस हजार या 

तीस हजार टै�स होता है। It is the right of the State Governments.  हमारी इसम� कोई 

िड���शन नह� है। उस गाड़ी पर जो भी  टै�स होगा, डीलर वही टै�स उनके एकाउंट म� जमा कर 

देगा। हम उनक� कोई पावर नह� ले रहे ह�। �ेज�ट लॉ है िक गाड़ी को आरटीओ आिफस म� ले जाना 

पड़ता, आरटीओ को टै�स भरना पड़ता है, िफर वह नबंर देता है, गाड़ी वापस आती है और िफर 

िडलीवरी िमलती है। आरटीओ अफसर ऑने�ट है या िडसऑने�ट ह�, म� इस पर नह� जाना चाहता ह�।ं 

इस पर मेर े सामने सांसद� क� तकरार आई, उ�ह�ने कहा है िक गाड़ी क� रिज��ेशन क� फ�स 

आरटीओ आिफस म� िजतनी होती है, उतनी देनी पड़ती है। म� आरटीओ अफसर� के िवरोध म� नह� ह�,ं 

लेिकन मझेु इस �कार के अनेक रा�य� ने प� िदए ह� िक यह ठीक नह� है, आप इस े�ांसपेर�ट क�िजए।  

       माननीय अ�य� जी, िकतना टै�स लेना है, बढ़ाना है या नह� बढ़ाना है, इसका कोई अिधकार 

क� � सरकार के पास नह� है, यह रा�य सरकार के पास है। हमार ेएकाउंट म� कोई पैसा नह� आएगा, हम 

कुछ नह� ले रहे ह�। अगर कना�टक सरकार कहती है, इस मॉडल पर 10,000 �पये टै�स लेना ह,ै 

15,000 �पये लेना तो ले सकते ह�। ब�क म� जो िडपोिजट करना है, उतना टै�स उनके एकाउंट म� जमा 

करना होता है। अब गाड़ी लेना, लेकर जाना और िफर रिज��ेशन के िलए जाना पड़ता है। इस �कार 

क� मेर ेपास लोग� क� तकरार आई िक हर बार फ�स लगती है, इसके कारण ��ाचार होता है, नह� 

होना चािहए।  

 आप मझेु बताए ंिक हमने रा�य सरकार का इसम�  कौन सा अिधकार छीना है? मझेु नह� पता 

िक िकस रा�य म� िकसका �या अनभुव है। म� खलेु �प से कहता ह� ं िक अगर आप सब पािट�य� को 

लगता है िक आरटीओ अफसर ईमानदार है और रा�य सरकार का अिधकार है, यह होना चािहए तो 

मझेु कोई अड़चन नह� है, हम उसके साथ चले जाएगें। आप लोग� ने ही इस तकलीफ के िलए मझेु प� 

भेजे ह�, आप बताए ंिक �या करना चािहए? 

SHRI ASADUDDIN OWAISI : Madam Speaker, this is a question of pothole 

fatalities. We had a short discussion on RTO and all. Thank you for that.  
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 My question to the hon. Minister is this. Last year in all the terrorist and 

naxal attacks, the security personnel and civilians who have died was 803. In 

pothole fatalities it is 3597. My pointed question to the hon. Minister is whether the 

Government has framed any guidelines for standardised road construction and 

maintenance. Has the Government reviewed any quality of terms in proportion of 

the material that has to be used, thickness of road, its sustainability? What action 

has the Ministry taken against all these contractors who are responsible for 

creating such roads which have led to the loss of 3597 human lives? I would like 

know from the hon. Minister whether these officials would be booked for culpable 

homicide not amounting to murder under IPC. It is because the fatalities are 3597.  

 This is under the domain of this Ministry. At least with regard to construction 

of roads in the National Highways, the Government can bring in this provision. 

Has the Government taken any action against the contractors? Has the 

Government reviewed the quality and thickness of road? Why do only in monsoon 

people die? This is a question related to the lives of the people of the nation and 

the hon. Minister should answer this.  

�ी िनितन गडकरी: माननीय अ�य�, 3500 के लगभग नेशनल हाईवे क� फैटेिलटीज़ नह� ह�। The 

issue of Pothole fatality is related to the State roads, district roads, urban roads, 

different types of roads and for that different agencies are responsible. यह कुछ 

रा�य सरकार� के साथ ह� और नेशनल हाईवे क� बह�त छोटी स�ंया है। आपको पता होगा िक अब हम 

सीम�ट क���ट के रोड बना रहे ह�। आप िद�ली के �रगं रोड पर जाइए, यह नया बना है। सीमे�ट 

क���ट के रोड के ऐसे िडजाइन तैयार िकए ह� िजसम� कोई पोटहोल नह� है। रोड बह�त अ�छे ह�। 

िबटुमेन के रोड म� पोटहोल आते ह�, रोड खराब होता है इसीिलए हमने क���ट रोड बनाने का िनण�य 

िकया है। परुाने रोड्स के साथ यह �ा�लम है, इसिलए हम नेशनल हाईवे के पास परुानी ���थ को धीर-े
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धीर ेक���ट म� क�वट�  कर रहे ह�। हमार ेयहां परुाने िबटुमेन रोड्स ह�। इसम� जो का�ें�टर काम करता 

है, उसका िडफे�ट लाएिबिलटी का पी�रयड पांच साल होता है। उसक� पांच साल ब�क गारटंी हमार े

पास होती है, उसे पूरा मे�टेन करना होता है। अगर आपके पास ऐसा कोई उदाहरण है, जहा ंपांच साल 

क� िडफे�ट लाएिबिलटी ह,ै जहा ंपोटहोल ह� और सधुार नह� िकया गया, तो मझेु बताए।ं 

 मेर ेपास बह�त से एमपीज़ आए और कहने लगे िक इन रोड्स को एनएच बना दो। अब �ैिफक 

डैन्िसटी बढ़ रही ह,ै म�ने रोड्स को एनएच बनाया। एनएच बनाने के बाद रा�य सरकार हमस ेमे�टेन�स 

मांगती है और �ोजे�ट श�ु करने के िलए तीन-चार साल लगते ह�। इसिलए हमने इसे ि�ंिसपल एनएच 

के �प म� �वीकार िकया और डीपीआर बनाने के आदेश िदए। हम मे�टेन�स कॉ�ट नह� दे सकते, यह 

रा�य सरकार क� िज�मेदारी है। जब तक एनएच जािहर नह� होता, तब तक वे मे�टेन कर�। ि�ंिसपल 

एनएच म� हमारी िज�मेदारी नह� होती है, अगर एनएच जािहर करते ह� तो हमारी होती है। िफर भी हमने 

आउट ऑफ द वे जाकर सब रा�य� के मे�टेन�स के िलए 200, 300, 500 करोड़ �पए िदए। इसम� 

अ�छा सॉ�यशुन आया है, आजकल टे�नोलॉजी बदली है, हॉट िबटुमेन के बजाय को�ड के िलए �क 

मोि�डड मशीन� आई ह�। 200, 300 िकलोमीटर के िलए बेरोजगार इंजीिनयस� पांच साल मे�टेन करने 

के िलए ह�, अगर इसम� पोटहोल िनकल�गे तो उनका पैसा कम होगा, हमने इस आधार पर योजना 

तैयार क� है। 

उसम� मेकिन�म इ�यूपम�ट का उपयोग करके हम लोग टार रोड को सधुारने क� कोिशश कर�गे, 

पर मेरा अिधकार केवल नेशनल हाइवे तक है। �टेट हाइवे, िडि��क्ट हाइवे, बाद म� हैदराबाद िसटी के 

रोड या जो दूसर े�यूिनिसपल रोड ह�, म� सबके िलए  िज�मेदार नह� ह�ं। म� आपसे अनरुोध क�ंगा िक 

आपक� अ�य�ता  म� आपके िजले म� जो कमेटी बनाई जाएगी, वह उसक� मॉिनट�रगं करके, उनके 

साथ बातचीत करके इसको रोकने का �यास कर सकती है। 

माननीय अ�य�: इस �� पर बह�त िडटेल म� बात हो गयी । धम� वीर जी आप थोड़ा छोटा �� पूछ�।  

�ी धम� वीर गाधंी : अ�य� महोदया, म� मं�ी जी का �यान इस बात पर िदलाना चाहता ह� ंिक देश म� 

70 लाख क� जनसं�या वाले �क और टै�सी �ाइवर� का एक ऐसा वग� है, जो हमार ेदेश के सड़क क� 

ढुलाई और हमार ेदेश के पय�टन के िलए रीढ़ क� हड्डी है। यह एक ऐसा विंचत वग� है िक जब हम 
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िकसी बस म� जाते ह�, ए�सीड�ट होता है, मौत हो जाती है, तो सरकार क� तरफ से उनको सहायता 

करने के िलए कोई �ावधान नह� है। वे बेचार ेप�रवार के सहार ेछोड़ िदये जाते ह�। म� मं�ी जी से िवनती 

करता ह� ं िक जो �क और टै�सी �ाइवर ह�, उनके प�शन या का�पसेंशन का �ावधान िकया जाए, 

िजससे देश क� 70 लाख आबादी को फायदा िमल सके ।  

 म� एक बात इंटरनेशनल �ोटोकॉल के बार ेम� कहना चाहता ह�।ं जब कह� सड़क जाम होता है या 

जहा ंटोल �लाजा है, वहा ंसे सबसे पहले ए�बूल�स िनकलती है, लेिकन हमार ेदेश म�, हम देखते ह� िक 

ए�बूल�सज़ के िलए कोई सड़क नह� छोड़ता, कोई टोल �लाजा खाली नह� होता। आप अमे�रका या 

कनाडा कह� भी जाए,ं वहा ंसारी �ैिफक एक साइड हो जाती है। हमार ेयहां ए�बूल�स दो-दो घंटे तक 

गंभीर मरीज� को लेकर सड़क� पर खड़ी रहती ह�, कोइ रा�ता नह� देता है, न टोल �लाजा और न ही 

आम नग�रक इसक� परवाह करते ह�। इसके िलए सरकार को स�त कदम उठाने चािहए िक जब कभी 

ए�बूल�स आए तो सारा �िफक एक साइड खड़ा हो जाए और ए�बूल�स को िनकलने द�।  

�ी िनितन गडकरी: अ�य� महोदया, ए�बूल�स को �ाइऑ�रटी तो िमलती है, हान� बजने पर लोग 

तरुतं साइड दे देते ह�, लेिकन िजतना िवदशे� म� अ�छा है, उतना हमार ेयहा ंनह� है। हम उसको अ�छा 

करने का �यास कर रहे ह�।  

 अभी �क �ांसपोट�  क� ��ाइक ह�ई थी, आपको पता होगा िक दस टन क� कैिपिसटी के �क के 

िलए, पहले लोग �यादा भरते थ ेऔर िफर वसूली होती थी। म� िकसी आर.टी.ओ. पर आ�ेप नह� कर 

रहा ह�।ं हमने कहा िक10 टन के �क म� साढ़े बारह टन का माल ले जा सकते ह�। हमने मै�यफैु�च�रगं 

कंपनी से बात करके वज�न बढ़ा िदया, िफर 16 तथा 40 टन का भी बढ़ा िदया, तािक उसका फायदा 

�क वाले को िमल सकेगा।  

 दूसरा, हम लोग कं��ट रोड बना रहे ह�, िस�बलेस टोल नाका कर रहे ह�। छह महीने म� करने के 

िलए हमने उनको आ�ा�त िकया है। �ाइवर और को-वक� र के िलए �ांसपोट�  के बार े म�, जो अभी 

��ाइक ह�ई थी, िव� मं�ी पीयूष गोयल जी ने चचा� करके इसके बार ेम� एक योजना बनाने का िनण�य 

िकया है और योजना के बार ेम� मझुसे िड�कस िकया है। �ाइवर के ए�सीड�ट होने के बाद, उनको �या 
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�रलीफ िमले, उसक� घोषणा वे उिचत समय पर कर�गे। �ाइवर के अिधकार� क�, उनके मेिडकल 

इं�योर�स, उनके क�प�शेसन का िवचार हम आने वाले समय म� िनि�त �प से कर�गे। 

SHRI VINCENT H. PALA :  Madam, in a State like Meghalaya, there is heaviest 

rainfall in the world and thus potholes are very common.  In the last four to five 

months, there is heavy rainfall in the North-East, especially in the State of 

Meghalaya.  So, the highways become a canal and it becomes difficult to drive 

also.  What action will the hon. Minister take against the contractor or the 

consultant who has made the road with a faulty design and fix the responsibility 

on them?  

�ी िनितन गडकरी: यह �� इससे �रलेटेड नह� है और इसक� पूरी इ��वायरी ह�ई है। मेघालय और 

नाथ� ई�ट म� ऐसी ि�थित है िक वहा ंकाफ� �कोप है, लेिकन वहा ंपहाड़ िगर जाते ह�। उसके िलए अभी 

कोई सोलूशन नह� िमले ह�, फॉरने कंस�ट�ट भी लाए गए, सॉइल ए�टैबिलश टे�नोलॉजी का उपयोग 

िकया गया, कं��ट का पेवम�ट करनी क� भी कोिशश क� गई, लेिकन िफर से अड़चन� आई ह�। नागाल�ड 

और मेघालय म� इस �कार के �ा�लम ह�, पर इसके िलए इ��वायरी भी ह�ई है। �पेन और दूसरी जगह 

से फॉरने कंसलट�ट्स क� सलाह लेकर पहाड़ काटे गये ह�, िजसस ेखच� भी बह�त बढ़ गया है, िफर भी 

माग� ढंूढ़ने का �यास िकया जा रहा है। 
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(Q. 323) 

�ी सदािशव लोखंडे : अ�य� महोदया, मझेु खशुी है िक जब से आदरणीय �ी िनितन गडकरी मं�ी 

बने, महारा�� म� जो डै�स के �ोजे�ट्स थे, उनको मंजूरी दी गई थी । 108 म� से 91 �ोजे�ट्स को 

मंजूरी दी गई । मेर ेससंदीय �े� िशड� म� 182 गावं ह� । वहा ंके �ोजे�ट को 47 साल पहले मंजूरी िमली 

थी और उस समय उसका खच� सात करोड़ �पये होना था । आज के��ीय जल आयोग ने उसके िलए 

2223 करोड़ �पये क� मजूंरी दी है । िशड� म� सांई बाबा के दश�न के िलए देश-िवदेश से लोग आते ह� । 

वहां अगल-बगल के गांव� म� पीने के िलए पानी नह� है और खेती के िलए पानी है, इसिलए उन 182 

गांव� के िलए पानी का �बंध करने के िलए, इस शता�दी वष� म�, मेरा गडकरी साहब से िनवेदन है िक 

आप एक महारा��ी ह�, महारा�� के 108 �क�प� को आपने मंजूरी दी है । वहा ंकैनाल बनाने के िलए 

मंजूरी दी गई ह,ै उस पर तरुतं काम श�ु करना चािहए । मेरा एक �� ऐसा है  िक…(�यवधान) 

माननीय अ�य� : अभी एक �� पूिछए, बाद म� दूसरा �� पूछना। 

�ी सदािशव लोखंडे :  अ�य� महोदया, अकोला तालकुा म� 128 िकलोमीटर जमीन के िलए सरकार 

ने िकसान� को पैसा िदया, वह जमीन सरकार के नाम दज� हो गई है, लेिकन वहा ंपर काम चालू नह� 

ह�आ। मेरा पहला �� यह है िक िसंचाई के िलए जो काम िकए गए ह�, महारा�� सरकार ने 108 �क�प 

भेजे थे, इनक� �धानम�ंी िसंचाई योजना के अतंग�त तरुतं मंजूरी कराने के िलए �या म�ंी जी कोिशश 

कर�गे? यही मेरा पहला �� है । 

�ी िनितन गडकरी: अ�य� महोदया, महारा�� सरकार ने 108 �क�प भेजे थे, िजनम� �वरा-िनवंडे 

�क�प भी था । टे�नो-इकोनॉिमकल एडवाइजरी कमेटी म� इसका ए�ूवल नह� िमला था । 108 म� से 

91 �ोजे�ट्स ही कैिबनेट के पास गए और उनको मजूंरी िमली । माननीय सद�य जो बात कह रहे ह�, 

वह सही है, वहां भी सम�या है और म�ुयम�ंी जी ने भी प� िलखकर कहा ह,ै लेिकन यह मेर ेहाथ म� 

नह� है । आपके आ�ह पर म� इन �ोजे�ट्स को लेकर, िफर एक बार कैिबनेट म� जाकर �वीकृित लेने 

के िलए ज�र �यास क�ंगा । वहां से �वीकृित िमलेगी, तभी यह काम हो पाएगा। 

 दूसरी बात, वहा ंजो कैनाल बनानी है, इसम� इनके िजले म� बह�त झगड़े ह� । एक पाट� कहती है 

िक अडंर �ाउ�ड पाइप डािलए और दूसरी पाट� कहती है िक कैनाल बनाए ं। इनका कहना सही है । 
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कल मझुे एनसीपी के नेता भी िमले थे, उ�ह�ने मझुसे कहा िक वहां पाइपलाइन डािलए । िफर कां�ेस 

के नेता बोलते ह� िक वहा ं कैनाल बनाओ । अब म�ने इसके बार ेम� एक िनण�य िकया है िक महारा�� 

सरकार को अिधकार िदए गए ह� । वहा ंलै�ड ए�वीिजशन ह�ई है, अब महारा�� सरकार चाहे तो लै�ड 

ए�वीिजशन करके कैनाल बनाएया वहा ंपाइपलाइन डाले । जो करना है, वह महारा�� सरकार िनण�य 

कर े। इसके बार ेम� तरुतं कार�वाई करने का िनद�श देने का काम म� क�ंगा और िनण�य महारा�� सरकार 

कर े। 

�ी सदािशव लोखंडे :  अ�य� महोदया, मेरा सवाल यही है िक 128 िकलोमीटर का भूसपंादन ह�आ 

और सरकार का नाम भी उसके ऊपर िलखा गया । वहा ं45 साल हो गए, उन 182 गांव� के लोग पानी 

क� राह देख रहे ह� । गडकरी साहब के आने से लोग� म� एक आशा प�लिवत हो गई िक हमार ेअ�छे 

िदन अब आएगंे । अभी हमार े �े� म� अ�छे िदन आने के िलए, �धानमं�ी कृिष िसंचाई योजना म� 

�ोजे�ट को लेकर, वहा ंकाम श�ु कर� । यह बाबा का ‘शता�दी वष�’ है, इसिलए उसके िलए खास 

�क�प मंजूर करके, एक-डेढ़ साल म� ही िकसान� को पानी उपल�ध कराने के िलए �या म�ंी जी 

�य�न कर�गे ? मेर े�े� म� यह बाबा का ‘शता�दी वष�’ है, ‘शता�दी वष�’ म� खास बात करके, कैनाल के 

�ारा लोग� को पानी िदलाने के िलए �या म�ंी महोदय �य�न कर�गे ?  

माननीय अ�य� : माननीय सद�य �� के �ित बह�त िसंिसयर ह�, वहां पीिड़त हो गए तो �� पूछने के 

िलए दूसरी सीट पर चले गए। 

�ी िनितन गडकरी: अ�य� महोदया, म� उस �े� के माननीय सद�य का स�मान करता ह�ं । यह बात 

सही है िक वहा ंलै�ड ए�वीिजशन ह�आ है, सरकार के नाम पर जमीन दज� ह�ई है, इसिलए वहां कैनाल 

बन सकती है और अब पाइपलाइन डालने क� आव�यकता नह� है । आज उ�ह�ने बाबा के आश�वाद 

क� बात कही है तो मझु ेभी आश�वाद िमलेगा । म� आज यह िनण�य जािहर करता ह� ं िक जो जगह 

ए�वायर क� गई है, वहां तरुतं कैनाल बनाने का काम श�ु करके, इनक� मांग को पूरा िकया जाए और 

इनको पानी िदलाया जाए। 

माननीय अ�य� : आपको िमल गया । 

…(�यवधान) 
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HON. SPEAKER: Now, Shri Sanjay Kaka Patil.  

… (Interruptions) 

HON. SPEAKER: Have you got the answer? 

�ी सजंय काका पाटील : अ�य� महोदया, मेरा एक �� है । गडकरी साहब ने कहा है िक बिलराजा 

जल सजंीवनी योजना अतंग�त 108 �क�प आए थे, उनम� से 91 �वीकृत कर िदए गए ह� । इसके िलए 

गडकरी साहब ने और मिं�मंडल ने 16551 करोड़ �पये क� मंजूरी दी है । उसम� कई �क�प ऐसे ह�, 

जो अकाल म� काम करने वाली िल�ट इरीगेशन �क�म अभी बची है । टेि�नकल स��शन का �पोजल 

आया था, लेिकन टेि�नकल स��शन क� वजह से वह सीड��यूसी के यहां पड़ा है । ऐसी कई �क��स 

ह�, गडकरी साहब ने िजन 91 �क�प� को मंजूरी दी है । 

उसम� सातारा िजले क� �क�म है और शोलापुर क� भी एक �क�म है, वह भी डालनी चािहए। मै 

आपके मा�यम से माननीय मं�ी जी से यह �र�वै�ट करना चाहता ह�ं। 

�ी िनितन गडकरी :माननीय अ�य� महोदया, 108 �क�प�  क� िल�ट महारा�� सरकार स ेआई 

थी। यह एक टैि�नकल �ॉब�म है। जैसे बताया गया है िक उसम� करीब 17 �क�प रह गये ह�, इन 17 

�क�प� के बार ेम� म�ुय मं�ी जी ने िफर से मेर ेपास मांग भेजी है और माननीय सद�य ने भी मांग क� 

है। अब यह मेर ेहाथ म� नह� है िक उनको कैिबनेट ए�ूवल नह� िमला था, परतं ुउन 17 �क�प� के िलए 

िफर से कैिबनेट नोट तैयार करके म� कैिबनेट के पास जाऊंगा और उनके िलए अनमुित लेने क� 

कोिशश क�ंगा। 

�ी मोह�मद सलीम : माननीय अ�य� महोदया, म� माननीय मं�ी जी से कहना चाहता ह� ंिक Teesta 

Project is a classic example of incomplete irrigation project and it is of national 

importance, जब इसी सदन म� लड़कर ती�ता �ोजे�ट को हमने नेशनल �ोजे�ट के अंदर करवाया 

था। आज सवाल के जवाब म�, पोलावरम के बार ेम� आपने बताया िक एक नेशनल �ोजे�ट िलया गया 

है, लेिकन ती�ता के बार ेम� सरकार िब�कुल साइल�ट है। भाखड़ा नांगल एक मह�वाकां�ी प�रयोजना 

थी, जो उ�र बंगाल, उ�र िबहार तक के िलए थी। यह अ�तरा���ीय नदी है। भूटान से लेकर बं�लादेश 

तक जाती है। म� समझता ह� ं िक खामोशी से इसको आपन े �लोज कर िदया है। एक रा��ीय और 
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मह�वाकां�ी प�रयोजना को आज �य� बंद कर िदया गया है? हजार� एकड़ जमीन िकसान� से ली गई 

थी और खेती के िलए तथा बाढ़ रोकने के िलए यह एक बड़ी प�रयोजना थी। लेिकन सरकार इस बार ेम� 

िब�कुल खामोश है। म� चाहता ह� ंिक सरकार इस बार ेम� �प�ीकरण द।े …(�यवधान) 

माननीय अ�य� :अब हो गया। अभी वह जवाब दे रहे ह�। 

…(�यवधान) 

�ी िनितन गडकरी : माननीय अ�य� महोदया, जब पोलावरम के बार ेम� पािल�याम�ट म� आ�� और 

तेलंगाना रा�य का िनमा�ण ह�आ, तब पािल�याम�ट म� आ�� और तेलंगाना के बीच म� जो िबल पास ह�आ, 

उसके आधार पर पोलावरम को रा��ीय �क�प के �प म� लेकर हम लोग काम कर रहे ह�। लेिकन 

उसके बाद यह बात तय ह�ई है िक इसके बाद भारत सरकार क� ओर से रा��ीय �क�प� क� कोई 

घोषणा नह� होगी। हमारी जो �क�म है, उसम� कुछ जगह पर हमने िहल ए�रयाज के िलए, जैसे नॉथ�-

ई�ट और िहल �टेट के िलए न�बे �ितशत पैसा हम देते ह� और दस �ितशत रा�य सरकार देती है। 

एआईबीपी के ऐसे 9 �ोजे�ट ह�। �ॉट-�ोन ए�रया म� 60 �ितशत रािश के�� सरकार देती है और 40 

�ितशत रा�य सरकार दतेी है। …(�यवधान) आपको अगर जवाब चािहए तो म� बताना चाहता ह� ं िक 

सिंवधान के अनसुार इरीगेशन रा�य सरकार क� िज�मेदारी है। नेशनल �ोजे�ट िड�लेअर करने के 

बाद जो पॉिलसी थी, वह अभी अि�त�व म� नह� है। अगर आपको करना है तो इसी ��ोश�न म� आएगा। 

लेिकन अब रा��ीय �क�प� क� घोषणा नह� हो सकती। 

SHRI G. HARI : Madam Speaker, I would like to know from the hon. Minister 

about the status of proposals submitted by the Government of Tamil Nadu, 

particularly the Grand Anicut Irrigation Project, Cauvery-Gundar Scheme, 

Athikkadavu-Avinashi Irrigation Scheme and also the steps taken by the 

Government to stop construction of new dam projects in Andhra Pradesh and 

Karnataka. 
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SHRI NITIN GADKARI: Madam, I do not have information relating to all these 

projects. There are 360 projects in the country and this question is related to a 

specific project. So, I will get the information and give it to the hon. Member. 

�ी दीपे�� िसहं ह�ड्डा  :माननीय अ�य� महोदया, सवाल यह है िक दस साल से अिधक परुाने कौन 

से इरीगेशन �ोजे�ट्स ह�? म� माननीय मं�ी जी का �यान एक ऐसे �ोजे�ट क� तरफ िदलाना चाह�ंगा 

जो 36 साल पहले श�ु ह�आ था। जब पजंाब ह�रयाणा का बंटवारा ह�आ, ह�रयाणा को उसके हक का 

पानी िदलाने के िलए �ीमती इंिदरा गांधी जी ने 8 अ�ैल 1982 को कपू�री पिटयाला म� सतलुज-यमनुा 

िलंक कैनाल का �ोजे�ट रखा था। उसके बाद पहले अकाली दल ने िवरोध िकया। राजीव गाधंी जी ने 

उसम� नेत�ृव िदखाते ह�ए, राजीव-ल�गोवाल अकाड� के मा�यम से ह�रयाणा वािसय� के िलए उसका 

समाधान िकया, िजसम� पजंाब क� भी सहमित थी। मगर िफर इंिडयन नेशनल लोक दल ने उसका 

िवरोध िकया। …(�यवधान) 

माननीय अ�य� :आप अपना �� पूिछये। 

�ी दीपे�� िसहं ह�ड्डा  :महोदया, उसके बाद मामला कोट�  म� चला गया। अब स�ुीम कोट�  ने राजीव-

ल�गोवाल अकाड� को आधार मानकर अपना फैसला सनुाया है। …(�यवधान) मेरा माननीय मं�ी जी से 

सवाल है िक कब तक इस फैसले पर अमल होगा? यह ह�रयाणा का िह�सा बन चकुा है। पजंाब का 

िह�सा कब तक बनेगा और कौन सी एज�सी इस पजंाब के िह�से को बनान ेका काम करगेी? 

�ी िनितन गडकरी :मैडम, अभी भी यह मैटर स�ुीम कोट�  म� सब�यूिडस है।…(�यवधान) पजंाब क� 

सरकार ने बह�त सी बात� स�ुीम कोट�  म� कह� ह�। यह मामला स�ुीम कोट�  म� लि�बत है, इस पर यहां 

बोलना उिचत नह� है। …(�यवधान) 

�ी िनहाल च�द :  माननीय अ�य� महोदया, सबसे पहले म� माननीय मं�ी जी को ध�यवाद देना 

चाह�ंगा िक उ�ह�ने राज�थान म� लि�बत प�रयोजना म� एक बह�त बड़ा सहयोग िदया है। …(�यवधान) म� 

आपके मा�यम से माननीय मं�ी जी से कहना चाह�गंा िक राज�थान �देश को पानी नह� िमल रहा है। 

दूसर,े इसम� राज�थान �देश का आज तक कोई सद�य नािमत नह� ह�आ।  म� माननीय मं�ी जी से 

जानना चाह�ंगा िक राज�थान के सात ऑनगोइंग �ोजे�ट िजनक� डीपीआर सीड��यूसी ने ि�लअर 
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कर दी है, उसका जो पहले सीआईटी नाम था, उसका नाम बदलकर एसबी रख िदया है। माननीय मं�ी 

जी ने मझु े आ�ासन िदया है। म� माननीय मं�ी जी स ेजानना चाह�ंगा िक  सात �ोजे�ट्स िजनक� 

क�मत 4423 करोड़ �पये ह,ै यह रािश सरकार कब तक जारी करेगी?  

�ी िनितन गडकरी : माननीय अ�य� महोदया, हमारी सरकार आने के पहले भारत सरकार से कोई 

पैसा ही नह� िमलता था। यह �धान मं�ी नर�े� मोदी जी क� सोच है िक उ�ह�ने हमारी सरकार आने के 

बाद �धान मं�ी िसंचाई योजना बनाई। इस योजना म� 99 �ोजे�ट्स िलये। मझुे बताते ह�ए खशुी हो रही 

है िक एआरडीपी म� …(�यवधान) म�  बताना चाहता ह�,ं परुाने समय म� ढ़ाई हजार करोड़ �पये नह� 

िमलते थे। अभी हमने 11800 करोड़ �पये िदये ह�। 99 �ोजे�ट्स म� से हमने लगभग 17 �ोजे�ट्स पूर े

िकये ह� और आने वाले माच� तक करीब 47 �ोजे�ट्स पूर ेहो जाएगें। म� सदन बताना देना चाहता ह�ं िक 

केवल इसके कारण रा�य सरकार का पचास �ितशत से �यादा काम ह�आ था, उसके �ोजे�ट बंद पड़े 

थे और महारा�� म� 10-10, 12-12 साल से �ोजे�ट बंद पड़े ह�। ये यहां बैठे ह�ए ह�, इनसे पूिछये। वे 

�ोजे�ट्स इसम� िलये ह� और उसके िलए नाबाड� से कजा� द े रहे ह�। हम पैसा दे रहे ह�। पहली बार 

िह�द�ुतान के इितहास म� �धान मं�ी नर�े� मोदी जी ने रा�य सरकार क� िज�मेदारी होने के बाद भी 

�धान मं�ी िसंचाई योजना लाकर राज�थान म� भी ये �ोजे�ट्स िलये ह�। यह योजना कैिबनेट म� भेज 

रहे ह�। हम लोग इस पर ज�र िवचार कर�गे। ईएफसी का ए�ूवल इसको िमला है। 30000 करोड़ �पये 

क� यह योजना है, िजसम� कैिबनेट का ए�ूवल होने के बाद हम लोग ज�र इसके बार ेम� िवचार कर�गे ।  
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(Q. 324) 

 

�ी जुगल िकशोर : माननीय अ�य� महोदया, म� के�� सरकार का आभार �य� करना चाहता ह� ंिक 

बेिसक सिुवधाए ंजो भारत के नाग�रक� को िमलनी चािहए, उस पर के�� सरकार काय�रत है। म� इस 

�� के मा�यम से माननीय मं�ी जी से िनवेदन करना चाहता ह� ंिक ज�मू शहर और उसके आसपास के 

�े�� के िलए पीने का पानी उपब�ध कराया जाए। इसके िलए एक बड़ी �क�म थी। ज�मू शहर के साथ 

एक द�रया चेनाब बहता ह,ै वहा ंस ेपानी लेकर ज�मू शहर और उसके आसपास के �े�� को िदया 

जाए। इसके िलए एक योजना बनी थी। वह योजना ज�मू-क�मीर सरकार ने के�� सरकार के पास भेजी 

है। म� मं�ी जी से पूछना चाहता ह� ं िक उस योजना को कब तक �वीकृित िमलेगी और ज�मू जो कई 

साल� से पीने के पानी से वंिचत ह,ै ज�मू शहर और उसके आसपास के �े�� को कब तक पीने का 

पानी उपल�ध होगा? 

�ी राम कृपाल यादव : माननीय अ�य� महोदया, म� आपके मा�यम से माननीय सद�य को यह 

बताना चाह�ंगा िक इ�ह�ने ज�मू के शहरी इलाक� और ज�मू से जड़ेु ह�ए �ामीण इलाक� के सदंभ� म� पीने 

के पानी क� आपूित� क� िच�ता क� है। म� सतंोष के साथ माननीय सद�य को कह सकता ह� ं िक अभी 

जो ज�मू िजले क� वा�तिवक ि�थित है, उसम� कुल बसावट 1049 है, िजसम� पूण� �प से बसावट जो 

कवर हो रही ह,ै वह �ितशत 73.66 है। कुल िमलाकर बसावट� क� स�ंया 777 है और जो आंिशक 

�प से पानी क� स�लाई हम �ामीण इलाक� म� कर रहे ह�, वह 26.54 �ितशत है। यानी कुल िमलाकर 

262 बसावट� को हम आंिशक �प से जल क� स�लाई कर रहे ह�। 

12 00 hrs 

 हम उसी तरह से शहरी इलाक� म� भी पानी क� स�लाई कर रहे ह�। हम एडीबी �क�म के मा�यम 

से, कुल िमला कर पांच �क��स के मा�यम स ेयोजना चला रहे ह�। उनके िलए 180 करोड़ �पये क� 

रािश का आवंटन िकया गया है। एक-दो योजनाओ ंको छोड़ कर लगभग सभी योजनाए ं पूरी होने क� 

ि�थित म� ह�। म� समझता ह� ंिक वहा ंपया�� मा�ा म� पानी उपल�ध कराया जा रहा है। माननीय सद�य ने 

नई �क�म के सबंंध म� जो िचंता �य� क� है, उसका जवाब उनको द ेिदया गया है। �� के जवाब म� यह 
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बताया गया है िक वहा ंशहरी इलाके म� पानी क� आपूित� पया�� मा�ा म� हो, उसके िलए िचनाब नदी से 

सबंंिधत एक योजना क� �वीकृित के सदंभ� म� माननीय सद�य ने िचंता जताई है। म� बताना चाहता ह� ं

िक रा�य सरकार के मा�यम से िचनाब नदी से भिव�य के िलए जलापूित� हो, रा�य सरकार का वह 

��ताव भारत सरकार के पास 01 फरवरी को आया था, कुल िमला कर उसके िलए 624 करोड़ �पये 

का आबंटन  िकया गया है। शहरी मं�ालय ने इस पर अपनी सहमित �य� कर दी है। एक िवदेशी 

स�ंथा ‘जैका’ है, िजसके मा�यम स ेलोन के �प म� पैसे िदए जाते ह�। के�� सरकार ने �ॉसेस करके 

‘जैका’ को 02,अग�त को ��ताव द े िदया है।  ‘जैका’ उस पर आगे क� कार�वाई कर रही है। िनकट 

भिव�य म� िचनाब नदी स ेपानी क� आपूित� हो, हम लोग� ने उसके िलए ‘जैका’ से िनवेदन िकया है िक 

इस पर यथाशी� कार�वाई करके ज�मू के शहरी इलाक� म� पया�� मा�ा म� आपूित� के िलए �यव�था कर।े 

…(�यवधान) 
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12 02 hrs 
 

ANNOUNCEMENT BY THE SPEAKER 
            Extension of simultaneous interpretation service in five more                           

languages listed in the Eighth Schedule to the Constitution 
 

माननीय अ�य�: म� आप सभी को एक सूचना देना चाहती ह�।ं आप सूचना सिुनए । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, भारत के सिंवधान के आिट�कल  120 (1) �ारा �दत शि�य� 

के तहत मझेु यह सूचना देते ह�ए �स�नता हो रही है िक सिंवधान क� आठव� सूची म� सूचीब� 22 

भाषाओ ंम� से िकसी भी भाषा म� अब सद�यगण अपने िवचार सभा म� रख सक� गे। अब तक हमार ेिलए 

हमार ेपास केवल 17 भाषाओ ंम� साइमलटेिनयस इंटर�ेटेशन क� सिुवधा उपल�ध थी। अब लोक सभा 

सिचवालय ने सभा म� शेष पांच भाषाए ंअथा�त डोगरी, क�मीरी, कोकणी, सथंाली और िसंधी म� िदए 

जाने वाले भाषण� क� साइमलटेिनयस इंटर�ेटेशन क� �यव�था रा�य सभा के सहयोग से क� है। बात 

केवल इतनी है िक हमने यह �यव�था तो क� है लेिकन इन पांच भाषाओ ंके िलए 24 घंटे पूव� सूचना 

देना आव�यक होगा, तब हम रा�य सभा के सहयोग से यहा ंइंटर�ेटर उपल�ध करा द�गे। यह सूचना 

आपको देनी है। 

…(�यवधान) 

�ी राजीव �ताप �डी (सारण): अ�य� महोदया, दिुनया म� 10 करोड़ लोग भोजपरुी भाषा बोलते ह�, 

लेिकन अभी तक भोजपरुी के िलए कोई सहमित नह� बनी है। यह बात वष� से चली आ रही है। 

…(�यवधान) 

माननीय अ�य�: नह�, म�ने केवल उन भाषाओ ंके िलए कहा है। 

 

 

…(�यवधान) 

 



09.08.2018                                                                                                                                                             45 
 

 

माननीय अ�य�: माननीय सद�यगण मझुे िविभ�न िवषय� पर कुछ सद�य� से �थगन ��ताव क� 

सूचनाए ं�ा� ह�ई ह�। य�िप ये मामले मह�वपूण� ह� तथािप इनके िलए आज क� कार�वाई म� �यवधान 

डालना आव�यक नह� है। इनको अ�य अवसर� पर उठाया जा सकता है, इसिलए �थगन ��ताव क� 

िकसी सूचना को अनमुित �दान नह� िकया है। 

 …(�यवधान) 
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12 05 hrs 

PAPERS LAID ON THE TABLE 

 

HON. SPEAKER: Now, Papers to be laid. Shri Manoj Sinha. 

सचंार म�ंालय के रा�य म�ंी तथा रले म�ंालय म� रा�य म�ंी (�ी मनोज िस�हा): अ�य� 

महोदया, म� िन�निलिखत प� सभा पटल पर रखता ह�:ं 

(1) भारत सचंार िनगम िलिमटेड तथा दूरसंचार िवभाग, सचंार और सूचना �ौ�ोिगक� म�ंालय के 

बीच वष� 2018-2019 के िलए ह�ए समझौता �ापन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण)।  

[Placed in Library, See No. LT 9691/16/18] 

(2) भारतीय डाकघर अिधिनयम, 1898 क� धारा 74 क� उप-धारा (4) के अतंग�त भारतीय 

डाकघर (दूसरा सशंोधन) िनयम, 2018 जो 13 जून, 2018 के भारत के राजप� म� अिधसूचना स�ंया 

साकािन 548(अ) म� �कािशत ह�ए थे, क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 9692/16/18] 

THE MINISTER OF STATE OF THE MINISTRY OF POWER AND MINISTER OF 

STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI R.K. 

SINGH):   I beg to lay on the Table:- 

(i) A copy of the Annual Accounts (Hindi and English versions) of the Joint 

Electricity Regulatory Commission (for the State of Goa & Union Territories), 

Gurgaon, for the years 2015-2016 and 2016-2017, together with Audit Report 

thereon. 

(ii) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (1) above. 

[Placed in Library, See No. LT 9693/16/18] 
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(3) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (1) of Section 59 of the Energy Conservation Act, 2001:- 

1. The Bureau of Energy Efficiency (Particulars and Manner of their Display 

on Labels of Room Air Conditioners) Regulations, 2017 published in Notification 

No. BEE/S&L/AC/37/2017-18 in Gazette of India dated 29th November, 2017. 

2. The Bureau of Energy Efficiency (Particulars and Manner of their Display 

on Labels of Self-ballasted LED Lamps) Regulations, 2017 published in 

Notification No. BEE/S&LED/52/2017-18 in Gazette of India dated 28th December, 

2017. 

[Placed in Library, See No. LT 9694/16/18] 

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND 

SANITATION (SHRI S.S. AHLUWALIA):  I beg to lay on the Table:- 
 
(1) A copy each of the following Notifications (Hindi and English versions) 

under Section 55 of the Aadhaar (targeted Delivery of Financial and other 

Subsidies, Benefits and Services) Act, 2016:- 
 
(i) The Unique Identification Authority of India (Returns and Annual 

Report) Rules, 2018 published in Notification No. G.S.R.441(E) in Gazette of India 

dated 10th May, 2018. 

(ii) The Aadhaar (Enrolment and Update)(Fourth Amendment) 

Regulations, 2017 (No.5 of 2017) (Hindi and English versions) published in 

Notification No. 13012/79/2017/Legal-UIDAI(13)(No.5 of 2018) in Gazette of India 

dated 31st July, 2017. 
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(iii) The Aadhaar (Enrolment and Update) (Fifth Amendment) 

Regulations, 2018 (No.1 of 2018) (Hindi and English versions) published in 

Notification No. 13012/79/2017/Legal-UIDAI(13)(No.1 of 2018) in Gazette of India 

dated 12th January, 2018. 

[Placed in Library, See No. LT 9695/16/18] 
 
(2) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (3) of Section 87 of the Information Technology Act, 2000:- 
 
(i) The Information Technology (Information Security Practices and 

Procedures for Protected System) Rules, 2018 published in Notification No. 

S.O.2235(E) in Gazette of India dated 1st June, 2018. 
 
(ii) S.O.1411(E) published in Gazette of India dated 28th March, 2018 notifying 

Central Forensic Science Laboratory, Hyderabad under Directorate of Forensic 

Science Services, Ministry of Home Affairs as Examiner of Electronic Evidence 

within India with the scopes, mentioned therein. 
 
(iii) S.O.1412(E) published in Gazette of India dated 28th March, 2018 notifying 

Directorate of Forensic Science, Gandhi Nagar (Gujarat) in the State of Gujarat as 

Examiner of Electronic Evidence within India with the scopes, mentioned therein. 
 
(iv) S.O.1413(E) published in Gazette of India dated 28th March, 2018 notifying 

Computer Central Forensic and Data Mining Laboratory under Serious Fraud 

Investigation Office, Ministry of Corporate Affairs, New Delhi as Examiner of 

Electronic Evidence within India with the scopes, mentioned therein. 
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(v) S.O.1635(E)  published  in  Gazette  of  India  dated  17th  April,  2018  

notifying  Forensic Science Laboratory, Sector 14, Rohini, New Delhi under 

Government of National Capital Territory of Delhi, as Examiner of Electronic 

Evidence within India with the scopes, mentioned therein. 

[Placed in Library, See No. LT 9696/16/18] 

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN 

GOHAIN):  I beg to lay on the Table:- 
 
(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 394 of the Companies Act, 2013:- 

(i) Review by the Government of the working of the National High Speed Rail 

Corporation Limited, New Delhi, for the year 2016-2017. 
 
(ii) Annual Report of the National High Speed Rail Corporation Limited, New 

Delhi, for the year 2016-2017, alongwith Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 
 
(2) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (1) above. 

[Placed in Library, See No. LT 9697/16/18] 

 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (GEN. 

VIJAY KUMAR SINGH (RETD.)):  I beg to lay on the Table:- 
 
(1) (i)  A copy of the Annual Report (Hindi and English versions)  of the 

Nalanda University, Nalanda, for the years 2015-2016 and 2016-2017. 
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(ii) A copy of the Annual Accounts (Hindi and English versions) of the Nalanda 

University, Nalanda, for the years 2015-2016 and 2016-2017, together with Audit 

Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the Government 

of the working of the Nalanda University, Nalanda, for the years 2015-2016 and 

2016-2017. 

(2) Two statements (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 9698/16/18] 

 

मिहला और बाल िवकास म�ंालय म� रा�य म�ंी तथा अ�पस�ंयक काय� म�ंालय म� रा�य म�ंी 

(डॉ. वीर�े� कुमार): अ�य� महोदया, म� िन�निलिखत प� सभा पटल पर रखता ह�:ं 

(1) (एक) मौलाना आजाद िश�ा फॉउंडेशन, नई िद�ली के वष� 2016-2017 के वािष�क �ितवेदन 

क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा लेखापरीि�त लेखे। |  

(दो) मौलाना आजाद िश�ा फॉउंडेशन, नई िद�ली के वष� 2016-2017 के काय�करण क� सरकार 

�ारा समी�ा के बार ेम� िववरण (िह�दी तथा अ�ंेजी स�ंकरण)।  

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण  दशा�ने वाला 

िववरण (िह�दी तथा अ�ेंजी स�ंकरण) ।  

[Placed in Library, See No. LT 9699/16/18] 
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 

JAYANT SINHA):  I beg to lay on the Table a copy of the Aircraft (Fifth 

Amendment) Rules, 2017 (Hindi and English versions) published in Notification 

No. G.S.R.490(E) in Gazette of India dated 23rd May, 2017under Section 14A of 

the Aircraft Act, 1934, together with an explanatory note. 

[Placed in Library, See No. LT 9700/16/18] 

व� म�ंालय म� रा�य म�ंी (�ी अजय ट�टा): अ�य� महोदया, म� िन�निलिखत प� सभा पटल पर 

रखता ह�:ं 

(1) (एक) व� सिमित, मुंबई के वष� 2016-2017 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा 
अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेखे।  

        (दो) व� सिमित, मुंबई के वष� 2016-2017 के काय�करण क� सरकार �ारा समी�ा क� एक 
�ित (िह�दी तथा अ�ंेजी स�ंकरण)। 

 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवल�ब के कारण दशा�ने वाला 
िववरण (िह�दी तथा अ�ेंजी स�ंकरण) ।  

[Placed in Library, See No. LT 9701/16/18] 

(3) िन�निलिखत प�� क� एक-एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) 

 

(एक) स��ल कॉटेज इंड��ीज कॉप�रशेन ऑफ इंिडया िलिमटेड तथा व� म�ंालय के बीच वष� 
2018-2019 के िलए ह�आ समझौता �ापन।  

[Placed in Library, See No. LT 9702/16/18] 

(दो) ह�डी�ॉ�ट्स ए�ड है�डलूम ए�सपोट्�स कॉप�रशेन ऑफ इंिडया  िलिमटेड तथा व� मं�ालय 
के बीच वष� 2018-2019 के िलए ह�आ समझौता �ापन। 

[Placed in Library, See No. LT 9703/16/18] 
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12 05 ½ hrs 
MESSAGES FROM RAJYA SABHA 

BILL AS AMENDED BY RAJYA SABHA  
AND 

BILL AS PASSED BY RAJYA SABHA *  
 
 

SECRETARY GENERAL: Madam Speaker, I have to report the following 

messages received from the Secretary General of Rajya Sabha:-  

(i) In accordance with the provisions of rule 132 of the Rules of  
Procedure and Conduct of Business in the Rajya Sabha, I am directed to inform 
the Lok Sabha that the Rajya Sabha, at its sitting held on the 6th August, 2018, 
agreed to the following alternative amendments and further amendments made by 
the Lok Sabha at its sitting held on the 2nd August, 2018, in the Constitution (One 
Hundred and Twenty-third Amendment) Bill, '2017 in accordance with the 
provisions of article 368 of the Constitution of India:-  
 
 
1. That at pages 2 and 3, the following be inserted namely:-  
   
"3. After article 338A of the Constitution, the following article shall be inserted, 
namely:-  

"338B.(l) There shall be a Commission for the  
socially and educationally backward classes to be known as the National 
Commission for Backward Classes.  

(2) Subject to the provisions of any law made in this  
behalf by Parliament, the Commission shall consist of Chairperson, Vice-
Chairperson and three other Members and the conditions of service and tenure of 
office of the Chairperson, Vice-Chairperson and other Members so appointed 
shall be such as the President may by rule determine.  

(3) The Chairperson, Vice-Chairperson and other Members of the Commission 
shall be appointed by the President by warrant under his hand and seal.  
                                                             
* Laid on the Table. 
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(4) The Commission shall have the power to regulate its own procedure. 
 
(5) It shall be the duty of the Commission- 
     (a) to investigate and monitor all matters relating to the safeguards 
provided for the socially and educationally backward classes under this 
Constitution or under any other law for the time being in force or under any order 
of the Government and to evaluate the working of such safeguards;  

 

(b) to inquire into specific complaints with respect to the deprivation of 
rights and safeguards of the socially and educationally backward classes;  

 

(c) to participate and advise on the socio-economic development of the 
socially and educationally backward classes and to evaluate the progress of their 
development under the Union and any State;  

 

(d) to present to the President, annually and at such other times as the 
Commission may deem fit, reports upon the working of those safeguards;  

 

(e) to make in such reports the recommendations as to the measures that 
should be taken by the Union or any State for the effective implementation of 
those safeguards and other measures for the protection, welfare and socio-
economic development of the socially and educationally backward classes; and  

 

(f) to discharge such other functions in relation to the protection, welfare and 
development and advancement of the socially and educationally backward 
classes as the President may, subject to the provisions of any law made by 
Parliament, by rule specify.  

 

(6) The President shall cause all such reports to be laid before each House of 
Parliament along with a memorandum explaining the action taken or proposed to 
be taken on the recommendations relating to the Union and the reasons for the 
non-acceptance, if any, of any of such recommendations.  
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(7) Where any such report, or any part thereof, relates to any matter with which 
any State Government is concerned, a copy of such report shall be forwarded to 
the State Government which shall cause it to be laid before the Legislature of the 
State along with a memorandum explaining the action taken or proposed to be 
taken on the recommendations relating to the State and the reasons for the non-
acceptance, if any, of any of such recommendations.  

 

(8) The Commission shall, while investigating any matter referred to in sub-clause 
(a) or inquiring into any complaint referred to in sub-clause (b) of clause (5), have 
all the powers of a civil court trying a suit and in particular in respect of the 
following matters, namely:- 

  (a) summoning and enforcing the attendance of any person from any part 
of India and examining him on oath;  

(b) requiring the discovery and production of any document;  
(c) receiving evidence on affidavits;  

(d) requisitioning any public record or copy thereof from any court or office;  

(e) issuing commissions for the examination of witnesses and documents; 
and  

(f) any other matter which the President may, by rule, determine.  

(9) The Union and every State Government shall consult the Commission on all 
major policy matters affecting socially and educationally backward classes."  

 

ENACTING FORMULA 

2. That at page 1, line 1, {or the word "Sixty- eighth", the word "Sixty-ninth" be 
substituted. 

 
CLAUSE 1 

 
3. That at page 1, line 3, for the figure "2017", the figure "2018" be substituted.  
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 (ii) ‘I am directed to inform the Lok Sabha that the National Commission for 
Backward Classes (Repeal) Bill, 2017, which was passed by the Lok Sabha at its 
sitting held on the lOth April, 2017, has been passed by the Rajya Sabha at its 
sitting held on the 6th August, 2018, with the following amendments:-  

ENACTING FORMULA 

1. That at page 1, line 1, forthe word "Sixty-eighth", the word "Sixty-ninth" be 
substituted. 

CLAUSE 1 

2. That at page 1, line 4, for   the  figure "2017", the figure   "2018" be substituted. 

I am, therefore, to return herewith the said Bill in accordance with the 

provisions of rule 128 of the Rules of Procedure and Conduct of Business in the 

Rajya Sabha with the request that the concurrence of the Lok Sabha to the said 

amendments be communicated to this this House.  

 (iii) "In accordance with the provisions of rule 127 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am directed to inform the Lok Sabha 
that the Rajya Sabha at its sitting held on the 6th August, 2018 agreed without any  
amendment to the Criminal Law (Amendment) Bill, 2018 which was passed by the 
Lok Sabha at its sitting held on the 30th July, 2018."  

Madam Speaker, I lay on the Table the National Commission for Backward 
Classes (Repeal) Bill, 2017, as returned by Rajya Sabha with amendments.  
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12 06 hrs 

COMMITTEE ON PUBLIC ACCOUNTS  
(i) 107th to 111th Reports 

 
SHRI MALLIKARJUN KHARGE(GULBARGA): I beg to present the following 

Reports (Hindi and English versions) of the Public Accounts Committee (2018-

19):- 

(1) 107th Report on Action taken by the Government on the 
Recommendations/Observations of the Committee contained in their 33rd Report 
(16th Lok Sabha) on ‘Untruthful Expenditure on Establishment of Specific 
Pathogen Free Shrimp Seed Multiplication Centre (NFDB)’.  

 
(2) 108th Report on Action taken by the Government on the 

Recommendations/Observations of the Committee contained in their 93rd Report 
(16th Lok Sabha) on ‘Management of Vacant Land in Indian Railways’. 

 
(3) 109th Report on the subject ‘Accounting of Projects in Indian Railways’. 

 
(4) 110th Report on the subject ‘Examination of Accounts of ICAR’, ‘Non achievement 

of Stated Objective’ and ‘Blocking of Funds of Coconut Development Board’.  
 

(5) 111th Report on Action taken by the Government on the 
Recommendations/Observations of the Committee contained in their 65th Report 
(16th Lok Sabha) on ‘Nutrient Based Subsidy Policy for Decontrolled Phosphatic 
and Potassic Fertilizers’. 
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(ii) Statements 
 

SHRI MALLIKARJUN KHARGE : I beg to lay on the Table the Statements (Hindi 

and English versions) showing Action Taken by Government on the Observations 

/Recommendations contained in the following Action Taken Reports of the Public 

Accounts Committee:- 

(1) 35th Action Taken Report (16th Lok Sabha) on ‘Integrated Child Development 

Services (ICDS) Scheme’ by Ministry of Women and Child Development. 

(2) 61st Action Taken Report (16th Lok Sabha) on ‘Global Estate Management’ by the 

Ministry of External Affairs. 

(3) 71st Action Taken Report (16th Lok Sabha) on ‘Management of Satellite Capacity 

for DTH Services’ by Department of Space. 

(4) 77th Action Taken Report (16th Lok Sabha) on ‘Administration of Prosecution and 

Penalties in Central Excise and Service Tax’ by Ministry of Finance.  
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12 06 ½ hrs 
COMMITTEE ON ABSENCE OF MEMBERS FROM  

THE SITTINGS OF THE HOUSE  
Minutes 

 
SHRI P. KARUNAKARAN (KASARGOD): I beg to lay on the Table the minutes 

(Hindi and English versions) of the Twelfth sitting of the Committee on Absence of 

Members from the Sittings of the House held on 2 August, 2018. 

 

12 06 ¾ hrs 
COMMITTEE ON SUBORDINATE LEGISLATION 

34th to 36th Reports 
 

�ी िदलीपकुमार मनसुखलाल गाधंी (अहमदनगर): अ�य� महोदया, म� अधीन�थ िवधान सबंंधी 

सिमित के िन�निलिखत �ितवेदन (िह�दी तथा अ�ंेजी स�ंकरण) सभा पटल पर रखता ह�:ं 

(1) िसगरटे और अ�य तंबाकू उ�पाद (पैकेिजगं और लेबिलंग) सशंोधन िनयम, 2014 के बार ेम� सिमित 

(16व� लोक सभा) के 11व� �ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर क�-गई-कार�वाई सबंंधी 

34वां �ितवेदन । 

(2) सांिविधक आदेश� क� जांच के बार े म� सिमित के 5व� �ितवेदन 16व� लोक  सभा म� अतंिव�� 

िसफा�रश�/िट�पिणय� पर क�-गई-कार�वाई सबंंधी 35वां �ितवेदन ।  

(3) सांिविधक आदेश� क� जांच के बार े म� सिमित के 9व� �ितवेदन 16व� लोक  सभा म� अतंिव�� 

िसफा�रश�/िट�पिणय� पर क�-गई-कार�वाई सबंंधी 36वां �ितवेदन । 
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12 07 hrs 

JOINT COMMITTEE ON OFFICES OF PROFIT 

28th Report 

 

�ी कलराज िम� (देव�रया): अ�य� महोदया, म� लाभ के पद� सबंंधी सयं�ु सिमित का 28वां 

�ितवेदन (िह�दी तथा अ�ंेजी स�ंकरण) सभा पटल पर ��ततु करता ह�ं। 

 

 
12 07 ½ hrs 

COMMITTEE ON PAPERS LAID ON THE TABLE 
22nd to 24th Reports 

 
SHRI CHANDRAKANT KHAIRE (AURANGABAD): I beg to present the Twenty-

second, Twenty-third and Twenty-fourth Reports (Hindi and English versions) of 

the Committee on Papers Laid on the Table (2017-18). 
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12 08 hrs 
COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND 

SCHEDULED TRIBES 
(i) 24th to 26th Reports 

 

DR. KIRIT P. SOLANKI(AHMEDABAD): I beg to present the following Reports 

(Hindi and English versions) of the Committee on the Welfare of the Scheduled 

Castes and Scheduled Tribes (2018-19):- 

(1) Twenty-fourth Report on Action taken by the Government on the 

recommendations contained in the Twenty-eighth Report (Fifteenth Lok Sabha) of 

the Committee on the Welfare of Scheduled Castes and Scheduled Tribes on the 

subject ‘Examination of Mahatma Gandhi National Rural Employment Guarantee 

Act (MGNREGA) with particular reference to Scheduled Castes and Scheduled 

Tribes’ pertaining to the Ministry of Rural Development. 

(2) Twenty-fifth Report (Sixteenth Lok Sabha) of the Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes on the subject ‘Monitoring of Scheduled 

Castes Sub Plan (SCSP) by the Ministry of Social Justice and its implementation 

for development and welfare of Scheduled Castes’ pertaining to the Ministry of 

Social Justice & Empowerment.  

(3) Twenty-sixth Report (Sixteenth Lok Sabha) of the Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes on the subject ‘Monitoring of Scheduled 

Tribes Sub Plan (TSP) by the Ministry of Tribal Affairs and its implementation for 

development and welfare of Scheduled Tribes’ pertaining to the Ministry of Tribal 

Affairs. 
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(ii) Statements 
 

DR. KIRIT P. SOLANKI : I beg to lay on the Table the followings statements 

(Hindi and English versions) of the Committee on the Welfare of Scheduled 

Castes and Scheduled Tribes:- 

(1) Final Action Taken Statement of the Government on the recommendations 

contained in Chapter I of the Fourteenth Report (16th Lok Sabha) of the 

Committee on the Welfare of Scheduled Castes and Scheduled Tribes regarding 

Action Taken by the Government on the Ninth Report (16th Lok Sabha) on 

‘Implementation of Reservation Policy and working of liaison Officers to safeguard 

the interest of scheduled castes and scheduled tribes employees in various 

attached/subordinate offices/organisations under the Ministry of Home Affairs’. 

(2) Final Action Taken Statement (Hindi and English versions) of the Government on 

the recommendations contained in Chapter I of the Seventeenth Report (16th Lok 

Sabha) of the Committee on the Welfare of Scheduled Castes and Scheduled 

Tribes regarding Action Taken by the Government on the Thirty-fourth Report 

(15th Lok Sabha) on ‘Reservation for and Employment of Scheduled Castes and 

Scheduled Tribes in United Bank of India and credit facilities provided by the bank 

to them’ pertaining to the Ministry of Finance (Department of Financial Services). 
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12 08 ½ hrs 
 

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES  
13th to 16th Reports 

 
�ी गणेश िसहं (सतना): अ�य� महोदया, म� अ�य िपछड़े वग� के क�याण सबंंधी सिमित के 

िन�निलिखत �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�:ं- 

(1) �वा��य और प�रवार क�याण मं�ालय से सबंंिधत िचिक�सा स�ंथाओ ंम� ओबीसी के िलए काया�ि�वत 

क� जा रही आर�ण नीित क� समी�ा' के बार े म� सिमित के तीसर े �ितवेदन म� अतंिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंंधी 13वां �ितवेदन ।  

(2) पे�ोिलयम और �ाकृितक गैस मं�ालय से सबंंिधत ‘तेल और �ाकृितक गैस  िनगम म� रोजगार म� 

ओबीसी का �ितिनिध�व सिुनि�त करने और उनके क�याण के िलए िकए गए उपाय' के बार ेम� सिमित 

के नौव� �ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंंधी 14वां 

�ितवेदन ।  

(3)  उपभो�ा मामले, खा� और साव�जिनक िवतरण मं�ालय से संबंिधत  ‘भारतीय खा� िनगम म� 

रोजगार म� ओबीसी का �ितिनिध�व सिुनि�त करने और उनके क�याण के िलए िकए गए उपाय' के 

बार ेम� सिमित के 11व� �ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई 

सबंंधी 15वां �ितवेदन ।  

(4)  िव�तु मं�ालय से संबंिधत ‘एनटीपीसी िलिमटेड म� रोजगार म� ओबीसी का �ितिनिध�व सिुनि�त 

करने और उनके क�याण के िलए िकए गए उपाय’ सबंंधी 16वां �ितवेदन । 
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12 09 hrs 

COMMITTEE ON GOVERNMENT ASSURANCES 
77th to 82nd Reports 

डॉ. रमेश पोख�रयाल िनशंक (ह�र�ार): अ�य� महोदया, म�  सरकारी आ�ासन� सबंंधी सिमित के 

िन�निलिखत �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�:ं 

(1) काप�रटे काय� मं�ालय स ेसबंंिधत लंिबत आ�ासन� क� समी�ा के बार ेम�  77वां �ितवेदन ।  

(2) कोयला मं�ालय से सबंिंधत लंिबत आ�ासन� क� समी�ा के बार ेम� 78वां �ितवेदन ।  

(3) उ�र-पूव� �े� िवकास मं�ालय से सबंिंधत लंिबत आ�ासन� क� समी�ा के बार ेम� 79वां �ितवेदन ।  

(4) खा� �सं�करण उ�ोग म�ंालय से सबंंिधत लंिबत आ�ासन� क� समी�ा के बार ेम� 80वां �ितवेदन ।  

(5) आ�ासन� को छोड़ िदए जाने के अनुरोध� के बार ेम� 81वां �ितवेदन (माने  गए)।  

(6) आ�ासन� को छोड़ िदए जाने के अनुरोध� के बार ेम� 82वां �ितवेदन (न माने गए)। 
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12 10 hrs 
COMMITTEE ON EMPOWERMENT OF WOMEN 

(i) 12th and 13th  Reports 
 

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): I beg to present the following 

Action Taken Reports (Hindi and English versions) of the Committee on 

Empowerment of Women:-  

(1) Twelfth Report on the Action Taken by the Government on the recommendations 
contained in their Eighth Report on the subject ‘Empowering Women through Self 
Help Groups.’  
 

(2) Thirteenth Report on the Action Taken by the Government    on the 
recommendations contained in their Tenth Report on the subject ‘Women in 
Detention and Access to Justice’. 
 
 

(ii)Statement 
 

SHRIMATI BIJOYA CHAKRAVARTY : I beg to lay on the Table the Statement 

(Hindi and English versions) showing final action taken by the Government on the 

recommendations contained in Chapter I of the Ninth Report (16th Lok Sabha) of 

the Committee on Empowerment of Women (2016-2017) on action taken by the 

Government on the recommendations contained in the Sixth Report 2015-2016) 

on the subject 'Empowerment of Tribal Women'. 
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12 11 hrs 
 

STANDING COMMITTEE ON AGRICULTURE 
60th and 61st Reports 

 
�ी मकेुश राजपूत (फ�� खाबाद): माननीय अ�य� महोदया, म� �ी ह��मदवे नारायण यादव जी क� 

ओर से कृिष सबंंधी �थायी सिमित (16व� लोक सभा) के िन�निलिखत �ितवेदन (िह�दी तथा अ�ंेजी 

स�ंकरण) ��ततु करता ह�:ँ- 

(1)  खा� �सं�करण उ�ोग मं�ालय क� 'अनदुान� क� मांग� (2018-2019)' के बार ेम� कृिष संबंधी �थायी 

सिमित (2017-18) के 50व� �ितवदेन (16व� लोक सभा) म� अंतिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा क�-गई-कार�वाई सबंंधी 60वां �ितवेदन। 

(2) कृिष और िकसान क�याण मं�ालय (पशुपालन, डेयरी और मि��यक� िवभाग) क� ‘अनदुान� क� मांग� 

(2018-2019)' के बार े म� कृिष संबंधी �थायी सिमित (2017-18) के 49व� �ितवेदन (16व� लोक 

सभा) म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंंधी 61वां �ितवेदन। 
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12 11 ½ hrs 
 

STANDING COMMITTEE ON INFORMATION TECHNOLOGY 
53rd and 54th Reports 

 
SHRI ANURAG SINGH THAKUR (HAMIRPUR): I beg to present the following 

Reports (Hindi and English versions) of the Standing Committee on Information 

Technology (2017-18):- 

1.  Fifty-third Report on the subject ‘Expansion of rural BPOs and Challenges faced 

by them’ relating to the Ministry of Electronics and Information Technology. 

2. Fifty-fourth Report on Action Taken by the Government on the 

Observations/Recommendations of the Committee contained in their Forty-ninth 

Report (Sixteenth Lok Sabha) on ‘Review of the functioning of Song and Drama 

Division’ relating to the Ministry of Information and Broadcasting. 
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12 12 hrs 

STANDING COMMITTEE ON FINANCE 
62nd to 67th Reports 

 
SHRI M. VEERAPPA  MOILY (CHIKKABALLAPUR): I beg to present the 

following Reports (Hindi and English versions) of the Standing Committee on 

Finance:- 

(1)  Sixty-second Report on 'The Chit Funds (Amendment) Bill, 2018'. 

(2)  Sixty-third Report on Action Taken by the Government on the Recommendations 

contained in the 57th Report on Demands For Grants (2018-19) of the Ministry of 

Finance (Departments of Economics Affairs, Expenditure, Financial Services and 

Investment and Public Asset Management. 

(3)  Sixty-forth Report on Action Taken by the Government on the Recommendations 

contained in the 58th Report on Demands For Grants (2018-19) of the Ministry of 

Finance (Department of Revenue). 

(4) Sixty-fifth Report on Action Taken by the Government on the Recommendations 

contained in the 59th Report on Demands For Grants (2018-19) of the Ministry of 

Corporate Affairs. 

(5)  Sixty-sixth Report on Action Taken by the Government on the Recommendations 

contained in the 60th Report on Demands For Grants (2018-19) of the Ministry of 

Planning. 

(6) Sixty-seventh Report on Action Taken by the Government on the 

Recommendations contained in the 61st Report on Demands For Grants (2018-

19) of the Ministry of Statistics and Programme Implementation. 

  



09.08.2018                                                                                                                                                             68 
 

12 12 ½  hrs 
STANDING COMMITTEE ON LABOUR 

(i) 40th to 42nd Reports 
 
 

डॉ.  िकरीट सोमैया (म�ुबई उ�र पूव�): माननीय अ�य� महोदया, म� �म सबंंधी �थायी सिमित का 

40वा,ं 41वां और 42वां �ितवेदन (िह�दी तथा अ�ंेजी स�ंकरण) ��तुत करता ह�:ँ- 

(1)  िवदशे मं�ालय स े संबिंधत ‘प�रचा�रकाओ ं और सेिवकाओ ं सिहत मिहला कामगार� का िवदेश म� 

िनयोजन, म�ेु तथा िविनयामक ढांचा' के बार ेम� 40वां �ितवेदन।  

(2)  कौशल िवकास और उ�िमता मं�ालय स े संबिंधत ‘जन िश�ण स�ंथान �क�म' के बार े म� 41वां 

�ितवेदन।  

(3)  �म और रोजगार म�ंालय से संबिंधत िविभ�न पीएफ अिधिनयम� के काया��वयन क� तलुना म� 

अपविज�त �ेणी पर ईपीएफओ का िविनयामक ढांचा के बार ेम� 42वां �ितवेदन । 
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(ii) Statements 

डॉ. िकरीट सोमैया : माननीय अ�य� महोदया, म� �म सबंंधी �थायी सिमित के िन�निलिखत िववरण 

(िह�दी तथा अ�ेंजी स�ंकरण) सभा पटल पर रखता ह�:ँ- 

(1)  �म और रोजगार मं�ालय क� 'अनदुान� क� मांग� (2017-18)' के बार ेम� �म 

 �थायी सिमित के 23व� �ितवेदन म� अंतिव�� िसफा�रश� के बार ेम� सिमित के 29व� �ितवदेन म� अतंिव�� 

िसफा�रश� पर सरकार �ारा आगे क�-गई-कार�वाई को दशा�ने वाला िववरण।।  

(2)  कौशल िवकास और उ�िमता म�ंालय क� 'अनदुान� क� मांग� (2017-18)' के बार े म� �म सबंंधी 

�थायी सिमित के 25व� �ितवेदन म� अंतिव�� िसफा�रश� के बार ेम� सिमित के 32व� �ितवदेन म� अतंिव�� 

िसफा�रश� पर सरकार �ारा आगे क�-गई-कार�वाई को दशा�ने वाला िववरण। 
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12 13 hrs 
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 

(i) 25th Report 
 

SHRI PRALHAD JOSHI (DHARWAD): I beg to present the Twenty-fifth Report on 

Action Taken by the Government on the recommendations contained in the 

Twenty-Third Report (Sixteenth Lok Sabha) of the Standing Committee on 

Petroleum and Natural Gas (2017-18) on ‘Demands for Grants (2018-19)’ of 

Ministry of Petroleum and Natural Gas. 

 
(ii) Statements 

 
SHRI PRALHAD JOSHI : I beg to lay the following Statements (Hindi and English 

versions) of the Standing Committee on Petroleum and Natural Gas: 

(1)  Statement showing final action taken by the Government on the 

recommendations contained in Chapters I and V of the 21st Report (16th Lok 

Sabha) of the Standing Committee on Petroleum and Natural Gas (2017-18) on 

action taken by the Government on the recommendations contained in the 18th 

Report (16th Lok Sabha) of the Committee on ‘Demands for Grants (2017-18)' of 

the Ministry of Petroleum and Natural Gas. 

(2)  Statement showing final action taken by the Government on the 

recommendations contained in Chapters I and V of the 22nd Report (16th Lok 

Sabha) of the Standing Committee on Petroleum and Natural Gas (2017-18) on 

action taken by the Government on the recommendations contained in the 20th 

Report (16th Lok Sabha) of the Committee on the subject ‘Centre for High 

Technology'. 
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12 13 ½ hrs 

STANDING COMMITTEE ON WATER RESOURCES 
22nd and 23rd Reports 

 
SHRI ABHIJIT MUKHERJEE (JANGIPUR): I beg to present the following Reports 

(Hindi and English versions) of the Standing Committee on Water Resources 

(2017-2018):- 

(1)  Twenty-second Report on Action Taken by the Government on the Observations 

/ Recommendations contained in the Twentieth Report (16th Lok Sabha) on 

Demands for Grants (2018-19) of the Ministry of Water Resources, River 

Development & Ganga Rejuvenation. 

(2)  Twenty-third Report on the subject ‘Socio-economic impact of commercial 

exploitation of water by Industries’. 
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12 13 ¾ hrs 
 

STANDING COMMITTEE ON SOCIAL JUSTICE AND  EMPOWERMENT 
54th to 62nd Reports 

 
�ी रमेश बैस (रायपुर): माननीय अ�य� महोदया, म� सामािजक �याय और अिधका�रता सबंंधी 

�थायी सिमित (2017-18) के िन�निलिखत �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता 

ह�:ँ- 

(1) सामािजक �याय और अिधका�रता मं�ालय (सामािजक �याय और अिधका�रता िवभाग) से सबंंिधत 

‘रा��ीय अनसूुिचत जाित िव� और िवकास िनगम (एनएसएफडीसी) क� सू�म-साख िव� योजनाओ ं

का �भाव िव�ेषण’ के बार ेम� 54वां �ितवेदन। 

(2) सामािजक �याय और अिधका�रता मं�ालय (िद�यागंजन सशि�करण िवभाग) के ‘सहायक 

उपकरण/सािध�� (एडीआईपी) क� खरीद/िफिटंग के िलए िन:श� �यि�य� को सहायता �क�म का 

काया��वयन’ के बार ेम� 48व� �ितवेदन पर क�-गई-कार�वाई सबंंधी 55वां �ितवेदन। 

(3) जनजातीय काय� मं�ालय क� ‘जनजाितय� के िलए शै�िणक योजनाए’ं के बार ेम� 49व� �ितवेदन पर 

क�-गई-कार�वाई संबंधी 56वां �ितवेदन। 

(4) सामािजक �याय और अिधका�रता मं�ालय (सामािजक �याय और अिधका�रता िवभाग) क� ‘अनदुान� 

क� मांग� (2018-2019)’ के बार ेम� 50व� �ितवेदन पर क�-गई-कार�वाई संबंधी 57वां �ितवेदन। 

(5) सामािजक �याय और अिधका�रता मं�ालय (िद�यागंजन सशि�करण िवभाग) क� ‘अनदुान� क� मांग� 

(2018-2019)’ के बार ेम� 51व� �ितवेदन पर क�-गई-कार�वाई सबंंधी 58वा ं�ितवेदन । 

(6) जनजातीय काय� मं�ालय क� ‘अनदुान� क� मांग� (2018-2019)’ के बार ेम� 52व� �ितवेदन पर क�-गई-

कार�वाई सबंंधी 59वां �ितवेदन । 

(7) अ�पस�ंयक काय� म�ंालय क� 'अनदुान� क� मांग� (2018-19)' के बार ेम� 53व� �ितवेदन पर क�-गई-

कार�वाई सबंंधी 60वां �ितवेदन ।  
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(8)  सामािजक �याय और अिधका�रता मं�ालय (िद�यांगजन सशि�करण िवभाग) ‘भारतीय कृि�म अगं 

िविनमा�ण िनगम (एिल�को) के काय�करण क� समी�ा’ सबंंधी 61वां �ितवेदन ।  

(9)  अ�पस�ंयक काय� मं�ालय ‘बह�-बह��े�ीय िवकास काय��म (एमएसडीपी) �क�म/�धानम�ंी 

जनिवकास काय��म (पीएमजेवीके) का काया��वयन' सबंंधी 62वां �ितवेदन । 

 
 
 
 
 
 
 
 

  



09.08.2018                                                                                                                                                             74 
 

12 14 hrs 
 

STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT 
306th Report 

 
�ी भैर� �साद िम� (बादंा): माननीय अ�य� महोदया, म� यवुा काय��म और खेल मं�ालय क� 

अनदुान� क� मांग� (2018-19) के बार ेम� मानव संसाधन िवकास सबंंधी �थायी सिमित के 303व� 

�ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंंधी 306वां �ितवेदन 

(िह�दी तथा अ�ेंजी स�ंकरण) सभा पटल पर रखता ह�।ँ 

 

12 14 ½ hrs 
 

STANDING COMMITTEE ON INDUSTRY 
289th and 290th Reports 

 
SHRI RABINDRA KUMAR JENA (BALASORE): I beg to lay on the table the 

following Reports (Hindi and English versions) of the Standing Committee on 

Industry:- 

1. 289th Report on Credit Linked Capital Subsidy Scheme (CLCSS) pertaining to the 

Ministry of Micro, Small and Medium Enterprises. 

2. 290th Report on Professionalization of Boards of CPSEs pertaining to the 

Department of Public Enterprises (Ministry of Heavy Industries and Public 

Enterprises). 
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12 14 ¾ hrs 
 

STANDING COMMITTEE ON HEALTH AND FAMILY WERLFARE 
110th Report 

 

डॉ. संजय जायसवाल (पि�म च�पारण): माननीय अ�य� महोदया, म� भारतीय खा� सरु�ा और 

मानक �ािधकरण (एफएसएसएआई) के काय�करण पर �वा��य और प�रवार क�याण सबंंधी �थायी 

सिमित का 110वा ं�ितवेदन (िह�दी तथा अ�ंेजी स�ंकरण) सभा पटल पर रखता ह�।ँ 
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12 15 hrs 
 
STATEMENT CORRECTING REPLY  TO UNSTRRED QUESTION  NO. 446 
DATED 19TH JULY, 2018 REGARDING   INCREASE IN FLEET SIZE OF 
AIRLINES ALONGWITH REASONS FOR DELAY  
 
THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 

JAYANT SINHA): Madam, I beg to lay a Statement (Hindi and English versions) 

(i) correcting the reply given on 19 July, 2018 to Unstarred Question No. 446 by 

Shri S. P. Muddahanume Gowda and Shri Rajeshbhai Chudasama, MPs 

regarding ‘Increase in Fleet Size of Airlines’ and (ii) giving reasons for delay in 

correcting the reply. 
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I beg to correct the Annexure-1 of Part (a) & (b) given in the answer to Unstarred question no. 446 in the 
Lok Sabha on the 19th July 2018 regarding 'Increase in Fleet Size of Airlines' as follows: 
Part of the 
Question 

For Read 

(a) Whether  
most of the 
top airlines 
in the 
country are 
preparing  
to increase 
their fleet 
size in the 
next few 
years; 
(b) if so, the 
details 
thereof; 
(c) whether 
the six 
airports 
which 
attract 
almost 70 
per cent of 
domestic 
traffic may 
not be able 
to 
accommoda
te further 
new 
aircrafts due 
to capacity 
constraints, 
if so, the 
details 
thereof; and 
(d) Whether 
due to huge 
delay in 
arrival and 
departure, 
fuel 
consumptio
n increases 
and takes a 
toll on the 
utilisation of 
the aircrafts 
and if so, 
the details 
thereof and 
the steps 
taken by the 
Government 
in this 
regard? 

(a) and (b) : Yes Madam. Induction plan of the scheduled airlines for 
next few years is attached at annexure-I.; 
 

ANNEXRE-1 
 
 

FLEET EXPANSION PLAN AS RECEIVED FROM RESPECTIVE 
SCHEDULED AIRLINES 

 
 

S.No
. 

Name of 
Operator 

Existin
g Fleet 

Expansion Plan 

Type of 
Aircraft 

Number
s 

1. Air India 
Limited 

159 Airbus 320 9 
Aircraft
s will be 
inducte
d 
betwee
n June 
2018 
and 
Februar
y 2019.  

2. AirAsia(Indi
a) Ltd. (Air 
Asia) 

18 Airbus 320 60 
Aircraft
s will be 
inducte
d in 
next 5 
years 

3. Blue dart 
Aviation 
Ltd. (Cargo) 

6 Boeing 
757-200  

01 
aircraft 
in the 
year 
2018 
 

4. Go Airlines 
(India) Ltd. 
(Go Air) 

36 Airbus 320  119 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of 
2018-
22.  

5.  Inter Globe 
Aviation 
Ltd. (Indigo) 

168 Airbus 320  399 
aircrafts 
will be 
inducte
d 
during 
next 7 
to 8 
years. 
 

ATR72-600 49 
aircrafts 
will be 
inducte
d 
during 
next 7 
to 7 
years. 

(a) and (b) : Yes Madam. Induction plan of the scheduled airlines for 
next few years is attached at annexure-I.; 
 

ANNEXRE-1 
 
 

FLEET EXPANSION PLAN AS RECEIVED FROM RESPECTIVE 
SCHEDULED AIRLINES 

 
 

S.No
. 

Name of 
Operator 

Existin
g Fleet 

Expansion Plan 

Type of 
Aircraft 

Number
s 

1. Air India 
Limited 

159 Airbus 320 9 
Aircraft
s will be 
inducte
d 
betwee
n June 
2018 
and 
Februar
y 2019.  

2. AirAsia(Indi
a) Ltd. (Air 
Asia) 

18 Airbus 320 60 
Aircraft
s will be 
inducte
d in 
next 5 
years 

3. Blue dart 
Aviation 
Ltd. (Cargo) 

6 Boeing 
757-200  

01 
aircrafts 
in the 
year 
2018 
 

4. Go Airlines 
(India) Ltd. 
(Go Air) 

36 Airbus 320  119 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of 
2018-
22.  

5.  Inter Globe 
Aviation 
Ltd. (Indigo) 

168 Airbus 320  399 
aircrafts 
will be 
induced 
during 
next 7 
to 8 
years. 
 

ATR72-
600 

49 
aircrafts 
will be 
inducte
d 
during 
next 7 
to 
8years. 
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6. Jet Airways 
(India) Ltd. 
(Jet 
Airways) 

113  Boeing 
737-800 

05 
aircrafts 
during 
the 
period 
of 
2017-
18. 
 

Boeing 
737-
8(Max) 

156 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of 
2018-
25. 
 

7. Jetlite(India
) Ltd. (Jet 
Airways 
konnect) 

7 Nil 

8. Spice Jet 
Ltd. (Spice 
Jet)  

58 Boeing 
737-800 

107 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of 
2018-
23. 
 

    

Bombardi
ey 
Q 400 

50 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of  
2018-
23. 
 

9. Tata SIA 
Airlines Ltd 
(Vistara) 

21  Airbus 320 
Series 

62 
aircrafts 
will be 
be 
inducte
d in 
year 
2018. 

B787 
Series 

10 
aircrafts 
will be 
inducte
d in the 
year 
2019-23 
 

10. Turbo 
Megha 
Airways 
Pvt. Ltd. 
(Tru Jet) 

5 ATR72-
500/600 

06 
aircraft 
each 
year 
will be 
inducte

6. Jet Airways 
(India) Ltd. 
(Jet 
Airways) 

113  Boeing 
737-800 

05 
aircrafts 
will be 
inducte
d  
during 
the 
period 
of 
2017-
18. 
 

Boeing 
737-
800(Max) 

156 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of 
2018-
25. 
 

7. Jetlite(India
) Ltd. (Jet 
Airways 
konnect) 

7 Nil 

8. Spice Jet 
Ltd. (Spice 
Jet)  

58 Boeing 
737-800 

107 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of 
2018-
23. 
 

    

Bombardi
er Q 400 

50 
aircrafts 
will be 
inducte
d 
during 
the 
period 
of  
2018-
23. 
 

9. Tata SIA 
Airlines Ltd 
(Vistara) 

21  Airbus 320 
Series 

62 
aircraft
s will 
be 
inducte
d 
during 
the 
period 
of 
2018-
24. 

B787 
Series 

10 
aircrafts 
will be 
inducte
d in the 
year 
2019-23 
 

10. Turbo 
Megha 
Airways 
Pvt. Ltd. 
(Tru Jet) 

5 ATR72-
500/600 

06 
aircrafts 
each 
year 
will be 
inducte
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d 
during 
the 
period 
of 
2018-
22. 

11. Zexus Air 
Services 
Pvt. Ltd. 
(Zoom Air) 

3 CRJ-200 Order 
Placed- 
05 will 
be 
inducte
d 
during 
the 
period 
of 
2018-
19. 
 

    

CRJ-900  Order 
Placed-
14 will 
be 
inducte
d 
during 
the 
period 
of 
2019-
20.  
 

(c) &(d): No such study has been conducted. However, 
Government and Airport operators take various steps from time to 
time keeping in view to meet the future demand arising out of the 
increase in the fleet size and passenger traffic like runway expansion, 
increase in  runways, revisions of master plan, construction of new 
airports, modernization of airports etc.  
 
 

d 
during 
the 
period 
of 
2018-
22. 

11. Zexus Air 
Services 
Pvt. Ltd. 
(Zoom Air) 

3 CRJ-200 Order 
Placed- 
05 will 
be 
inducte
d 
during 
the 
period 
of 
2018-
19. 
 

    

CRJ-900  Order 
Placed-
14 will 
be 
inducte
d 
during 
the 
period 
of 
2019-
20.  
 

((c) &(d): No such study has been conducted. However, 
Government and Airport operators take various steps from time to 
time keeping in view to meet the future demand arising out of the 
increase in the fleet size and passenger traffic like runway expansion, 
increase in  runways, revisions of master plan, construction of new 
airports, modernization of airports etc.  
 

 
The inconvenience caused is regretted. 

 
Jayant Sinha 

Minister of State 
 for Civil Aviation 

 
 

 [Placed in Library, See No. LT 9704/16/18] 
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12 16 hrs 
STATEMENTS BY MINISTERS 

 
(i)Status  of implementation of the recommendations contained in the 311th  
Report of the Standing Committee on Science and Technology, Environment 
and Forests on Demands for Grants (2018-19), pertaining to the Department 
of Scientific and Industrial Research (DSIR), Ministry of Science and 

Technology 
 
THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH 

SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE (DR. HARSH VARDHAN):  Madam, I beg to lay a statement regarding 

the status of implementation of the recommendations contained in the 311th  

Report of the Standing Committee on Science and Technology, Environment and 

Forests on Demands for Grants (2018-19), pertaining to the Department of 

Scientific and Industrial Research (DSIR), Ministry of Science and Technology. 

  

                                                             
 Laid on the Table and also placed in Library, See No. LT 9705/16/18. 
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12 16 ½ hrs 
(ii)(a) Status  of implementation of the recommendations contained in the 
26th Report of the Standing Committee on Labour on 'Exempted 
Organisations/Trusts/Establishments from EPFO : Performance, issues and 

challenges', pertaining to the Ministry of Labour and Employment 
 
THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND 

EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): I beg to lay the following 

statement regarding the status of implementation of the recommendations 

contained in the 26th  Report of the Standing Committee on Labour on 'Exempted 

Organisations/Trusts/Establishments from EPFO: Performance, issues and 

challenges', pertaining to the Ministry of Labour and Employment.  

  

                                                             
 Laid on the Table and also placed in Library, See No. LT 9706/16/18 
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(b) Status  of implementation of the recommendations contained in the 28th  
Report of the Standing Committee on Labour on 'Cess Funds and their 
Utilisation for Workers' Welfare', pertaining to the Ministry of Labour and 

Employment 
 
THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND 

EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): I beg to lay the following 

statement regarding the status of implementation of the recommendations 

contained in the 28th  Report of the Standing Committee on Labour on 'Cess 

Funds and their Utilisation for Workers' Welfare', pertaining to the Ministry of 

Labour and Employment.  

  

                                                             
 Laid on the Table and also placed in Library, See No LT 9707/16/18 
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(c) Status  of implementation of the recommendations contained in the 34th  
Report of the Standing Committee on Labour on Demands for Grants (2018-

19), pertaining to the Ministry of Labour and Employment 
  
 THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND 

EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): I beg to lay the following 

statement regarding the  status of implementation of the recommendations 

contained in the 34th Report of the Standing Committee on Labour on Demands 

for Grants (2018-19), pertaining to the Ministry of Labour and Employment. 

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9708/16/18 
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12 17 hrs 
(iii) Status  of implementation of the recommendations contained in the 95th  
Report of the Standing Committee on Personnel, Public Grievances and 
Pensions on Demands for Grants (2018-19), pertaining to the Ministry of 

Personnel, Public Grievances and Pensions 
 
ससंदीय काय� म�ंालय म� रा�य म�ंी तथा जल ससंाधन, नदी िवकास और गगंा सरं�ण म�ंालय 

म� रा�य म�ंी (�ी अजु�न राम मेघवाल) : महोदया, म� आपक� अनमुित से अपने सहयोगी डॉ. िजते�� 

िसंह क� ओर से कािम�क, लोक िशकायत और प�शन मं�ालय से सबंंिधत अनदुान� क� मांग� (2018-

19) के बार ेम� कािम�क, लोक िशकायत और प�शन सबंंधी �थायी सिमित के 95व� �ितवेदन म� अिंतिव�� 

िसफा�रश� के काया��वयन क� ि�थित के बार ेम� व��य सभा पटल पर रखता ह�।ं 

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9709/16/18 
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12 17 ½ hrs 
(iv) (a) Status  of implementation of the recommendations contained in the 
44th  Report of the Standing Committee on Information Technology on 
'Status of cable TV Digitization and Interoperability of Set Top Boxes', 

pertaining to the Ministry of Information and Broadcasting 
 
 

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND 

SPORTS AND MINISTER OF STATE IN THE MINISTRY OF INFORMATION 

AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): I beg to 

lay the following statements regarding the status of implementation of the 

recommendations contained in the 44th  Report of the Standing Committee on 

Information Technology on 'Status of cable TV Digitization and Interoperability of 

Set Top Boxes', pertaining to the Ministry of Information and Broadcasting.  

  

                                                             
 Laid on the Table and also placed in Library, See No. LT 9710/16/18 
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(b) Status  of implementation of the recommendations contained in the 49th  
Report of the Standing Committee on Information Technology on 'Review of 
the functioning of Song and Drama Division', pertaining to the Ministry of 

Information and Broadcasting 
 

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND 

SPORTS AND MINISTER OF STATE IN THE MINISTRY OF INFORMATION 

AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): I beg to 

lay the following statements regarding the status of implementation of the 

recommendations contained in the 49th  Report of the Standing Committee on 

Information Technology on 'Review of the functioning of Song and Drama 

Division', pertaining to the Ministry of Information and Broadcasting. 

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9711/16/18 
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12 18 hrs 
(v) Status  of implementation of the recommendations contained in the 19th  
Report of the Standing Committee on Railways on Demands for Grants 

(2018-19), pertaining to the Ministry of Railways 
 

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN 

GOHAIN): Madam, I rise to lay a statement regarding the status of 

implementation of the recommendations contained in the 19th Report of the 

Standing Committee on Railways on Demands for Grants (2018-19), pertaining to 

the Ministry of Railways. 

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9712/16/18 
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12 18 ½ hrs 
(vi)(a) Status  of implementation of the recommendations contained in the 
12th Report of the Standing Committee on External Affairs on 'Recruitment, 
Structure and Capacity-Building of IFS Cadre, including need for a separate 
UPSC Examination for Cadre, Mid-Career Entry and In-Service Training and 

Orientation, pertaining to the Ministry of External Affairs 

 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (GEN. 

VIJAY KUMAR SINGH (RETD.)): Madam, I beg to lay the following statements 

regarding the status of implementation of the recommendations contained in the 

12th Report of the Standing Committee on External Affairs on 'Recruitment, 

Structure and Capacity Building of IFS Cadre, including need for a separate 

UPSC Examination for Cadre, Mid-Career Entry and In-Service Training and 

Orientation, pertaining to the Ministry of External Affairs.  

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9713/16/18 
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(b) Status  of implementation of the recommendations contained in the 15th  
Report of the Standing Committee on External Affairs on Demands for 

Grants (2017-18), pertaining to the Ministry of External Affairs 

 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (GEN. 

VIJAY KUMAR SINGH (RETD.)): Madam, I beg to lay the following statements 

regarding the status of implementation of the recommendations contained in the 

15th  Report of the Standing Committee on External Affairs on Demands for 

Grants (2017-18), pertaining to the Ministry of External Affairs.  

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9714/16/18 
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(c) Status  of implementation of the recommendations contained in the 16th  
Report of the Standing Committee on External Affairs on 'IndoPak 

Relations, pertaining to the Ministry of External Affairs 
 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (GEN. 

VIJAY KUMAR SINGH (RETD.): Madam, I beg to lay the following statements 

regarding the status of implementation of the recommendations contained in the 

16th  Report of the Standing Committee on External Affairs on 'Indo-Pak 

Relations, pertaining to the Ministry of External Affairs.  

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9715/16/18 
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12 19 hrs 
(vii)(a) Status  of implementation of the recommendations contained in the 
32nd  Report of the Standing Committee on Labour on Action Taken by the 
Government on the recommendations contained in 25th  Report of the 
Committee on Demands for Grants (2017-18), pertaining to the Ministry of 

Skill Development and Entrepreneurship (MSDE)  
  
THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND 

ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): I beg to lay the 

following statement regarding   the status of implementation of the 

recommendations contained in the 32nd  Report of the Standing Committee on 

Labour on Action Taken by the Government on the recommendations contained 

in 25th Report of the Committee on Demands for Grants (2017-18), pertaining to 

the Ministry of Skill Development and Entrepreneurship (MSDE).  

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9716/16/18 
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(b) Status  of implementation of the recommendations contained in the 33rd  
Report of the Standing Committee on Labour on 'ITIs and Skill Development 
Initiative Scheme', pertaining to the Ministry of Skill Development and 

Entrepreneurship (MSDE)  
 
 
THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND 

ENTREPRENEURSHIP (SHRI ANANTKUMAR HEGDE): I beg to lay the 

following statement regarding   the status of implementation of the 

recommendations contained in the 33rd Report of the Standing Committee on 

Labour on 'ITIs and Skill Development Initiative Scheme', pertaining to the 

Ministry of Skill Development and Entrepreneurship (MSDE). 

 
  

                                                             
 Laid on the Table and also placed in Library, See No. LT 9717/16/18 
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12 19 ½ hrs 
(viii) Status  of implementation of the recommendations contained in the 
257th  Report of the Standing Committee on Transport, Tourism and Culture 
on Demands for Grants (2018-19), pertaining to the Ministry of Civil 

Aviation 
 
 
THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 

JAYANT SINHA): Madam, I rise to lay a statement regarding the status of 

implementation of the recommendations contained in the 257th Report of the 

Standing Committee on Transport, Tourism and Culture on Demands for Grants 

(2018-19), pertaining to the Ministry of Civil Aviation. 

  

                                                             
 Laid on the Table and also placed in Library, See No. LT 9718/16/18 



09.08.2018                                                                                                                                                             94 
 

12 20 hrs 
(ix) Status  of implementation of the recommendations contained in the 35th  
Report of the Standing Committee on Labour on Demands for Grants (2018-

19), pertaining to the Ministry of Textiles 
 

व� म�ंालय म� रा�य म�ंी (�ी अजय ट�टा) : महोदया, म� आपक� अनुमित से व� मं�ालय से 

सबंंिधत अनदुान� क� मागं� (2018-19) के बार ेम� �म सबंंधी �थायी सिमित के 35व� �ितवेदन म� 

अतंिव�� िसफा�रश� के काया��वयन क� ि�थित के बार ेम� व��य ��ततु करता ह�।ँ 

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9719/16/18 
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12 20 ½ hrs 
(x)(a)Status  of implementation of the recommendations contained in the 
19th Report of the Standing Committee on Defence on Demands for Grants 
(2016-17) on 'General Defence Budget, Civil Expenditure of Ministry of 
Defence (Demand No. 20) and Defence Pension (Demand No. 21), pertaining 

to the Ministry of Defence 
 
THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH 

RAMRAO BHAMRE): Madam, with your kind permission, I rise to lay the following 

statement regarding the status of implementation of the recommendations 

contained in the 19th Report of the Standing Committee on Defence on Demands 

for Grants (2016-17) on 'General Defence Budget, Civil Expenditure of Ministry of 

Defence (Demand No. 20) and Defence Pension (Demand No. 21), pertaining to 

the Ministry of Defence.  

  

                                                             
 Laid on the Table and also placed in Library, See No. LT 9720/16/18 
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(b)Status  of implementation of the recommendations contained in the 20th 
Report of the Standing Committee on Defence on Demands for Grants 
(2016-17) on Army, Navy and Air Force (Demand No. 22), pertaining to the 

Ministry of Defence 
 
 

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH 

RAMRAO BHAMRE): Madam, with your kind permission, I rise to lay the following 

statement regarding the status of implementation of the recommendations 

contained in the 20th Report of the Standing Committee on Defence on Demands 

for Grants (2016-17) on Army, Navy and Air Force (Demand No. 22), pertaining to 

the Ministry of Defence. 

  

                                                             
 Laid on the Table and also placed in Library , See No. LT 9721/16/18 
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12 21 hrs 
GOVERNMENT BILLS- Introduced 

(i) DNA Technology (Use and Application) Regulation Bill, 2018 
 

THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH 

SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE (DR. HARSH VARDHAN): Respected Madam, with your kind 

permission, I rise to move for leave to introduce a Bill to provide for the regulation 

of use and application of Deoxyribonucleic Acid (DNA) technology for the 

purposes of establishing the identity of certain categories of persons including the 

victims, offenders, suspects, undertrials, missing persons and unknown deceased 

persons and for matters connected therewith or incidental thereto. 

HON. SPEAKER: Motion moved: 

“That leave be granted to introduce a Bill to provide for the regulation of 
use and application of Deoxyribonucleic Acid (DNA) technology for the 
purposes of establishing the identity of certain categories of persons 
including the victims, offenders, suspects, undertrials, missing persons 
and unknown deceased persons and for matters connected therewith 
or incidental thereto.” 

 
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, I do 

vehemently oppose the introduction of the Bill under the nomenclature ‘DNA 

Technology (Use and Application) Regulation Bill, 2018’ as the Bill provides that 

the DNA samples can be collected from any accused, whether he has given it 

voluntarily or is compelled to give his DNA under direction of the court. Secondly, 

this is a gross violation of the provision of the Constitution and against the 
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Fundamental Right to Life. The collection of DNA can be misused by police 

officials to create evidence against the accused.  

 So, I would suggest to the hon. Minister that this Bill should not be 

introduced in such a supercilious manner and there is a need of more scrutiny to 

be done by experts. The Bill should also take into consideration the holistic and 

comprehensive nature of this legislation. So, I would suggest that the Bill should 

be sent to the competent authority for further scrutiny so that the hon. Minister can 

bring the legislation in a befitting manner, suggest  to send to Standing 

Committee.   

DR. HARSH VARDHAN: Respected Madam, let me inform the hon. Member that 

this Bill has gone through scrutiny of every possible expert, every possible 

Ministry and even a committee headed by hon. Home Minister himself in which 

the Law Minister was there, the Finance Minister was there and I was also there.  

I think, this Bill started its journey at the time of the NDA Government led by 

Shri Atal Bihari Vajpayeeji and all these years, it has gone through so many 

scrutinies and this Government has also ensured that all these privacy concerns 

etc. are 100 per cent addressed in the Bill. I think, if you read the Bill meticulously, 

you will yourself be convinced that after so many years and such a long journey 

by the Bill, it is the need of the hour to bring this Bill for this country to ensure that 

there is a regulation for the DNA testing laboratories and DNA data bank. I can 

assure this House that all the privacy concerns have been adequately addressed 

in this Bill. If the Member wants details, I can read those details also.  

HON. SPEAKER: The question is: 

“That leave be granted to introduce a Bill to provide for the regulation of use and 
application of Deoxyribonucleic Acid (DNA) technology for the purposes of 
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establishing the identity of certain categories of persons including the victims, 
offenders, suspects, undertrials, missing persons and unknown deceased 
persons and for matters connected therewith or incidental thereto.” 

 
The motion was adopted. 

DR. HARSH VARDHAN: Madam, I introduce the Bill. 
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12 24hrs. 

(ii) Protection of Human Rights (Amendment) Bill, 2018 
 

गृह म�ंालय म� रा�य म�ंी (�ी हसंराज गंगाराम अहीर) : अ�य� महोदया, �ी राजनाथ िसंह जी क� 

ओर से, म� ��ताव करता ह�:ँ  

“िक मानव अिधकार संर�ण अिधिनयम, 1993 का और सशंोधन करने वाले िवधयेक को 
परु:�थािपत करने क� अनमुित �दान क� जाये।” 

 

HON. SPEAKER: The question is: 

“That leave be granted to introduce a Bill further to amend the Protection 
of Human Rights Act, 1993. ” 

 
The motion was adopted. 

 
�ी हसंराज गगंाराम अहीर : अ�य� महोदया, म� िवधयेक को परु:�थािपत करता ह�।ँ   
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HON. SPEAKER: Now, the House will take up ‘Zero Hour’. Shri A.P. Jithender 

Reddy. 

… (Interruptions) 

HON. SPEAKER: Hon. Members, please sit down. This is not the way to raise 

any matter. 

… (Interruptions) 
HON. SPEAKER: Shri Jithender Reddy, first ask all your Members to sit down. 

… (Interruptions) 
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker, our Chief 

Minister, Shri K. Chandrashekar Rao has urged the Defence Minister many  times 

and also met our hon. Prime Minister for transfer of defence land, that is Bison 

Polo Grounds and Gymkhana Grounds in Secunderabad and Hyderabad to the 

Government of Telangana for constructing a new Secretariat building because the 

old Secretariat building is like a pigeon hole. So, our State is a new State, as it is 

a newly born State, we wanted to have a new Secretariat built, and also the 

defence land for constructing strategic road development projects on NH 44 and 

SH 1 requires totally about 200.58 acres. In Hyderabad there is a bottleneck at 

Secunderabad area where the roads cannot go on to the Rajiv Marg and the 

Karim Nagar Road is also blocked. So, we have made a lot of requests. After 

many meetings and negotiations, we were told by the then Defence Minister, Shri 

Arun Jaitley to transfer 596 acres of land and pay the differential cost of Rs. 95 

crore for the exchange of Bison land for which the Government of Telangana had 

agreed. But even after three years, no steps have been taken.  

The Cantonment Board wanted the State Government to pay on annual 

basis Rs. 31 crore as compensation towards loss of annual revenue from property 
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tax, etc. The State Government represented to waive off this compensation as the 

land we require is for traffic improvement which is a public purpose and for 

widening the highways. Since then the proposal is still pending. 

It is very saddening to note that recently 210 acres of defence land was 

transferred to the Karnataka Government within a short span of time. We have 

been running from pillar to post since last three years for the transfer of land with 

no result.  

We would like to know why this step-motherly treatment is being meted out 

to Telangana when the then Defence Minister, Shri Arun Jaitley had brought this 

to a conclusion? But, now the Defence Minister is not finalising the same and 

delaying it. We would like to know why it is so. It is seen that the … 

(Interruptions) 

HON. SPEAKER: No allegations will go on record. 

…(Interruptions)… *  

SHRI A.P. JITHENDER REDDY : The history of lands in Hyderabad is that, during 

the Nizam period, the Government lands were given to the British Army only for 

the purpose of camping and, therefore, it is very unreasonable that developmental 

projects in Telangana, including the construction of new Secretariat building have 

been kept pending by the unreasonable policy of the Government of India. It is 

total …   (Interruptions) 

HON. SPEAKER: This will not go on record.  

…(Interruptions)… * 
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HON. SPEAKER: No allegation will go on record. 

…(Interruptions)… * 

SHRI A.P. JITHENDER REDDY: … *  So, we request that the hon. Home Minister 

should give a statement and give an assurance regarding this. We are also going 

to meet the Prime Minister today and we are going to take an assurance from 

him. So, I request that this has to be taken up on priority basis. We have been 

begging since long. But now it is a demand. We want the Bison Ground and land 

for traffic. 

 So, we are still protesting on this. 

�ी मि�लकाजु�न खड़ग े(गुलबगा�): महोदया, यह देश क� सरु�ा का �� है।  

HON. SPEAKER: He is not the concerned Minister. How can he say something 

on this?  

�ी मि�लकाजु�न खड़गे : यू.पी.ए. के समय रफाल फाईटर िवमान का मू�य 526 करोड़ �पये 

िनधा��रत ह�ए थे। मोदी जी क� सरकार आने के बाद इसक� क�मत करीब तीन गनुा बढ़कर 1,600 

करोड़ हो गयी। दभुा� �य से रा��ीय सरु�ा और रा��ीय िहत� पर सरआेम समझौता हो रहा है। रा��ीय 

सरु�ा और रा��ीय िहत के इस मामले को ये सरकार ग�ु रखना चाहती है। पूर ेदेश को गुमराह करना 

चाह रही है।  

HON. SPEAKER: I cannot understand, what is happening. 

… (Interruptions) 
 

�ी मि�लकाजु�न खड़गे : आजादी के बाद इस तरह का सबसे बड़ा घोटाला कभी नह� ह�आ। 

…(�यवधान) कम से कम इसम� 45,000 करोड़ �पये का घोटाला ह�आ है। जो टै�नोलॉजी एच.ए.एल. 

को �ांसफर करना था। वह एक �ाइवेट पाट� को �ासंफर करके और खासकर उस कंपनी के मािलक 

को…(�यवधान) 
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HON. SPEAKER: Shri P. Karunakaran, Dr. A. Sampath, Dr. P.K. Biju, Shrimati 

P.K. Shreemathi Teacher, Shri C.N. Jayadevan are permitted to associate with 

the issue raised by  Shri Mallikarjun Kharge. 

12 31 hrs 

At this stage, Shri Balka Suman and some other 
hon. Members came and stood on the floor  near the Table. 

 

माननीय अ�य�: �लीज बैिठए। I have allowed you. Nothing is going on record.  

… (Interruptions) …  
 

HON. SPEAKER: Today is Adivasi Day.  That is why I am allowing Dr. Heena 

Gavit and then I will allow Prof. Seetaram Naik also.   

  

 DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR) : Madam Speaker, I would 

like to greet and congratulate all the tribals on the occasion of ‘Vishwa Adivasi 

Gaurav Din. Government has formulated many schemes for the tribals in 

Maharashtra.   

Earlier, food was served to tribal students in tribal hostels; uniforms and 

other educational and sports material was also supplied to tribal students in 

Ashram Shala.  Many schemes were also brought by the Government for the 

welfare of tribal farmers.  But, now the Government has made a significant 

change in these schemes and all these schemes have now been covered under 

DBT scheme.  So, instead of providing cooked food to students, they have been 

provided cash under cash transfer system.  The tribal students in hostels do not 
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receive this cash well within time and that is why they have to face boarding 

problems. 

 Hon. Speaker Madam, the same practice is also applied in Adivasi Ashram 

Shala.  Earlier the students used to get educational and other material from the 

Government, but now money is being transferred directly to the guardian’s bank 

account.  The guardians use that money to fulfill their household needs and not 

for their wards. 

 Hon. Speaker, the schemes to provide oil engines and pipes to tribal 

farmers, have also been changed now.  Now, these farmers have to procure 

these agricultural equipments on their own and after submitting the bill they 

receive the money.  This is the reason why they are deprived of the benefits of 

these welfare scheme.  Hence, through you Madam, I would like to request 

Central Government to withdraw this DBT scheme and the old schemes should 

be restored.  On this occasion of ‘Vishwa Adivasi Gaurav Din’, I would also like to 

request Government to declare this day as a National holiday. 

Thank you. 

12 32 hrs 

At this stage, Shrimati Ranjeet Ranjan and some other  
hon. Members came and stood on the floor near the Table. 

 
HON. SPEAKER: Shri Rahul Shewale, Shri Arjun Lal Meena,  Dr. Kulmani Samal, 

Shri Lakhan Lal Sahu, Shri Rabindra Kumar Jena and Shri Bhairon Prasad 

Mishra are permitted to associate with the issue raised by Dr. Heena Vijaykumar 

Gavit. 

Prof. Seetaram Natik – not present 
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SHRIMATI KOTHAPALLI GEETHA (ARAKU):  Madam, Speaker, I thank you for 

giving me this opportunity to speak.   

Madam, Today is the International Tribal Day. After 70 years of 

Independence, tribals still remain the vulnerable population of the country. I thank 

the Government for protecting the tribal people against the atrocities by passing 

the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) 

Amendment Bill, 2018.  

I wish that this Act will be implemented in true spirit. … (Interruptions) Even 

today, the Government is doing many welfare activities for the tribals. … 

(Interruptions) I wish that the Tribal Sub-Plan grants are being utilized for the 

purpose for which they have been granted. … (Interruptions) These funds should 

not be diverted, and end-point delivery mechanism should be ensured so that it 

reaches the vulnerable masses. … (Interruptions) 

 On this day, Madam, through you, I would like to greet all the tribal fraternity 

across the globe a Happy International Tribal Day. … (Interruptions) Thank you so 

much, Madam. . … (Interruptions) 

माननीय अ�य�: डा. कुलमिण सामल को �ीमती के.गीता �ारा उठाए गए िवषय के साथ सबं� करने 

क� अनमुित �दान क� जाती है। 
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 SHRI HARISHCHANDRA  CHAVAN (DINDORI) : Hon. Speaker Madam, today 

we are celebrating ‘Vishwa Adivasi Gaurav Din’ and on this occasion I would like 

to greet all my fellow citizens on behalf of 1.25 crore tribals in Maharashtra and 10 

crore tribals all over India from the core of my heart.   We are of the opinion that 

without hampering the provisions of reservation for SC, ST and OBCs, reservation 

should also be given to the Maratha community.  This is our open and clear stand 

about Maratha reservation.  But inspite of it, our Hon. MP Heena Gavit was 

attacked by the agitators and hence I condemn it strongly and publicly. 

 Hon. Speaker Madam, I would like to draw your attention towards a very 

serious issue.  We have Caste Validation Committees all over Maharashtra, but 

Hon. Bombay High Court is mounting pressure to issue caste validity certificates 

to fake ST certificate holders.  The castes like, Pardeshi Thakur, Bhat Thakur, 

Bramhin Thakur and Kshatriya Thakur are not real adivasis.  The High Court has 

issued orders in their favour to issue caste validity certificates to  

them.  

 But, Caste Validation Committee, Nashik refused to issue caste validity 

certificates to these bogus adivasis and hence the High Court ordered to close 

down this committee and a fine of Rs. 1 lac was also imposed on it. 

 Lastly, through you Madam, I would like to request and warn the 

Government that if this kind of decisions are delivered by the Court, the tribals 

would definitely become naxalites.   

Thank you. 

                                                             
 English translation of the speech originally delivered in Marathi. 
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माननीय अ�य�: डा. कुलमिण सामल, डा.िहना िवजयकुमार गावीत को �ी ह�र��� च�हाण �ारा 

उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

कँुवर पु�पे�� िसहं च�दले (हमीरपुर): अ�य� महोदया, म� आज एक बह�त ग�भीर िवषय आपके 

स�ंान म� लाना चाहता ह�,ं मझेु आपके सरं�ण क� आव�यकता है। 6 तारीख को सदन म� जब 

एस.सी.,एस.टी. िबल पास हो रहा था तो म� यहां सदन म� उपि�थत था ।…(�यवधान) ठीक साढ़े आठ 

बजे राि� जब म� सदन से बाहर िनकलकर गया तो मेरी जानकारी म� आया िक कुछ चैनल� म� मेर े

िखलाफ यह द�ु�चार िकया जा रहा था िक हमीरपरु के दबंग सांसद कँुवर प�ु पे� � िसंह च� देल महोबा 

म� प�कार� पर फाय�रगं कर रहे ह�। …(�यवधान) 

म� अपनी बात केवल एक �� से श�ु करना चाहता ह�।ं �या ईमानदारी से काम करना पाप ह?ै 

…(�यवधान) कुछ तथाकिथत मीिडयाकम�, जो आजकल सोशल मीिडया म� खास तौर से जो यू ट्यूब 

चैनल है, उस पर ये लोग िजस �कार का काम कर रहे ह�, वह िनंदनीय है। आजादी क� लड़ाई म� 

मीिडया का बह�त योगदान था, आज भी मीिडया बह�त अ�छा है, लेिकन मीिडया के कुछ ऐसे लोग, 

िज�ह� अ� य� महोदया आप ससंद म� भी ए�ंी नह� देती ह�, ऐसे सैकड़�-हजार� लोग� न ेयू ट्यूब चैनल 

बना िलए ह� और वे ऐसे चैनल बनाकर लोग� क� छिव धूिमल करने का काम करते ह�। …(�यवधान) 

महोदया, जब म� सदन म� मौजूद था, ठीक उसी समय मेर े संसदीय �े� म� मझु पर फाय�रगं 

करने का अस� य आरोप लगाया गया है । म� आपको इसका कारण बताना चाहता ह�ं। मेर ेससंदीय �े� 

म� खनन का कारोबार बह�त �यादा होता है। �देश म� जब-जब भारतीय जनता पाट� क� सरकार रही है, 

वहा ंकभी भी अवैध खनन नह� ह�आ, हमेशा बंद रहा ।…(�यवधान)  जब माननीय क�याण िसंह जी 

म�ुय मं�ी थे, माननीय राजनाथ िसंह जी म�ुय मं�ी थे और आज योगी आिद�यनाथ जी म�ुय मं�ी ह�। 

इसी वजह से िजतने अवैध काम करने वाले लोग ह�, वे �देश क� सीमाओ ं के बाहर भाग गए 

ह�।…(�यवधान)  लेिकन कुछ लोग बाहर से आकर सरं�ण चाहते ह�। म� वहा ं का जन�ितिनिध ह�।ं 

…(�यवधान) सब काम ईमानदारी से करता ह�।ं वे लोग मेर ेपाट� काय�कता�ओ ंके पास आए थे, जब म� 

िबका नह�, डरा नह� और झकुा नह� तो मेर े िखलाफ टी.वी. चैनल पर द�ु�चार करके ईमानदार 

जन�ितिनिध क� मेरी छिव धूिमल करने का �यास कर रहे ह�। मेर ेप�रवार पर भी कई बार हमले ह�ए, 
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मेर ेऊपर जानलेवा हमला ह�आ। मेर ेमाताजी-िपताजी का �क से एि�सड�ट िकया गया।…(�यवधान)  

अनेक� बार ऐसे काम िकए गए, लेिकन म� कभी इन बात� को आपके स�ंान म� नह� लाया और न कुछ 

िकया। म� जन�ितिनिध ह�,ं ईमानदारी से काम करता ह�ं। मेर ेसाथ पूर े �े� क� जनता का समथ�न है। 

…(�यवधान) 

महोदया, म� एक मांग के साथ अपनी बात समा� क�ंगा। हम सब लोग� को यहा ंदो भूिमकाए ं

िनभानी पड़ती ह� – एक हम यहां लॉ मेकर (कानून िनमा�ता) क� भूिमका म� बैठते ह� और दूसरा �े� म� 

जनता क� सेवा करने का काम करते है।…(�यवधान)  हम जब पीिड़त, गरीब क� सेवा करते ह� तो 

िकसी न िकसी का नकुसान होता होगा, �य�िक हम ईमानदारी से काम करते ह�। िकसी भी दबाव म� 

काम नह� करते । मेरा आपसे िनवेदन है िक ऐसा सोशल मीिडया जो अस�य, िनराधार एव ंमनगढ़ंत 

आरोप लगाकर एक शिुचता क� राजनीित करने वाले मेर े जैसे जन�ितिनिध क� छिव खराब कर ेऔर 

हमारी सेवा, स�यिन�ा, ईमानदारी एव ंसमप�ण को धूिमल करने का असफल �यास कर े। ऐसे  जो यू 

ट्यूब चैनल है, िज� ह�ने मेर े िखलाफ  झूठे, िनराधार आरोप लगाए ह�, उन पर �ितबंध लगाया जाए 

और ऐसे चैनल� के िखलाफ जो हमेशा ऐसे काम करते ह�, एक कानून लाकर उन पर रोक लगाई जाए। 

िजससे स� यिन� ठा व ईमानदारी क� राह पर चलने वाले जन�ितिनिधय� को देश के िलए अपना 

योगदान देने म� कोई बाधा न उ� प� न हो । ध�यवाद।…(�यवधान) 

माननीय अ�य�: डा. कुलमिण सामल, �ी नारणभाई काछिड़या, �ी भैर� �साद िम� तथा �ी शरद 

ि�पाठी को कंुवर प�ुपे�� िसंह च�देल �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� 

जाती है। 

PROF. A.S.R. NAIK (MAHABUBABAD): Madam, thank you so much for giving me 

this opportunity to speak on an auspicious day, that is, 9th August is known as the 

Vishwa Adivasi Diwas, the International Day of the World’s Indigenous People. … 

(Interruptions) आज िव� भर म� …(�यवधान) मैडम, म� आपसे िवनती करना चाहता ह� ं िक last 

year also, we had requested the Government to celebrate the Adivasi Diwas 

officially. . … (Interruptions).       
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 Most of the States are not observing this day as `Adivasi Day`’ because 

they are the protectors of our nation and its environment. … (Interruptions) So, 

there should be an award instituted in honour of them. Recognition should be 

given to the tribal people who work in the field. … (Interruptions) That is why I am 

requesting the Government to establish more Eklavya Schools in the tribal areas 

of our country. … (Interruptions) A State and National level Folk and Art Academy 

should also be established so that they would benefit out of it. … (Interruptions) 

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Madam, the people of 

Tripura, under the leadership of CPI(M) and Gana Mukti Parishad, has been 

demanding for a long time for a total review of the provisions  of the Sixth 

Schedule of the Constitution of India. The Sixth Schedule provisions of the 

Constitution promises holistic development of tribal people. Sixth Schedule is now 

enforced in four States of the North East, namely, Tripura, Assam, Meghalaya 

and Mizoram.  It assures protection of land to the tribals for further preservation 

and development of ethnic language, culture and its age-old heritage, 

enhancement of livelihood and income of its people by optimal utilisation of its 

natural resources and ensuring overall development.   

 In the course of its existence for the last 36 years in Tripura in the shape of 

Tripura Tribal Areas Autonomous District Council (TTA-ADC), and more than six 

decades in Assam and Meghalaya, it is found that the existing provisions are 

inadequate to cope up with the call of the day. … (Interruptions) 
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HON. SPEAKER:  Dr. Kulamani Samal is allowed to associate with the issue 

raised by Shri Jitendra Chaudhury. 

     The House stands adjourned to meet again at 1300 hours. 

12 43 hrs 

The Lok Sabha then adjourned till Thirteen of the Clock. 
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13 02 hrs 

The Lok Sabha reassembled at Thirteen of the Clock 

 (Hon. Speaker in the Chair) 

�ी मि�लकाजु�न खड़ग े(गुलबगा�): महोदया, म� कुछ कहना चाहता ह�।ँ  

माननीय अ�य�: नह�-नह�, अभी कुछ नह� । जो जीरो ऑवर है, उसे शाम को 6 बज ेके बाद ले ल�गे। 

म� यह सोच रही ह� ँिक अभी हम जीएसटी वाला िबल श�ु कर�।  

�ी मि�लकाजु�न खड़ग े: महोदया, आप जीएसटी िबल पर चचा� श�ु कराइए, लेिकन…( �यवधान) 

माननीय अ�य�: अब �या हो गया है? 

�ी मि�लकाजु�न खड़ग े: मेरा िवषय राफेल डील के बार ेम� है। 

…( �यवधान) 

माननीय अ�य�: अभी जीएसटी िबल पर चचा� श�ु करनी है। अभी राफेल डील आिद कुछ नह� 

होगा। 

…(�यवधान) 

�ी मि�लकाजु�न खड़ग े: महोदया, आप हम� इस पर बोलने के िलए अलाऊ क�िजए । …( �यवधान) 

माननीय अ�य�: नह�-नह�, ऐसे िनण�य नह� होता है।  

…(�यवधान) 
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13 03 hrs 

MATTERS UNDER RULE 377   

HON. SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on the 

Table of the House. Members, who have been permitted to raise matters under 

Rule 377 today and are desirous of laying them, may personally handover the text 

of the matter on the Table of the House within twenty minutes.  

… (Interruptions) 
 Only those matters shall be treated as laid for which the text of the matter 

has been received at the Table within the stipulated time and the rest will be 

treated as lapsed. 

… (Interruptions) 

  

                                                             
 Treated as  laid on the Table 
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(i) Need to extend services of Udaipur-Khajurao Express upto Manikpur 
junction and Saryu Express upto Chitrakoot Dham or Banda in Uttar 

Pradesh. 
 

�ी भैर� �साद िम� (बादंा): उदयपरु खजरुाहो ए� स�ेस �ितिदन चलती है। यह महोबा तक आधे से 

� यादा खाली हो जाती है। खजरुाहो जाने म� याि�य� क� स�ं या बह�त ही कम रहती है। अ� त ुइसे महोबा 

से उ.� .स� पक�  �ांित क� तरह िवभािजत कर एक िह� सा मािनकपरु ज�ं शन तक बढ़ा िदया जाए तो 

याि�य� को बह�त ही सिुवधा होगी और राज� व भी बढ़ेगा। इसी तरह से अयो� या से इलाहाबाद तक 

चलने वाली सरयू ए� स�ेस को िच�कूट धाम या बॉदंा तक बढ़ा िदया जाए तो जनिहत म� बह�त ही 

अ� छा रहेगा। सरकार से अनरुोध है िक यथाशी� उ� त काय�वाही करने क� कृपा कर�। 
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(ii) Need to provide Rajasthan its due share of Sutlej river water 

 

�ी िनहाल च� द (गगंानगर) म� के� � सरकार का � यान भाखड़ा � यास �बंधन बोड� क� तरफ िदलाने का 

आ�ह क�ँगा। इसका पहला अतंरा�� यीय जल समझौता 29 जनवरी, 1955 को ह�आ और राज� थान 

�देश को अपने िह� से का पानी 8.6 MAF िमलना तय ह�आ। ह�रयाणा व पजंाब के पथृक रा� य बनने 

के बाद पंजाब से राज� थान को अपने िह� स े का पूरा पानी नह� िमला। 13 जनवरी, 1959 को 

राज� थान व पजंाब के बीच सतलुज नदी के पानी को लेकर समझौता ह�आ, िफर भी राज� थान को 

िह� से का पूरा पानी नह� िमला। 31  िदस� बर, 1981  को त� कालीन �धानम�ंी �ीमती इंिदरा गाधँी क� 

अ� य�ता म� राज� थान व पंजाब के म�ु य मंि�य� के बीच समझौता ह�आ, िजसम� सतलुज नदी का पानी 

राज� थान को देने का समझौता ह�आ । आज भी पंजाब, राज� थान को पूरा पानी नह� दे रहा है। 

अतंरा�� यीय जल समझौते के अनसुार राज� थान को 8.6 MAF पानी आवंिटत ह�आ था, परतं ुपजंाब 

आज भी 8.6 MAF  पूरा पानी भी राज� थान को नह� दे रहा है। 24 जून, 1985 को त� कालीन 

�धानमं�ी �ी राजीव गॉधंी ने तीन� (राज� थान, पजंाब व ह�रयाणा) रा� य� के म�ु यमिं�य� क� बैठक म� 

राज� थान को पूरा पानी 8.6 ( MAF)   देने का आ� वासन िदया था, परतं ुआज तक पूरा पानी नह� 

िदया गया। 

मेरा के� � सरकार से अनरुोध है िक इस मामले म� म� य� तता कर पजंाब से पूरा पानी राज� थान 

�देश को िदलवाने म� मदद कर े एव ंआज तक भाख़डा � यास �बंधन बोड� म� पंजाब व ह�रयाणा का 

सद� य ही नािमत ह�आ है, राज� थान से एक बार भी सद� य नािमत नह� ह�आ, जबिक समझौते के 

अनसुार ऐसा होना चािहए था। राज� थान का सद� य भी भाखड़ा-� यास �बंधन बोड� (BBMB) म� नािमत 

हो, ऐसा के� � सरकार से आ�ह क�ँगा। 
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(iii) Regarding alleged irregularities in mining activities in Metabodeli 
village in Kanker district of Chattisgarh 

 
�ी िव�म उस�डी (काकेंर):   छ� तीसगढ़ रा� य के कांकेर िजले के उप-तहसील कोयलीबेड़ा के �ाम 

मेटाबोदेली म� एक खदान खनन हेत ुएक कंपनी को वष� 2006-07 म� लीज़ पर दी गयी थी । यह खदान 

कोयलीबेड़ा के फॉर�े ट र�ज म� ि� थत है । कुल लीज का �े� 25  हे� टेयर ह� िजसम� से 23  हे� टेयर �े� 

खदान के िलए एवं 2  हे� टेयर पहॅुंच माग� के िलए है। इस खदान का स� पूण� �े� संरि�त वन के अतंग�त 

आता है। लीज के िन� पादन के समय �े� का सीमाकंन िकया गया एवं 23  हे� टेयर �े� पर ि� थत व�ृ� 

को काट िदया गया। सव� के दौरान कंपनी के �ारा वा� तिवक लीज के � थान पर 150  मीटर एव ं 25  

हे� टेयर �े� म� मूल प�े क� सीमा को � थानांत�रत कर िदया है। यह एक �� न िच� ह है िक िकन 

प�रि� थितय� म� िन� पािदत लीज �े� को 23  हे� टेयर के � थान पर 25 हे� टेयर म� प�रवित�त कर िदया 

गया। रा� य वन िवभाग एव ंमाईिनंग िवभाग क� जाचं के बावजूद कंपनी क� इस भारी चूक को नजर 

अदंाज िकया गया। िकस तरह से इतने अिधक अतंर के बावजूद पूरक लीज अनबुंध को � वीकृित दी 

गयी। एमएमडीआर के अनुसार अवैध खनन के तहत लीज को र� िकया जाना चािहए जबिक सरकार 

�ारा िबना िकसी अनमुोदन के लीज �े� को 23 हे� टेयर के � थान पर 25 हे� टेयर कर िदया गया 

और 2015  के संशोधन के उपरांत लीज क� अविध को 50  वष� के िलए बढ़ा िदया गया। कंपनी �ारा 

काय�� थल पर रासायिनक �योगशाला भी � थािपत नह� क� गई है। िबना िकसी परी�ण के उ� पादन 

िकया जा रहा है और िबना िकसी �ेड के आधार पर रॉय� टी िनधा��रत क� जा रही है । इस तरह सरकार 

को �ितवष� 20  करोड़ से � यादा क� रॉय� टी क� हािन हो रही है। इसके साथ ही कांकेर िजला के �ाम -

बरबसपरु म� भी सन्  2015  से खदान का प�रचालन िकया जा रहा है। इन दोन� खदान� म� पया�वरण 

सशंोधन से सबंंिधत शत� का भी पालन नह� िकया जा रहा है। लीज �े� से बाहर व�ृ� क� अ� यिधक 

कटाई क� गयी है। कंपनी क� �मता म� विृ� एवं सरकार के �ारा पूरक लीज के िन� पादन के बावजूद 

पजंीयक श�ु क एवं � टा� प श�ु क एव ं� टा� प ड्यूटी को राज ्य एमआरडी के �ारा नजर अदंाज िकया 

गया। इस तरह करीब 45 करोड़ �पए क� हािन ह�ई है। 
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अत :सरकार से अनरुोध है िक दोन� � थान� म� चल रहे खदान� क� अिनयिमतता क� 

उ� च� तरीय जांच कर काय�वाही क� जाये।   
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(iv)Need  to include Chhattisgarhi language in the Eighth Schedule to the 
Constitution 

 
�ी लखन लाल साह� (िबलासपुर):   छ� तीसगढ़ रा� य बनने के बाद 28 नव� बर 2007  को रा� य 

शासन क� ओर से िवधानसभा म� िह� दी के बाद छ� तीसगढ़ी भाषा को राजभाषा के �प म� � वीकृत कर 

11  जलुाई  2008  को छ� तीसगढ़ राजभाषा (सशंोधन अिधिनयम 2007) का िविधवत �काशन िकया 

गया है। 3 िदस� बर 2010  को छ� तीसगढ़ी राजभाषा आयोग गठन िकया गया, अिधसूचना छ� तीसगढ़ 

राजप� म� �कािशत ह�ई है। छ� तीसगढ़ी छ� तीसगढ़ रा� य के अिधकतर भू-भाग म� लगभग 34  

उपबोिलय� के साथ बोली जाती है, तथा अपने पड़ोसी रा� य� म� भी �भाव बनाए ह�ए है। सािह� य लेखन 

के सम�ृ भंडार है। इसक� 5000  से भी � यादा प�ु तक�  �कािशत है। 

वत�मान म� छ� तीसगढ़ी राजभाषा अपने उपबोिलय� के साथ रा� य के 82  �ितशत लोग� के बीच 

सवंाद क� भाषा है। संिवधान क� सूची म� आने के प� चात छ� तीसगढ़ी भाषा �शासन के काय� म� और 

स� पादन के िलए सहायक िस� होगी। छ� तीसगढ़ी भाषा को सिंवधान क� आठव� अनसूुची म� शािमल 

करने क� अ� यंत आव� यकता है। िजसक� मागं पूव� म� भी लोक सभा और रा� यसभा दोन� सदन� के 

मा� यम से सरकार के सं�ान म� लाई गई है। 

अत :छ� तीसगढ़ रा� य क� वत�मान आव� यकता को � यान म� रखते ह�ए छ� तीसगढ़ी राजभाषा 

को संिवधान क� आठव� अनसूुची म� सि� मिलत करने हेत ुसरकार से � वीकृित �दान करने के िलए 

अपनी मांग रखता ह�।ँ 
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 (v)  Regarding load carrying capacity of heavy vehicles 

�ी िव�ुत वरण महतो (जमशेदपुर) : भारत सरकार के सड़क प�रवहन एवं राजमाग� मं�ालय �ारा 

िपछले स� ताह एक वैधािनक आदेश िदनांक 16.07.2018  को प�ांक स.ं 503467  �ारा िनग�त ह�आ 

था, िजससे िक 20  से 25  �ितशत तक वाहन �मता म� बढ़ो� तरी क� गई है। अक� मात इस आदेश के 

आने से देश क� सबसे बड़ी वाहन िनमा�ता कंपनी मैसस� टाटा मोटस� क� जमशेदपरु एवं लखनऊ ि� थत 

इकाइय� के उ� पादन म� भारी कमी आई है। फल� व�प मैसस� टाटा मोटस� पर आि�त आिद� यपरु 

(जमशेदपरु) एव ंउसके आसपास अवि� थत छोटे व मझोली इकाइय� पर इसका बह�त बड़ा कु�भाव पड़ा 

है। इसके फल� व�प लगभग 1.5  लाख कामगार बेरोजगार हो गए ह� व 5 लाख लोग� पर �� य� और 

अ�� य� �प से इसका असर पड़ा है।  

 इस �कार के आदेश आने के बाद िजस �कार के तकनीक� बदलाव क� ज�रत होती है उसे 

काया�ि� वत करने म� 6  से 8  महीने का समय वाहन िनमा�ता कंपनी व कल-पजुा�  बनाने वाली 

इकाइय�/कंपिनय� को लगता है। तकनीक� बदलाव के साथ-साथ इकाइय� को सरकारी स�ं थान� से 

अनापि� त �माण प� भी लेना होता है जैसे ए.आर.ए.आई.। 

 अत  :मेरा सरकार से  अनरुोध है िक � थानीय इकाइय� को बदहाली स ेबचाने एव ंउससे जड़ेु 

कामगार� व उनके प�रवार� के भिव� य को � यान म� रखते ह�ए �ेिषत वैधािनक आदेश पर पनुिव�चार करने 

का क� ट कर� तािक औ�ोिगक व सामािजक समरसता बनी रहे।  

  



09.08.2018                                                                                                                                                             120 
 

 (vi) Regarding shortage of water in the country 

 

�ी धम�वीर (िभवानी-मह�े �गढ़): देश के सामने पानी क� बह�त बड़ी सम� या खड़ी है। अगर यही हाल 

रहा तो भिव� य म� यह सम� या और भी िवकराल �प धारण करने वाली है। आज देश म� िसचंाई और 

धलुाई तो छोड़ो, पीने के पानी के भी लाले पड़े ह�ए ह�। हमने िफजूलखच� करके मा� 60  साल म� कई 

लाख वष� का पानी बबा�द कर िदया है। अगर इसी गित से पानी बबा�द होता रहा तो आने वाले 100  

साल बाद लोग पीने के पानी न िमलने से मरने लग�गे। लगातार हो रही पानी क� िक� लत के कई म�ु य 

कारण ह�।  

 पहला कारण लगातार जनसं� या विृ� है। हमार ेदेश क� जनस�ं या 135  करोड़ है और �े�फल 

32,87,263 वग� िक.मी .है, जो िक आबादी के िहसाब से बह�त कम है। ईमानदारी से देखा जाये तो हमार े

देश क� �मता कुल 35 करोड़ आबादी को झेलने क� है � य�िक छोटे से �े�फल म� इतनी जनस�ं या के 

िलए पीने, नहाने, कपड़े धोने, गािड़य� को धोने और िसंचाई के िलए बह�त � यादा पानी चािहए। इसिलए 

मेरा सरकार से िनवेदन है िक जनसं� या विृ� को रोकने हेत ुकोई ठोस कानून बनाया जाये।  

 दूसरा कारण मानसून का �ख बदलना है। िपछले लगभग 42  साल से मानसून ने भी अपना 

�ख बदल िदया है। जो बा�रश पहले अरब सागर से चलकर उ� तर पूव� क� ओर आती थी, वह िपछले 

कुछ साल� से दि�ण-पि� चम से दि�ण पूव� क� ओर आने वाली मानसून गजुरात-िसंध (पािक� तान), 

राज� थान से िनकल कर िहमाचल जाते-जाते कमजोर पड़ जाती है, िजसक� वजह से बा�रश कम हो 

रही है और उसी क� वजह से गगंा पर िटहरी बांध, सतलुज पर गोिवदं सागर बांध व रावी पर रणजीत 

सागर बांध भी मानसून के िदन� म� भी खाली रहते ह�। बा�रश कम होने और नदी-नहर� और बांध� म� 

पानी न होने क� वजह से भारत का बह�त बड़ा िह� सा डाक�  जोन घोिषत हो चुका है। आज हम निदय�, 

नहर� का 35 �ितशत पानी पीने के िलए स� लाई करते ह�। जब 60  साल म� इतना पानी घटा है तो अगले 

100 वष� म� � या हालात ह�गे, अदंाजा लगाया जा सकता है। लाख� साल तक �योग होने वाले पानी को 

हमने जमीन के अदंर से मा� 60 साल म� िनकाल िलया, िजसक� वजह से देश के बह�त से खडं डाक�  

जोन म� आ चकेु ह�। देश का � यादातर िह� सा ऐसा भी बन चकुा है जहां जमीनी पानी 2000 फुट तक 
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नह� िमलता। पानी क� िफजूल खच� को रोकने हेत ुभी कोई ठोस कदम उठाया जाये। चीन क� तरह 

जनसं� या को कं�ोल करने हेत ुिसफ�  दो ब� च� का स� त कानून बनाया जाये । 
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 (vii) Regarding providing civic amenities in Mumbai slums 

�ी गोपाल शे�ी (म�ु बई उ� तर): देश म� िवशेषतः  महारा� � रा� य के मुबंई और उसके िनकटवत� �े�� 

म� भारत सरकार या भारत सरकार के �ािधकरण� के � वािम� व वाली नमक �े� भूिम या रलेवे, पोत 

� यास और र�ा के � वािम� व वाली जमीन के साथ-साथ रा� य सरकार के � वािम� व वाली भूिम पर 

मिलन बि� तया ंिवगत काफ� लंबे समय से स् थािपत है। इन मिलन बि� तय� म� शौचालय, मल-जल, जल 

पाईपलाईन और पेयजल जन-सिुवधाओ ं का भारी अभाव है, िजनके कारण इनम� रहने वाले लोग 

नारक�य जीवन � यतीत कर रहे ह�।  

 मेरा सरकार से अनरुोध है िक के� � सरकार इन मिलन बि� तय� के िलए महारा� � सरकार �ारा 

काया�ि� वत सम�प योजनाओ ंक� तज� पर एक मिलन ब� ती पनुिव�कास और पनुवा�स योजना का िनमा�ण 

त� काल िकए जाने के साथ-साथ इन मिलन बि� तय� म� शौचालय, मल-जल, जल-पाईपलाईन और 

पेयजल जन-सिुवधाओ ंक� उपल� धता त� काल �भाव से सिुनि� चत िकए जाने हेत ुआव� यक पहल कर�। 

ऐसा करने से न केवल गरीब� को � थायी आवास और ज�री मूलभूत नाग�रक सिुवधाय� िमल सकेगी, 

बि� क हमार ेलोकि�य �धानमं�ी जी �ारा देश और िवदेश क� धरती से गरीब� के �ित � य� त िकए गए 

िवचार और भावना तथा उनक� वष� 2022  तक सभी को प� के घर उपल� ध कराए जाने क� 

मह� वाकां�ी योजना को भी साकार  करने म� पूण�तः सफलता िमलेगी। 
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(viii)Regarding banning of plastic carry bags 
 

SHRI RAMEN DEKA (MANGALDAI): The large scale use of plastic carry bags 

and other plastic consumables are the major cause of pollution. Plastic carry bags 

are blocking the drains. Due to blockage of drains, water-logging occurred during 

rainy season in different cities which created flash flood. Now this problem has 

spread to all cities and towns of our country. In view of this, I earnestly request the 

government to enact a law to ban the plastic carry bags at the earliest.  
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(ix)  Need to expedite land acquisition work for Wardha-Yavatmal-Nanded 

railway line in Maharashtra 
 

�ी रामदास सी .तडस (वधा�): म� माननीय रले मं�ी जी को बधाई देना चाहता ह� ँिक ‘वधा�-यावतमल-

नादंेड’ नई � वीकृत रले लाइन को �धानम�ंी काया�लय के �गित पोट�ल पर िलया है, यह रले लाईन 

िवदभ� एव ंमराठवाड़ा क� जीवन रखेा है तथा इस योजना के पूरा होने से यहा ँके नाग�रक, बिु�जीवी, 

� यवसायी वग� को काफ� सह�िलयत होगी एवं � यापार भी आगे बढ़ेगा। इस योजना के काय� हेत ुजो जमीन 

अिध�हण का काय� चल रहा है वह बह�त ही धीमी गित से है, यिद इस तरह से काय� चला तो जो समय 

सीमा सरकार ने रले लाईन को बनाने के िलए तय क� है उसम� यह काय� पूरा नह� हो पाएगा। 

 अत : माननीय म�ंी जी से आ�ह है िक इस प�रयोजना को � व�रत गित �दान करने हेत ु

महारा� � सरकार से वाता� कर ज� द ही जमीन अिध�हण का काय� पूरा कर रले लाईन का काय� �ारभं 

करवाया जाए। 
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 (x) Regarding encroachments around places of historical importance 
associated with Sant Kabir in Uttar Pradesh 

 
�ी शरद ि�पाठी (सतं कबीर नगर): देश भर म� परुाताि� वक मह� व के � थल अवैध क� जे के बरुी तरह 

से िशकार हो रहे ह�। इसम� िवशेष तौर पर महान सतं कबीर से जड़ेु � थल बह�त ही बुरी हालत म� ह� और 

कई जगह� पर तो असामािजक त� व� के रहने क� िशकायत� िमलती रहती ह�। इस संदभ� म� म� सरकार से 

मागँ करता ह� ँ िक एक िव� ततृ सव� कराकर इन परुाताि� वक � थल, खासकर संत कबीर से जड़ेु ह�ए 

� थल, जो उ� तर �देश म� ि� थत ह�, िक सूची बनाकर उनके रख -रखाव क� � यव� था सिुनि� चत कर�। 

िजससे इस बड़ी और मह� वपूण� िवरासत को बचाया जा सके। 
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 (xi) Regarding pending railway projects in Jharkhand 

SHRI NISHIKANT DUBEY (GODDA): I had highlighted that many railway 

projects, which had already been sanctioned are stuck in red-tapism and 

needless delays at various levels — Ministry, government of Jharkhand and 

district administration. Less than one year is left now to undertake development 

works for the benefit of people, I would request you to please intervene 

personally.  

The projects are:  

(1) Hansdiha - Godda   
(2) Pirpainti - Jasidih   
(3) Vikramshila - Kateriah bridge at 

Bateshwarsthan  
 

(4) Godda - Pakur   
(5) Chitra - Basukinath   
(6) Upliftment of Jasidih station   

(a) Washing Pit   
(b) Second entry   
(c) By-pass   

(7) New Halts :-  
(a) Arjun Nagar  
(b) Saliya  
(c) Dhawatand  

(8) Madhupur Railway Station development 
 

 

(9) New Trains :-  
 (a) Deoghar — Howrah   
 (b) Deoghar - Delhi   
 (c) Poorva - Daily   
 (d) Three days —Rajdhani —via-Jasidih   
 (e) Duranto via Jasidih — Daily   
 (f) Bhagalpur — Howrah via Dumka   
 (g) Deoghar — Sultanganj via Banka   
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 (h) Bhagalpur — Ranchi via Banka   
 (i) ROB at Santhali Village — Deoghar   
 

I, therefore, urge the government to take immediate steps in this regard.  
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(xii) Need to introduce a weekly train from Dibrugarh to Mumbai 

 

SHRI RAMESHWAR TELI (DIBRUGARH): Dibrugarh in Assam is one of the most 

prominent cities in the North Eastern region. It is famous for lush green tea 

estates, oil refinery and a number of oil fields. The Operational Headquarters of 

Oil India Limited (OIL) is also located in the district of Dibrugarh. Hundreds of 

people visit this commercial hub of the North East every day from different parts 

of the country. Over the years, people of my constituency, Dibrugarh have been 

demanding a weekly direct train from Dibrugarh to Mumbai and from Mumbai to 

Dibrugarh. I, therefore, would like to urge upon the Hon’ble Minister for Railways 

to take appropriate steps to introduce a Weekly Express train between Dibrugarh 

and Mumbai as early as possible.    
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(xiii) Need to introduce Toy Train between Mussoorie and Dehradun 

 

�ीमती माला रा� यल� मी शाह (िटहरी गढ़वाल): म�, के� � सरकार का � यान अपने संसदीय �े� के 

िटहरी गढ़वाल, उ� तराख� ड क� ओर िदलाना चाहती ह�।ँ मसूरी उ� तराख� ड सिहत देश का एक �मखु 

पय�टन � थल है। यहा ँ पूर ेवष� देश-िवदेश के लाख� पय�टक� का आना-जाना लगा रहता है। मसूरी को 

पहाड़� क� रानी भी कहा जाता है। दहेरादून -मसूरी के बीच टॉय �ेन चलाने क� मांग यहा ँ के � थानीय 

िनवासी तथा � यापारी िपछले कई वष� से मांग कर रहे ह�। अभी देश के पाचँ �मखु पय�टन � थल� म� टॉय 

�ेन चलती है। िवशेषकर उ� तराख� ड के पड़ोसी रा� य िहमाचल के �मखु पय�टन � थल िशमला-कालका 

के बीच टॉय �ेन चलती है। मसूरी-देहरादून के बीच टॉय �ेन चलाने से � थानीय लोग� तथा � यापा�रय� 

को इसका लाभ िमलेगा। इससे देश-िवदेश के और अिधक पय�टक मसूरी घूमने आएग�।  

 अत :मेरा के� � सरकार से आ�ह है िक उ� तराख� ड के पय�टन � थल� को बढ़ावा देने के िलए 

मसूरी -देहरादून के बीच टॉय �ेन चलाने क� काय�योजना तैयार कर � वीकृित देने का क� ट कर�।  
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(xiv) Regarding Problems faced by mango growers in Karnataka 
 

SHRI D.K. SURESH (BANGALORE RURAL): I wish to raise the problems faced 

by Mango farmers in the state of Karnataka. The untimely rainfall and hailstorm 

across the state of Karnataka has resulted in massive crop damage this year. The 

new fruits get infected by hailstorm and drop from the tree. The affected fruits do 

not grow. In some cases, black spot develops on mango fruits. Slowly it gets 

rotten. As a result, mango fruits cannot be sold, and farmers suffer huge losses. 

This is the condition of most of the mango growers of my state and particularly in 

my Lok Sabha constituency this year. In my home district Ramanagara, mango 

crop is grown in about 23,500 hectares. The price of some vanities of mango 

which was between Rs. 60 and Rs. 100 has now dropped to Rs. 10 and Rs. 15. 

Therefore, I urge upon the Government for compensation from NDRF and fix an 

MSP for Mango. 
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(xv) Regarding banning of confession in Church 

SHRI M.I. SHANAVAS (WAYANAD): I want to raise a very important matter 

concerning right to freedom of religion of the Christian community especially the 

Catholics. For centuries, Christians have been observing a very important ritual in 

their church. Faithful Christians make confessions in the church before the priest. 

The priest is considered to be personification of God. Recently the Women’s 

Commission came to Kerala and the Chairperson told the press that confessions 

should be banned in Church. It is learned that the Commission has given a report 

to Central Government for banning confession. 

            This is an intrusion into the freedom of the Christian minorities which is 

guaranteed by the Constitution of India.  

            I call upon the Central Government to intervene in the matter and issue 

directions to the Women’s Commission in this regard.  
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(xvi) Regarding establishment of National Institute of Pharmaceutical 

Education and Research at Madurai 
 
SHRI R. GOPALAKRISHNAN (MADURAI): I would like to place on record the 

long-pending promise from the Ministry of Chemicals and Fertilizers that NIPER- 

National Institute of Pharmaceutical Education & Research would be established 

at Madurai. To that effect, land measuring about 100 acres had been acquired for 

NIPER, near a place called Thirumugur, Idyapatti in Madurai and permission had 

been issued by the Government of Tamil Nadu to construct the building. The 

CPWD is waiting for funds from Government to start the construction. 

Assurances were given that the academic activities will be started for 

conducting PG/PhD courses from 2017-18. However, there is no such 

development.  

Therefore, on behalf of the people of Madurai, I would like to urge the 

Government to consider starting the admission and related academic activities at 

the earliest.       
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(xvii) Regarding supply of safe drinking water in the country 
 

SHRI K. ASHOK KUMAR (KRISHNAGIRI): India has the world’s largest number 

of people without access to safe drinking water. About 5% of the India’s total 

population are yet to be provided with safe drinking water. The country registers 

many deaths annually due to diarrhoea and other water borne diseases. Several 

parts of the country are facing acute water crisis and even in urban areas people 

are often forced to drink contaminated water. Mismanagement including 

misappropriation in planning and execution of water supply projects is another key 

factor. Because of this water crisis, communities fall back on a single or distant 

source of drinking water, often leading to disputes and increased discrimination 

against the main water fetchers, particularly women. In the developed world, a 

standard water bill is merely 0.1% of the total income. But in India, anyone 

dependent on a water vendor would end up spending around 17% of their daily 

income for the drinking water needs of the families.  

  Therefore, I urge upon the Union Government to take an appropriate step 

to provide safe drinking water to each and every person in this country.   

     

 
 
 
 
 
 
 



09.08.2018                                                                                                                                                             134 
 

(xviii) Regarding salt farming in Balasore Parliamentary Constituency of 
Odisha 

 

SHRI RABINDRA KUMAR JENA (BALASORE): Odisha has a history of salt 

farming which goes back as early as 17th Century. In my Constituency Balasore, 

Bolanga village used to have a thriving cottage industry of salt farming. A co-

operative society set up in 1970 with 330 hectares of land provided a living for 

over 500 families in the area which produced 300MT salt per annum. In 1996, 

packed iodised salt gained ground in the market and the industry in Bolanga has 

been facing crisis. The government had provided machines and laboratory to 

iodize salt, but they broke down and no help was given by the administration to 

make the machines and the laboratory functional. There is indeed a lot of 

potential for setting up a salt production unit in this area a move which could 

provide occupation and increase economic status of all farmers in the region. 
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(xix) Regarding Pradhan Mantri Gram Sadak Yojana phase III in Maharashtra 
 
SHRI VINAYAK BHAURAO RAUT (RATNAGIRI-SINDHUDURG): Pradhan Mantri 

Gramin Sadak Yojana (PMGSY) is an ambitious scheme of the Govt. of India. 

The primary objective of the PMGSY is to provide road connectivity to the 

unconnected villages in the rural areas. PMGSY Phase I and Phase II has been 

successfully completed.  

Maximum budgetary provision has been made in the budget for the current 

financial year for PMGSY Phase Ill. However, the work under PMGSY Phase Ill 

has not been started so far in the coastal and hilly Districts of Sindhudurg and 

Ratnagiri in Maharashtra. 

        I would, therefore, urge upon the Hon’ble Minister of Rural Development to 

kindly impress upon the Govt. of Maharashtra for allocation of funds under 

PMGSY Ill for construction of rural roads in Sindhudurg and Ratnagiri Districts of 

Maharashtra.  
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(xx) Regarding renaming of International Airport at Chandigarh/Mohali after 

Shaheed Bhagat Singh 
 

SHRI PREM SINGH CHANDUMAJRA (ANANDPUR SAHIB): The International 

airport at Mohali which is known as International Airport, Chandigarh may be 

named with the name after great freedom fighter Shaheed Bhagat Singh who 

played a great role in the Indian freedom struggle. To unite and nurture the feeling 

of nationalism he got himself arrested and hanged only for the sake of creating 

the feeling of patriotism in the country. As a result, people in large numbers joined 

the freedom struggle and started protesting against the Britishers. Some people 

stopped paying the land tax. All generations memorize Shaheed Bhagat Singh as 

their hero but find that nation has not yet recognised his contribution. People of all 

the communities have great respect for Shaheed Bhagat Singh specially 

youngsters acknowledge him as his Role Model.  The International Airport, 

Chandigarh is frequently used by the people of Punjab, Haryana and Chandigarh. 

The Punjab Government had already recommended for rechristening the airport 

and Chandigarh has no objection while Haryana Government which had some 

objections has now agreed to name it as Shaheed Bhagat Singh International 

Airport.  

Keeping in view the above, I would request the Central Government to 

name the International Airport, Chandigarh as Shaheed Bhagat Singh 

International Airport, Mohali. Mohali should also be attached in the last because 

headquarters falls in the Mohali land.       
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(xxi) Regarding the condition of Sikh Community in Meghalaya 
 

SHRI DHARAM VIRA GANDHI (PATIALA): The Sikh Community is living in 

Shillong, Meghalaya for the last more than 100 years. But unfortunately for the 

last couple of months, they are being subjected to discrimination and communal 

violence, as a result of which they are living in constant fear, uncertainty and 

sense of insecurity. I call upon the Government of India to take urgent and 

decisive steps in order to allay the fears of Sikh Community and instill confidence 

in them in terms of security, dignity and livelihood.  
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(xxii) Need to ensure peace in BTC areas in Assam 

�ी नव कुमार सरनीया (कोकराझार): म� अपने लोक सभा िनवा�चन �े� कोकराझार के एक बह�त ही 

ज�री मामले पर सरकार का � यान आकिष�त करना चाहता ह�।ँ भारत का सिंवधान सशंोिधत कर 6 व� 

अनसूुची के तहत 2003  मे बीटीसी का गठन िकया गया था।  

 लेिकन दभुा�� य का िवषय यह है िक बीटीसी गठन होने के बाद भी ह� या, सघंष� और धन वसूली 

� यापक �प से जारी रही। इसम� कई राजनीितक नेताओ ं के शािमल होने क� भी िशकायत� आई थी। 

लोग� का मानना है बीटीसी म� हज़ार� क� सं� या म� अवैध ए.के-47 और अवैध ऑटोमेिटक िप� तौल 

मौजूद ह�। िपछले दो महीने म�  7-8  से � यादा ए.के.- 47 बरामद ह�ई ह�, इन अवैध हिथयार� से ही िहसकं 

वारदात� अजंाम दी जाती ह�। इसिलए हमारा , बीटीसी और असम के सगंठन� और आम जनता क� यही 

मांग है िक जब तक यह अवैध हिथयार बीटीसी से �रकवरी नह� ह�ग ेतब तक यह िसलिसला ख� म नह� 

होगा । यहा ँम� यह बताना चाह�ंगा िक पहली मई 2014  को कोकराझार िजले के बालापारा और बाकसा 

िजले के खगरीबारी (एनके), नरिसंगबारी म� नरसहंार ह�आ था िजसम� 49  लोग� क� जान� गयी थ� । 24  

जलुाई, 2014  को छा� नेता मनोज दास क� ह� या ह�ई थी । बालाजान ितिनआली म� 5  अग� त, 2016 

को 16  लोग� को मार िदया गया था, वह� 23  िदस� बर को 80  से � यादा बेगनुाह आिदवासी लोग� को 

जान से मार िदया गया । अ� य और लिफकुल इ� लाम को  1  अग� त, 2017  को गोली से मार िदया 

गया ।  

 इसिलए म� भारत सरकार और असम सरकार से मांग करता ह� ँ िक ज� द से ज� द इन अवैध 

हिथयार� को ज� त कर� और बीटीसी के लोग� क� सरु�ा और � थाई तौर पर शाि� त सिुनि� चत कर� ।  
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13 04 hrs 

STATUTORY RESOLUTIONS RE: INCREASE IN 
TARIFF RATE OF BASIC CUSTOMS DUTY 

 
HON. SPEAKER: Shri Piyush Goyal ji, please take up item nos. 49 and 50. 

… (Interruptions) 

13 04 ½ hrs 

At this stage, Shri Gaurav Gogoi and some other hon. Members 
came and stood on the floor near the Table. 

 
THE MINISTER OF RAILWAYS, MINISTER OF COAL, MINISTER OF FINANCE 

AND MINISTER OF CORPORATE AFFAIRS (SHRI PIYUSH GOYAL): I beg to 

move: 

“In pursuance of section 8A(1) of the Customs Tariff Act, 1975, read 
with sub-section (3) of section 7 of the said Act, this House hereby 
approves of notification No. 43/2018-Customs, dated 10th April, 2018 
which seeks to increase tariff rate of basic customs duty (BCD) on 
three tariff items covered under tariff sub head 0404 10 (Whey and 
modified Whey, whether or not concentrated or containing added 
sugar or other sweetening matter) and under tariff item 0404 90 00 
(Other Whey) from 30% to 40%.” 

 
“In pursuance of section 8A(1) of the Customs Tariff Act, 1975, read 
with sub-section (3) of section 7 of the said Act, this House hereby 
approves of notification No. 45/2018-Customs, dated 23rd May, 2018 
which seeks to increase tariff rate of basic customs duty (BCD) on 
Walnuts in shell from 30% to 100% and increase tariff rate of basic 
customs duty (BCD) on Protein concentrates and textured protein 
substances from 30% to 40%.” 
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HON. SPEAKER: The question is: 

“In pursuance of section 8A(1) of the Customs Tariff Act, 1975, read 
with sub-section (3) of section 7 of the said Act, this House hereby 
approves of notification No. 43/2018-Customs, dated 10th April, 2018 
which seeks to increase tariff rate of basic customs duty (BCD) on 
three tariff items covered under tariff sub head 0404 10 (Whey and 
modified Whey, whether or not concentrated or containing added 
sugar or other sweetening matter) and under tariff item 0404 90 00 
(Other Whey) from 30% to 40%.” 
  
“In pursuance of section 8A(1) of the Customs Tariff Act, 1975, read 
with sub-section (3) of section 7 of the said Act, this House hereby 
approves of notification No. 45/2018-Customs, dated 23rd May, 2018 
which seeks to increase tariff rate of basic customs duty (BCD) on 
Walnuts in shell from 30% to 100% and increase tariff rate of basic 
customs duty (BCD) on Protein concentrates and textured protein 
substances from 30% to 40%.” 
 

The motions were adopted. 
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13 06 hrs 

CENTRAL GOODS AND SERVICES TAX (AMENDMENT) 
BILL, 2018; 

INTEGRATED GOODS AND SERVICES TAX (AMENDMENT) 
BILL, 2018; 

UNION TERRITORY GOODS AND SERVICES TAX 
(AMENDMENT) BILL, 2018; 

AND 
GOODS AND SERVICES TAX (COMPENSATION TO STATES) 

AMENDMENT BILL, 2018 
  

HON. SPEAKER: Now the House shall take up Item Nos. 51, 52, 53 and 54 

together. Hon. Minister Piyush Goyal.  

… (Interruptions) 

HON. SPEAKER: You do not want to discuss GST or what? 

… (Interruptions) 

SHRI PIYUSH GOYAL: I beg to move: 

“That the Bill further to amend the Central Goods and Services Tax Act, 
2017, be taken into consideration.” 

 
“That the Bill further to amend the Integrated Goods and Services Tax 
Act, 2017, be taken into consideration.” 

 

“That the Bill to amend the Union Territory Goods and Services Tax Act, 
2017, be taken into consideration.” 

                                                    And  
" That the Bill further to amend the Goods and Services Tax 
(Compensation to States) Act, 2017, be taken into considerations." 
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Madam Speaker, I would like to submit before the hon. House the 

amendments in the various GST Acts – the Central GST Act, the Integrated GST 

Act, the Union Territory GST Act, and the GST (Compensation to States) Act.  

Madam Speaker, hon. Shri Arun Jaitley-ji who has piloted the entire GST 

system in the country has today come back to the House. He was in the Rajya 

Sabha.  … (Interruptions) I would like to inform the House that he is in good 

health and he shall be with us actively very soon. I wish him well on behalf of all 

the Members. … (Interruptions) 

HON. SPEAKER: The House stands adjourned to meet again at 2 o’clock. 

13 08 hrs 

The Lok Sabha then adjourned till Fourteen of the Clock. 
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14 00 hrs 

The Lok Sabha re-assembled at Fourteen of the Clock. 

 

(Hon. Deputy Speaker in the Chair) 

… (Interruptions) 

SHRI K.C. VENUGOPAL (ALAPPUZHA): Hon. Deputy Speaker Sir, Shri 

Mallikarjun Kharge wants to say something. … (Interruptions) 

HON. DEPUTY SPEAKER: You have already raised the matter and the hon. 

Speaker has not allowed it.  

… (Interruptions) 
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14 03 hrs 
CENTRAL GOODS AND SERVICES TAX (AMENDMENT) 

BILL, 2018; 
INTEGRATED GOODS AND SERVICES TAX (AMENDMENT) 

BILL, 2018; 
UNION TERRITORY GOODS AND SERVICES TAX 

(AMENDMENT) BILL, 2018; 
AND 

GOODS AND SERVICES TAX (COMPENSATION TO STATES) 
AMENDMENT BILL, 2018 - Contd. 

 

THE MINISTER OF RAILWAYS, MINISTER OF COAL, MINISTER OF FINANCE 

AND MINISTER OF CORPORATE AFFAIRS (SHRI PIYUSH GOYAL): Hon. 

Deputy Speaker, Sir, I have already moved the Motions for consideration and 

passing of Bills mentioned at Items no. 51 to 54 in today’s Revised List of 

Business.  

 Sir, the GST has been passed with the unanimous support and cooperation 

of all the State Governments and the Union Government and is truly an example 

of cooperative and collaborative federalism at its very best.भारत म� सघंीय ढांचे क� कई 

बार चचा� होती है, …(�यवधान)  कई बार ऐसे िवषय िनकलते ह� िक भारत म� सघंीय ढांचे को और 

मजबूत िकया जाए, परतं ुम� समझता ह� ंिक भारत के इितहास म� शायद ही कोई ऐसा मौका आया हो, 

जब सभंवत: सघंीय ढांचे का टै�ट िकया गया हो।…(�यवधान) जीएसटी को िजस खूबसूरत तरीके एव ं

सरलता से पूर ेदेश ने �वीकार िकया और िजस �कार से जीएसटी काउंिसल ने अभी तक काम िकया, 

म� समझता ह� ंिक यह पूर ेदेश के िलए एक मापदडं बना है।…(�यवधान)   

  

HON. DEPUTY SPEAKER: Shri Mallikarjun Kharge, the Minister is speaking more 

or less on finance matters. GST is also a finance matter. 

… (Interruptions) 
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HON. DEPUTY SPEAKER: When you participate in the debate, you can raise the 

issue of loss of Rs. 40,000 crore or whatever you want to say. At that time, the 

Minister will also reply. 

… (Interruptions) 

HON. DEPUTY SPEAKER: I have no objection in allowing you to speak after the 

Minister concludes his speech. After that, I will call you. 

… (Interruptions) 

SHRI PIYUSH GOYAL: For the first time ever, the Union Government and all the 

36 Governments of States and Union Territories have come on the same page 

and approved all the processes and procedures, the laws and the rates. … 

(Interruptions) 

HON. DEPUTY SPEAKER: When your turn comes, you can speak. 

… (Interruptions) 

 SHRI PIYUSH GOYAL: The entire framework of GST has been finalised 

collectively and collaboratively with the unanimous approval of the Central 

Government and all the State Governments and Union Territory Administrations. 

To my mind, this is a watershed moment in India’s economic history. … 

(Interruptions) 

  

14 06 hrs 
At this stage, Shri Rajiv Satav and some other hon. Members came and stood on 

the floor near the Table. 
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�ी पीयूष गोयल :भारत म� इनडायर�ेट टै�सेज कई वष� से लग रहे ह�। ए�साइज ड्यूटी, सिव�स 

टै�स, से�स टै�स, िजसको बाद म� वैट बोला जाता था, अलग-अलग ड्यूटीज, सेस, कई �कार के 

टै�सेज देश म� इनडायर�ेट टै�सेज के �प म� कले�ट होते थे।…(�यवधान) 

HON. DEPUTY SPEAKER: You have already raised the issue. 

… (Interruptions) 

�ी पीयूष गोयल :ऐसे 40 इनडायर�ेट टै�सेज सेस और टै�स को सि�मिलत करके एक कानून 

बनाने का जो काम माननीय �धान मं�ी �ी नर�े� मोदी जी के नेत�ृव म� और अ�ण जेटली जी के 

नेत�ृव म� जीएसटी काउंिसल ने िकया है, वह वा�तव म� सराहनीय है।…(�यवधान) कई बार िवषय 

िनकला िक जीएसटी के कानून म� प�रवत�न �य� िकया जा रहा है? म� समझता ह� ं िक जब इतना बड़ा 

कानून देश म� पहली बार इं�ोड्यूस ह�आ और देश के सभी रा�य� के साथ िमल-जलुकर और लगभग 

सभी न े सबिमट िकया िक जीएसटी काउंिसल क� �ाथिमता रहनी चािहए। …(�यवधान) जीएसटी 

काउंिसल जो-जो िनण�य ले, वे सव�स�मित से िलए जाए,ं उन िनण�य� को काया�ि� वत करने का काम 

पािल�याम�ट का है और सभी �टेट लेिज�लेचस� का है। िमल-जलुकर कैसे यह गडु एडं िस�पल टै�स 

बन सके, इसके िलए हम सबने �य�न िकया है और आगे भी करते रह�गे। …(�यवधान) कोिशश यह 

रही है िक उपभो�ाओ ंके ऊपर बोझ कम हो।…(�यवधान) कोिशश यह रही है िक जो �यापार करते ह�, 

जो उ�ोग चलाते ह�, उनका भी क��लायंस बड�न कम हो, सरलता से वे अपना काम कर सक� । इस 

िदशा म� लगातार लोग� स ेफ�ड बैक लेना, लोग� क� बात� सनुना-समझना, लोग� के कहने के िहसाब से 

अपने पूर ेिस�टम पर पनुिव�चार करना और िफर जीएसटी काउंिसल म� पेश करके, इसम� �या प�रवत�न 

िकया जा सकता है, िजसस ेदेश के अ��य� कर के जो िस�ट�स ह�, लॉज एडं �ोसेस ह�, य ेसरल ह�, 

उपभो�ा और �यापार के िहत म� ह�। िपछली 28व� जीएसटी काउंिसल क� मीिटंग नई िद�ली म� ह�ई। 

उसम� कई सार ेमह�वपूण� िनण�य एक �कार से ऐितहािसक �प म� इसका क��लायंस सधुारना, सरलता 

लाना, कई रट्ेस म� टै�स घटाना, ये सब िनण�य 28व� मीिटंग म� िलए गए। …(�यवधान) म� सदन को 

यह भी आपके मा�यम से बताना चाह�ंगा िक 29व� मीिटंग म� हमने लघ ुऔर म�यमवग�य इंड��ी, जो 
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एमएसएमई इंड��ी है, उसके िलए खास तौर पर िचंता करते ह�ए देश भर से जो भी एमएसएमई के 

िवषय आए, उनके ऊपर एक िवशेष बैठक क�।…(�यवधान) 

HON. DEPUTY SPEAKER: I will call you after the Minister. Go back to your seat. 

… (Interruptions) 

�ी पीयूष गोयल :उस िवशेष बैठक म� एमएसएमई से सबंंिधत जो-जो जीएसटी िवषय ह�, वे सभी के 

सम� रखे गए।…(�यवधान) उन पर बह�त िव�तार से चचा� क� गई। उन पर सबने अपने-अपन ेिवचार 

रखे। उसके बाद एक कमेटी का गठन िकया गया। …(�यवधान) जो आगे एमएसएमई के �े� म� भी और 

अिधक िकस �कार से रट्ेस ह�, िकस �कार से �ोसेस हो, �ोसीजर हो, इन सब पर िचंता करने वाली 

बैठक हमने क�।  

सभी माननीय सद�य� को जानकर खशुी होगी और म� समझता ह� ं िक मेर ेिवप� के िम�� को 

भी खशुी होगी, �य�िक वे भी उसम� सम� थे। एक वष� म� लगभग 384 व�तओु ंम� और 68 सिव�सेज क� 

दर� म� कमी क� गई है। यह अपने आप म� जीएसटी का पहला वष� है। लोग� को िचंता थी िक टै�स 

कले�ट होगा, पया�� होगा या कमी पड़ेगी, सब िचंताय� थ�।  

  क� � और रा�य सरकार� ने िमलकर समझदारी से जीएसटी काउंिसल म� रट्ेस का िफटम�ट 

िकया और िफटम�ट करने के बाद जीएसटी िस�टम को देश भर म� लागू िकया। इसके साथ हम िजस 

सरलता से टै�स क� दर� कम करने के बावजूद पया�� मा�ा म� टै�स कलै�ट कर पाए, यह अपने आप 

म� ऐितहािसक है।…(�यवधान) 

 महोदय, लगभग 450-452 गड्ुस और सिव�िसस म� टै�स कम िकया गया है, म� समझता ह� ंिक 

िकसी देश म� िकसी ने यह सोचा नह� होगा। अभी िपछली मीिटंग म�  खास तौर पर लघ ुउ�ोग पर 

�यान िदया गया। इसम� िश�पकार� क� िचंता क� गई।…(�यवधान) मूित� बनाने वाले जो वडु, �ले और 

�टोन क� मूित�यां बनाते ह�, उनके �ोड�ट को करम�ु िकया गया। कोटा �टोन के िवषय म� राज�थान 

म� लोग� को काफ� िचंता थी, परेशानी थी। हमने कोटा �टोन को �ले�रफाई कर िदया िक जब तक 

�ोड�ट पूरा �ॉसेस होकर पािलश नह� होता है, तब तक वह िसफ�  पांच परस�ट टै�स रटे पर रहेगा। इस 

िवषय पर राज�थान म� बह�त वष� से िचंता चल रही थी।  
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 देश भर म� टै�सटाइल के �े� म� लोग� म� उ�साह था िक जीएसटी आ रहा है, देश भर म� 

सामा�य दर पर सामान  बन रहा है, लेिकन लोग� को कुछ िचंता भी थी। टै�सटाइल �े� म� शत 

�ितशत िचंता को जीएसटी काउंिसल ने �रजॉ�व िकया, सॉ�व िकया और उनक� सहमित से सॉ�व 

िकया। क� � सरकार और सभी �देश क� सरकार� ने टै�सटाइल इंड��ी को मैसेज िदया है िक अब 

आप तेज गित से �गित क�िजए, देश म� नए रोजगार के अवसर बन�गे, देश तेज गित से टै�सटाइल के 

�े� म� ए�सपोट�  कर पाएगा। छोटे �यापा�रय� का जो भी इनपटु टै�स �ेिडट बच जाता है,  पूण� �प से 

1 अग�त के बाद �रफंड क� सिुवधा भी कर दी गई। 

 म� समझता ह� ंिक घर� म� िसफ�  कमी करने का काम जीएसटी काउंिसल ने नह� िकया, लेिकन 

िपछले एक वष� म� लगभग 186 व�तओु ंऔर 99 सिव�िसस को पूण� �प से कर म�ु कर िदया यानी 

285 गड्ुस और सिव�िसस को पूण� �प से जीएसटी म�ु कर िदया, जीरो टै�स कर िदया। मिहलाओ ं

को खास तौर से सैने�ी पैड्स क� िचंता रहती थी। मुझे सदन को बताते ह�ए खशुी है िक सैने�ी पैड्स 

को पूण� �प से जीएसटी शू�य कर िदया।  

 इसम� और भी बह�त इंटरि�टंग इ�यूज ह�, िज�ह� कर म�ु िकया गया है। इस वष� हम महा�मा 

गांधी जी के ज�म िदवस का 150वां  समारोह मनाने जा रहे ह�। आप सबको जानकर खशुी होगी िक 

हमने चरखे तक को कर म�ु कर िदया है, जीरो टै�स कर िदया है। ह�तिश�पकार जो ह�डी�ा�ट �े� 

से जड़ेु ह�, उनको भी बह�त सह�िलयत� जीएसटी काउंिसल ने दी ह�। 

 हाल ही म� राखी का �योहार आने वाला है, आपको जानकर खशुी होगी िक हमने राखी को भी 

टोटली टै�स �� कर िदया है। राखी भी कर म�ु हो गई है, जीरो टै�स हो गया है।  

 यहां �ोसीजस� के बार ेम� काफ� िचंता क� जाती थी । म� सदन को पढ़कर सनुाना चाहता ह�।ं 

माननीय अ�ण जेटली जी ने 1 जलुाई को �लॉग पो�ट िकया था। उ�ह�ने जीएसटी काउंिसल के सब 

सद�य, जो रा�य और क� � से ह�, को सदंेश िदया। उ�ह�ने 1 जलुाई को कहा - 

“There is always scope for improvement. Key areas of future action will include 

further simplifying and rationalizing the rate structure and bringing more products 
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into the GST. I am confident that once revenue stabilizes and the GST settles, the 

GST Council will look into these carefully and act judiciously.” 

 I repeat, the GST Council will look into these issues carefully and act 

judiciously. म� समझता ह� ं िक यह उनका माग�दश�न और उनका िदखाया ह�आ रा�ता िक कैसे 

जी.एस.टी. काउंिसल को काम करना चािहए। इन सब िवषय� पर गंभीरता स,े गहराई म� जाकर सोचो, 

िवचार करो और जो देश िहत, जन-िहत,  उपभो�ा िहत और �यापारी िहत म� है, उन िनण�य� को ज�दी 

से ज�दी करो और उसम� िवल�ब मत करो। 

म� समझता ह� ं िक जो 21 जलुाई को मीिटंग म� िनण�य ह�ए, �ी अ�ण जेटली जी के माग�दश�न 

और साि�न�य म� जो िनण�य िकये गए, िजसम� रा�य सरकार, के�� सरकार सबन ेिमलकर पूण� �प से 

सहमित के साथ िनण�य िलये, एक �कार से आगे के िलए भी देश को जीएसटी म� जड़ुने के िलए और 

�यादा उ�सािहत करते ह�। मीिटंग ख�म होने के बाद 27 जलुाई को अ�ण जेटली जी ने एक और 

�लॉग िलखा था। वह भी म� सदन के सम� पेश करना चाह�ंगा: I quote: “The other items outside 

the luxury–sin goods category are cement, air-conditioners, large screen 

televisions and a handful of others. Hopefully, with further expansion of revenues, 

these few items may also witness a change of category.” 

म� समझता ह� ंिक एक बह�त बड़ा सदेंश माननीय अ�ण जी ने िदया। जो बात �धान मं�ी मोदी 

जी कई बार रख चकेु ह� िक िजतना �यादा क��लाय�स होगा, िजतने �यादा लोग ईमानदार �यव�था से 

जड़ु�गे, िजतनी �यादा भारत क� अथ�-�यव�था फॉम�लाइज होगी, उतने �यादा हमार ेहाथ मजबूत ह�ग।े 

उतनी �यादा सभंावना होगी िक टै�स के रटे कम िकये जाए।ं जो-जो चीज� सामा�य आदमी और 

म�यम वग� के लोग� के काम क� ह�, उन पर टै�स के रटे कम करने क� हमारी सह�िलयत बढ़ेगी। जो 21 

जलुाई को कई सार ेम�यम वग� के आइट�स को कम िकया गया- वॉिशगं मशीन, �ॉयस�, छोटे ���न के 

टेलीिवज�स और घर� म� जो पे�ट करते ह�, ऐसी कई सारी व�तओु ंपर जो 28 �ितशत से 18 �ितशत 

िकया गया। हमने िसफ�  रवे�ेयू मैि�समाइजेशन को उ�े�य नह� रखा। रवेे�यू मैि�समाइजेशन का उ�े�य 

शायद एक-दो सरकार� का हो सकता है, लेिकन के�� सरकार और लगभग सभी सरकार� इस बात पर 
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सहमत थ� िक हम� उपभो�ा क� िच�ता करनी है। जहा-ंजहा ंकम दर ह�गी, वहा ंक�पलाय�स सधुरगेा। 

लोग �यादा टै�स देने म� उ�सािहत ह�ग।े हमारा िव�ास है िक आगे चलकर जैसे-जैसे इकोनॉमी देश म� 

फॉम�लाइज होती है, वैसे-वैसे जी.एस.टी. भी बढ़ेगा और देश के आगे का जी.एस.टी. का िस�टम और 

िस�पल होगा। रट्ेस रशेनेलाइ�ड हो जाएगें। 

 जो थोड़े-बह�त आइट�स अभी भी 28 �ितशत के अदंर रहते ह�, जो सामा�य आदमी को 

�यादा लगते ह�, उनको भी कम करने क� हमारी इ�छा है। उसी िदशा म� हम कोिशश कर रहे ह� िक 

जी.एस.टी. का िस�टम �टेिबलाइज़ हो और आगे चलकर टै�स कलै�शन बढ़े।  

 म� और एक बात क� ओर सदन का �यान आकिष�त करना चाहता ह� ंऔर वह �ोसीजर है। 

…(�यवधान) देश भर म� छोटे �यापा�रय� और छोटे उ�ोग� को फ�ल होता था िक जी.एस.टी. का 

�ोसीजर और सरल हो जाए तािक उ�ह� और सह�िलयत िमले। The GST Council is very 

responsive to the demands of the people of India. जो-जो फ�ड बैक आते ह� और मझेु 

�वय ंको मौका िमला, म�न ेलगभग 19 देश� के �मखु से�टस� म� �यापा�रय�, उपभो�ाओ,ं उ�ोग�, �ेड, 

इंड��ी,  कॉमस� और फेडरशेन के साथ जड़ेु ह�ए लोग� के साथ बातचीत क� है और चचा� करके 7 

जगह� म� म� �वयं गया ह�।ं म� जयपरु, रायपरु, म�ुबई, भोपाल, कोलकाता और नागपरु गया ह�।ं 12 जगह� 

पर म�ने वीिडयो कां�� िसंग से चचा� क�। इन 19 �थान� से जो-जो फ�डबैक आया, उन सबको म�ने 

जी.एस.टी.काउंिसल के सम� रखा। मझेु बताते ह�ए खशुी है िक माननीय �धान मं�ी मोदी जी के 

आदेश और उनके माग�दश�न से तथा माननीय अ�ण जेटली जी के माग�दश�न से हमने गेम-च�िजगं 

�रफॉ�स� �ोसीजर म� भी करने म� जी.एस.टी. काउंिसल म� सफलता पाई। 

 आप सबको �यान होगा िक �रफंड के बार ेम� काफ� लोग� को िच�ता रहती थी। हमने अभी 

तक 15-15 िदन के तीन पखवाड़े िकये। आज देश म� िकसी को �रफंड क� सम�या लगभग नह� है। यहां 

तक िक जो ए�सपोट�स� ह�, उनको हमने कहा िक आपका �रफंड यिद दस लाख से कम है तो आप 

सै�फ सिट�फाइ कर दो, आपको �रफंड िमल जाएगा। िजन ए�सपोट�स� का �रफंड दस लाख से अिधक 

है, हमने कहा िक अभी आप चाट�ड एकाउंट�ट का सिट� िफकेट द ेदो, आपको �रफंड िमल जाएगा। िफर 

ऑिडट के समय उसको दखे ल�गे। एक �कार से पूर ेतरीके से �ि�याओ ंको सरल बनाना है और लोग� 
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को तकलीफ न हो, यह करने का काम इस सरकार ने माननीय �धान मं�ी नर�े� मोदी जी और अ�ण 

जेटली जी के आदेश और माग�दश�न पर सभी रा�य� को साथ म� सि�मिलत करके जी.एस.टी. 

काउंिसल �ारा िकया है। उसम� कई बार यह िवषय िनकलता था िक �रफॉ�स� क� �ि�या को भी और 

सरल िकया जाए।  

उसके बदले जीएसटीआर 3बी इं�ोड्यूस िकया है और उसके तहत बह�त कम िडटेल देने से 

लोग� को सह�िलयत िमलेगी। जो क�पोिजट डीलस� ह�, एक करोड़ �पये तक का जो �यापार करते ह� या 

िजनका टन�ओवर एक करोड़ �पये से कम है, उन सभी के िलए हमने �वाट�रली �रटन� कर िदया। 

उनको अपने टन�ओवर क� टै�स क� पेम�ट एक परस�ट ही करनी है, लेिकन �वाट�रली �रटन� कर िदया 

है। िफर भी लोग� के मन इ�छा थी िक इसको और सरल िकया जाए। इसके ऊपर एक कमेटी बैठी, 

हमने डीटे�स म� सभी फॉ�स� के िस�ट�स क� �टडी क�। सदन के सभी माननीय सद�य� को यह जान 

कर खशुी होगी िक अब एक िसंगल पेज फॉम� बना िदया गया है, पि�लक कंस�टेशन के िलए वेबसाइट 

पर डाल िदया है। हम ने कुछ मह�वपूण� बदलाव जी.एस.टी. �रटन� म� िकए ह�। सबस ेपहले जो �यापारी 

जीरो से�स और जीरो परचेज करता है, शायद जीएसटीआर िलया है लेिकन उनका कोई टन�ओवर 

नह� है, सेल-परचेज नह� ह,ै उनको मा� फोन से एसएमएस भेज कर अपना �रटन� भर द�। फोन के 

एसएमएस भेजने से ही उनका �रटन� मान िलया जाएगा। उनको एक भी कागज नह� भरना होगा। इसी 

�कार से एक �ेड एसोिसएशन क� एक िडमांड थी िक डेढ़ करोड़ �पये का टन� ओवर करने वाले 

�यापा�रय� को �वाट�रली �रटन� फाइल करने क� सह�िलयत दी जाए। हम ने अपने िवभाग, सरकार और 

रा�य� से सलाह क� है िक इसम� �या िकया जाए। �या सभी डेढ़ करोड़ �पये का टन� ओवर वाले 

�यापा�रय� को �वाट�रली �रटन� फाइल करने िदया जाए? आपको यह जान कर खशुी होगी।  अब हम ने 

पांच करोड़ �पये तक �वाट�रली �रटन� का �ावधान िकया है। उसस ेदेश के 93 �ितशत जीएसटी पे 

करने वाले �यापारी या उ�ोग करने वाले लोग ह�, उन सभी को अब �वाट�रली टै�स �रटन� भरना है। म� 

बाद म� कई �ेड एसोिसएशसं क� मीिटं�स म� गया, वे कहते ह� िक हमने जो आपसे मांगा उससे भी 

अिधक द े िदया । Ninety-three per cent of the GST payers have to file a quarterly 

return. वे अपना टै�स मंथली भर�गे लेिकन �रटन� िसफ�  �वाट�रली भर�गे। यह दशा�ता है िक कैसे 
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माननीय �धान मं�ी जी जो पहले िदन से कह रहे ह�, It is a good and simple tax. यह गडु एडं 

िस�पल टै�स बनने क� िदशा म� है। कानून म� चार बदलाव लाए जा रहे ह�, वह उस िदशा म� एक 

मह�वपूण� पड़ाव है। …(�यवधान) जो-जो िनण�य िलए गए ह�। …(�यवधान) इसी �कार से क�पोिजट 

�क�म कानून के िहसाब से एक करोड़ �पये तक क� हो सकती है, अब हम कानून म� बदलाव ला रहे ह� 

िक इसे भी बढ़ा कर डेढ़ करोड़ �पये तक ले कर जा सक� । डेढ़ करोड़ �पये जब भी जीएसटी 

काउंिसल अ�ूव कर,े क�पोिजट डीलस� क� तरह उनको एक �ितशत टै�स भरना पड़ेगा और उनके 

टै�स देने क� �ि�या बह�त सरल हो जाएगी।  

  …(�यवधान) इसी �कार से एक बह�त बड़ी िडमांड यह थी िक क�पोिजट डीलस� को सिव�स 

देनी पड़ती है।…(�यवधान) मान लीिजए िक वह प�प बेचता है। प�प के इं�टॉलेशन करने को सिव�स 

माना जाता है। ऐसी जो छोटी-मोटी सिव�सेज ह�, उ�ह� क�पोिजट टै�स का बेिनिफट नह� िमल सकता 

है। उसके िलए भी हमने कानून म� बदलाव िकया है, जो आपके सम� है। यिद कोई छोटी-मोटी सिव�स 

�ोवाइड करता है, चाहे वह मा� 7, 8 या 10 �ितशत टन�ओवर क� हो, उसे भी हम क�पोिजट �क�म 

म� ल� और छोटे-मोटे इं�टालेशन या �रपेयर करने वाले को क�पोिजट म� लेने से रोका न जाए। इस 

�कार से अलग-अलग तरीके से बह�त-से मह�वपूण� बदलाव इस कानून के �ारा करने जा रहे 

ह�।…(�यवधान) 

 महोदय, इसी �कार स ेएक और िवषय है, िजसक� बह�त िचंता रहती है, वह �रवस� चाज� का 

िवषय है। इसके िलए छोटे �यापारी िचंितत थे िक �रवस� चाज� मैकेिन�म म� िदन-�ितिदन �ा�ल�स 

आएगंी। रोज आप छोटा-मोटा सामान खरीदते ह�, उसम� �रवस� चाज� कैसे चाज� कर�? इसके िलए रोज 

एकाउंट रखना पड़ेगा, �रटन� भरनी पड़ेगी और यिद समय पर टै�स नह� िदया तो कार�वाई 

होगी।…(�यवधान) यिद सामने वाला टै�स अदा नह� करता है, तो वह भी हमारी िज�मेदारी होगी। 

लोग� को सह�िलयत देने के िलए और समझाने के िलए कानून म� बदलाव लाया जाए और जीएसटी 

काउंिसल भिव�य म� िनण�य कर सकती है िक िकस �प म� और कब �रवस� चाज� मैकेिन�म लाना है 

और कब नह� लाना है, इसका �ावधान भी इसम� िकया गया है और काउंिसल को और अिधकृत िकया 

गया है।…(�यवधान) जब तक सभी को जीएसटी पूरी तरह स ेसमझ न आ जाए, िसत�बर 2019 तक 
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15 महीन� के िलए �रवस� चाज� मैकेिन�म को रोक िदया है, अबेयंस म� रखा है, डेफर कर िदया 

है।…(�यवधान)  इसी �कार स ेकई छोटे रा�य� म� 10 लाख �पये क� िलिमट रखी थी, िजसके ऊपर 

टै�स देना पड़ता है। ऐसे कुछ रा�य� म� दस लाख �पये से बढ़ाकर िलिमट 20 लाख �पये क� जा रही 

है, िजससे छोटे उ�िमय� को सह�िलयत हो जाएगी। असम, अ�णाचल �देश, िहमाचल �देश, मेघालय, 

िसि�कम और उ�राखंड आिद छह रा�य� से जो भी माननीय सद�य आते ह�, व ेअपने यहां बताए ंिक 

दस लाख के बदले बीस लाख तक कोई टै�स नह� दनेा पड़ेगा।…( �यवधान) इसी तरह कुछ आइट�स 

म� इनपटु टै�स �ेिडट नह� िमलता था। म�ने अभी-अभी बताया िक टै�सटाइ�स क� आइट�स म� यह 

नह� िमलता था, वह भी अब िमलने लगेगा और �रफंड भी िमलने लगेगा। इसी �कार से कुछ और 

आइट�स ह� जो शेड्यूल-�ी और जो सीजीएसटी ए�ट ह�, इनम� अिधकांश आइट�स म� ऑ�शन िदया है 

िक अब इनपटु टै�स �ेिडट के िलए िदया जा सकता है, ऐसा �ावधान भी इसम� िकया गया 

है।…(�यवधान) अलग-अलग �कार से गािड़य� क� जनरल इं�योर�स, �रपेय�रगं, मेनटेन�स और  

एयर�ा�ट के वैस�स पर भी इनपटु �ेिडट और अिधक िमल सके, इसके �ावधान आज के कानून म� 

लाए गए ह�। 

 महोदय, इसी �कार स ेएक और िवषय भी है। मान लीिजए िकसी का �यापार उ�र �देश म� 

चल रहा ह,ै लखनऊ म� भी है, मेरठ म� भी है और बनारस म� भी है और आगरा म� भी है लेिकन 

रिज��ेशन एक ही जगह होता था।…(�यवधान) इस वजह से �यापा�रय� को तकलीफ होती थी। उ�ह� 

�रकाड� रखना है, क�पाइल करना है, टै�स भरना है।…( �यवधान) हमने ऑ�शन िदया है िक एक 

क�पनी मि�टपल रिज��ेशन अलग-अलग जगह एक ही �टेट म� ले सकती है। अगर उ�र �देश म� 

उनका छह जगह काम है या राज�थान म� आठ जगह काम है, तो वे अलग-अलग रिज��ेशन ले सकते 

ह�, लेिकन टन�ओवर के िलए और टै�स के िलए सभी को सि�मिलत करके एकसाथ टै�स कले�ट 

िकया जाए।…(�यवधान) 

 हमने एक पेज का ‘सरल फॉम�’ बनाया है, उसको पि�लक कंसलटेशन के िलए वेबसाइट पर 

डाला गया है। लेिकन, उसके िलए भी कािंस�व�िसयल च�जेज के �ावधान, ए�ट और लॉ म� करने ह�, वे 

इसम� िकये गये ह�। उन च�जेज को िकये बगैर हम देश के �यापा�रय� को यह सरलता नह� द े पाएगंे। 
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इसिलए म� समझता ह� ँ िक के�� और सभी रा�य� ने सव�स�मित स ेिमलकर देश के उपभो�ाओ ंको 

िविभ�न आइट�स पर कम टै�स देने के िलए, जैसे सैिनटरी आइट�स, मूित�, राखी आिद आइट�स पर 

ज़ीरो टै�स िकया गया है और �ोसीज़स� को िसि��लफाई िकया गया है तािक लोग� को आसानी हो। 

 म� समझता ह� ँिक इसम� मेर ेिवप� के साथी ऑ�स��ट कर रहे ह� और कानून पास करवाने म� 

िवल�ब करवा रहे ह�। वे इसे रोकने क� कोिशश कर रहे ह�, जो बह�त ही दभुा� �यपूण� है। म� आपसे अपील 

क�ँगा िक देश-िहत के काम म� आप िजस �कार से बाधाए ँला रहे ह�, इसे जनता देख रही है। आप 

िकस �कार से अ�छे काम म� बाधा ला रहे ह�, इसे जनता देख रही है। जनता आपका दोगला �प देख 

रही है। जीएसटी काउंिसल म� आप कुछ और कहते ह� और बाहर कुछ और कहते ह�। यह जो दोगलापन 

है, इस ेजनता कभी माफ नह� करगेी, इसे जनता कभी सहन नह� करगेी। उनके टै�स कम हो रहे ह�, 

�ोसीज़र िस�पल हो रहा है और आप उसम� बाधाए ँडाल रहे ह�। यह देश के साथ िकस �कार का �याय 

है? आप सोिचए, आप जनता को िकस �कार का मैसेज देना चाहते ह�, जनता को आप �या बताना 

चाहते ह�। �या आप �यादा टै�सेज चाहते ह�, �या आप चाहते ह� िक गरीब� को �यादा टै�स देना पड़े, 

�या आप चाहते ह� िक अमीर लोग� के टै�स कम ह� और गरीब� के टै�स बढ़�? आज आपके �ारा 

डाली गई इस �कार क� बाधा से म� आपक� मंशा नह� समझ पा रहा ह�।ँ आप देश को �या बताना 

चाहते ह�?  

 म� समझता ह� ँिक जीएसटी िसफ�  एक िनणा�यक नेत�ृव ही ला सकता था। उसका प�रणाम है िक 

िजस टै�स क� बात �ी यशवंत िसंह जी ने लगभग 15 वष� पहले क� थी, सर आप भी जब �ी अटल 

िबहारी वाजपेयी जी क� सरकार म� मं�ी थे, उस समय जो गुड्स एडं सिव�सेज टै�स क� क�पना क� गई 

थी, उसे लाने के बाद आपक� सरकार आठ वष� तक पास नह� कर पायी। वष� 2006 से आपने कोिशश 

श�ु क� थी, लेिकन देश को आपके ऊपर िव�ास नह� था िक आपक� नीयत कैसी है?  देश को भरोसा 

नह� था िक वा�तव म� आप रा�य� के िहत को �ोटे�ट कर�गे या नह�? इसिलए आप उसे पा�रत नह� 

करा पाए। लेिकन, भारतीय जनता पाट�-एनडीए क� सरकार ने वह िव�ास िदलाया है और सभी रा�य� 

को साथ लेकर सव�स�मित से हर कानून को पा�रत िकया है, सव�स�मित स ेकानून म� बदलाव लाए गए 

ह�, टै�स के रट्ेस कम िकये ह�, �ोसीजस� िसि��लफाई िकए गए। आज हमार े साथ ही उसका �ेय 
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आपको भी लेने का मौका है, हम उस �ेय म� आपको सि�मिलत करना चाहते ह�। हम यह नह� चाहते ह� 

िक देश यह सोचे िक िसफ�  हमने अ�छा काम िकया है। हम तो आपको भी अ�छे काम म� सि�मिलत 

करना चाहते ह�। लेिकन अगर  आपक� इ�छा है िक आप अ�छे काम म� सि�मिलत नह� होना चाहते ह�, 

तो समय पर जनता आपको जवाब देगी ।  

 मझेु लगता है िक िसफ�  एक िनणा�यक नेत�ृव ही जीएसटी को इसिलए पा�रत कर सका �य�िक 

उनक� नीयत साफ थी, �देश� को नकुसान न हो, इसके िलए वे िज�मेदारी लेने को तैयार थे, उनका 

सीना चौड़ा था, यह सोचकर िक देश का �यापारी और उपभो�ा ईमानदार है। हमारा �ढ़ िव�ास था 

िक हमार ेउपभो�ा और �यापारी पूण� �प से इस टै�स को �वीकार कर�गे, पूण� �प से हमार ेसाथ रह�गे 

और पूण� �प म� इसको सफल बनाएगें । 

 आज �धान मं�ी मोदी जी और िव� मं�ी अ�ण जेटली जी ने जो इतना प�र�म कर के इस 

देश को एक सरल और अ�छा टै�स देने का �यास िकया है, उसी के फल�व�प आज जी.एस.टी. 

रवेे�यूज़ अ�छे ह�, ये रवेे�यूज़ पया�� मा�ा म� ह�। …(�यवधान) हर रा�य के िलए आज 14 �ितशत 

गारटंीड इयर ऑफ इयर �ोथ सिुनि�त क� गई है। …(�यवधान) यानी उनके इनडायर�ैट टै�स म� 

सी.ए.जी.आर. 14 परस�ट तय िकया गया है। …(�यवधान) सर, कई रा�य� म� तो इतना आता भी नह� 

था। …(�यवधान) कई रा�य� क� �ोथ चार, पांच, छह या सात परस�ट ही होती थी। …(�यवधान) 

इसके बावजूद मोदी सरकार को यह कॉि�फड�स था िक देश के �यापारी, देश का उ�ोग और देश के 

उपभो�ा इस ईमानदार और सरल �यव�था क� सराहना कर�गे और हमार ेसाथ रह�गे। …(�यवधान) 

इस िव�ास को आज हमारे देशवािसय� ने िस� िकया है, सच सािबत िकया है। …(�यवधान)  

 म� आज इस सदन से पूर े देश तक देना चाहता ह�।ं …(�यवधान) म� समझता ह�ं िक सभी 

माननीय सद�य मेर ेसाथ भारत के 125 करोड़ देशवािसय� को ध�यवाद दनेा चाह�गे। …(�यवधान) हम 

भारत के उन उपभो�ाओ ंको ध�यवाद करना चाह�गे, िज�ह�ने जी.एस.टी. को अपनाया, िज�ह�ने हम� 

मदद क� िजससे हम टै�स के रटे और कम कर�, िज�ह�ने इस टै�स को कलै�ट करने म� हमे सह�िलयत 

दी । …(�यवधान) हर छोटे �यापारी और हर लघ ु उ�ोग को हम ध�यवाद करना चाहते ह�। 

…(�यवधान) जो एम.एस.एम.ई. सै�टर इस नई �यव�था के साथ जड़ुा, इस नई �यव�था को 
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अपनाया और टै�स क� कलै�शन पूण� �प से पया�� ह�ई, िजसके कारण आज देश को कोई िचंता 

करने क� ज़�रत नह� है। …(�यवधान) हमने पहले जो िफ�कल डेिफिसट तय िकया था, उस 

िफ�कल डेिफिसट के अतंग�त ही टै�स के अ�छे कलै�शन हो रहे ह�। …(�यवधान) मझेु पूरा िव�ास है 

िक आगे चलकर जी.एस.टी. का यह जो उदाहरण है, पूरे िव� म� इतने बड़े िकसी और देश ने इस 

�कार से जी.एस.टी. लागू करने का साहस नह� िकया है। …(�यवधान) यह िसफ�  भारत है और भारत 

के 125 करोड़ लोग ह�, ये भारत के एक करोड़ �यापारी और उ�ोग जगत के लोग ह�, जो यह काम 

करने का साहस रखते ह�। …(�यवधान) म� समझता ह� ंिक पूरा िव� देख रहा है िक कैसे भारत ने इसे 

सफल बनाया है। …(�यवधान) 

 म� कल के अखबार म� पढ़ रहा था िक आई.एम.एफ. ने जो अभी-अभी अपनी नई �रपोट�  

िनकाली है, उसम� उसने कहा है िक “India’s Economy is an elephant that is starting to 

run.” भारत क� अथ��यव�था तेज गित से दौड़ रही है। …(�यवधान) इसके बाद आई.एम.एफ. कहता 

है िक - “India’s Economy is on track to hold its position as one of the world’s fastest 

growing economies” according to the International Monetary Fund.” 

हम आज जो यह जी.एस.टी. म� प�रवत�न लाने का काम कर रहे ह�, िजसे आज यह सदन पा�रत 

करगेा, उसक� भी आई.एम.एफ. ने बड़े �प से सराहना क� है। …(�यवधान) आई.एम.एफ. कहता है 

िक भारत ने अपने आप को इतना स�म बनाया है िक आज भारत पूर े िव� क� अथ��यव�थाओ ंको 

नेत�ृव द ेरहा है। …(�यवधान) भारत क� वजह से पूर ेिव� क� अथ��यव�थाए ंतेज गित से �गित कर 

रही ह�। …(�यवधान) इस देश क� अथ��यव�था म� इस वष� 7.3 �ितशत क� बढ़ोतरी होने का अनमुान 

है। …(�यवधान) अगले वष� इसके बढ़कर 7.5 होने का अनमुान है। …(�यवधान) ये आई.एम.एफ. के 

�ोजे�शंस ह�, हमार े नह� ह�। …(�यवधान) मेरा तो मानना है िक हम इससे भी अ�छा कर�गे। 

…(�यवधान) लेिकन आई.एम.एफ. के �ोजे�शंस यह कहते ह� िक पूर ेिव� क� आिथ�क �ोथ का प�ंह 

�ितशत िसफ�  भारत से आता है। …(�यवधान) एक ज़माना था जब हम सनुते थे िक भारत को पूर ेिव� 

म� सोने क� िचिड़या माना जाता था। …(�यवधान) म� समझता ह� ंिक �धान मं�ी मोदी जी के नेत�ृव म� 
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पूरा िव� इस बात को �वीकार कर रहा है िक िफर एक बार भारत सोने क� िचिड़या बनने जा रहा 

है।…(�यवधान) 

  जब आई.एम.एफ. क� �रपोट�  आई, तो आई.एम.एफ. क� �रपोट�  ने एक बात पूर ेिव� को बताई 

है िक �धान मं�ी मोदी जी के िनण�य� क� सराहना आई.एम.एफ. करता है िक और चार वष� म� भारतीय 

जनता पाट� और एन.डी.ए. क� सरकार ने जो मह�वपूण� फैसले िकये ह�,भारत क� अथ��यव�था म� जो 

आधारभूत प�रवत�न लाये ह�, नये-नये कानून� से भारत को ��ाचार म�ु बनाया है। …( �यवधान) 

काले धन पर �हार के बार ेम� आई.एम.एफ. कहता है िक “Stability-oriented macroeconomic 

policies and progress of structural reforms continue to bear fruit”. आई.एम.एफ. कहता 

है िक उ�ह�ने भारत को मजबूत बनाने का काम िकया है, भारत को �टेबल बनाया है और भारत क� 

अथ��यव�था म� बल िदया है, िजस �कार से भारत क� अथ��यव�था सिुनयोिजत तरीके स,े बड़े 

ऑग�नाइज फैशन से �ो कर रही है। …( �यवधान) हम जो पॉिलसीज लाए ह�, जो कानून लाए ह�, उनसे 

तेज गित से आधाभूत प�रवत�न �रफॉम� हो रहा है, उससे भारत तथा पूर े िव� क� अथ��यव�था को 

फायदा हो रहा है। आप सब जानते है िक माननीय �धान मं�ी जी ने कहा ह� िक �ांसफॉम�, �रफॉम� ए�ड 

परफॉ�म�। हम भारत को �ासंफॉम� भी कर रहे ह�, हम भारत का �रफॉम� भी कर रहे ह� और हम परफॉ�म� 

भी करके िदखा रहे ह�, लेिकन ऐसा आप कभी नह� कर पाये । …(�यवधान) आपने 65 साल म� देश को 

गरीबी म� डाला है, आपने 65 साल म� देश क� अथ��यव�था खराब क� है, आपके समय म� भारत म� 

महंगाई सबसे �यादा थी, आपके समय म� िवकास क� दर घटकर 4 से 5 �ितशत आ गई थी, आपके 

समय म� देश म� िव�ीय घाटा 6.5 �ितशत हो गया था, आपके समय म� भारत क� िवदशेी म�ुा घटकर 

कम हो गयी थी। इस सबको सधुारने का काम भारतीय जनता पाट� और एन.डी.ए. क� सरकार �धान 

मं�ी मोदी जी के नेत�ृव म� कर रही है। आप सबको भारत क� जनता ने देखा है िक िकस �कार से आप 

इस देश को िवकास से रोकना चाहते है? …( �यवधान) िकस �कार से आप देश को अि�थर बनाना 

चाहते ह�? िकस �कार से आप देश क� सरु�ा के साथ िखलवाड़ करते ह�? म� समझता ह� ँ िक यह 

आपक� िवफलता रही है िक जो िनण�य आप इतने वष� म� नह� कर पाये, वह िनण�य करने का साहस 

मोदी सरकार म� था, मोदी जी म� था, जो आपक� िनह�थी सरकार म� कभी हो ही नह� सकता था।  
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आई.एम.एफ. क� �रपोट�  बताती है िक जो Medium Term Macroeconomic Outlook है वह बह�त 

फेवरबेल है। …( �यवधान) आज के िदन भारत क� अथ��यवसथ्ा म� जो काम चल रहा है वह देश के 

िलए बह�त अ�छा ह,ै फेवरबेल है और इसम� हम िकसान� क� भी बात करते ह�। आज के समय म� 

भारतीय जनता पाट� ने िकसान� के िलए काम िकया है। इतने वष� स ेिकसान ��त था। िकसान चाहता 

था िक हम� सही मू�य िमले, सही दाम िमले। वह काम िसफ�  भारतीय जनता पाट� ही कर सकती थी 

और िकया भी। पहली बार एक सरकार ने डेढ़ गनुा लागत मू�य देने का वादा भारत के िकसान� से 

िकया, उस वाद ेको पूरा करने का काम �धान मं�ी मोदी जी ने िकया है। …( �यवधान) म�ने परस� 

हाउस म� �वामीनाथन जी क� �रपोट�  पढ़ी थी। माननीय एम.एस. �वामीनाथन जी ने एन.आर.सी., जो 

फाम�स� क� नेशनल कमीशन बनी थी, उसने 2006 म� यह सझुाव िदया था िक िकसान� को उनक� 

लागत का डेढ़ गनुा िमलना चािहए। का�ेंस क� सरकार और उसके िम� दल� ने वष� 2006 से 2014 

तक आठ साल से िकसान� को वंिचत रखा है। इ�ह�ने िकसान� के साथ छल िकया है, िकसान� के साथ 

बेवफाई क� है।  

 लेिकन मोदी जी क� सरकार ने �वामीनाथन किमशन क� �रकम�डेशन को इ��लीम�ट 

िकया।…(�यवधान) इसका सिट� िफकेट हम� इनसे नह� चािहए। हम� �वयं �वामीनाथन जी ने सोमवार 

को टाइ�स ऑफ इि�डया म� िलखे गए अपने लेख म� दे िदया है। उ�ह�ने अपने लेख म� कहा है िक मझेु 

दखु है िक िसफ�  िपछले चार साल म� ही अ�छा काम ह�आ । …(�यवधान) आठ साल खराब कर िदए 

गए। िपछले चार साल म� जो काम ह�ए ह�, वे िकसान, देश और उ�ोग के िहत म� थे। �वामीनाथन जी को 

अब यह िव�ास है िक देश सही रा�ते पर चल रहा है, िकसान� के िहत म� चल रहा है।…(�यवधान) 

 उपा�य� महोदय, मुझे याद है िक एक िदन से��ल हॉल म� �वामीनाथन जी से मेरी मलुाकात 

हो गयी। वे पूव� सांसद ह� और मेर ेसाथ हाउस म� भी रह चुके ह�। म�ने �वामीनाथन जी को बड़ी िवन�ता 

से पूछा िक म� आपसे िमलना चाहता ह�।ं…(�यवधान) आप माग�दश�न दीिजए िक हम कैस ेइस देश के 

िकसान� का िहत कर सकते ह�। उ�ह�ने कहा िक बेटा, आप िसफ�  मेरी �रपोट�  पढ़ लो, उसम� सब कुछ 

िलखा है। आज म� हष� से कह सकता ह�ं िक �धान मं�ी मोदी जी ने उस �रपोट�  को लागू करके देश के 

िकसान� का िहत िकया है।…(�यवधान) इनके बड़े-बड़े नेता बेल पर ह�। उनके पास कोई चारा नह� 
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है।…(�यवधान) इनके िकतने नेता बेल पर ह�, अब तो िगनना मुि�कल हो गया है। अब तो पता ही नह� 

चलता है िक कौन अदंर है और कौन बाहर है? …(�यवधान) देश के पास अब कोई चारा नह� है। हम 

चार ेक� बात भी नह� कर सकते ह�, �य�िक िफर इनके ऊपर बात आ जाएगी।…(�यवधान)  

म� कहना चाह रहा था िक इस समय देश के पास इसके अलावा कोई चारा ही नह� है, इनसे 

मिु� पाना और  इनको सही जगह बैठाना…(�यवधान) िपछले चनुाव म� तो ये 44 पर आ गए थ,े 

लेिकन अगली बार देश क� जनता इ�ह� 4 या 6 पर लाए, मझेु नह� मालूम, �य�िक अलग-अलग आंकड़े 

हो सकते ह�। िजस �कार से देश के साथ कां�ेस ने बेवफाई क� है और बार-बार करती है। का�ेंस के 

मंि�य� का भी इस कानून को बनाने म� योगदान है, िफर भी इस �कार का �यवहार बह�त ही दभुा� �यपूण� 

है।…( �यवधान) म� िफर एक बार आपसे िवन� िवनती क�ंगा िक आप देश िहत के काम म� बाधा न 

डाल�। देश िहत के काम� म� सरकार के साथ खड़े होकर उसका �ेय ल�, अ�यथा ये जनता, भारत क� 

जनता आपको कभी माफ नह� करगेी । 

  

HON. DEPUTY-SPEAKER: Motions moved: 

“That the Bill further to amend the Central Goods and Services Tax 
Act, 2017, be taken into consideration. ” 
 

“That the Bill further to amend the Integrated Goods and Services Tax 
Act, 2017, be taken into consideration. ” 
 
“That the Bill to amend the Union Territory Goods and Services Tax 
Act, 2017, be taken into consideration. ” 

and 

“That the Bill further to amend the Goods and Services Tax 
(Compensation to States) Act, 2017, be taken into consideration. ” 

 

… (Interruptions) 
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HON. DEPUTY-SPEAKER: Yes, Shri Kharge. 

… (Interruptions) 

HON. DEPUTY-SPEAKER :Hon. Members, please go back to your seats. 

14 48 hrs 

At this stage, Shri Ravneet Singh and some other hon. Members 
went back to their seats. 

… (Interruptions) 
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�ी मि�लकाजु�न खड़ग े(गुलबगा�) : महोदय, जो जीएसटी िबल लाया गया है…(�यवधान) इस िबल 

को हम सबन े िमलकर बनाया है…(�यवधान) यूपीए क� सरकार ने इस िबल को बनाया 

था…(�यवधान) उस व� जीएसटी, फूड िस�यो�रटी ए�ट, मनरेगा, महा�मा गांधी गार�टी �क�म को 

हम लेकर आए थ…े(�यवधान) इनको लागू करने का काम ये लोग कर रहे ह�। हमने यह कभी नह� कहा 

िक जीएसटी ठीक नह� है…(�यवधान) हर कानून अ�छा होता है, लेिकन उस कानून को अमल म� लाने 

वाले लोग अगर ठीक नह� ह� तो कानून भी ठीक नह� होता है।…(�यवधान) 

  Sir, even, the Constitution makers said: “However good a Constitution may 

be, it is sure to turn out bad because those who are called to work it, happen to be 

a bad lot. … (Interruptions) यह ऐसाही है। यह जी.एस.टी. िबल देश और सबके िहत के िलए 

लाया गया है। लेिकन इ�ह�ने इस िबल को तोड़-मोड़कर, िजससे जनता को इससे फायदा होना चािहए 

था और �माल �केल इंड��ीज को भी इससे फायदा होना था, गरीब लोग� को इससे फायदा होना था। 

आज वह सब और �माल �केल इंड��ीज र�ते पर पड़े ह�ए ह�। आपको तो यह मालूम है िक तिमलनाडु 

म� 50,000 �माल �केल इंड��ीज �लोज ह�। 5,00,000 लोग बेकार हो गए ह� और सार ेदेश म� कम से 

कम तीन करोड़ लोग इसक� वजह से परेशान थे। आप एक तरफ जी.एस.टी क� बात करते ह�, लेिकन 

इसको लागू करने का तरीका आपको मालूम नह� है। िसफ�  भाषण करने और बोलने का मालूम है। 

बोलने से िकसी का पेट नह� भरता है। एम.एस.एम.ई. बोड�, आज िजन छोटे-मोटे लोग� को लोन िदया 

जाता था, वह भी बदं हो गया �य�िक हर एक ब�क का पैसा सब आपके बड़े-बड़े �� ड्स लेकर बाहर चले 

गए ह�। िजतने भी मोदीज ह�, ये सभी लोग ब�क का पैसा लेकर चले गए ह�। इंड��ी म� इनवे�टम�ट कहां से 

आता है? अगर पैसा ब�क� म� नह� है, लोन एडवांस नह� करते ह� तो कौन-सी इंड��ी आती है? कौन-

सा इनवे�टम�ट होता ह?ै आज यह पूर ेदेश के राजकांड क� भी बात है। He spoke on politics. He 

asked: “For 60 years, what have you done? For 70 years, what have you done?” 

… (Interruptions) We have replied several times.  Even, in this House, their own 

people have admitted that something has been done and that is why, today, India 
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is strong. … (Interruptions)  Our democracy is strong because we have 

safeguarded the democracy and the Constitution.  That is why, today, you are 

talking like that. … (Interruptions) I am a man who is speaking here.  I have to ask 

him one thing because he always challenge us. … (Interruptions)  ... हमको बोलते 

ह� िक चालीस के चार … (�यवधान) 

HON. DEPUTY SPEAKER: No.  

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : What is this? ... * and he is advising us; he is 

advising me; and he is advising my people. कल आप चार लोग भी नह� रह�गे। यह तो 125 

करोड़ जनता तय करगेी। कौन- िकतने आएगें, �या है? लेिकन आप हमको �मूलेट करने के िलए, चार 

लोग नह� आंएगे, आप कैसे चनुकर आएगं,े दो आएगंे। आप यह याद कर लीिजए िक त�ुहारी पाट� के 

िसफ�  दो लोग थे। गाय और बछड़े के जैसे िसफ�  दो थे, तीसरा आदमी नह� था। �पोजर नह� था, 

सेक� डर नह� था, तो आप हमारी बात करते ह�। इसिलए म� यह कहना चाहता ह� ं िक all the taxes 

and revenues are going to the States and the Centre.  Whatever we collect under 

GST, that is going to the States. … (Interruptions) Only with that money, they are 

going to purchase Rafale and other things.… (Interruptions) Then, why should I 

not speak on Rafale? … (Interruptions) I am going to ask you one thing. … 

(Interruptions) 

HON. DEPUTY SPEAKER: Hon. Member, he has a point of order.   

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF 

PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, I always thought 

Kharge Ji is a veteran legislator and an experienced person.  But unfortunately, 

he is ignorant of Rules of Procedure of this House. He is ignorant. He has no 

                                                             
  Expunged as ordered by the Chair 
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business to insult an hon. Member of the other House – Rajya Sabha. What does 

352(iii) says?  I will read it for you. … (Interruptions)  

“use offensive expressions about the conduct of proceedings of 
Parliament or  any State Legislature; (iv) reflect on any determination 
of the House except on a Motion for rescinding it; (v) reflect upon the 
conduct of persons in high authority unless the discussion is based on 
it substantive motion drawn in that proper terms; ” 

 

He should understand this. Piyush Goyal Ji is righteously elected to the 

other House of the Parliament. He has been elected by the States.  He knows 

that, in the constitutional scheme made by Dr. Baba Saheb Ambedkar, anybody 

can be elected to both the Houses of Parliament and they also can be elected to 

the Legislative Assembly and to the Legislative Council. Therefore, if this basic 

knowledge is not with Kharge Ji, then, he should apologize to the entire House. 

He should apologize to Piyush Goyal Ji. Sir, not only that, day in day out, Shri 

Mallikharjun Kharge has made reference to the great Bharat Ratna Baba Saheb 

Ambedkar Ji but Congress should remember that if anybody has betrayed Dr. 

Ambedkar, it is Kharge Ji’s and Congress Party.   When the maker of the 

Constitution of India wanted to contest Lok Sabha, what did Pandit Nehru do?  

What did Congress party do?  They put a candidate. They should have sent Dr. 

Baba Saheb Ambedkar unanimously to this House. And ultimately, our founder 

President Dr. Shyama Prasad Mookherjee and all of them brought Dr. Ambedkar 

with great respect and dignity to the House of States, that is, Rajya Sabha. That 

being the legacy, that being the history, ...   upon them, ... * on the Congress 

Party!  Lastly Sir, he speaks everyday about Dr. Baba Saheb Ambedkar.   I want 

                                                             
  Expunged as ordered by the Chair 
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to ask them one thing. Why did they not give Bharat Ratna to Ambedkar? Why did 

they give Bharat Ratna to Indira Gandhi first? Why did they give Bharat Ratna to 

Rajiv Gandhi?  It was V.P.Singh Government supported by Bharatiya Janata 

Party – Atal Ji and Advani Ji who accorded Bharat Ratna to Baba Saheb 

Ambedkar.  They also should remember Dr. Manmohan Singh who was six times 

MP from Assam.  He is still in the other House. We respect him he became the 

Prime Minister of this country twice.  The same question which Mallikarjun Kharge 

Ji is asking to our beloved friend, esteemed friend Piyush Goyal should be posed 

to Dr. Manmohan Singh also.  

15 00 hrs 

Should we ask this question to Dr. Manmohan Singh?… (Interruptions) He 

should know the dignity of the House. … (Interruptions) He should have 

maintained the dignity of the Rajya Sabha… (Interruptions) He should not be 

speaking anything. … (Interruptions) Whatever aspersions have been made by 

Shri Kharge against the hon. Minister, Shri Piyush Goyal should be expunged. … 

(Interruptions) He should apologize for it.… (Interruptions) 

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, I have a Point of Order. … 

(Interruptions) 

HON. DEPUTY SPEAKER: I will go through that. 

… (Interruptions) 

HON. DEPUTY SPEAKER: That is already expunged.  

… (Interruptions) 

SHRI K.C. VENUGOPAL : Sir, let me allow to speak. I have a Point of Order. … 

(Interruptions) Sir, I am quoting Rule no.353, the same Rule quoted by the hon. 
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Parliamentary Affairs Minister. While moving the Bill on GST, the hon. Finance 

Minister has taken 45 minutes for an introductory speech. In an introductory 

speech no political remarks should be made. But he tried to abuse the Indian 

National Congress throughout his speech. He tried to actually criticize the Indian 

National Congress while moving the Bill. He has delivered most of the speech 

only on political basis. That is why, Kharge ji talked about it in his reply.  

 Mr. Minister, you know that in 1984 you had only two Members, namely, 

Shri Atal Bihari Vajpayee and Shri Lal Krishna Advani. Both of them are now in 

the Margdarshak Mandal. … (Interruptions) You have sidelined them.… 

(Interruptions) Let me complete.… (Interruptions) Every time you ask, ‘Is this 

democracy?’ … (Interruptions) That democracy is created by the Indian National 

Congress only. That is why you people are sitting there. At the time of freedom 

struggle, you were not there. … (Interruptions) At the time of freedom struggle, 

your party was not there. … (Interruptions) It was only because of the Congress 

Party … (Interruptions) 

 Shri Ananthkumar ji raised a Point of Order. … (Interruptions) I know it. … 

(Interruptions) Sir, if you are going to expunge the speech of Mallikarjun Kharge ji, 

you should first expunge the speech of the hon. Minister. … (Interruptions) Then, 

you can do it. … (Interruptions) While moving the Bill, making political remarks 

and trying to damage the image of parties, is not the worth. Therefore, you should 

do like that. … (Interruptions) 

SHRI PIYUSH GOYAL : Hon. Deputy-Speaker, Sir, first of all, throughout my 

speech, I was moving four Bills. … (Interruptions) 
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 Sir, there are four Bills. I spoke on all the four Bills. … (Interruptions) I 

spoke about compensation to the States; I spoke about compensation to the 

Union Territories; I talked about the Integrated Goods and Services, whether 

Central Government is involved; I talked about compensation to the States and 

the CGST. I was moving four Bills, a subject as important as GST. It is a subject 

in which the federal structure of India has been tested and has come out 

honourably and has come out creditably. It is a subject on which the whole nation 

is directly affected. Around 125 crore people are paying Indirect Taxes in one 

form or the other. We are making it simple for them. We are making it good for 

them. We are making it cheaper for them. Should we not, while moving such 

important four Bills, bring out the facts. … (Interruptions) 

 Sir, throughout my speech, at least on four occasions, I appealed to the 

hon. Members on the other side that they are a part of the GST Council. All these 

decisions are unanimous. Congress representatives are there. Let them take the 

credit. At least four times I requested them to take the credit.  

 Why are they showing the people these kinds of colours? … (Interruptions) 

You are a part of it.… (Interruptions) Why are you opposing it now? … 

(Interruptions) Why are you disturbing the House and exposing yourselves? … 

(Interruptions) Throughout the speech I did not say anything, which is derogatory. 

… (Interruptions) It is only Shri Mallikarjun Kharge who brought the level of debate 

to the level where he started making personal attacks on me. … (Interruptions) I 

am extremely sorry. He is a very senior leader. We all respect him. But I never 

imagined that he would be so frustrated that he would go down to such a level 

that he would start making personal allegations.… (Interruptions) 
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 If he is very keen, I challenge him to come to Mumbai and stand in an 

election against me. … (Interruptions) Khargeji, you come to Mumbai and we will 

fight an election. … (Interruptions) 

�ी िनिशका�त दुब े(गोड्डा) :महोदय, मेरा �वाइंट ऑफ आड�र है।  

 महोदय, इन लोग� ने यह कहा िक मं�ी जी ने इतनी लंबा बोला है। �रकॉड� ��ेट होना चािहए । 

सार े लोग 358(1) को पिढ़ए। It says ‘After the ‘Member who moves a Motion has 

spoken ….’ इसका मतलब यह है िक जो म�बर मोशन मूव करगेा, पहले वह बोलेगा और उसके 

बोलने के बाद ही दूसर ेव�ा बोल�ग।े यह �ल बकु कह रही है, तो मं�ी जी ने 45 िमनट बोलकर कौन 

सी गलती क� है?  

HON. DEPUTY SPEAKER:  Anyway, I will go through all the things. Whatever 

allegations are there, I will expunge them.  

�ी मि�लकाजु�न खड़ग े :महोदय, मेरा िकसी के िखलाफ पस�नल ऐलीगेशन नह� है, लेिकन आपने 

जब यह कहा िक आप दो-चार भी नह� आएगें और आपने यह भी कहा िक हम जनता के िहत म� काम 

नह� कर रहे ह�। आपने यह भी कहा िक 50-60 साल म� कुछ नह� ह�आ, अब हम ही कर रहे ह�, तब मझेु 

जवाब देना पड़ता है। … (Interruptions) 

 I would also like to make an appeal to Shri Ananthkumarji because it is 

often and often being raised in this House. Everybody should know that Dr. 

Babasaheb Ambedkar had formed his own party. First, he formed the 

Independent Labour Party. Then, he formed the Scheduled Caste Federation. He 

contested once from the Independent Labour Party. Then, he formed the 

Scheduled Caste Federation again and fought election. These people are always 

asking why he is defended and why he is coming. He is an independent man. He 

has got his own ideas. He did not always compromise with Congress or Mahatma 

Gandhiji. He had got his own ideas on social problems. When nobody accepted 
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those social problems, including the Hindu Maha Sabha, naturally he wanted to 

keep his separate identity. So, do not tell us often and often that one thing. 

 There is another thing which is said ‘we have given Bharat Ratna. We have 

put the photo.’ I want to tell you. I was studying in PUC. At that time, an agitation 

started throughout the country to instal the statue of Dr. Babasaheb Ambedkar 

inside the Parliament premises. At that time, from Gulberga alone, from my area, 

2,000 people went to jail on this issue. It also happened even in Maharashtra, a 

part of Madhya Pradesh and a part of Andhra Pradesh. We all did all these things 

and ultimately, the Congress installed the statue of Dr. Babasaheb Ambedkar 

here. … (Interruptions) 

 Not only that, when I got elected, the first thing I did was that I got the 

statue of Dr. Babasaheb Ambedkar installed in my constituency. Do not teach us 

regarding Dr. Babasaheb Ambedkar’s philosophy and regarding Dr. Babasaheb 

Ambedkar himself. 

 Thirdly, I want to clarify one thing. I wish to tell Shri Ananthkumarji that if he 

goes through the ten speeches of Shri Atal Bihari Vajpayeeji, he will get to know 

what he had said about Pandit Jawaharlal Nehruji, his foreign policy and his love 

for democracy and secularism. I would request him to read those ten speeches. 

Then, he will come to know how he has been praised by Shri Atal Bihari 

Vajpayeeji, while you people always criticize. 

HON. DEPUTY SPEAKER: All right. You come to the point. 

SHRI MALLIKARJUN KHARGE : I just want to bring this to his notice. If they want 

to read them, I will place all those records here. 
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HON. DEPUTY SPEAKER: Your Leader is speaking. Please take your seat.  Do 

not disturb.  

 SHRI MALLIKARJUN KHARGE : Sir, we are always raising this issue of Rafale 

deal because ultimately … (Interruptions)The Finance Minister will give thereply. 

… (Interruptions) 
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 If they have the courage let them constitute a Joint Parliamentary 

Committee. This is my first demand. Secondly, you disclose the actual price. 

Thirdly, in the name of secrecy why are you not disclosing the price? When the 

UPA Government was in power, for 126 fighter planes, the price fixed was nearly 

Rs. 54,000 crore. 18 िवमान� को तैयार ि�थित म� और 108 िवमान� को भारत म� अपनी Public 

Undertaking, the Hindustan Aeronautics Limited को देने का था। लेिकन, यह सब ए�ीम�ट 

रहते ह�ए भी इसे जब मान िलया गया था, Why have they changed the agreement? What 

interest have they got? … (Interruptions) 

HON. DEPUTY-SPEAKER: That is all right.  

SHRI MALLIKARJUN KHARGE : This is very important. Nearly for 36 Rafale, they 

are giving the contract to one individual. उसम� जो िडफर�स ह�, वह आज कम से कम 

41,000 करोड़ �पये का है।…(�यवधान) वह पैसा कहां जाने वाला है, िकसक� जेब म� जाने वाला है 

और उ�ह�ने ऐसा �य� िकया?…(�यवधान) 

 आप अपनी �र�लाई दे दीिजए।…(�यवधान) 

�ीअन�तकुमार : सर,जी.एस.टी. के साथ इसका कोई ता�लकु नह� है।…(�यवधान) यह देश के िहत 

म� िकया ह�आ भारत और �ांस के बीच म� एक समझौता है।…(�यवधान) …  के जीप �कै�डल से 

लेकर, बोफोस�, ऑग�ता तक इ�ह�ने, का�ेंस वाल� न े एक के बाद एक �कैम िकया।…(�यवधान) 

इसिलए म� आपसे गजुा�रश करता ह� ं िक यह �रकॉड� म� नह� जाना चािहए।…(�यवधान) इस पर 

जे.पी.सी. का कोई �� ही नह� उठता है।…(�यवधान) यह बेबुिनयाद है।…(�यवधान) 

HON. DEPUTY-SPEAKER: Shri Kharge, you come to the point and conclude. 

… (Interruptions) 

HON. DEPUTY-SPEAKER: I will go through it.  

… (Interruptions) 

                                                             
 Not recorded 
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HON. DEPUTY-SPEAKER: He is speaking. I appeal to the Members of the 

Congress Party that Shri Kharge will take care of himself. You need not intervene. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE  : This has not gone to the CCEA. … 

(Interruptions) Whatever agreement has been arrived at, transfer of technology is 

not included in that. Thousands of people could have got jobs had this technology 

been transferred to the HAL. Many Engineers would have got employment.  

HON. DEPUTY-SPEAKER:  All right. That is a different issue. 

… (Interruptions) 

�ी िनिशका�त दुब े: िड�टी �पीकर सर, ये िबल पर नह� बोल�ग े। …(�यवधान) 

SHRI MALLIKARJUN KHARGE : The man who has no experience in this field, ऐसे 

आदमी को आपने यह काम स�पा है।…(�यवधान) इससे देश को नकुसान है, िस�यो�रटी �ेट 

है।…(�यवधान) इससे सार ेलोग� का बह�त बड़ा नकुसान होने वाला है और देश का भी नुकसान होने 

वाला है।…(�यवधान) मोदी जी को िकसने ऑथो�रटी दी थी िक उ�ह�ने कैिबनेट क� ए�ूवल नह� ली, 

सी.सी.एस. क� ए�ूवल नह� ली, फाइन�स कमेटी क� ए�ूवल नह� ली ।…(�यवधान) 

�ी सुभाष च�� बहिेड़या (भीलवाड़ा): उपा�य� महोदय, ध�यवाद । जी.एस.टी. यानी ‘गडु ए�ड 

िस�पल टै�स’, जैसा िक �धान मं�ी मोदी जी ने कहा, इस पर यह अम�डम�ट िबल आया 

है।…(�यवधान) 

HON. DEPUTY-SPEAKER: Shri Kharge, please wind up. 

… (Interruptions) 

HON. DEPUTY-SPEAKER: Hon. Members, please go to your seats. I know how 

to tackle. Otherwise, I cannot allow.  

… (Interruptions) 
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 SHRI MALLIKARJUN KHARGE :  I want to tell you 

पी.एम. क� �ांस या�ा के एक िदन पहले ही एस. जयशंकर, फॉरने से�ेटरी ने कहा था – In terms of 

Rafale, my understanding is that there were discussions underway between the 

French Company, our Ministry of Defence. … (Interruptions) इससे साफ पता चलता है 

िक िवदेश मं�ालय के सिचव को पता ही नह� था िक �धानमं�ी राफेल डील अनाउ�स करने वाल ेह�।  

HON. DEPUTY SPEAKER: You have already made your point.  

… (Interruptions) 
15 15 hrs  

At this stage, Shri Kodikunnil Suresh and some other hon. Members came and 
stood  on the floor near the Table. 

… (Interruptions) 
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�ी सभुाष च�� बहिेड़या :उपा�य� महोदय, आपने मझेु गड्ुस एडं सिव�सेज़ टै�स (अम�डम�ट) िबल 

पर बोलने का मौका िदया, इसके िलए म� आपका आभारी ह� ं। …(�यवधान) 

महोदय, म� आपके मा�यम से माननीय िव� मं�ी जी का आभार �य� करना चाहता ह� ं िक वे 

इस अम�डम�ट िबल को लाए ह�।…(�यवधान) काफ� लंबे समय से व� उ�ोग म� जो िद�कत आ रही 

थी और छोटे उ�पादक� को �यादा टै�स कंपोिजट यूिनट के मकुाबले देना पड़ रहा था, उसका आपने 

कर�ैशन िकया। छोटे उ�पादक� को �रफंड क� एिलिजिबिलटी दी, इसके िलए म� उनका बह�त-बह�त 

आभार �य� करता ह�।ं…(�यवधान) 

 उपा�य� महोदय, अभी एक केस के बार ेम� जीएसटी काउंिसल ने जो अम�डम�ट िदया, उसके 

िलए यह अम�डम�ट िबल लाया गया है। इसम� पहले कुछ �ॉ�लम थी ।…(�यवधान) माननीय �धानम�ंी 

जी ने कहा था िक जीएसटी का मतलब गडु एडं िस�पल टै�स है।…(�यवधान) इसे सरलीकरण करने 

के िलए ही सरकार यह अम�डम�ट िबल लेकर लायी है।…(�यवधान)  

उपा�य� महोदय, हमार े िवप� के साथी कह रहे ह� िक वे ही इस िबल को लाए 

थे।…(�यवधान) टै�स के सबंंध म� जब कोई नया िस�टम श�ु िकया जाता है, तो उसके िलए िह�मत 

चािहए ।…(�यवधान) हमार े�धानमं�ी जी क� इ�छा है िक जीएसटी  िस�पल तथा गडु टै�स बने । 

…(�यवधान) इससे िकसी को हैरासम�ट न हो और �यादा से �यादा कलै�शन हो, इसी उ�े�य से 

जीएसटी लाया गया है।…(�यवधान) इस टै�स को लागू ह�ए एक साल से �यादा का समय हो गया 

है।…(�यवधान) इसके कारण उ�ोगपितय� तथा �यापा�रय� म� हष� �या� है, �य�िक उनको भी �रफंड 

आना श�ु हो गया है।…(�यवधान)  श�ु म� कुछ िद�कत� क� वजह से िवलंब ह�आ था, लेिकन सरकार 

के िनण�य के कारण ही आज ए�सपोट�स� को उनका टै�स �रफंड 15 िदन के अदंर िबना िकसी �ॉ�लम 

के िमल रहा है।…(�यवधान)  

महोदय, आज इसम� अम�डम�ट िकया जा रहा है और जैसा िक माननीय िव� मं�ी जी ने बताया 

था िक यिद कोई आदमी एक रा�य म� पहले काम कर रहा था और उसक� अलग-अलग �ांचेज़ थे, तो 

उसको हर जगह एक ही नबंर से काम चलाना पड़ता था । …(�यवधान) इसके कारण उसको 

�ैि�ट�ली िद�कत हो रही थी । …(�यवधान) उसम� ऐसी �यव�था थी िक अगर वह अलग-अलग 
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िबजनेस कर रहा ह,ै तो वह अलग-अलग नबंर ले सकता था,…(�यवधान) लेिकन एक ही िबजनेस को 

उसी रा�य म� अलग-अलग जगह कर रहा हो तो उसे एक ही नबंर से काम करना पड़ता था 

।…(�यवधान) इस अम�डम�ट के माफ� त उसे यह सिुवधा दी जाएगी िक वह चाहे तो अपना काम करने 

के िलए अलग-अलग नबंर भी ले सकता है।…(�यवधान) 

इसके अलावा, पहले ए�सपोट�स� को काफ� िद�कत भी आ रही थी ।…(�यवधान)  माननीय 

मं�ी जी ने शेड्यूल-तीन म� दो आइटम और जोड़े ह�। जीएसटी काउंिसल क� िसफा�रश के माफ� त जो 

�यापारी भारत का है, अगर वह दूसर ेदेश से सामान खरीदकर तीसर ेदेश म� बेचता है, तो उसको से�स 

नह� माना जाएगा ।…(�यवधान) जो ए�सपोट�स� बाहर से माल मंगा कर बाहर ही बेचते ह�, उनको 

जीएसटी से मु� रखा गया है। इसी तरह से बाहर से आया ह�आ कोई माल यिद क�टम हाउस म� पड़ा 

होता है और उसे वह� से बेचा जाता है तो उसको भी जीएसटी के िलए नह� माना जाता 

है।…(�यवधान) 

उपा�य� महोदय, जीएसटी म� ए�सपोट�  क� जो प�रभाषा दी गई है, उसम� पहले एक ही चीज 

के बार ेम� िलखा ह�आ था िक फॉरने कर�सी से जो पैसा आएगा, उसको ही ए�सपोट�  माना जाएगा, 

लेिकन इस अम�डम�ट म� आरबीआई िजसको अ�ूव करती है, अगर उस ए�सपोट� का पेम�ट �पये म� भी 

आएगा तो उसको ए�सपोट�  माना जाएगा और उस पर भी कोई टै�स लागू नह� होगा ।…(�यवधान)  

उपा�य� महोदय, म� आपके मा�यम से िव� मं�ी जी से िनवेदन करना चाहता ह�।ं आप �रटन� 

के िसम्�लीिफकेशन क� बात कर रहे ह�। जॉब पर जो माल जाता है, उसका जो आईटीसी-04 �रटन� है, 

वह आज तक कपड़ा इंड��ी म� कोई भी �यापारी नह� भर सका है । म�ने आपसे �यि� �प से िमलकर 

भी िनवेदन िकया था और आपके म�यम स े भी यह िनवेदन कर रहा ह� ं िक आईटीसी-04 को 

टे�सटाइल के िलए थोड़ा सा िस�पल िकया जाए । जो िडपाट�म�ट के अिधकारी ह�, व ेभी इस फाम� को 

भरने म� असमथ� ह�।  

म� एक बात और कहना चाहता ह� ं िक आप छोटे-छोटे �यापा�रय� को �रफंड देने का काम कर 

रहे ह�। इसक� जगह आप अगर यह कर� िक इनका जो इनपटु टै�स रटे है, उसको आउट पटु टै�स रटे 
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के बराबर ही कर द�, तो �रफंड का झगड़ा ख�म हो जाएगा और िडपाट�म�ट के ऊपर 90 लाख 

�यापा�रय� को �रफंड देने का मामला हट जाएगा। आपका बह�त-बह�त ध�यवाद। …( �यवधान)   

HON. DEPUTY SPEAKER: The next speaker is Dr. J. Jayavardhan. 

… (Interruptions) 

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, kindly allow him to speak for a 

minute. … (Interruptions) 

HON. DEPUTY SPEAKER: Okay, what is it that you want to say? 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : Sir, I do not unnecessarily want to make 

allegations. … (Interruptions) The only thing is that whatever allegations have 

been made are by their own friends … (Interruptions) 

HON. DEPUTY SPEAKER: No, that is not the thing. Friends or enemies is not the 

issue. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : Sir, they have taken back nearly Rs. 35,000 

crore, and they have not done anything. … (Interruptions) 

HON. DEPUTY SPEAKER: No. Now, Dr. Jayavardhan. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : Sir, they are not allowing us to speak. … 

(Interruptions) Hence, we are walking out of the House. … (Interruptions) 

15 22 hrs 

At this stage, Shri Mallikarjun Kharge and some other 
hon. Members left the House. 
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DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Deputy-Speaker, Sir, there 

has been much politics talked about here from both the sides, but I am coming to 

the issue of GST. … (Interruptions) 

The Goods and Services Tax (GST) has been one of the most ambitious 

and path-breaking economic reforms ever undertaken in our country’s history. … 

(Interruptions) Among the few countries that have attempted such reforms, none 

can come near India in terms of the complexity of federal structure, size, 

population and the stupendous amount of diversity and asymmetry between its 

constituent parts. … (Interruptions) 

 The Government has introduced four Bills to amend four Acts with regard to 

GST to ensure smooth transition of existing taxpayers to the new GST regime, 

and to overcome certain difficulties faced in the new tax regime. Some of these 

changes have been made in response to the earlier decisions taken by the GST 

Council while a few have been proposed on the basis of representations made by 

trade and industry. 

 In the Statement of Objects and Reasons, it has been mentioned about a 

major inconvenience caused to the taxpayers, which was the process of filing 

returns and payment of taxes under the GST law. We have repeatedly asked the 

Central Government, through our State Government and it has been the request 

of several Members of Parliament, that filing of returns is a cumbersome process 

to be undertaken monthly and hence it should be relaxed. We appreciate the 

Government’s decision and the Bill, which proposes a new return filing system 

that envisages quarterly filing of returns and tax payments for small taxpayers 

along with minimal paperwork. 
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 It is to be mentioned here about the problems being faced in the GSTN 

portal, which includes lack of robustness and volume handling capacity of the 

GST portal; delayed reflection of updated data as well as payments; absence of 

effective mechanism to resolve issues; and inability to make corrections after 

submission of returns in case of errors. These problems warrant improvement in 

the GSTN portal, and I would request the hon. Minister to take necessary action in 

this regard. 

 Coming to the issue of significant shortfall in the settlement of amounts due 

to Tamil Nadu in the new GST system, I would like to mention here that a large 

accumulation of IGST and the ad hocsettlement without being disbursed to the 

States coupled with an unpredictable schedule are making the fiscal management 

of States unnecessarily difficult.  

 It is to be noted here that a large amount of IGST remains unsettled even 

after the second provisional settlement of Rs. 50,000 crore made on 27 June 

2018. I wish to state that by a rough estimate, our State would receive over Rs. 

5,600 crore of additional revenue if the unsettled IGST credit is apportioned to our 

State. This unsettled IGST represent tax paid by the citizens but not useable by 

the Government for the welfare of the citizens since they are held in suspense. 

Sir, I request the hon. Minister to take necessary and immediate action in this 

regard as Tamil Nadu Government is facing considerable fiscal stress and it is 

important that our legitimate dues are paid to us. The Central Government’s 

inaction on its part will lead to increase in unsettled IGST and will undermine the 

whole structure of GST. 

   Coming to the issues faced by the MSMEs sector, as we are well aware, 



09.08.2018                                                                                                                                                             178 
 

MSMEs play  a pivotal role in giving fillip to economic growth. This sector is highly 

employment intensive and augment GDP besides contributing to balanced 

regional development.  The Government of Tamil Nadu had convened a 

stakeholders meeting with various MSMEs to understand their difficulties under 

the GST regime.   

It has come to the  notice that the predominant request of MSMEs relate to 

jobwork. Prior to GST, they were out of the ambit of VAT. Now under GST, they 

are reportedly facing difficulties in blockage of working capital due to levy of GST 

at 18 per cent for jobwork. This is more so in the category of engineering sector 

where upfront payment of tax needs to be made while making supplies to big 

companies in the organized sector, whereas they normally pay to the jobworkers 

after a period of only three months. We feel that reduction in rates of tax on 

jobwork to 5 per cent  would considerably mitigate their burden, without adverse 

effect on revenue, since it is an intermediate step.  

 We appreciate the Central Government’s decision to take cognisance of the 

difficulties faced by the textile sector and reduce the rate of job works to five per 

cent. 

      Another issue is in regard to the auto industry. It is to be noted that the 

auto ancillary parts in Tamil Nadu are mainly supplied to the Original Equipment 

Manufacturers (OEM) for which the rate of tax under VAT was 5 per cent as 

industrial inputs and most of these ancillary units were earlier out of the purview of 

Central Excise. However, with the implementation of GST, these units have to pay 

highest rate of 28 per cent. It has now been brought to our notice that this has 

caused huge blockage of working capital. Further, the auto components, being 
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intermediate goods, need not be taxed at 28 per cent and may be reduced to 18 

per cent. Further, the Replacement Market is intrinsically linked with the Services 

sector and can't subsist on its own. That being the case, the rate of tax would be 

18 per cent in the case of bundled supplies. Hence, reducing the rates of tax on 

auto components to 18 per cent would not impinge on revenue collection. We, 

therefore, urge that the rate of automobile components may be reduced to18 per 

cent. 

   Clause 17 of the Bill seeks to amend Section 39 of the principal Act relating 

to furnishing of returns so as to provide for prescribing the procedure for quarterly 

filing of returns with monthly  payment of tax. The MSMEs sector has played a 

request for quarterly payment of tax as a normal practice as payments are 

received from buyers after a period of three months. This may not be feasible at 

this point in time. 

 However, as an alternative, we would, suggest that the rate of interest for 

belated payment of tax upto a quarter for taxpayers having turnover upto Rs.5 

crore may be charged at a lower rate of 12 per cent. Parallelly, the levy of late fee 

for belated payment of tax with delay of less than three months may also be 

dispensed with for this category of taxpayers. In this context, I would like to state 

that the present system of return filing does not facilitate self-filing by the taxpayer 

himself andrather he has to depend on the consultants or accountants for 

thepurpose. We apprehend that this could be one of the reasons for lesser 

number of returns being filed. Hence, we request the hon. Minister to make sure 

that the GSTN come up with a very simple and user-friendly design that facilitates 

self-filing like in the case of IT returns without discrepancy and dependency on 



09.08.2018                                                                                                                                                             180 
 

others. Cost incurred for such revamp could be worth spending.  

Another major issue faced by the MSME sector is delay in getting refunds on 

exports. As a major chunk of exporters are from this sector, GSTN should, on a 

priority basis, put in place a mechanism for hassle-free refund without intervention 

of tax authorities. Further, in order to avoid delay in sanction of SGST refund by 

dual authorities, I request the hon. Minister to explore the possibility of enabling 

the proper officerto whom the taxpayer is allotted to issue refunds under all 

thethree Acts and at the end of the month the amount of refund may be reconciled 

and net balance may be apportioned to States and the Centre. 

Timely refund to the MSME sector will remove blockage of working capital.  

 With regards to the MSME sector, it is to be noted that most of these tax 

payers belonging to the MSME sector are below the threshold limit for 

registration. As such, at the time of marketing their products, they face constraints 

from big manufacturers and retailers who, for the purpose of availing ITC, insist 

that such small suppliers get themselves registered. This puts the MSME sector 

at a disadvantageous position as registering under the Act entails discharge of tax 

liability without receipt of payments. This in turn leads to blockage of working 

capital. I request the hon. Minister to initiate the process required for reducing the 

tax on 72 goods and ten services put forth by the Government of Tamil Nadu to 

encourage MSME sector. The huge benefits accruing out of this gesture to the 

MSME sector would more than offset the minimal loss of revenue anticipated to 

the exchequer.  

 Sir, coming to the issue of exports. The GST has adversely impacted 

exports which was even mentioned by the Parliamentary Standing Committee on 
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Commerce. The refunds are not being transferred in the stipulated timeframe. 

Huge capital has been reportedly locked up thereby affecting the business of 

exports and affecting the ability to be competitive in the international market. A 

sharp liquidity crunch was primarily due to blocking of funds. Secondly, there was 

difficulty in filing of returns and non-availability of electronic refund application 

coupled with the fact of many discrepancies arising in the input tax credit.  

 Sir, our State Government is of the view that imposing of cess over and 

above the GST will defeat the principles of the GST which is ‘One Nation One 

Tax’. The imposition of cess runs contrary to the spirit in which the States have 

abolished many levies for the sake of implementation of the GST. Also, we 

apprehend that this may lead to a situation where the States will also be tempted 

to impose cess on some of the goods in future for one reason or the other. Hence, 

I request the Central Government to refrain from imposing of cess over and above 

the GST.  

 I request the hon. Minister to rationalise the tax structure based on the 

recommendation of our State Government put forth in the GST Council so as to 

widen the tax base. No tax system could claim to be flawless and the GST indeed 

has its own shortcomings and drawbacks. But taking into consideration the 

individual States and multiple stakeholders’ view and addressing them 

systematically and strengthening our enforcement agencies to check evasion will 

truly solve the purpose for which such a complex transformational tax reform with 

much strenuous efforts has been brought in our country.  

PROF. SAUGATA ROY (DUM DUM): I rise to speak on the four GST-related Bills 

brought by the present caretaker, Finance Minister, Mr. Piyush Goyal. I am told 
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that Mr. Jaitley came to vote in the Rajya Sabha today. So, when the change in 

portfolio will take place, I do not know.  

 But let me, at the outset, mention two things which have been mentioned. 

There is much sound and fury in the House. The Parliamentary Affairs Minister 

objected to certain comments made by Shri Mallikarjun Kharge saying that the 

Finance Minister has never won an election. The Finance Minister responded to 

that.  

HON. DEPUTY SPEAKER: You please do not open the pandora’s box. You come 

to the point. You speak on GST. You have already spoken about that and the 

matter is over now.  

PROF. SAUGATA ROY : I have a book in my hand. This book is more important 

than what you speak.  

HON. DEPUTY SPEAKER: That is important but do not come to this point 

unnecessarily.  

PROF. SAUGATA ROY : Sir, please have the patience to listen to me. Read page 

151 with me:  

“Subject to the provisions of this Constitution and to the Rules and Standing 
Orders regulating the Procedure of Parliament, there shall be freedom of 
speech in Parliament.” 

 
 Please, when you are sitting on that Chair, remember that there is absolute 

freedom of speech. You cannot stand up and say, “352, such and such…he is not 

allowed”. No! There have been great Parliamentarians here and they have always 

spoken on all subjects. As long as we do not name anybody personally, as long 

as we do not make slanderous expressions, we can speak on any subject on 

earth without fear of rebuttal. 
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HON. DEPUTY SPEAKER: I know you are a well-read Professor. 

… (Interruptions) 
 

HON. DEPUTY SPEAKER: You have taken the Constitution Book and tried to 

explain your point to me and I am happy that you have done that. At the same 

time, we have formulated our rules and regulations on how to conduct the 

Business in the House and based on that I am running the House.  

SHRI NISHIKANT DUBEY : Sir, I am on a point of order. 

PROF. SAUGATA ROY : Sir, I have not completed, I am on my feet, I am not 

yielding. 

 Sir, why do you allow the ruling party people whenever they raise points of order? 

I am not yielding. 

HON. DEPUTY SPEAKER: He wants to raise a point of order.  

PROF. SAUGATA ROY : I raise points of order every day. Do you allow me? 

HON. DEPUTY SPEAKER: You have not raised a point of order. You are only 

explaining something. He is raising a point of order.  

 

�ी िनिशका�त दुबे : उपा�य� महोदय, हम इस पािल�याम�ट के सद�य ह�। यह पािल�याम�ट कानून 

बनाती है और पािल�याम�ट को का�ँटीट्यूशन भी बदलने का अिधकार है। िनयम 389 के अनसुार लोक 

सभा स�ुीम है। 

 “All matters not specifically provided for in these rules and all questions 
relating to the detailed working of these rules shall be regulated in such 
manner as the Speaker may from to time direct.” 

 

आपने का�ँटीट्यूशन िनकाल कर सीधे �पीकर के ऊपर �वै�न कर िदया । यह माननीय 

स�ुीम कोट�  नह� ह ैिक यह कैस ेचलेगा, इसका कोई मतलब नह� है। पािल�याम�ट �पीकर के िहसाब से 
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चलेगी और इस �ल बकु के िहसाब से चलेगी । इसका का�ँटीट्यूशन स ेकोई लेना-देना नह� है। हम 

का�ँटीट्यूशन पर चचा� कर सकते ह�। हम का�ँटीट्यूशन च�ज कर सकते ह�। हम उसका कानून च�ज कर 

सकते ह�। इसिलए उ�ह�ने जो कहा है – आिट�कल 105, उसको ए�सपंज कर दीिजए । …(�यवधान) 

HON. DEPUTY SPEAKER: I have already given the ruling. My ruling is already 

given that it is subject to rules. You leave it.  

PROF. SAUGATA ROY : Sir, I just want to point out the strange thing that I am 

noticing in this House in this present Lok Sabha that ruling party Members are 

using Rules 352, 349 of the Procedure to throttle the voice of the Opposition 

whenever any inconvenient question is raised. … (Interruptions) 

SEVERAL HON. MEMBERS: No, no.  

SHRI NISHIKANT DUBEY : Again he is wrong. I quoted the Rule 389. … 

(Interruptions) 

PROF. SAUGATA ROY : I need not learn the Rules of Procedure from Mr. 

Nishikant Dubey or from Mr. Ananthkumar. Sir, I have sufficient knowledge of the 

same and I respect the Parliamentary procedure. This is a bad practice that 

whenever somebody is speaking from the Opposition, they stand up and say 

under such and such Rule he cannot mention Rafale. What is wrong with Rafale? 

… (Interruptions) If the Government buys Rafale at an exorbitant rate and that is 

paid from… (Interruptions) 

HON. DEPUTY SPEAKER: You are taking the time given to you. If you go on like 

this, I cannot permit this.  

PROF. SAUGATA ROY : Sir, secondly, I object to the Finance Minister speaking 

for 45 minutes.  

HON. DEPUTY SPEAKER: That is his prerogative. You cannot stop it. 
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SHRI NISHIKANT DUBEY : He is a Member of the Parliament. … (Interruptions) 

PROF. SAUGATA ROY : I object. I have a right to object. 

HON. DEPUTY SPEAKER: You have your objection, that is okay.  

PROF. SAUGATA ROY : I am objecting by saying that this is not the convention 

of the House. The Minister who moves the motion speaks for a short time. … 

(Interruptions) Then the Opposition starts, Members speak, and at the end he 

gives a detailed reply.  

HON. DEPUTY SPEAKER: You come to the point, Professor. Otherwise, I will 

have to curtail your time.  

PROF. SAUGATA ROY : I will come to the point, Sir. Because all these questions 

came up I thought in my conscience that unless I set the record straight with 

regard to the Constitution and with regard to the fundamental freedom of speech 

under the Constitution which Dr. Ambedkar has given us, I will be failing in my 

duty.  

 Now let me come to the four GST Bills. The four GST Bills have brought in 

certain changes. Those with an annual turnover up to Rs.15 million will be allowed 

to opt for the composition scheme. Now the threshold is Rs.10 million. The 

scheme provides for a flat and concessional GST rate but does not give input tax 

credit. The Bills, the Minister claims, are primarily aimed at helping the MSME 

sector and small traders. The Finance Minister has earlier said that simplified 

GST return forms Sahaj and Sugam will be introduced to bring about ease of 

doing business. 

The Minister also said that the amendments will allow employers to claim 

input tax credit on facilities which is food, transport and insurances provided to 
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employees. It provides for separate registration of companies having different 

business verticals, cancellation of registration and issuance of consolidated debit 

or credit notes covering multiple invoices. According to the amendments, e-

commerce companies will not have to seek registration under the GST if their 

annual turnover is less than Rs. 2 million. The Bill to amend the compensation Act 

will enable the Centre and States to distribute the unutilized compensation fund 

among themselves. Already, the Opposition has said that this Bill will hurt the 

small-scale sector. Now, what is happening is that the Government has opened 

up to the fact that now elections are on the way. So, suddenly the GST Council 

led by the Finance Minister has, in a pre-poll sop, slashed GST on 100 items of 

mass use. They have put zero tax on items like sanitary napkins, milk, rakhis etc. 

GST on white goods like refrigerators, washing machine etc. has been reduced to 

18 per cent. So, naturally big South Korean companies like Samsung and LG will 

make a killing because they are dominating the market in the country. These tax 

sops will lead to the loss of a huge amount. Almost Rs. 12,000 crore of income 

will be gone. Now, the Minister has to explain from where that money will come.  

One year of GST has been completed on 1st July 2018. I saw one article 

which says that one year of GST is a saga of failure. It says that contrary to the 

BJP claims, the GST has only encouraged malpractices, corruption and black 

money. It is so complicated that the small and medium sellers and shopkeepers 

shy away from it in every way. It is admitted by the ruling party that it is 

complicated. Its uniformity lies in the fact that shopkeepers must charge 18 to 20 

per cent on sales. The arithmetic involved in the process is so difficult that it is 

better to avoid it altogether. As a result, many people are avoiding GST 
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altogether. They just keep a few items on GST list, show that they are following 

the GST regime and sell the rest of items as usual without paying the GST. In the 

process, they get a freedom to charge equivalent to or more than the GST. A new 

division between the existence and non-existence of GST has come into being. 

This leads to a practice where (i) the Government is deprived of genuine taxes, 

and (ii) the retailers and wholesalers charge arbitrarily more in the name of GST 

from the innocent buyers.  

At the time of introduction of GST, our Chief Minister Mamta Banerjee had 

said, “Before your system is in order, don’t introduce GST in a hurry.” The GST 

network was not ready and our common small traders were not ready with the 

electronic wherewithal as to where they have to pay tax online and where they 

have to file their returns. They did not give the time to the country to prepare for it. 

Just because Mr. Modi wanted to announce it from the Central Hall at midnight of 

31stJuly, they introduced it. 

 BJP’s original base was small traders of Delhi. The small traders of Delhi 

formed the original base of BJP and RSS. Now, BJP is going for a Hindutva base. 

So, they are jettisoning these small traders. Even BJP members admit that the 

small entrepreneurs and exporters are facing the problem of refund. This is the 

amount spent in advance which takes time to return. As a result, their money is 

stuck and they cannot invest further. 

 GST has made the process far more difficult. For example, the small-scale 

commerce and industry in Tiruppur in Tamil Nadu faces serious difficulty on 

account of the technical and other problem of GST and are on the verge of 
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closure. Tiruppur, as you know, is close to Coimbatore which is the heart of the 

hosiery industry of the whole country. GST has hit Tiruppur very badly. 

 Everybody says in principle that ‘one nation, one tax’ is very good. We have 

one nation, but how many taxes do we have? There are five taxes: zero per cent, 

12 per cent, 18 per cent, and so on.  

HON. DEPUTY SPEAKER: Please conclude. 

… (Interruptions) 

PROF. SAUGATA ROY : I will wind up. Having come to the point, I will not while 

away the time of the House. I have certain queries to make to the Finance 

Minister who has obviously gone around the corner.… (Interruptions) Has he 

gone to Shri Modi? … (Interruptions) Oh, he has gone for the voting? 

HON. DEPUTY SPEAKER: He has already got the permission of the Chair. 

… (Interruptions) 

PROF. SAUGATA ROY : That is the problem if the Finance Minister is not from 

the Lok Sabha because the function of the Lok Sabha is Budget and Bills. … 

(Interruptions) 

 आपने सही कहा और म� मानता ह� ँिक फाइन�स िमिन�टर लोक सभा से ही होना चािहए। This 

is because Lok Sabha has exclusive power over finances.… (Interruptions) 

HON. DEPUTY SPEAKER: Professor, you come to the point. 

… (Interruptions) 

PROF. SAUGATA ROY : Sir, you represent the Dravidian culture. Please hold up 

democracy. … (Interruptions) 

HON. DEPUTY SPEAKER: That is why I am allowing you. 

… (Interruptions) 
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PROF. SAUGATA ROY: There are many anomalies with regard to GST. For 

instance, Haj subsidy for Muslims is five per cent for private operators and 18 per 

cent for the Haj Committees of the State; and football coaching attracts GST of 18 

per cent. … (Interruptions) 

 They say that there is an anti-profiteering authority. How does the 

Government monitor the anti-profiteering authority? 

 There are still different rates in different States. For instance, for solar 

equipment in Karnataka, it is five per cent; but in Maharashtra, it is 18 per cent. 

The authority of advance ruling has given that there are two different rates. 

 I am coming to the most important issue. Today, e-commerce has become 

a big business. You can sit at home and launch the application of Flipkart to buy 

anything from a pin to an elephant and that will be delivered at your doorstep. 

Who is monitoring the GST on e-commerce? This business is of $ 27 billion; so, 

even if you get ten per cent on it, you should have got $ 2.7 billion. How much is 

the Government getting? I ask a specific question to the Finance Minister. We 

have them one after the other. After Flipkart, there is Amazon now. You may have 

heard of the name, Jeff Bezos. He is the world’s richest man now and he wants to 

enter the Indian market. This is very important. 

 Lastly, I want to mention this. If you look up today’s newspaper mint, you 

will find that IMF has said that if the Government does not improve the slab rate, 

our rating would come down. If you do not improve GST, this Moody’s rating will 

come down. 

If you do not improve GST, the Moody’s rating will come down and other 

rating agencies will rate you downwards. 
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 Our Finance Secretary did a cut and paste job with GST.  It was copied 

from Malaysia.  Just like we do on computers, he did with GST.  The new 

Government that has come to power in Malaysia is scrapping GST.  They won the 

elections on that basis.  So, people are going back from GST.  You may know that 

Australia and New Zealand are going to withdraw GST.  Sir, your Party has 

opposed the GST.  If Puratchi Thalaivi Amma was there, GST would not have 

taken place.  She is the one who resisted GST till the last. 

 One-nation-one-tax is a good concept but the way the Government is 

implementing it, the way the country has been … (Interruptions) 

HON. DEPUTY SPEAKER: Shri Kalikesh N. Singh Deo. 

PROF. SAUGATA ROY : Sir, Kalikesh will speak.  He is a very good speaker.  I 

wish him all the best. 

HON. DEPUTY SPEAKER: That is why I have called him. 

PROF. SAUGATA ROY : With these words, I conclude my speech on GST. 
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SHRI KALIKESH N. SINGH DEO (BOLANGIR): Sir, as usual, Prof. Saugata 

Roy’s charm has won the House.  It always does. 

 Let me start by talking about the GST Bill introduced by the hon. Minister.  

Like this Government coins many things in different ways to have catchy phrases, 

the hon. Minister coined it as Good and Simple Tax.  It is so good and simple that 

to make an amendment to one Bill he had to introduce four Bills to it.  The same 

simplicity is reflected in the fact that India has something like seven rates; from 0 

per cent, .25 per cent, 3 per cent on gold, 5 per cent, 18 per cent, 28 per cent and 

12 per cent.  This is the simplicity of the tax.  It is so simple that every tax-payer, 

every small MSME sector which he speaks of well, have to file not one, two, five 

or ten but have to file almost 37 tax returns every year, three every month - one 

CGST, one IGST and one SGST.  At the end of the year they file the annual 

return.  This is the good and simplicity of this tax that we talk about.   

Yes, when the concept came out, it was a one-tax-one-nation.  Being a 

productive Member of the Opposition, I am proud to say that our Party, BJD 

supported both the UPA, when they brought that concept out and the NDA when it 

tabled the concept on the floor of this House.  But, unfortunately, it has not met 

the objectives that we or the entire nation imagined it would.  Does the House 

know that the effective tax rate of GST in India is the second highest in the world, 

only beaten by Chile, a country in Latin America?  Is the House aware that we 

have the highest tax net in Asia with the maximum number of slabs?  And, we are 

proud of ourselves that we have brought such a GST in. 

 While I agree with the hon. Minister that these particular amendments are 

necessary, changes have to be brought and we support the amendments but we 
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think that he is doing too little and taking too much time to do it.  What we need is 

reform.  What we need is to understand that the business community of India is 

suffering.  We all are representatives of the people of our constituencies.  Most of 

our voters are MSME, small time businessmen.  That is the engine of growth for 

India.  Sir, 80 per cent of our employment comes from there and we are stifling 

them with the GST, not because the GST makes things more complicated in 

terms of tax structure but there are compliance issues.  Each of them spends from 

the first of every month to the 10th of every month with the Chartered Accountants.  

They cannot do business because they have to ensure GST compliance.  The 

cost of compliance has gone up by five or six times.  The only people who have 

benefited immensely from this are the Chartered Accountants.  I think, the hon. 

Finance Minister is himself a Chartered Accountant.  He will be able to tell us as 

to how much his colleagues, not Parliamentary colleagues but his Chartered 

Accountant colleagues, have been benefiting from this scheme. 

 Sir, the hon. Member from the TMC was speaking on the diversity of 

judgements on GST.  Every law will have grey areas. We have seen that because 

grey areas exist in taxation, corruption comes in. It was a norm in the Income Tax. 

On the same law and on the same principle of taxation, different judgements 

came in from different States at different levels and then corruption came in. Why 

are there grey areas in taxation? I do not understand this thing. It is a simple black 

and white procedure. If something needs to be taxed, it needs to be taxed. There 

should be no grey areas left. If there are grey areas left in a taxation law, it is a 

fault with us, that is, the people who make these laws. We are not making them 
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clear enough. We are not making rules and guidelines clear enough. We need to 

amend that.  

 Similarly, in the GST Authority for Advance Rulings, which have been set 

up, Shri Roy spoke about the solar panels which have different tax rate as per 

judgements given in Karnataka and a different tax rate as per judgements given in 

Maharashtra. Sir, even in the Authority for Advance Rulings in Delhi, a judgement 

has been given which says that on duty-free products, which you buy from duty-

free shops, GST has to be put. While it can take some time to understand the law, 

but, at least, with authorities, there has to be cohesiveness and there has to be 

one understandable wrong – may be right or wrong. You cannot have five 

different understandings from five different authorities of any law. … 

(Interruptions) When authorities give different rulings, it means that the law itself is 

at fault. There is something wrong in the way we make the law and the people in 

those authorities giving those rulings should be sacked the next day. But, neither 

you have clarified the laws, nor have you sacked those people, if you think that 

the law is not clear enough.  

 Let us look at the complexity of the law itself. For the same service, there 

are different ways of taxation. If I am a restaurant owner and I have one 

restaurant without AC, I am charging five per cent GST on that. If I have a 

restaurant with AC, I am charging twelve per cent on that. If I have a restaurant 

which has a bar with AC, it is something like 18 per cent and if I have a five-star 

hotel, then I am charging 28 per cent. Are we making life easier for a restaurant 

entrepreneur or are we making it more difficult for him? Do I have to have a C.A. 

in every restaurant to ensure that compliance is met? The fact is that a lot more 
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needs to be done to ensure that compliance is easy. As long as compliance is not 

easy, I can assure you that you will not meet your income targets. We believe that 

in the taxation business of India, the Government believes that everybody is a 

…*and the tax authorities attack them with that bent of mind. That has to be 

changed, be it Income Tax or GST. We have to trust our tax payers. If compliance 

is easy, making taxes lower, people willing and voluntarily will come forward to 

pay the tax. 

 Sir, I know that you have given very short time to me. I am going to say one 

last thing before I close my discussion. In my own Constituency, there is a local 

flower called ‘mahua’. It is also there in Shri Nishikant Dubey’s Constituency and 

in parts of Jharkhand and Chhattisgarh. These flowers are collected by tribal 

ladies in their off-work season, when agriculture is not done. Now, the GST has 

been put on that. Nobody minds a tax. But, I want to understand how will a village 

person, who is buying flowers from these tribal ladies, comply with the GST tax 

structure? It is the compliance and not a tax. You tell them that जी.एस.टी. का फाम� 

आप मत भ�रए। आप इतना परस�ट टै�स ले लीिजए, वे देने के िलए तैयार ह�, लेिकन आप आिदवासी 

लोग� को बोलते ह� िक आप हर महीने जी.एस.टी. का �रटन� भ�रये, which is seasonal forest 

produce. Even a forest and agricultural products are coming into this. There is a 

lot which needs to be done.  

 The Government has already paid, I think, something like Rs.60,000 crore 

as compensation to the States. It is not meeting its targets because it is too 

complex. The compliance is too strong and too straight. Sir, even now, this Rs. 

34,000 crore is mismatched between the returns which have been filed. The 

                                                             
* Not recorded.  
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Government has not been able to deal with that. Even now, the NIC, which has 

been given a responsibility of giving e-way bills, is not able to take the load of e-

way bills. It planks to ramp up with its capacity from twenty-five lakh bills a day to 

seventy-five lakh bills a day. But, even that is not enough. So, what do we do to 

MSME? We stop the trucks on the way. We tell them do not send your goods. We 

will take it once the e-way bill comes.  

 I wish the hon. Minister was here so that he could have taken some 

suggestions. I am sure that the hon. Parliamentary Affairs Minister will convey it. 

HON. DEPUTY SPEAKER: The hon. Finance Minister is also here.  

SHRI KALIKESH N. SINGH DEO: I am very happy. I am sorry that I did not 

recognize him.  

 16 00 hrs 

 I am very happy that the Minister is here.  I would like to press upon the 

Minister to make the tax simple, make the tax easy and make it easy for people to 

pay tax.  People should not be scared of paying the tax and getting caught in the 

grips of these officials who will drive you round the bend.    The Minister should 

assure that and I can assure him that this country will stand up and pay the tax.  

The moment they force those people by way of harassment, by way of a danda or 

by way of a threat to come and pay undue taxes or bribes, this country will not 

acquiesce to you.  

 With that I close my discussion. 
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�ी आनदंराव अडसुल (अमरावती) :उपा�य� महोदय, आज िव� मं�ी जी जीएसटी के साथ 

कने�टेड चार िबल लेकर आए ह�। उन  िब�स पर अपनी बात रखने और सपोट�  करने के िलए म� खड़ा 

ह�आ ह� ं। 

 महोदय, िव� मं�ी जी तो िव�ान ह� ही लेिकन �भारी िव� मं�ी जी भी कुछ कम नह� ह�। जब 

उ�ह�ने ये चार िबल सदन के सामने रखे तो बह�त अ�छे तरीके से अपना व��य भी िदया । लेिकन बाद 

का उनका कुछ भाषण मझेु पॉिलिटकल लगा । उसके जवाब म� कां�ेस के नेता खड़गे साहब ने भी वही 

बात दोहराई । हम स ेसीिनयर �ो॰ सौगत राय भी उसम� शािमल ह�ए । मेरी समझ म� यह नह� आ रहा 

था िक हम आज जीएसटी पर व��य द ेरहे ह� या चनुावी �चार का माहौल बना ह�आ है और सभी नेता 

अपनी-अपनी राय दे रहे ह� । हमार ेसदन का एक अज�डा होता है, कुछ ��स होते ह�, िजनके मतुािबक 

हम� अपना व��य देना होता है । का�ेंस क� जब सरकार थी तो उ�ह�ने केवल जीएसटी लाने का एलान 

िकया था, कभी लेकर नह� आए थे। जीएसटी देश क� ज�रत थी। अलग-अलग टै�स को इक�ा करके, 

हमार े�धान मं�ी जी क� भाषा म� ‘एक कं�ी एक टै�स’ बनाया गया। इसक� सकं�पना बह�त अ�छी ह ै

और िपछले एक साल से उस पर अमल भी हो रहा है। म� एक ही सटं�स बोलना चाहता ह� ंिक िजस तरह 

से एक कं�ी एक टै�स है वैसे ही �या एक कं�ी, एक लॉ भी बनेगा? ऐसी हमार ेमन क� अपे�ा ह ै

िजसक� पूित� भी होगी । आज जीएसटी के कारण इंसपे्�टर राज ख�म हो गया है, यह मानना चािहए । 

यह एक उपलि�ध है । जब भी कोई नया कानून आता है या नया िवचार होता है तो उसको �थािपत 

होने म� थोड़ा समय लगता है। जैस-ेजैसे अनभुव आते ह�, वैसे-वैसे उसम� बदलाव आते ह�। इन बदलाव� 

का ही नतीजा है िक आज हम 46 बदलाव से��ल जीएसटी अम�डम�ट िबल, इंटी�ेिटड जीएसटी 

अम�डम�ट िबल, जीएसटी क��नसेशन टू द �टेट िबल और यूिनयन टे�रटरी जीएसटी अम�डम�ट िबल के 

मा�यम से करने जा रहे ह�। 

इस बदलाव म� एक अनुभव है । जब ये हमार ेआ���ेनस� थे, छोटे आ���ेनस� थे, उनको जो भी 

िद�कत� आती थ�, इसिलए सरकार ने यहा ं एक कंपोिजशन �क�म का इं�ोड�शन िकया है। इसी 

कारण अगर म� यह बोलंू िक 25 �ितशत से अिधक बढ़ोतरी हमार ेजी.एस.टी कले�शन म� होगी और 

जो छोटे-छोटे आ���ेनस� ह�, उनको भी राहत िमलेगी। आज एक और अ�छा बदलाव आया है, �रवस� 
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च�ज मैकेिन�म, अगर कोई �यादा जी.एस.टी. पे करता हो तो �रट�स� फाइल करने के बाद जो �यादा 

धनरािश पे क� गई है, वह उसे वापस िमल सकती है। यह एक अ�छा बदलाव लाया है। ऑथ�िटकली 

आज उसम� बदलाव आने वाला है, इसिलए आगे िमलेगा, ऐसा हम उ�मीद कर सकते ह�। अगर नह� 

िमलता है तो इस हाउस से और बह�त से मा�यम� से हम सरकार से पूछ भी सकते ह�। अतः उ�मीद यह 

करनी चािहए िक जब कोई बदलाव आता है तो प�रि�थित के अनसुार आता है। कुछ ऐसे भी ए�रयाज 

ह�, जैसे िवशेषकर पजंाब स े अनभुव आया, छोटे उ�मी जो होते ह�, उनको �यादा टै�स पे करना 

पड़ता है। एक कंपोिजशन �क�म आई और छोटे-छोटे उ�िमय� को राहत देने का �यास िकया गया। 

देश म� एक बह�त बड़ा माहौल बना था िक जो सैनेटरी नैि�क�स ह�, उनको �� म� बांटने का िसलिसला 

श�ु हो गया। अगर उसके ऊपर कोई टै�स था तो वह टै�स आज क� सरकार ने ख�म िकया है। यह 

भी एक �वागत करने जैसी बात है। िमिडल �लास �यि� या जो कोई अपनी सिव�स श�ु करता है, यह 

हमारा खदु का भी अनभुव है िक हमारा एक छोटा सा घर होना चािहए, घर म� ि�ज होना चािहए, 

टी.वी. होना चािहए, टू �हीलर होना चािहए, ऐसी िमिडल �लास लोग� क� एक अपे�ा होती है। इसके 

ऊपर 28 �ितशत से सीधे 18 �ितशत पर टै�स लाया गया, यह भी एक अ�छी राहत दी गयी है। यह 

बात मेर ेमन म� हमेशा उठती है, जब एन.डी.ए क� बैठक म� हमने �धान मं�ी जी का अिभन�दन इसिलए 

िकया िक हमार ेदेश क� अथ��यव�था िव� म� 8व� नबंर पर थी, 7व� नबंर पर �ांस क� थी, उससे भी 

ऊपर उठकर हम पूरी दिुनया म� छठे नबंर पर आए ह�। इस बात का हम� गव� होना चािहए िक जो बड़े-बड़े 

डेवले�ड कं�ीज ह�, यूरोिपयन कं�ीज ह�, अमे�रका है, रिशया है, जापान है, जम�नी है, �ांस है, इन 

सबके मकुाबले इतना बड़ा देश होने के बावजूद अगर हमारी इकोनामी छठे नबंर पर आती है, तो 

उसक� सराहना करनी चािहए। तब भी मन म� एक सवाल पैदा होता है िक यही एक फोरम है, जहा ं

हमार ेमन म� जो भी पीड़ा होती है, उसको उठाया जा सकता है। अगर ऐसा है तो हमार े�पये क� वै�यू 

डे बाई डे कम �य� होती जा रही है? डालर के मकुाबले म� हमार े�पये क� वै�यू 69 �पये �ित डालर 

है। इसका कारण समझ म� नह� आता है। हमार ेपे�ोल-डीजल के रट्ेस डे बाई डे बढ़ते जा रहे ह�। अगर 

हमारी अथ��यव�था दिुनया क� अथ��यव�थाओ ंम� छठे नबंर पर है, तो एक आम आदमी क� यह अपे�ा 

होती है िक मझेु राहत िमलनी चािहए िक मेरी अथ��यव�था बह�त ऊपर जा चकु� है। जब सामा�य 
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आदमी को उसका फायदा िमलता है, हम ज�र यहां पर बैठते ह�, इधर-उधर क� बात� समझते ह�, �ांस 

से ऊपर हमारी इकोनामी है इसिलए हम सराहना करते ह� और अिभनंदन करते ह�, आम आदमी का 

इससे कोई भी लेनादेना नह� है ।  

मेर ेिनजी �यवहार म�, िनजी जीवन म� मझेु जो भी चीज� चािहए, वे िकतनी स�ती िमलती ह�, यह 

उसक� अपे�ा होती है। लेिकन दभुा� �य यह है िक ऐसा नह� हो रहा है। जी.एस.टी. के रट्ेस कम िकए 

गए, इसका नतीजा यह ह�आ िक िजन चीज� के रट्ेस कम िकए जाते ह�, तरुतं उसका इ�पै�ट दकुान� म� 

होता है। जैसे ��ज या टी.वी. हो, आप देिखए, अगर उ�ह�ने आज का रटे दस हजार �पये लगाया 

होगा और हम उसके जीएसटी रटे को 28 परस�ट से 18 परस�ट पर लाए ह�गे तो 10 �ितशत उसक� 

वै�यू कम होनी चािहए। यिद हम िकसी भी दकुान म� जाएगें तो देख�गे िक रट्ेस उतने कम िब�कुल भी 

नह� ह�गे, दो,चार या पांच �पये कम ह�ग,े �य�िक जी.एस.टी. कम ह�आ है, इसिलए कम हो गए। हमारी 

सरकार क� िजतनी भी नीितयां और योजनाए ंआई ह�, वे बह�त अ�छी योजनाए ंह�, लेिकन वे �ास �ट 

तक नह� पह�ंची ह�, यह हम� �वीकारना पड़ेगा।  इसका कारण जो अमल होता है, �यूरो�ेसी िजस तरीके 

से बता�व करती है, जब तक इनक� मािनट�रगं नह� होगी, तब तक यह ठीक नह� होगा। उदाहरण के 

तौर पर म� कहना चाहता ह� ंिक जैसे म�ुा योजना है, यह बह�त बिढ़या योजना है। अगर कोई बेरोजगार 

नौजवान खदु का उ�ोग �टाट� करना चाहता है तो ब�क से उसको कम से कम दस लाख �पये िबना 

िकसी िस�य�ुरटी के लोन िमलना चािहए। हम सब यहां बैठे ह�, यिद हम अपने चनुाव �े� के अलग-

बगल के दो-चार लोग� का नाम बताय�गे िक इनको-इनको िमला है और उ�ह�ने अपना उ�ोग भी श�ु 

िकया है, लेिकन ऐसा नह� होता है। ब�क वाले उनको कह�गे िक यह �यो�रटी दे दो, वह लाओ, यह 

लाओ, कहकर उसे भगाते रहते ह�। चंूिक उ�ह� कोटा पूरा करना है तो जो अ�छा बॉरोअर उनके पास ह,ै 

वह उसे बोल देते ह� िक अपने बीवी, भाई या अ�य िकसी के नाम पर लोन ले लो, �य�िक हम� कोटा 

पूरा करना है। यह हक�कत है, हम� इसे �वीकार करना पड़ेगा। योजनाए ंबह�त अ�छी ह�, लेिकन �धान 

मं�ी जी उनका अमल नह� कर�गे । यिद अपने-अपने िवभाग म� मं�ी जी चाह� तो वे भी उनका अमल नह� 

कर पाएगंे, जब तक इसम� मािनट�रगं क� �यव�था नह� होती है िक कहां �या ह�आ है। केवल 

एडवरटाइजम�ट से काम नह� होगा । हम� यह देखना पड़ेगा िक हम जो भी करना चाहते ह�, जैसे अभी 
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यह एमएसईबी के िलए बदलाव लाए ह�। एक करोड़ से डेढ़ करोड़ �पये तक हमने उनक� र�ज बढ़ाई है, 

लेिकन �या सही मायने म� इसका फायदा होने वाला है, यह भी हम� देखना पड़ेगा।  

 उपा�य� जी, आपने मझुे सदन म� इस िवषय पर बोलने का अवसर िदया। कहने के िलए बह�त 

सी बात� होती ह�, जब म� खड़ा होता ह� ंतो मेरी भी अपे�ा होती है, �य�िक म� हमेशा एक �ैि�टकल बात 

करना चाहता ह�,ं म� पोिलिट�स म� �यादा जाना नह� चाहता ह�,ं �य�िक मझेु दद� हो रहा था िक �ी 

पीयूष गोयल जी मेर ेबह�त परुाने पा�रवा�रक िम� भी ह�। उ�ह�ने इसके ऊपर बह�त ल�बा-चौड़ा भाषण 

िदया। खड़गे साहब को चांस िमला, उ�ह�ने इसके ऊपर भाषण िकया। बीच म� �ो.सौगत रॉय ने भी 

उसको दोहराया। यह म�ेु क� बात होती है। यिद चनुाव ज�दी ह� तो यह जगह चनुाव का �चार करन ेक� 

नह� है, म� ऐसा मानता ह�ं। इसी के साथ म� अपनी बात समा� करता ह�।ं ध�यवाद । 
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SHRI JAYADEV GALLA (GUNTUR):  Sir, once again, I am constrained to focus 

on my State’s issues. Due to the non-implementation of the AP Reorganisation 

Act, an assurance was given to us. The range of non-implementation pertains to 

many Ministries with Ministry of Finance being the most important.  

 I rise to speak on the GST (Amendment) Bills placed before the House for 

its consideration.  Out of these four Bills, amendments to UTGST, IGST and GST 

(Compensation to States) are minor ones but amendments to CGST are major. 

Hence, I would like to mainly focus my submissions on this Bill and on a few other 

issues.  

 Sir, it is not just the Finance Minister but the Home Minister, the Prime 

Minister and even the entire Cabinet had been trumpeting that the 14th Finance 

Commission has recommended not to confer special category status on any State 

or extend benefits to any of the special category States.  

 The fact of the matter is that nowhere the 14th Finance Commission has 

recommended this, I do not want to repeat the details, this has been made amply 

clear with evidence when I initiated the discussion on the No Confidence Motion 

in the first week of this Session. But, I do seek the attention of the House to what 

Clause 11 of CGST Bill says. It proposes to amend Section 22 of the CGST Act.  

Proviso to Clause 11 says and I quote: “Provided further that the Government 

may, at the request of a Special Category State and on the recommendations of 

the Council, enhance the aggregate turnover referred to in the first proviso, etc., 

subject to such conditions and limitations.” 
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 Mr. Finance Minister, what does it mean? Sir, on the one hand, you are 

saying that henceforth no benefits would be given to Special Category States 

once GST is implemented. But, on the other hand, this is what you are doing. 

Again, in the same Clause, you are further clarifying the Explanation (iii) to Sub-

section (4) of Section 22, which talks about Special Category States. What are 

you doing, Sir? You are adding Special Category States to this explanation. It 

means, you are further categorically explaining, how benefits to Special Category 

States mentioned in Article 297A (4) (g) are given. 

 Mr. Finance Minister, the people of Andhra Pradesh are watching every 

move. Please do not think that the people of Andhra Pradesh are fools and 

political or legislative illiterates. They will give a befitting reply in the coming 

elections. 

 So, all I appeal to you is to please include AP also under Article 297A and, 

as promised by you, you should extend all benefits given to Special Category 

States to AP and support AP to the hilt. All we are asking you, Sir, is to give us 

the same benefits in the same manner that you are giving to all Special Category 

States. 

 Sir, it was only on this Monday, the Commerce Minister, in reply to a 

question in this very House had said that North-East Industrial and Investment 

Promotion Policy would be extended to the North-East till 2022. Not only this, the 

Government of India has extended Central Assistance Measures and Incentives 

to Special Category States in August, 2017 and the New Industrial Incentive 

Package to the North-Eastern States in March, 2018. When we are asking for the 

same, you are manoeuvring like snowboarders and trying to deny this to AP. 
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Please do not cheat the people of AP. So, all I would say is to please extend the 

benefits that you have given to Special Category States in the same manner to 

AP also. 

 Sir, Government of India has given nothing to AP post the GST 

implementation. If we look at the Tax incentives you have given prior to the GST 

implementation, they are not exclusive to AP alone. It has been given to all the 

150 backward districts in the country. Nothing unique has been given to Andhra 

Pradesh. Secondly, if you look at Section 94(1) and (2), it clearly says that 

“Government of India should give Tax incentives to promote industrialisation and 

economic growth.” But, what you have given is just 15 per cent higher additional 

depreciation and 15 per cent investment allowance, that too only to seven 

backward districts of Andhra Pradesh which you are giving to all the 150 

backward districts in the entire country, Sir. There is nothing special for Andhra 

Pradesh in this. Sir, you have not even extended this to even backward Mandals 

of the remaining six districts of Andhra Pradesh. Secondly, you have turned your 

face away from what we have asked. We have been asking for tax incentives on 

the lines of North-Eastern States; 30 per cent of the investment in plant and 

machinery with an upper limit of Rs. 5 crores; 3 per cent on working capital credit 

advance; reimbursement of 100 per cent insurance premium; giving us 

Government of India’s share of CGST and IGST as a refund, the way you are 

doing for the other Special Category States; reimbursement of Centre’s share of 

IT for five years; financial support from national Infrastructure Investment Fund. 

 These are the incentives that are being given to all the 11 Special Category 

States and we demand the same incentives for Andhra Pradesh, Sir. 



09.08.2018                                                                                                                                                             203 
 

 Sir, as per the Notification issued in July, 2017, in pursuance of Budgetary 

support of Rs. 27,000 crore to the existing 4,324 units in Special Category States, 

this is extended till the sunset period of March, 2027. Again, on 21st March, 2018, 

the Ministry of Commerce and Industry approved the North East Industrial 

Development Scheme with a financial outlay of Rs. 3,000 crore to the North 

Eastern States up to March, 2020. The incentives are given for capital investment, 

to access credit, interest incentive, GST reimbursement, IT reimbursement, 

transport, employment and other incentives. What have you done on all these, Mr. 

Minister? You have not given a single paisa to Andhra Pradesh and now you have 

come up with these amendments. How can we support the Bill when we are not 

included as part of your assurances? You want us to pass these amendments to 

support the rest of the country. But you are not supporting Andhra Pradesh. You 

are not meeting the commitments of the Andhra Pradesh Re-Organisation Act or 

the assurances given by the then Prime Minister Dr. Manmohan Singh. 

 Our State Andhra Pradesh is not a non-performing State. It has always 

been a performing State and we will be a performing State again. But today, we 

are in a financial mess and it is up to the Government of India, who created that 

mess, and this Parliament to correct that. 

 Andhra Pradesh is the loser due to GST to the tune of Rs. 2,600 crore per 

annum, because from a producing State, it has been reduced to a consuming 

State. Of course, the Union Government is compensating this, but not totally. 

Secondly, the Government of India compensates only for five years. So, what will 

be the fate of my State after five years? I am asking this because even after the 

Award period of the 14th Finance Commission, Andhra Pradesh will be the only 
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major State in the country still with a revenue deficit. Thirdly, how can you justify 

compensating Andhra Pradesh only for the first five years when it is reeling under 

severe financial crunch due to the undemocratic and unscientific bifurcation? So, I 

demand, and I am sure many hon. Members support me as their States are also 

in a similar position, to increase the period of compensating States from five years 

to 10 years. This is one part. 

HON. DEPUTY SPEAKER: Please conclude. 

SHRI JAYADEV GALLA : Sir, please give me a few minutes more and I will wrap 

up. 

 The second part is how Andhra Pradesh is deprived of the GST benefit. Let 

me explain this, Mr. Minister. There is no doubt that due to the dynamic 

leadership of our Chief Minister Shri Nara Chandrababu Naidu Garu, we have 

done well under GST. However, our average revenue is only Rs. 1,461 crore per 

month with a population share of 58 per cent in the undivided Sate. The average 

revenue of Telangana is Rs. 1,740 crore per month with a population of 42 per 

cent of the undivided State. Our revenues could have been higher had the Andhra 

Pradesh Re-Organisation Act been drafted in a fair and equitable manner. The 

Andhra Pradesh Re-Organisation Act says that arrears of revenue should go to 

the State where the dealers have been registered as on the date of bifurcation 

and most of the dealers were obviously registered in Hyderabad and refunds 

burden is to be shared by the successor States in the ratio of population. By this 

intentionally created anomaly, we have lost a minimum of Rs. 3,000 crore. We 

have lost the advantage of a well developed Capital like Hyderabad, which 

provided most of the tax revenues of the undivided Andhra Pradesh. Andhra 
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Pradesh does not have the advantage of high consumption in view of low per 

capita income and the absence of metro cities and, unfortunately, the GST 

compensation does not take care of all these issues into consideration. Hence, 

the revenue deficit issue of Andhra Pradesh should be taken care of specially 

since it is not possible through the GST route. 

 Sir, I just want to make one point on real estate and one point on 

agricultural items and I will wrap up. 

HON. DEPUTY SPEAKER: Please be very brief. 

SHRI JAYADEV GALLA : Yes Sir. 

 When the GST was introduced, a rosy picture was given that there would 

be a real estate boom, which would result in employment opportunities and 

increased economic activity. It proved to be a damp squib not just in Andhra 

Pradesh, but across the country. Here, I will give you an example of Andhra 

Pradesh. There is 12 per cent GST on the cost of an apartment and if you 

calculate registration charges, it comes to 20 per cent. If one takes an apartment 

for Rs. 50 lakh, the tax liability is Rs. 10 lakh. How can real estate revive with this 

huge tax liability? Hence, I request the hon. Minister to revisit this, take this to the 

GST Council, discuss it and bring it down to five per cent. 

 Sir, when it comes to agricultural items, I just want to make a couple of 

points. The Act says that agricultural items are removed from the purview of GST. 

But there are some commodities which are agricultural, but the GST Council for 

the reasons best known to it, is not considering them as agricultural commodities. 

Let me give a few examples. 
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 Sir, five per cent GST is imposed on red chillies, whereas it is zero per cent 

on green chillies. Now, Guntur constituency, which I represent, is the world’s 

leading producer of chillies. All they do is, they dry the green chillies under the 

sun to make them red chillies. There is no processing involved. But five per cent 

GST is there for red chillies. Earlier, there was no Sales Tax or VAT on red 

chillies. So, I request the hon. Minister to please remove this anomaly by 

removing the tax on red chillies. 

Similarly, there is zero per cent GST on turmeric, but after drying turmeric 

under the Sun, which is a very natural process, five per cent GST is imposed.  

How is it justified?  So, please remove GST on red chillies and turmeric powder at 

the earliest. 

Sir, roasted red gram is also done through the natural process, and neither 

there is any value addition nor other process is involved, but 18 per cent GST is 

imposed on this.  So, I would request that it should be treated like agriculture 

commodity and not as a processed food.I have no hesitation in saying that it is an 

irony that de-stemming is also considered as value addition under GST.  It is 

ridiculous to say that by removing the stem from any vegetable, that becomes  

value addition and  gets taxed as GST. 

So, I would request the hon. Finance Minister to look into these, and 

remove GST on chillies, turmeric and other non-processed and naturally 

processed agriculture  commodities. 
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With these words, I would request the hon Finance Minister to take these 

important issues before the GST Council  and ensure that they are addressed  

positively without any further delay.Thank you very much.    
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Hon. Deputy-Speaker, 

Sir, I am thankful to you for giving me this opportunity to speak on this debate. 

 Sir, when the  Finance Minister first introduced the GST, he talked about 

many advantages of the GST to the Centre, to the nation and to the States.  He 

said many things viz., there would be reduction of frauds; evasion of tax would go 

away, compliant chains would come in; it would be simpler; there would be less 

paper work; it would be removing ambiguity; and it would translate into  higher 

revenues for the States and  for the nation, which would all result in the nation’s 

growth.  

 However, there were many sceptics; and the sceptics included   all the 

States.  Many BJP ruled  States themselves were sceptical.  We, on the other 

hand, are from a party, which is in the centre of the House. We have many things 

on which we had complaints.  We felt that we were cheated; we felt that that the 

Centre treated us unjust on Kaleshwaram,  on  Bayyaram Mines, on AIIMS.  We 

have a whole list which includes coach factory  and our own defence land for the  

purpose of construction of better road. 

 So, there are two things before us.  Either we can complain and protest or 

we can cooperate and hope that the Central Government recognises and gives us 

these things. 

 Our Chief Minister had shown a great maturity.  There is a  saying  in 

English that if you are angry with somebody, ‘you can cut-off your nose to spite 

your face.’ Our Chief Minister is not like that. He saw some of the long-term merits 

of the GST; and we were the  very first State in the entire country to agree to it. 

Even before the BJP ruled States agreed, we   passed it in our Assembly. We 
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were the first to sign it.  So, we look forward to the Central Government to also 

assist us in various things.  

 Hon. Deputy-Speaker, Sir, I would just like to point out a few things.  Let me  

start with our local things.  You are the Chairman of the MPLADS.  Two years 

back, there was a small rumour or talk in the Central Hall एम.पी. लैड फंड्स बढ़ाएगं।े 

इसे बढ़ा कर 10 करोड़ �पये कर�गे, 25 करोड़ �पये कर�गे, and all that. While we were 

looking up hopefully  that something would go up, the GST hit us in the stomach.  

They took off 18 per cent from our MPLADS.  So, effectively, the GST reduced 

our Rs. 5 crore from the MPLADS to make it about Rs. 4.1 crore. 

 But Sir, that is not the only thing. If you look at the tax evasion, has the tax 

evasion stopped? No. It has not stopped.  Have the frauds stopped?  No.  Is it 

more efficient? It is definitely not simpler as Shri Kalikeshji and  Prof. Saugata 

Roy also pointed out. Is there less ambiguity?  No, there is actually more 

ambiguity. 

 Let me share with you a few examples starting with what is affecting me in 

our Constituency.  There is a place called Tandur, which is one of largest 

producers of the  Bluestone or  the Naparayi or the Shahabadrayi  or Tandurrayi  

as we call it.  It is the cheapest stone. A square foot of that flooring costs about 

Rs. 10. Initially, when the GST came in, they put it on equivalent to Italian marble, 

which is used in 5-star hotels at 28 per cent.  We brought it to the notice of the 

Finance Minister; and he reduced it to 18 per cent.  But it is no favour. It was four 

per cent.  From 28 per cent it was brought down to 18 per cent. Then again, we 

made a representation to reduce it further.  Recently, they reduced it to 12 per 
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cent.  Is it doing  justice? From four per cent, they increased it to 28 per cent; and 

now, they have reduced it to 12 per cent.  So, a great injustice is being done.  

 Sir, on the other hand, there is the Kota stone, which is also a cheap stone 

from Rajasthan. It costs Rs. 30 per square foot.  It is more expensive than ours. I 

do not  know, maybe they say that because the elections are round the corner 

and that is why on Kota stone alone, they have reduced the GST by five per cent. 

But they have not done it in the case of Tandur stone. 

 Sir, what is just an injustice?  But  let us talk about ambiguity.  We brought 

this to the notice of the  Commissioners of State Tax of two-three States. These 

stones are not just there  in our Telangana State, but they are there in other 

States also.  One of them did this.  

 This is just to inform you that the commodity napa stone whether or not, 

roughly trimmed or merely cut, sawing or otherwise into blocks or slabs of a 

rectangular (including square) shape falls under heading 2515 to attract five per 

cent GST and all others fall under 28 per cent.  All others are called tiles.  This is 

the slab.  If the Commercial Tax Officer is not treated well, it suddenly becomes a 

tile and same thing becomes a slab.  So, he has introduced ambiguity.  Once, you 

introduce ambiguity, it paves way for corruption and various other forms of 

malpractices in GST. There are various issues like this.  So, it sounds from this 

whole GST business as to how this tandur stone is being treated.  They neither 

simplify it or its ambiguities nor it reduces fraud.  

 Sir, we want to progress and we want the country also to progress and that 

is why, we are cooperating with the Government.  We are, actually, happy about a 

few things like the exemption on sanitary napkins.  I need to also state that, that 
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was the anomaly which the Government recognised not too quickly.  They 

exempted it from GST but in the State of Telangana, not only, there is no tax but 

very soon there is no cost also because our CM is going to announce a scheme 

for free sanitary napkins. 

 Sir, there is one more thing which is about GST collection.  The States, 

really, need to cooperate.  There is a huge gap.  We are a growing State.  The 

hon. Minister promised to make up for any shortfall in GST collection but our State 

is a growing State.  We cannot base on yesterday’s collection, we have to be 

based on today’s collection.  So, we are short-changed.  Also, Sir, the timing was, 

really, bad.  We initiated one of the largest drinking water projects.  We initiated 

irrigation projects.  But the timing, really, hit us very badly.   

HON. DEPUTY SPEAKER: Okay, please wind up. 

… (Interruptions) 

SHRI KONDA VISHWESHWAR REDDY : Sir, give me a few more minutes, I 

have quite a few things to cover.  I will try to do it in a short while. 

 Our GST collections have come down or the difference in revenue gap 

came down to 2.4 per cent by March, 2018 whereas in rest of the country it 

stands currently at 17.5 per cent. At the same time, there are some contributing 

States and we are one of them.  We are proud to say that we contribute not just 

for our growth but we contribute – every person from Telangana is proud that he 

is contributing – for the growth of the nation.  

 Sir, now, there is something about sports.  The health equipment and all 

other things are falling under 28 per cent.  How can it be justified when we are 

trying to make our nation healthy?   
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 Now, this is very important.  There is a talk about petrol.  We are really 

worried about it.  The petrol and alcohol should come under GST.  You are trying 

to promote local self-governance and decentralise things.  Now, the last frontier of 

GST is petrol and alcohol.  On that, at least, the States should have control.  We 

heard about this and we are extremely worried about this.  If you are going to do 

this, definitely, it takes two to tango but it also takes two to fight.  We are not the 

only State.  All the States are going to fight for this.   

 There are a few more things, Sir.  There is one thing about apartments 

which are under construction.  Again, there is an ambiguity. If it is fully 

constructed, there is no GST and if it is under construction, there is GST.  Who is 

going to be hit?  It is only the middle-class people, who are taking loans and 

booking homes by paying in advance.  They buy their apartments much before 

they are constructed so, they have to pay GST.  There are many anomalies.  I 

think, these need to be addressed very quickly.  

 Thank you, Sir.  

  



09.08.2018                                                                                                                                                             213 
 

SHRI P. KARUNAKARAN (KASARGOD): Thank you, Deputy Speaker, Sir.  We 

are discussing the bills in connection with GST.  One is with regard to 

compensation to the States.  The other is related to sorting out inconvenience 

caused to the tax payers, especially, the small and medium enterprises.  The third 

one is related to Union Territories and also integrated goods and services.  

 Sir, the Bill was introduced in this House, as we know, in 2017.  When the 

Bill was introduced by the then Finance Minister Shri Arun Jaitley ji, it was 

promised that there would be a uniform tax system which would provide benefits 

to the consumers and also to the States. It was also argued that the State would 

get better financial benefits.   

 Sir, I remember the words used by Shri Arun Jaitley Ji. He said that the 

States should not come before the Centre with a begging bowl. The States will get 

sufficient funds and their financial capacity will be good when the Bill is passed.  

 In view of this argument, the Centre has also changed the funding pattern 

of the centrally sponsored schemes.  Now, more and more financial burden is 

being thrown on the shoulders of the States.  At the time of the discussions, there 

were apprehensions from all sections of the House with regard to the effects on 

the common man. It was completely negated by the Finance Minister in his reply. 

When the Government implemented demonetization followed by the GST, it come 

as a big blow to the common people and also for the economy.Even all the 

Ministers and leaders profoundly stood for this decision.  I am sure that even from 

the Treasury Benches also, many of them are forced to admit the reality from the 

experiences of the people.   How many times GST Council met and made 

suggestions? Now, we are discussing the Bill in' connection with the GST. I do 
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agree with the small and medium sectors that were facing the problems and many 

of them really left their businesses because of the decisions that were taken in the 

Bill. It is true that the Government has realized and is making the changes.   Who 

is responsible for this type of piece of legislation? Law makers have to apply their 

mind not merely  on the paper but also on the reports of the bureaucrats.  One 

has to see how it affects the common people and thereby the nation asa whole.   

 We have the same experience with regard to the FRDI Bill which now the 

Government is forced to withdraw. High level officers were proud to explain the 

financial issues, the melt down instances, which they have copied from the 

western countries. Our nation has its own problems and its own way out. This  

should not be a cut and paste method that we have to take from USA and from 

the European countries.  

When we questioned this decision, the Government could not realize the 

facts but majority of the financial institutions either banks or the insurance 

companies even the RBI, SEBI expressed their different views.  Now, the 

Government has decided to withdraw the Bill.  I congratulate the Government.   

When the Government commits such mistake, especially in the law making 

process, the actual sufferers are the common people, consumers and also, we 

bear big financial burden as a result of the  unnecessary exercises. 

Now, the Government have introduced the Bill to provide for simplifying 

returns and to rise the threshold of the compensation scheme under the indirect 

tax system.  Of course, it is good.   

Micro, small and medium enterprises that have an annual turnover of Rs. 

50 million will be able to file quarterly returns once the Bills are passed.  Of 

course, this is a welcome step.  
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We have to discuss all the four bills together.   Those with the annual 

turnover of up to Rs. 50 million will be allowed to opt for the compensation 

scheme. Now the threshold is Rs. 10 million. The scheme provides for a flat and  

concessional GST rate.  

The other aim is that the new tax regime has been facing certain difficulties 

in respect of matters relating to supply of taxable goods or services by a supplier. 

It is specially related to the Union Territory.  

 The other issue is about the distribution of revenues between the Centre 

and the States.  I know the State of Kerala itself is waiting to get its share from the 

Centre because there was no clarity in the earlier Bill. That is why, there is 

undistributed fund with the Centre. Who is responsible for that?  The States are 

experiencing difficulties.  The fund is with the Centre but the States are not getting 

the fund.   

The Government plans 46 changes with regard to the GST through these 

four bills. It includes redefining reverse charge mechanism and changes in the 

input tax credit norms.  

It has proposed 38 changes in the Central GST in 2017, six changes and 

explanations in IGST Act, 2017 and two in GST Compensation Act.  

It is said that the amendments are more friendly and supportive in ease of 

doing business. Some sections of the industry could be affected by the provisions 

relating to restrictions on transfer of credit balance especially on education cess, 

secondary and higher education cess, krishi kalyan cess, additional duties cess, 

especially on textile and textile articles.  
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 Sir, this issue is the negative part of this Bill whereas, on the other hand, 

the Government says that it is a positive one.  

 Sir, the specific denial of transition of credit of cess, like educationcess 

would be against the tax compensation that the tax payers have to take. On large 

number of items which faced 28% of levy such as refrigerators, washing 

machines, it has been reduced to 18 per cent. Of the 49 items in the slab, on 17 

items it has been reduced to 18per cent. Only three States – Manipur, Mizoram 

and Arunachal Pradesh – have surplus GST collection whereasall other States 

are facing a shortfall of up to 43 per cent.  

 In 2017-18, the average revenue trend has shown a shortfall of 13 per cent 

at all India level andthere has been a revenue gap of nearly Rs.6000 crore every 

month. With the reduction in the rates of GST, the loss would range from Rs.8000 

crore to Rs.10,000 crore.  

 One year has been completed after the introduction of the GST in the 

country. The experience is the best lesson to judge a legislation. The 

experienceshows that after failure of demonetization, it has also been a failure. 

 A lot of efforts have been made to achieve uniformity in the taxes in the 

country. One Nation One Tax is the slogan of the BJP. There is no doubt that 

there should be a simple taxation system but it is also true that unnecessary 

complications should be removed. Though huge promises have been made by 

the Government and the Finance Minister but the experience of the common 

people has shown that it has proved to be a great disaster, which has adversely 

affected the normal transactions in trade and commerce throughout the country.  
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 Sir, contrary to the BJP claims, GST has only encouraged 

malpractices in the last one year. We have seen no reduction in corruption and 

circulation of black money. It has also complicated the life of small and medium 

businessmen as well as shopkeepers. BJP itself has admitted this. As a result, in 

spite of the uniformity slogan, the shopkeepers and the businessmen engaged in 

small-scale sector have to pay taxes ranging from 18 per cent to 28 per cent on 

their sales. Now, you are revising it. But I want to know as to who is responsible 

for these changes. 

 As a result, a new difference between existence and non-existence of GST 

has come into force. This leads the Government being deprived of genuine taxes 

from the retailers and the wholesale,who are charging arbitrarily more in the name 

of GST from innocent buyers and consumers. Though it was promised that prices 

would be lowered, but introduction of the GST has allowed the prices grow 

steeply and officially they went up to 28 per cent and in some case more than 

that. 

 Sir, one issue that has been raised by almost all the hon. Members is with 

regard to price control, particularly when it comes to petrol and diesel. When 

prices in the country were high, it was said that crude oil prices were quite high. 

But when the crude oil prices came down in the international market, we could not 

see its impact on the prices of petrol and diesel. That has become a major issue. I 

want to know whether the Government is going to take any step with regard to 

petrol and diesel in terms of GST.  

 Sir, the Government has come out with certain changes through these four 

Bills because they have now realized that the people are against them. Whatever 



09.08.2018                                                                                                                                                             218 
 

your agenda may be, their livelihood is in a very, very difficult situation. There 

would be its reflection and retaliation in the coming Lok Sabha elections. The 

Government has really tested itself in the by-elections in nine assembly 

constituency seats and four parliamentary constituencies as well as in Karnataka 

elections.  

 You have come up with certain promises. But who is responsible for the 

situation which is prevailing for the last one year? It is the responsibility of the 

Government. That is why it is said that experience of the last one year, which you 

have also seen, has made it clear that this Bill has been a big blow to the 

aspirations of the people, as has been the case of demonetization.   

HON. DEPUTY SPEAKER: I am requesting the hon. Members that now I will give 

only two minutes to each of the Members who want to speak because the hon. 

Minister has to reply and we have to pass the Bill. I would request all the hon. 

Members to cooperate. 
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SHRIMATI BUTTA RENUKA (KURNOOL): Hon. Deputy Speaker, Sir, I thank you 

for giving me this opportunity.  

 Goods and Service Tax is one of the toughest economic reforms that have 

been implemented in the country. The success of the implementation is yet not 

clearly visible as it still has not become a full-fledged one. The Government has 

been making many changes yet periodically, at intervals, since the introduction of 

GST.  

The amendments are being brought in to provide clarifications and 

specifications to certain issues. The main provision is to enhance the limit of 

composition levy from one crore rupees to Rs. 1.5 crore. This, I hope, will help the 

medium and small enterprises. These amendments will also give clarity on 

reverse charge mechanism.  

In this connection, I take this opportunity to highlight the very important 

concern of the handloom sector. This industry offers employment to more than 40 

lakhs, next only to agriculture. This Government, realising the importance of the 

handloom sector, has declared 7th August as the National Handloom Day, which 

has just gone-by. Given the importance of this sector in providing employment 

and also in carrying on the legacy of our culture, there is a dire need to protect 

handloom sector by taking appropriate measures.  

In view of the importance of the textile and handloom industry in our 

economy, I request the hon. Minister to exempt both the textile and handloom 

sectors from the GST. I would like to reiterate the demand of the weaving 

community from across the country to bring the handloom products and its raw 

material under zero per cent GST.  
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I wish to stress the importance of low GST rates which will stimulate 

economic growth. A higher GST rate will add to inflationary pressures. The 

highest slab of 28 per cent needs to be taken off and all the products in that 

bracket need to be adjusted in a lower slab. This will enhance the purchasing 

power of people, the volume will grow and the overall tax collection will not be 

impacted.  

Sir, I just wanted to mention here that GST is supposed to be a good and 

simple tax, but there are many places in my constituency where many of small 

and medium entrepreneurs come to me and say that they are faced with a very 

complicated process of filing returns and at many places, they could not 

understand how to file the returns. In spite of that, they are not given any time-

limit and they are being charged the fine also. I think for these people to 

understand the whole process, they need to be given a grace period. It is 

supposed to be a simple tax paying system, but it has become a very 

cumbersome process. I request the hon. Minister to make it  simpler and 

prescribe a simpler process so that entrepreneurs can follow it easily.  

Thank you. 
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�ी �मे िसंह च�दूमाजरा (आनदंपुर सािहब): उपा�य� महोदय, यह सच है िक देश म� जो जी.एस.टी 

टै�स �रफाम� के �प म� आया है वह बड़ा मह�वपूण� है। इससे पहले परेशािनया ंआती थ�, कहा जाता 

था- देश एक भाषा अनेक, देश एक धम� अनेक और देश एक टै�स अनेक भी होते थे। मगर जी.एस.टी. 

के आन ेसे, एक टै�स होने से, एक तो परेशािनया ंख�म ह�ई ं, दूसरा लीकेज़ ख�म ह�ई। म� समझता ह� ंिक 

अभी भी बह�त सारी परेशािनया ंह�, िजसको  िस��लीफाई करने क� ज�रत है। हर व�ा ने कहा है िक 

�रटन� भरने म� बह�त तकलीफ़ थी और बह�त सार ेलोग तो टैक्स ही नह� देते थे। म� सरकार को बधाई 

देना चाहता ह� ं िक 50 लाख लोग नए टै�सपेयर बने ह� और एक लाख करोड़ �पये रवे�यू के �प म� 

कले�शन ह�ई है। इसके िलए भी सरकार बधाई क� पा� है। मगर, म� चाहता ह� ं िक इसम� कुछ और 

�रफाम� करने क� ज�रत है। जैसे िसन गड्ुस और ल�जरी गड्ुस ह�, उनम� हाइए�ट �लैब रख ल�, मगर 

आम लोग� क� जो यूज करने क� व�तएु ं ह�, उनके िलए 18 परस�ट से बड़ा टै�स �लैब नह� होना 

चािहए। बह�त-सारी ऐसी व�तएु ंह�, िजनका टै�स �लैब 28 परस�ट ह�। आपने 186 व�तओु ंको ए�ज��ट 

कर िदया और 89 सिव�सेज़ को भी ए�जे��ट कर िदया है। म� समझता ह� ंिक ए�जे��शन क� जो सबसे 

मह�वपूण� बात ह,ै उसे ए�ीक�चर म� इ��लीम�ट करने क� है। िड�टी �पीकर साहब आप भी इस बात को 

ए�ी कर�गे िक 70 परस�ट लोग ए�ीक�चर पर िनभ�र करते ह�। 

खेती क� लागत बढ़ी ह�ई है, उसको कम करने के िलए खेती को इससे ए�ज��ट होना चािहए । 

ऐसे ही, डीजल और पे�ोल क� �ाइस बह�त बढ़ी ह�ई है । हमने कई बार कहा है िक इसको भी जीएसटी 

म� ले आए,ं �य�िक �देश सरकार� अपने टै�सेज लगाती जाती ह� । पे�ोल और डीजल पर देश म� सबसे 

�यादा टै�स पजंाब म� लगाया गया है । वहा ंइन पर 35 �ितशत टै�स है। इससे लोग� को बह�त �यादा 

तकलीफ होती है । दूसरी बात है िक पजंाब का 43 �ितशत लॉस ह�आ है । म� चाहता ह� ंिक �टेट शेयर 

टाइमली चला जाए, बह�त सार े�टेट्स ऐसी मांग कर रहे ह� । जैसे �रफ�ड क� बात है, �रफ�ड म� भी 

परेशानी आती है । 

म� माननीय मं�ी जी से एक अ�य मह�वपूण� बात कहना चाहता ह� ं । जो �क बॉडी िब�डस� ह�, 

िजनका कोड 8707 है, उनसे 28 �ितशत �रकवरी क� जाती है और जो दूसरा कोड है 8716, वह भी 

सेम कैटेगरी है, उन लोग� से 18 �ितशत िलया जाता है । �क बॉडी िबि�डंग भी कृिष के साथ सबंंिधत 
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है । पजंाब म� सरिह�द एव ंअ�य �े�� म� ये �क बॉडीिब�डस� काम करते ह�, उनको भी 18 �ितशत 

टै�स क� कैटेगरी म� िलया जाए । जीएसटी �रटन� भरने को िस��लीफाई करने क� बात है, इसको और 

िस��लीफाई िकया जाए तो म� समझता ह� ंदेश और आगे बढ़ेगा, जीडीपी और आगे बढ़ेगी । ध�यवाद। 
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�ी धम� वीर गाधंी (पिटयाला): माननीय उपा�य� जी, म� िसफ�  तीन िमनट लंूगा । 

 सर, आज जीएसटी एक �रयिलटी है और आज उसम� जो नए सधुार करने के ��ताव मं�ी जी 

ने िकए ह�, म� उनका �वागत करता ह� ं। िपछले 70 साल से देश म� जो टै�सेशन�रजीम चल रही है, एक 

नए �ो�पे�ट म� उसक� बात करना चाहता ह� ं । म� समझता ह� ं िक आज नह� तो कल, कल नह� तो 

परस�, हम सभी देशवािसय� एव ंहम सभी ससंद सद�य� को इसके बार ेम� सोचना होगा। 

 सर, हमारा देश एक सघंीय देश है, िजसम� �टेट्स और स�टर ह� । सारी स�पदा, सार े नेचरुल 

�रसोस�ज �टेट्स म� ह� । सारा जीडीपी �टेट्स म� �ोड्यूस होता है और सारी वे�थ ि�एशन �टेट्स म� 

होती है । रा�य� म� सारी क�याणकारी योजनाए ंचाहे वह िश�ा हो, रोजगार, हे�थ, �ांसपोट�  हो या 

कृिष का �े� हो, उन सभी क� िज�मेदारी रा�य� क� है, पर�त ुजब टै�सेशन क� बात आती है, आज 

क� जो टै�सेशन�रजीम है, इसक� ि��ट फेडरल नह� है । लगातार 70 साल� से, बात कां�ेस या 

बीजेपी क� नह� है, अभी म�ने का�ेंस और बीजेपी के सद�य� क� बात� सनुी ह�, उसम� कुछ भी नह� था । 

बिुनयादी बात यह है िक सघंीय ढांचे क� भावना के अनसुार टै�स रा�य वसूल कर� और देश को चलाने 

के िलए िजतना के�� का िह�सा बनता है, वह रा�य के�� को द� । रा�य� को यह अिधकार हो िक 

िकतना टै�स लगाना है, िकस तरह से लोग� के िलए जन सिुवधाओ ंका इंतजाम करना है । The total 

gamut of taxation regime has to be re-looked at, has to be re-considered, may not 

be today but in the near future. This is my request to the entire House.  

 सर, के�� क� िफ�कल पोजीशन बह�त अ�छी है, लेिकन बह�त से रा�य िव�ीय घाटे म� चल रहे 

ह� । पहले पजंाब क� िफ�कल पोजीशन रवेे�यू सर�लस थी, आज वह रवेे�यू डेिफिसट �टेट है । वह 

रा�य 2,25,000 करोड़ �पये के कज� म� है, िजसके िलए हम सालाना 28,000 करोड़ �पये �याज के 

�प म� देते ह� । यह हालत �य� पैदा ह�ई है िक एक रवे�ेयू सर�लस �टेट आज रवेे�यू डेिफिसट �टेट बन 

गई है ? इसका कारण एक ही है िक लगातार इकोनोमी और टे�सेशन�रजीम का स��लाइजेशन हो रहा 

है और रा�य िभखमंगे बन गए ह� । वे हाथ फैलाए बैठे ह� और के�� से जो पैसा जाता है, शत� के साथ 

जाता है िक इसम� रा�य इतना िह�सा डाल� । रा�य वह िह�सा नह� डाल सकते ह�, इसिलए पजंाब म� 

हमारी बह�त सी योजनाए ं�क� ह�ई ह� । अभी मोहाली-च�डीगढ़ रलेलाइन प�रयोजना इसीिलए �क� 
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पड़ी है िक रा�य सरकार के पास देने के िलए पैसा नह� है । I want the Government to have a 

total re-look at the Centre-State relations and the taxation regime in this country. 

Thank you. 
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कँुवर ह�रवशं िसहं (�तापगढ़):  उपा�य� महोदय, सर, जीएसटी के बार ेम� मेरा मानना है िक इससे 

बह�त फायदा देश को ह�आ है । पहले मुंबई से लखनऊ एक �क चलती थी, उसे वहा ंपह�ंचने म� 90 

घ�टे लगते थे और अब वह 45 घ�टे म� पह�ंच जाती है । बॉड�र पर गािड़या ंखड़ी रहती थ�, तमाम 

डीजल जलता था और तमाम परेशािनया ंहोती थ�, अब वह सब ब�द हो गया है। 

मेरा फाइन�स िमिन�टर से िनवेदन है िक हाउिसगं सै�टर म� पहले 5.25 �ितशत टै�स सिव�स 

टै�स िमलाकर लगता था, वह अब 12 �ितशत कर िदया गया है। 

 हमार ेमाननीय �धान मं�ी जी चाहते ह� िक सबको मकान िमले। म� चाह�ंगा िक 5.25 �ितशत 

को �यादा से �यादा 8 �ितशत कर िदया जाए, �य�िक 12 �ितशत बह�त हैवी एमाउंट हो रहा है। 

रोटी, कपड़ा और मकान सबका हक है। �धान मं�ी जी का सपना है िक सबको मकान िमले तो इसे 

कम करने से मदद िमलेगी।  

 पै�ोिलयम �ोड�ट पर भी कह�-कह� म� देख रहा ह� ंिक िजतने का पै�ोल है, उतना �टेट और 

से�टर का जी.एस.टी. िमलाकर उतना टै�स हो रहा है। मेरा िनवेदन है िक वन नेशन, वन टै�स के 

तहत जीएसटी म� लाया जाए। मेरा फाइन�स िमिन�टर से िनवेदन है िक जो िकसान हमार ेदेश के ह�, 

इनको सह�िलयत� दी जाए।ं िकसान� के िलए हमको बह�त कुछ करना चािहए, जो नह� हो पा रहा है।  

  िफर वही बात रोटी, कपड़ा और मकान क� आ जाती है िक सीम�ट पर 28 �ितशत टै�स 

जीएसटी म� है। इसको 18 �ितशत पर लाया जाए �य�िक कोई और आइटम ऐसा नह� है िजस पर 28 

�ितशत टै�स जीएसटी म� है।  

 उपा�य� महोदय, �यापारी लोग कभी-कभी िशकायत करते ह� िक �रफंड बह�त देर से आता है। 

मेरा िनवेदन है िक �रफंड टाइम से िकया जाए। जो लोग िब�स रजे करते ह� तो तरुतं जीएसटी भरना 

पड़ता है, लेिकन पेम�ट दो-दो, तीन-तीन महीने म� आता है। इस बार े म� भी कुछ िवचार िकया जाए। 

ध�यवाद। 
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�ी राजेश रजंन (मधेपुरा) : माननीय उपा�य� महोदय, म� माननीय मं�ी जी से कह�गंा िक वन 

जीएसटी, वन है�थ एडं वन एजकेुशन �य� नह� है?जब आप वन जीएसटी क� बात करते ह� तो आज 

दिुनया म� सबसे �यादा लोग� क� आव�यकता है�थ और एजकेुशन है। आप उस पर कोई बात नह� कर 

रहे ह�।  

दूसर,े िबहार 10,000 करोड़ �पये के घाटे म� जाएगा। मा� 54000 करोड़ �पया िबहार को 

�रफंड होगा। िबहार जो 10000 करोड़ �पये के घाटे म� जाएगा और िजस िबहार म� कुछ उ�ोग नह� ह,ै 

कुछ भी नह� है, वह इसक� कहा ंसे भरपाई करगेा? आपन ेइस पर कुछ नह� कहा। 

तीसर,े जो आप िकसान� क� बात करते ह�, मझु ेसमझ म� नह� आता। िकसान� को सबस े�यादा 

पै�ोल, डीजल, बीज और खाद पर खच� करना पड़ता है। आप दिेखये िक इन पर जीएसटी के �या 

हाल ह� और िकसान� पर िकतना बोझ पड़ेगा।  

चौथे, जो मिस�डीज कार पर आप टै�स लगा रहे ह�, आपने �लैब क� �या ि�थित कर दी है- 5, 

18, 22, 24 और 28 है । दिुनया म� दो �लै�स ह�। भारत और एक दो जगह छोड़कर कह� भी दो के 

अलावा पांच �लै�स नह� ह�। हमार ेिह�द�ुतान म� पांच �लै�स  ह�। इसके अलावा दूध जैसा उ�पाद जो 

िकसान� से जड़ुा ह�आ है, आप इसको भी 18 �ितशत टै�स पर �य� ले आए ह�? ब�चे जो �ैस पहनते 

ह�, ब�च� क� जो िकताब� क� ि�थित है, ब�च� क� �ैस और उनके एजकेुशन क� चीज� पर टै�स को 

कम क�रये।  

पांचव�, यह जो सी.टी.�कैन है, एम.आर.आई. है, अ��ासाउंड है, ए�सर-ेमशीन है, ये जो 

रोजमरा� क� चीज� ह�, आप देख लीिजए िक आपने इन पर िकतना टै�स लगाया ह�आ है। मेरा आपसे 

िसफ�  इतना कहना है िक जैसे हमार ेिम� ने �ै�टर क� बात कह दी। िनि�त �प से �क और िकसान 

का संबंध जड़ुा ह�आ है। एक बह�त बड़ी बात कही गई, लेिकन आपने जो बात कही है िक गािड़या ंनह� 

�कती ह�। आप ��ाचार क� बात करत ेह�। ��ाचार िकस तरीके से पकड़ा जाता है, म� उस पर नह� 

कह�गंा। ��ाचार कैसे ख�म होगा, इसके िलए मोरल एजकेुशन क� वै�यू को मह�व देना पड़ेगा और 

�यि� के जीवन का सही िदशा म� िनमा�ण करना होगा। 
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सर, शराब जैसी चीज� पर आपने �या िकया? जो आप कहते ह� िक आपने आम आदमी को 

चार करोड़, पांच करोड़ गैस कनै�शंस िदये ह�। आप िसफ�  15 लीटर गैस दतेे ह�। 15 िदन गैस नह� 

चलती है। िह�द�ुतान म� सबस े�यादा 75-80 �ितशत असगंिठत मजदूर ह�। आप ने उनके िलए �या 

िकया है? छोटे-छोटे रा�य� मे उ�ोग ख�म हो गए। असगंिठत मजदूर बेरोजगार हो गए और आपने बड़े 

�यापा�रय� को बेिनिफट दे िदया। …(�यवधान) 
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1700 hrs 

�ी रवी�� कुमार राय (कोडरमा): उपा�य� महोदय, आज जीएसटी पर �यापक �प से चचा� हो रही 

है। म� आपके मा�यम से और सदन के मा�यम से इस देश क� जनता से यह कहना चाहता ह� ं िक 

िह�द�ुतान के आजाद होने के बाद आिथ�क �यव�था म� आमूलचूल प�रवत�न करन ेका �यास पहली 

बार ह�आ है। िकसी ने िकया, िकसी ने नह� िकया और िकसी को िकतना अवसर िमला है, म� इस पर 

नह� जाना चाहता ह�।ं लेिकन म� आपके मा�यम से एक बात का अनरुोध करना चाहता ह� ं िक िजस 

जी.एस.टी. को िह�द�ुतान क� अथ��यव�था म� सगुमता से िवकास करने के िलए बनाया गया है। 

…(�यवधान)  

�ी राजेश रजंन : अथ��यव�था  म� �या ह�आ? …(�यवधान)  

�ी रवी�� कुमार राय : आपको उसक� जानकारी अलग स ेलेनी पड़ेगी।  

 उपा�य� महोदय, म� यह कहना चाहता ह� ं िक प�पू जी जैसे हमार े माननीय सद�य को 37 

�कार के टै�स देने म� कभी असिुवधा नह� ह�ई, 40 �कार के टै�स देने म� इनको असिुवधा नह� ह�ई। 

जब 17 �ितशत गड्ुस टै�स और 23-24 �कार के सिव�स टै�स और सेस देते थे, तब इ�ह� कभी 

आपि� नह� ह�ई। आज देश के सार ेटै�स� को एक जगह पर एकि�त करके जी.एस.टी. का एक खाका 

बना है।  

मझेु इस बात से बह�त क� हो रहा है िक िजसको सिुवधा के िलए बनाया गया है, िजसको 

पारदिश�ता के िलए बनाया गया है, िजस नीित को ईमानदारी के िलए बनाया गया है, उसको आज हमार े

िवरोधी दल के नेतागण और राजनीितक दल के लोग देश म� आतंकवादी नीित के �प म� �दिश�त करने 

क� कोिशश कर रहे ह�, यह बड़ा दभुा��यपूण� प�रि�थित है। इस देश क� जनता को ठगने का काम नह� 

करीए। ऐसा नह� है िक िसफ�  यहा ंबैठन ेवाल ेलोग ही सारी बात� को समझते ह� और देश म� जो कम� कर 

रहे ह�, मेहनत कर रह ेह�, उनको कोई बात समझ म� नह� आती है। देश क� जनता समझ रही है। जब हम 

लोग िवधान सभा म� थे, तब रा�य� क� राजनीित को समझने क� कोिशश करते थे। उस समय हर जगह 

�यापारी यही कहत ेथे िक इं�पै�टर राज से मिु� िदलाओ। टै�स पर टै�स, एक जगह जब टै�स 

िमलाने पर मू�य बढ़ता था तो मू�य म� िमले ह�ए टै�स पर टै�स, यानी अं�ेज� के �ारा दी ह�ई िम�स 
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इकोनॉिमक पॉिलसी के नाम पर इस देश को आिथ�क �े� म� जो अराजकता दी गई, उसके सरलीकरण 

का काम िकया गया है।  

म� आपको एक बात �यान िदलाना चाह�ंगा िक एक वष� म� 29 बैठक�  ह�ई ं। कह� भी रा�य के 

�ितिनिधय� और भारत सरकार के �ितिनिधय� के बीच िकसी बैठक म� कोई मतभेद नह� ह�आ, कह� 

मतदान के अवसर नह� आए। चूंिक बात� बह�त आई ह�, यिद रा�य� के िहत� का अिहत िकया जाता, 

उनक� अनदेखी क� जाती तो टकराव होता, लेिकन टकराव नह� ह�आ। म� इतना ही कहना चाहता ह� ं

िक देश म� िवकास क� �ि�या को बढ़ने का मौका िमलेगा। म� झारखडं रा�य से चुन कर आया ह�।ं जहा ं

छोटी-छोटी इंड��ीज क� सभंावनाए ंह�, वहा ंपर उ�ह� बढ़ाने क� कोिशश क� जा रही है। यिद टै�स को 

िस�पलीफाई नह� िकया गया और देश-दिुनया के लोग� को सदेंश नह� िदया गया तो देश का िवकास 

नह� हो पाएगा ।  

  

 

 

 

 

 

 

 

 

 

 

 

 

 



09.08.2018                                                                                                                                                             230 
 

 

�ी कौशले�� कुमार (नालंदा): उपा�य� महोदय, आपने मझेु जीएसटी सशंोधन िवधेयक, 2018 पर 

बोलने का मौका िदया, इसके िलए म� आपको बह�त-बह�त ध�यवाद देता ह�।ं माननीय िव� मं�ी जी ने 

जीएसटी सशंोधन िवधेयक, 2018 म� चार सबंंिधत िवधयेक एक साथ पेश िकए ह�, इसके िलए म� िव� 

मं�ी जी का �वागत करता ह�।ं इससे म�ुयत: जीएसटी क� दर� कई व�तुओ ंपर कम करने का काम 

िकया जा रहा है। यह आम जनता को टै�स से राहत देने के िलए ज�री कदम है। जीएसटी कानून म� 

क� �ीय जीएसटी, रा�य जीएसटी, एक�कृत जीएसटी और राज�व क� �ितपूित� कानून म� 46 सशंोधन 

करने का ��ताव है। इसम� कपड़ा उ�ोग को भी काफ� राहत दी जा रही है। �रटन� भरने के फाम� को भी 

सरल िकए जाने क� बात कही है। �यापारी वग� इस वजह से काफ� किठनाई महसूस कर रहे थे, पर�त ु

अब �रटन� को फाइल करना उनके िलए आसान हो जाएगा। जीएसटी म� क�पोिजट �क�म क� सीमा 

एक करोड़ �पये से बढ़ाकर डेढ़ करोड़ �पये क� गई है, िजससे िक �यापारी वग� को लाभ होगा। आज 

ई-कॉमस� क� दिुनया है। इस �े� म� भी किठनाई हो रही थी। इसे दूर करने का काम सरकार करने जा 

रही है। अब सालाना बीस लाख �पये से कम का कारोबार करने वाल े �यापारी को जीएसटी के 

रिज��ेशन क� आव�यकता नह� है। आज एमएसएमई सै�टर बह�त किठनाई के दौर से गजुर रहा है। 

आज म�ुय सम�या आर-1 टै�स को हर महीने जमा करना है। मेरा कहना है िक आपने �रटन� भरने के 

िलए ितमाही का �ावधान तो कर िदया है, िकंत ुआर-1 �ारा �ित महीने टै�स भरने क� अिनवाय�ता 

कायम रखी है, उसे भी ितमाही करना चािहए था, िजससे िक करीब 90 �ितशत जीएसटी टै�स भरने 

वाले कारोबा�रय� को राहत िमल सके। सरकार इस बात से सहमत होगी िक एमएसएमई सै�टर ही 

अिधक रोजगार पैदा करता है और इस सै�टर म� काम करने वाल े �यापा�रय� को अपने उ�पाद को 

बेचने के करीब दो-तीन महीने बाद ही पेम�ट िमलती है। इस सै�टर म� �ेिडट का �चलन है। �ेिडट के 

िबना इस �े� म� काम भी नह� हो सकता है। हर महीने �रटन� भरने क� वजह से उ�ह� जो जीएसटी 

सरकार को जमा करना होता है, वह उ�ह� दो से तीन महीने के बाद िमलता है, िजसके िलए उ�ह� ब�क 

से उधार लेना पड़ता है और इसके िलए उ�ह� इंटर�ेट देना पड़ता है। इसका नकुसान एमएसएमई 
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सै�टर को काफ� परेशान करता है। अगर ितमाही �रटन� का �ावधान इस सै�टर के िलए कर िदया 

जाए, तो यह सै�टर काफ� फलफूल सकता है। 
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SHRIMATI APARUPA PODDAR (ARAMBAG): Sir, I thank you for allowing me to 

speak on this Bill.  The Bills that are moved by the hon. Minister, Shri Piyush 

Goyal, I am sure, would address all the problems that are experienced by the 

common people of this country, particularly the consumers.  

 I fail to understand as to why there is no GST in petrol, electricity and liquor. 

I would like to bring to the notice of the Union Government that even now many 

restaurants are charging Service Charges from the consumers over and above 

the GST. What action the Government has taken to check and control these 

offenders.  

Everyone will agree that the way it has been framed and implemented, 

GST has proved to be a great disaster, and has affected the normal transaction in 

trade and commerce throughout the country. Earlier VAT was introduced 

throughout India. If there was a shortfall in the collection of GST, and when the 

same is compared with the VAT, if it is less, then, the Central Government have 

taken a policy decision for extending supplementary compensation. It was the 

policy decision taken by the Central Government that at the time of introduction of 

GST that different States can demand compensation if their revenue on account 

of GST is less than the earlier period.  

My State Government is not getting adequate compensation as yet as was 

declared by the Central Government at the time of introduction of the GST. Is the 

Government providing adequate compensation to the States? If they are providing 

compensation, how much has been given to all the States?  
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The Central Government should continue to work in close coordination with 

the States and come up with a clear laid out roadmap.  

With these words, I conclude. Thank you, Sir.  
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SHRI PIYUSH GOYAL: Deputy Speaker Sir, it is a very historic day today when 

the nation is celebrating in one sense the Quit India Movement and also paying 

homage to all the martyrs who laid down their lives for this country. We, in this 

august House, are making very significant changes to the various GST laws, 

procedures and policies which will have a very far-reaching impact on the 

economic story of India.  

 वैसे आज का िदन इसिलए भी ऐितहािसक है �य�िक रा�य सभा म� अनसूुिचत जाितया,ँ 

अनसूुिचत जनजाितया ँ (अ�याचार िनरोधक) सशंोधन िवधयेक, 2018 अभी-अभी पा�रत ह�आ है। 

ससंद के मा�यम से हमने अपने देश के दिलत-आिदवासी भाइय�-बहन� को सदेंश िदया है िक दोन� 

सदन� के सभी सद�य, सभी दल उनके िहत� क� र�ा के िलए उनक� िच�ता करते ह�। कभी भी उनके 

िहत� क� र�ा के बीच बाधा आए, तो उसे सलुझाने के िलए, उसे रोकन ेके िलए ससंद के दोन� सदन 

स�म ह� और तैनात ह�। मेरा सौभा�य है िक मझेु वहा ँइसे पा�रत करने के िलए वोिटंग का मौका िमला 

और आज ही के िदन यह िबल पा�रत िकया गया।  

 आज आिथ�क �यव�था म� जो आमूलचूल प�रवत�न होन ेजा रहा है, मझेु उसम� भी भाग लेने का 

मौका िमला। यिद इसी को और आगे बढ़ाए,ं तो जैस ेि�वट इंिडया मूवम�ट ह�आ था, उसी तरह से आज 

के िदन को देख�, तो आज ि�वट इनएिफिशएसंी डे माना जा सकता है। यह माना जा सकता है िक 

आज का िदन ि�वट कर�शन डे भी है। ��ाचार िमटाने के िलए भी आज बह�त मह�वपूण� बदलाव िकए 

जा रहे ह�। यह भी माना जा सकता है िक ि�वट हैरीसम�ट डे क� न�व भी आज रखी जा रही है।  

 मि�टपल टै�सेज से छुटकारा पाने के िलए जीएसटी लाया गया। अलग-अलग 40 �कार के 

टै�सेज और सेस से का�केिडंग इफे�ट होता था। इसिलए आज ि�वट मि�टपल टै�सेज का िदन भी 

मनाया जा रहा है। अलग-अलग कानून� म� जो कॉि��लकेशसं थे, जो जीएसटी �यव�था म� भी आ गए 

थे, उनसे भी छुटकारा पाने के िलए आज ि�वट कॉि��लकेटेड लॉज डे माना जा सकता है।  
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 म� समझता ह� ँ िक जीएसटी के मा�यम से आज पूर ेदेश म� सघंीय ढाचेँ को मजबूत करने का 

सदंेश गया है। वा�तव म� जीएसटी सभी क� सामूिहक धरोहर है। इस ेके�� सरकार ने अकेले नह� कर 

िलया है। इसम� के�� सरकार, रा�य सरकार� और यूिनयन टे�र�ीज सभी के िहत� को रखा गया है। 

This is also a ‘Quit Discord Among Centre and States Day’. 

 हम यह भी सदेंश द ेरहे ह� िक के�� सरकार और रा�य सरकार� िमल-जलुकर काम कर सकती 

ह�। सबसे मह�वपूण� मैसेज ह,ै जैसा िक म�ने श�ु म� बताया, लगभग चार सौ से अिधक सामान� के टै�स 

रटे कम िकए गए, लगभग 68 सेवाओ ंम� भी टै�स रटे कम िकए गए। इस �कार से, आज ि�वट हाई 

टै�सेज डे भी मनाया जा सकता है। एक �कार से, आज हम देश के 125 करोड़ नाग�रक� को मजबूत 

बना रहे ह�, स�म बना रहे ह�, we are empowering 125 crore Indians through a good and 

simple tax. 

 कई माननीय सद�य� ने िवषय उठाया िक इसम� इतने बदलाव �य� िकए जा रहे ह�। एक मशह�र 

�यि� ने कहा था िक जब प�रि�थितया ँबदलती ह�, तो आप �या करते हो? आप वह� बैठे रहते हो या 

आप प�रि�थितय� के अनसुार बदलते हो, आगे बढ़ते हो और उनको पूरी तरह से समझने के बाद 

उनम� सधुार करते हो? 

 म� समझता ह� ं िक जब जी.एस.टी. लागू िकया गया था, उसी िदन माननीय अ�ण जेटली जी 

�ारा यह �प� िकया गया था िक इससे टै�स ���चर म� एक बड़ा बदलाव होगा, कर� को कलै�ट 

करने क� �यव�था म� एक आमूल चूल प�रवत�न होगा। यह �वाभािवक है िक इतना बड़ा बदलाव, जो 

िव� के िकसी अ�य बड़े देश ने नह� िकया है, उसे करने का साहस भारत ने िकया है। समय-समय पर 

हम� जैसा अनभुव िमलेगा, उसके िहसाब से बदलाव करने क� हम म� ताकत है।  

 म� समझता ह� ंिक लोग� के मन क� बात सनुना, लोग� के मन म� जो सम�याए ंआती ह�, उनको 

समझना और उसके िहसाब से �यव�थाओ ंम� सधुार करना, यह इस सरकार क� िवशेषता रही है। इसी 

कड़ी म� आज जी.एस.टी. म� कुछ बड़े मह�वपूण� प�रवत�न लेकर सरकार आप सब के सामने आई है। 

कुछ िवषय सामने आए थे िक है�डलूम टै�सटाइल को भी ज़ीरो ड्यूटी कर िदया जाए।  
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इस सबंंध म�, म� समझता ह� ं िक आज अगर आप टै�सटाइल सै�टर म� िकसी को पूछ�गे, तो 

आप पाएगं ेिक टै�सटाइल सै�टर क� हर सम�या को जी.एस.टी. काउंिसल ने शत �ितशत हल कर 

िदया है। अब उनको आई.टी.सी. �रफंड िमलने के बाद वष� 2017 से पहले जो परुानी �यव�था थी, 

टै�सटाइल सै�टर के िलए अब उससे �यादा बिढ़या �यव�था बन गई है। पहले भी टै�सटाइल सै�टर 

म� टै�स थे, ऐसा नह� है िक पहले टै�सटाइल सै�टर ज़ीरो टै�स सै�टर था। यह ज़�र था िक 

उपभो�ा को वह टै�स िदखता नह� था। ए�साइज़ ड्यूटी के नाम पर लूम के ऊपर �ोड�शन �टेज पर 

टै�स लगता था। उसके सेट-ऑफ का कोई साधन नह� था और हम� यह �म था िक टै�सटाइल पर 

कोई टै�स नह� है। वा�तव ि�थित यह थी िक आज से अिधक टै�स पहले लगता था। अब पांच परस�ट 

टै�स लगाने से और पहली अग�त से उस पर इनपटु टै�स �ेिडट �रफंड के �प म� देने से वा�तव म� 

टै�सटाइल �े� को लाभ पह�ंचा है। इससे टै�सटाइल वा�तव म� परुाने ज़माने के मुकाबले और स�ते 

ह�गे।  

उपा�य� महोदय, कुछ रा�य� ने कंपेनसेशन का िवषय उठाया है। म� समझता ह� ंिक यह ज़�री 

है िक म� उसे यहां थोड़ा-बह�त �प� क�ं। िपछले तीन वष� का अलग-अलग रा�य� का जो इनडायरै�ट 

टै�स कलै�शन था, हमने उसको �टडी िकया। वष� 2013-14, 2014-15 और 2015-16, अगर आप 

इन तीन� वष� का आकलन कर�, तो आप पाएगं े िक 22 रा�य� म� क� � सरकार �ारा जो 14 �ितशत 

बढ़ोतरी सिुनि�त क� जा रही ह,ै उससे उन 22 रा�य� को लाभ होने जा रहा है। इसम� सब स ेअ�छी 

बात यह है िक भारतीय जनता पाट�, एन.डी.ए. क� सरकार होने के बावजूद हमने इसम� प�पात नह� 

िकया। जब हमने 14 �ितशत देने क� अनमुित दी, तब हम भलीभािंत जानते थे िक आं� �देश के 

राज�व म� लगभग नौ �ितशत क� हर वष� बढ़त होती थी। हम भलीभािंत जानते थ ेिक ओिड़शा म� मा� 

7.5 �ितशत इनडायर�ैट टै�स कलै�शन म� बढ़त होती थी। हमार ेसामने यह �प� था िक तिमलनाडु 

के राज�व म� इनडायर�ैट टै�स म� हर वष� िसफ�  5.5 �ितशत क� विृ� होती थी। यहां तक िक कना�टक 

और केरल म� भी 14 �ितशत सिुनि�त करने से अिधक लाभ होगा। वैसे िवप� के पास बह�त कम �देश 

रह गए ह�। उसक� िज़�मेदारी मेरी नह� है। यह िनण�य तो जनता न े िलया है, लेिकन इसके बावजूद 

िजतने �देश रह गए ह�, उन सब म� भी कम राज�व होने के बावजूद हमने 14 �ितशत का गारिंटड �ोथ 
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कंपेनसेशन के �प म� देने का िनण�य लेकर सभी रा�य� को साथ म� िलया और सव�स�मित से 

जी.एस.टी. को इस देश म� सफलतापूव�क लागू िकया । 

उपा�य� महोदय, माननीय राजेश रजंन जी चले गए ह�। मझु ेपता नह� उ�ह�ने �या बात� कह�। 

मझेु वा�तव म� समझ म� नह� आया िक वे �या कहना चाह रहे थे। हमने अलग-अलग रटे इसिलए रखे, 

�य�िक हवाई च�पल और मिस�डीज़ के रट्ेस म� फक�  होना चािहए । वे एक बार यह भी कह गए िक 

मिस�डीज़ और गरीब क� व�तुओ ंपर सेम रटे है और यह भी कह गए िक अलग-अलग रटे �य� ह�, इसम� 

एक ही रटे या दो रटे करो । मझेु लगता है िक वे आज बह�त ही कं�यू�ड अव�था म� भाषण देकर गए ह�। 

 कई माननीय सांसद� ने जो िवषय उठाये ह�, म� समझता ह� ँ िक अगर वे उनका गहराई से 

अ�ययन कर�, तो उनको �यान म� आएगा िक कई िवषय एकदम बेबिुनयाद उठाये गये ह�। कहा गया ह ै

िक �रड्यूस रटे से रवेे�यू घटेगा। हमारा मानना है िक सरकार का दािय�व िसफ�  रवेे�यू बढ़ाना नह� है। 

हम� उपभो�ा क� भी िच�ता है। हम एक ईमानदार �यव�था को �ो�साहन द ेरहे ह�, िजसम� कम कर ह�गे 

और उस �यव�था से और लोग भी जड़ु�गे। मझेु लगता है िक क�पलायंस और ए�सपेि�डड टै�स बेस 

से रवे�ेयू बढ़ेगा । हम� पूरा िव�ास है और जैसा म�ने श�ु म� कहा था िक इस देश क� जनता, इस देश के 

उ�मी, इस देश के �यापारी इस ईमानदार �यव�था को अपनेपन स ेअपना रहे ह�। वे देख रहे ह� िक 

उनक� सम�याओ ंको सरकार भी �र�पो�ड करती है। मझेु पूरा िव�ास है िक टै�स के कले�शन म� 

कोई कमी नह� होगी और कर�शन भी कम होगा। आज हम जी.एस.टी. के �ावधान म� बदलाव ला रह े

ह�। यह देशिहत और जनिहत के काय� करने का सौभा�य हम सबको िमला है। म� पनु: एक बार िफर आप 

सबसे अनरुोध क�ँगा िक इस कानून के अमे�डम�ट को सव�स�मित से पास कर �टेट्स को भेज� । 

HON. DEPUTY SPEAKER: The question is:  

“That the Bill further to amend the Central Goods and Services Tax 
Act, 2017, be taken into consideration.” 

The motion was adopted. 
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HON. DEPUTY SPEAKER: The House shall now take up clause by clause 

consideration of the Bill.  

Clauses 2 to 32  

HON. DEPUTY SPEAKER: The question is: 

  “That clauses 2 to 32 stand part of the Bill.” 

The motion was adopted. 
Clauses 2 to 32 were added to the Bill. 

Clause 1, the Enacting Formula and the Long  Title were added to the Bill. 
  

SHRI PIYUSH GOYAL:  I beg to move: 

   “That the Bill be passed.” 

HON. DEPUTY SPEAKER: The question is: 

“That the Bill be passed.” 

The motion was adopted. 
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HON. DEPUTY SPEAKER: Now we will take up item no. 52.  

The question is:  

“The Bill further to amend the Integrated Goods and Services Tax Act, 
2017, be taken into consideration.” 

The motion was adopted. 

HON. DEPUTY SPEAKER: The House shall now take up clause by clause 

consideration of the Bill.  

Since Shri N.K. Premachandran is not present in the House to move his 

amendments, I will put all the clauses together to the vote of the House. 

 The question is: 
  “That clauses 2 to 8 stand part of the Bill.” 

The motion was adopted. 
Clauses 2 to 8 were added to the Bill. 

Clause 1, the Enacting Formula and the Long  Title were added to the Bill. 
 

SHRI PIYUSH GOYAL:  I beg to move: 

   “That the Bill be passed.” 

HON. DEPUTY SPEAKER: The question is: 

“That the Bill be passed.” 
The motion was adopted. 

  
 
HON. DEPUTY SPEAKER: Now we will take up item no. 53.  

The question is: 

“That the Bill to amend the Union Territory Goods and 
Services Tax Act, 2017, be taken into consideration.” 

The motion was adopted. 
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HON. DEPUTY SPEAKER: The House shall now take up clause by clause 

consideration of the Bill.  

Since Shri N.K. Premachandran is not present in the House to move his 

amendment, I will put all the clauses together to the vote of the House. 

The question is: 

  “That clauses 2 to 4 stand part of the Bill.” 

The motion was adopted. 
Clauses 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and the Long Title were added to the Bill. 
 

SHRI PIYUSH GOYAL:  I beg to move: 

   “That the Bill be passed.” 

HON. DEPUTY SPEAKER: The question is: 

“That the Bill be passed.” 
The motion was adopted. 

  

HON. DEPUTY SPEAKER: Now we will take up item no. 54.  

The question is: 

“That the Bill further to amend the Goods and Services Tax 
(Compensation to States) Act, 2017, be taken into consideration.” 

The motion was adopted. 

HON. DEPUTY SPEAKER: The House shall now take up clause by clause 

consideration of the Bill.  
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HON. DEPUTY SPEAKER: The question is: 

  “That clauses 2 and 3 stand part of the Bill.” 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 

Clause 1, the Enacting Formula and the Long Title were added to the Bill. 
 

SHRI PIYUSH GOYAL:  I beg to move: 

   “That the Bill be passed.” 

HON. DEPUTY SPEAKER: The question is: 

“That the Bill be passed.” 
The motion was adopted. 
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17 25 hrs 

NATIONAL COMMISSION FOR BACKWARD 

CLASSES (REPEAL) BILL, 2017 
Amendments made by Rajya Sabha 

  

 सामािजक �याय और अिधका�रता म�ंी (�ी थावर चंद गहलोत) : उपा�य� महोदय, म� ��ताव 

करता ह� ं: 

“िक रा��ीय िपछड़ा वग� आयोग अिधिनयम, 1993 का िनरसन करने वाले िवधेयक म� रा�य सभा �ारा 
िकए गए िन�निलिखत संशोधन� पर िवचार िकया जाए:-” 

 
अिधिनयमन सू� 

1. प�ृ 1, पिं� 1, - 

“अड़सठव�” के �थान पर “उनह�रव�” �ित�थािपत िकया जाए। 

ख�ड 1 

2. प�ृ 1, पिं� 4, - 

अकं “2017” के �थान पर अकं “2018” �ित�थािपत िकया जाए। 

HON. DEPUTY SPEAKER: The question is: 

“That the following amendments made by Rajya Sabha in the Bill to repeal the 
National Commission for Backward Classes Act, 1993 be taken into 
consideration:– 
 
  

                                                             
 The Bill was passed by Lok Sabha on the 10th April, 2017 and transmitted to Rajya Sabha for its concurrence. Rajya 
Sabha passed the Bill with amendments at its sitting held on the 6th August, 2018 and returned it to Lok Sabha on 7th 
August, 2018.  

ENACTING FORMULA 
 

1. That at page 1, line 1,  for  the word "Sixty-eighth", the 
word "Sixty-ninth" be  substituted. 
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HON.DEPUTY SPEAKER: We shall now take up amendments made by Rajya 

Sabha. I shall now put amendment Nos. 1 and 2 made by Rajya Sabha together 

to the vote of the House.  

 The question is: 
 
 

 

 

HON.DEPUTY SPEAKER: The Minister may now move that the amendments 

made by Rajya Sabha in the National Commission for Backward Classes 

(Repeal) Bill, 2017, as passed by Lok Sabha, be agreed to. 

�ी थावर चदं गहलोत : महोदय, म� ��ताव करता ह�ं : 

“िक सभा, रा�य सभा �ारा िकए गए सशंोधन� से सहमत हो।” 

 

  

CLAUSE 1 
 

2. That at page 1, line 4, for  the figure "2017", the figure 
"2018" be substituted .” 
 

The motion was adopted. 

“ENACTING FORMULA 
 

1. That at page 1, line 1,  for  the word "Sixty-eighth", the 
word "Sixty-ninth" be  substituted. 
 

CLAUSE 1 
 

2. That at page 1, line 4, for  the figure "2017", the figure 
"2018" be substituted .” 

The motion was adopted. 
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HON. DEPUTY SPEAKER: The question is: 

 “That the amendments made by Rajya Sabha in the Bill  
  be agreed to.” 

 

The motion was adopted. 
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17 28 hrs 

BANNING OF UNREGULATED DEPOSIT SCHEMES BILLS, 2018- DEFERRED  
  

िव� म�ंालय म� रा�य म�ंी (�ी िशव �ताप शु�ला) : उपा�य� महोदय, म� ��ताव करता ह� ं: 

“िक अिविनयिमत िन�ेप पर पाबंदी के िलए एक �यापक तं� का उपबंध करने के िलए 
और िन�ेपक�ा�ओ ंके िहत� क� सरं�ा के िलए तथा उससे सबंंिधत या उसे आनषंुिगक 
िवषय� वाल ेिवधेयक पर िवचार िकया जाए।” 

 

HON. DEPUTY SPEAKER: Motion moved: 

“That the Bill to provide for a comprehensive mechanism to ban the 
unregulated deposit schemes and to protect the interest of depositors 
and for matters connected therewith or incidental thereto, be taken 
into consideration.” 

 

�ी िनिशका�त दुबे (गोड्डा) : उपा�य� महोदय, मोदी जी के नेत�ृव म� भारतीय जनता पाट� क� 

सरकार ने इस देश के गांव, गरीब और िकसान� के िलए बह�त बड़ा काम िकया है। िजस िबल पर 

िडस�शन होने वाला है, वह गरीब लोग� का जो पैसा पॉ�जी �क��स म� चला जाता है, उसको रोकने के 

िलए है। पॉ�जी �क��स पर आज तक कोई र�ेयुलेशन नह� था, िजसके िलए सरकार यह िबल लेकर 

आयी है। यह बह�त ही मह�वपूण� िबल है। खास तौर से ई�टन� इंिडया, िजसम� पि�म बंगाल, झारख�ड, 

िबहार, ओिडशा और पूरा नॉथ�-ई�ट  इनसे बह�त परेशान है। मेरा आपके मा�यम से मं�ी महोदय से 

आ�ह है िक यह बह�त मह�वपूण� िबल है और इस पर िव�ततृ चचा� क� आव�यकता है। ऐसे कई मसले 

ह�, जो रा�य� से भी सबंंिधत ह�, इसिलए मेरा आ�ह है िक इस िबल को �ट�िडंग कमेटी को भेज िदया 

जाए और �ट�िडंग कमेटी से िवंटर सैशन तक �रपोट�  देने का आ�ह िकया जाएगा तो एक अ�छा िबल 

सदन म� हम ��ततु कर पाएगंे। यह देश के िलए भी अ�छा होगा। 

HON. DEPUTY SPEAKER: Does the House agree to refer this Bill to the Standing 

Committee? 
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SEVERAL HON. MEMBERS: Yes. 

HON. DEPUTY SPEAKER: All right, the House agrees to refer it to the Standing 

Committee. 
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17 30 hrs 

REPRESENTATION OF THE PEOPLE (AMENDMENT) BILL, 2017 

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS 

AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I 

beg to move: 

“That the Bill further to amend the Representation of the People Act, 
1950 and the Representation of the People Act, 1951, be taken into 
consideration.” 

   

Sir, it is a very simple Bill.  NRIs always used to complain that they are not 

getting opportunity to vote in elections.  NRIs are spread in various parts of the 

world.  They have love for India.  They are equally interested in the democratic 

polity of the country and they want to participate in it.  NRIs mean those who are 

citizens of India. 

Based on a proper PIL and GoM discussion, we are only giving them the 

right to vote by proxy.  This is a very simple amendment that we are making in the 

rules.  You are aware that military personnel can vote by postal ballot.  There 

have been many concerns like the concern of migrant workers.  All the migrant 

workers who go to different parts of India have their names in the voters’ list in 

their respective constituencies and they have also got the right to get themselves 

registered in the area where they are working. 
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HON. DEPUTY SPEAKER: Suppose a candidate is contesting from a Lok Sabha 

constituency in Kashmir and his vote is in Tamil Nadu, how will he go there? 

 

SHRI RAVI SHANKAR PRASAD: The position is that he has to be registered in 

the voters’ list.  The NRIs need not come to vote.  They are allowed to vote by 

proxy.  Rules shall authorize as to under what conditions a proxy will vote.  In 

Company Law and others, proxy is allowed.  They will have to vet, confirm, and 

go through the whole process.  Those NRIs, who are citizens of India and who still 

have their names in the voters’ list, will be allowed to vote by proxy.  Instead of 

asking them to come from America, England or Russia to vote, they will authorize 

their confirmed proxy to vote on their behalf.  This is the only limited thing that we 

are trying to bring in.  It is good for the country and also for the NRIs.  The House 

should pass it.  This is my initial observation on this Bill.  I seek your kind 

indulgence for the consideration and passing of the Bill. 

          

HON. DEPUTY SPEAKER: Motion moved: 

“That the Bill further to amend the Representation of the People Act, 

1950 and the Representation of the People Act, 1951, be taken into 

consideration.” 
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SHRI R. GOPALAKRISHNAN (MADURAI): I express my gratitude to my beloved 

leader Puratchi Thalaivi Amma before I speak on the Representation of the 

People (Amendment) Bill, 2017 which was introduced in Lok Sabha on December 

18, 2017.  The Bill seeks to amend the Representation of the People Act, 1950 

and the Representation of the People Act, 1951 so as to allow proxy voting and to 

make certain provisions of the Acts gender-neutral. 

The 1950 Act provides for allocation of seats and delimitation of 

constituencies for elections, qualifications of voters and preparation of electoral 

rolls.  The 1951 Act provides for the conduct of elections and offences and 

disputes related to elections. 

The 1951 Act permits an overseas voter to vote only in person.  The Bill 

seeks to amend the 1951 Act to permit an oversea voter to cast his vote in person 

or by proxy in the constituency where the poll is taken.  The 1951 Act provides for 

the wife of a person holding a service qualification to vote.  The Bill replaces the 

term ‘wife’ with ‘spouse’. 

Sir, the previous UPA Government conceded the demand of overseas 

Indians to give the right to vote in the elections in the country in 2009.  But their 

jubilation faded when the Election Commission subsequently made their physical 

presence mandatory in their respective constituencies at the time of the polls to 

cast their votes.  NRIs ignored the call of the Election Commission to enrol their 

names in the voters’ list online.  Only 11,844 out of an estimated 100 million NRIs 

across the world registered their names at the time of 2014 Lok Sabha polls.  Of 

these, very few travelled to India to exercise their franchise. 
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NRIs could not use their right because it was not practical and affordable 

for them to make an exclusive visit to the country at the time of elections. 

The Government has sought to solve this problem by allowing NRIsto cast 

their votes from their overseas location through ‘proxy’. However, a cross-section 

of the Non-Resident Indians have expressed apprehension that the facility could 

be misused. For example, say I am living with my family in Dubai. If I appoint a 

distant relative or a friend as my proxy, what is the guarantee that he or she will 

cast the vote according to my preference? The political parties back home can 

influence my proxy to vote for their candidate. I could not appoint a proxy unless 

there is a mechanism to confirm that he will vote for the candidate of my choice. It 

was not possible to trust even family members as they have their own political 

leanings.There are questions about the need for proxy voting in the 

technologically advanced era. The technology is now available to make foolproof 

online voting. The Government should use this and introduce online voting. 

Aadhar Card, which serves as the single identification, is now mandatory for all 

resident Indians. If the NRIs too are brought under this, they can vote online with 

biometric identification sitting anywhere in the world. Proxy voting might affect free 

and fair polls. Instead of this, voting for NRIs through Indian Embassies and 

Consulates will be safer and apt.  

A majority of workers living abroad are unskilled or semi-skilled workers in 

the Middle East and in the Arabian countries. Most of these countries do not allow 

political activity. This means that the political parties may have to employ different 
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tactics to canvass for the NRI votes. We are afraid this could even pave the way 

to vote trading. 

 According to rough estimates, there are about 25 million NRIs of eligible 

voting age. They could hold a considerable sway in election results, whereever 

the contest is very close. Even a few votes will decide the winner and the loser. 

Therefore, the move to grant proxy voting rights to overseas electors assumes a 

significant importance and it is also desirable to provide equal opportunities for all 

political parties and leaders in getting the confidence of the NRI voters. Thank 

you, Sir.  
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�ी राजीव �ताप �डी (सारण): उपा�य� महोदय, लोकत�ं के अपने सिंवधान के तहत जो हमारी 

�यव�था है, उसम� तीन �तंभ ह� – काय�पािलका, िवधाियका और �यायपािलका। हम जब िवधाियका 

का काम करते ह� तो इस सदन म� बैठकर करते ह� और यहां आन ेका अिधकार मतदान से होता है। चाह े

वह िवधान सभा म� िवधायी काय� करने का हो  या लोक सभा म� िवधायी काय� करन ेका हो तो उसका 

अिधकार हम लोग� को उस मत से िमलता है। जब कभी आदमी बैठकर इ�मीनान स ेभारतवष� के बार े

म� सोचता है तो यह �याल ज�र आता है िक सवा सौ करोड़, अं�ेजी म� उसे कह� a country with a 

population of 1272 million people and it is a democracy. If we have to look at the 

figures of the entire globe, पूरी दिुनया म� छः िबिलयन क� आबादी है। चीन और भारत के भीतर 

यह आबादी लगभग तीन िबिलयन है। यानी तीन िबिलयन इस पूरी धरती पर रहने वाले लोग� क� 

स�ंया भारत और चीन म� है, अथा�त धरती पर चलने वाला हर चौथा �यि� भारतीय या चीनी है, यह 

हमारी उपि�थित है। चीन म� लोकत�ं क� चचा� नह� क� जाती है, जबिक भारत म� लोकत�ं क� चचा� क� 

जाती है। लेिकन एक तरफ एक िवषय और होता है िक हमारा लोकत�ं िकतना बड़ा है और उसम� हम 

बार-बार िकतने �कार क� �यव�था करते ह� िक लोग� का मतदान हो । 

 इस सदन के माननीय सांसदगण जानते ह� िक म� िबहार के एक िजले सारण से आता ह� ंऔर 

िबहार क� आबादी इस समय 11 करोड़ है। यिद उ�र �देश को देख� तो उसक� आबादी बीस करोड़ है। 

अगर उ�र �देश अपने आप म� एक देश होता तो दिुनया का छठा सबस ेबड़ा देश होता । अगर म� अपने 

िजले सारण को देखूं तो वहा ंक� आबादी 42 लाख है। चूंिक उस िजले क� आबादी 42 लाख है, अगर 

भारत के भीतर भी देखा जाए तो नौ रा�य� क� आबादी, जैसे यहां नायक साहब बैठे ह�ए ह�, उनके �ातं 

क� आबादी 15 लाख ह ैऔर वहा ंभी एक म�ुय म�ंी बैठते ह�, वहा ंभी गवन�र जाते ह�। एक �ांत ऐसा ह,ै 

िजसक� आबादी 11 करोड़ है, वहा ंभी म�ुय मं�ी बैठते ह�। अब यिद इसक� तलुना कर� तो पूरी दिुनया 

म� यूनाइटेड नेशंस के 193 देश ह� और नॉन-यू.एन. दशे लगभग 233 ह�। आज अगर म� अपने िजले क� 

चचा� स�ंया के आधार पर क�ं तो सारण िजला क� आबादी दिुनया के 103 देश� से �यादा है। 
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उस लोकत�ं को हम कायम रखते ह�। मतलब िक हमारा एस.पी. डी.जी. के बराबर है। हम उन 

देश� से तलुना करते ह�। इसके पहले जब म� मं�ी था तो म� अगली ब�च पर बैठता था। मझेु िवदेश जाने 

का मौका िमलता था। उस हैिसयत से जब म� िवदशे गया तो एक देश म� पह�ंचा। वहा ंरा��पित, �धान 

मं�ी और कैिबनेट थी । वहा ंपर डी.जी. आिद सब कुछ था। म�ने पूछा िक इतना बड़ा लोकतं� है, तो 

ज़रा इसक� आबादी बताओ। उ�ह�ने कहा िक यहां एक लाख अ�सी हज़ार लोग रहते ह� और वहा ंका 

लोकत�ं है। इसी �कार जब म� दि�ण अ��का म� गया, वहा ंिजस हवाई अड्डे पर उतरा तो म�ने देखा 

िक एक बड़ा ि�पल सेवन जहाज खड़ा है, ए-380 खड़ा है, तो म�ने सोचा िक भई यह देश तो बह�त बड़ा 

है। रात के अधेंरे म� हम लोग उतर ेथे तो म�ने एबैंसडर से उतर कर पूछा िक इस देश क� आबादी �या 

है? वह अ��का का सबसे �गितशील देश है। कभी-कभी यू.एन. क� बड़ी-बड़ी कॉ��� स म� लोग कहते 

ह� िक साहब यह सबसे �गितशील देश है। उसका जीडीपी 20 �ितशत के आस-पास है। म�ने पूछा िक 

इस देश क� आबादी �या ह ैतो पता चला िक उस देश क� आबादी 90 हज़ार लोग� क� थी है। जहा ं

रा��पित, �धान मं�ी, िडफ� स चीफ आिद सब कुछ है। उस तलुना म� आज हम देश से बाहर रहने वाले 

भारतीय� को वोट देने क� बात करते ह� तो पूरी दिुनया म� लगभग 25 िमिलयन लोग जो भारत के बाहर 

रहते ह�, उनको वोट देने के अिधकार क� बात है। आप अनमुान लगा सकते ह� िक यह िकतना बड़ा 

िनण�य होगा। यह सदन जब भी बैठ कर कोई िनण�य लेता है तो वह िनण�य बह�त बड़ा होता है। वह 

दिुनया के सौ देश� से अिधक बड़ा िनण�य होता है और इसी कारण पूरी दिुनया आज हमार ेसदन क� 

तरफ, इस ससंद क� तरफ, इस लोकत�ं क� तरफ दखे रही है। पूरी दिुनया म� हम ताकत के साथ खड़े 

होते है। इसका कारण यही है िक हमार ेपास इस लोकत�ं क� जो शि� है, वह सदन का फैसला है। 

आज एक फैसला हम लोग लेने जा रहे ह� िक िवदशे� म� 33 िमिलयन जो भारतीय रहते ह�, वे आ कर 

भारत मे मतदान कर�। अिधकार तो पहले भी था, लेिकन उनको आना पड़ता था। आज के बाद चनुाव 

आयोग कोई कानून बनाएगा िक व ेयहां आ कर िकस �कार से वोट द�। 
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 महोदय, अब चनुाव आने वाला है। चनुाव आयोग ने घोषणा कर दी है िक वोटर िल�ट का 

पि�लकेशन, नाम काटना, नाम जोड़ना आिद सब होता है। जब हम सब सांसद िमल कर नाम जोड़ते 

और काटते ह� या िशकायत करते ह� तो एक िहंद ूअखबार म� म�न ेएक आिट�कल देखा, उसम� िलखा था 

िक देश म� लगभग 33 करोड़ लोग माइ��ट ह�, यानी हमार ेआपके जैसे, जो हमार ेिनचले �तर के लोग 

ह�, 33 करोड़ लोग भारत के भीतर ही एक रा�य से दूसर ेरा�य म� साल म� कह� न कह� पेट भरने जाते 

ह�। इतना ही नह�, हमार ेगजुरात के लोग यहां ह�, िबहार से िकतन ेलोग महारा�� म� ह�, मुंबई म� ह�, पूर े

भारतवष� म� आप यह देख सकते ह�। जैसे आज म� छपरा का सांसद हूॅ ंतो मेर े िजले म� गांव के गांव 

खाली पड़े ह�ए ह�। जो लोग थोड़े से अमीर हो गए, िजनके पास पैसे हो गए, वे शहर� क� तरफ चल पड़े। 

उनका गांव म� भी वोट है और शहर म� भी वोट है। अब वे शहर म� जा कर वोटर बन जाते ह�। जब दहेात 

म� चनुाव का िदन आता है, यह बह�त सार ेगांव� का िवषय है, तब गांव� म� हम ढंूढते ह� िक भई मेरा वोटर 

कहां है। बूथ पर देखते ह� िक नौ सौ वोट ह�, परतं ुजब गांव� म� वोट डालने के िलए जाओ तो दो सौ वोट 

ही पड़ते है। इस देश म� लोग� को लगता है िक मेरा वोट जहा ंरहेगा, वहा ंमेरी उपि�थित दज� करगेा । 

यह खतरनाक िसचएुशन है। लेिकन अगर ऐसी ि�थित है, लोग� क� ऐसी मानिसकता है तो आज दस 

करोड़ लोग एक िजले से दूसर ेिजले म� रहते ह� और उनको मतदान का अिधकार चनुाव के िदन नह� 

होता है। जब हम लोग� ने इतना बड़ा कदम आज उठा िलया है तो �य� न एक कदम और उठाए।ं िजस 

तरह से पो�टल बैलेट होता है, उसी �कार से मेरा मतदाता जो कह� और हो और उसक� स�ंया सौ से 

�यादा िकसी एक �थान पर हो, तो उसको भी वोट वह� डालने क� सिुवधा िमले। हमारा इतना बड़ा 

लोकत�ं है। िजस लोकत�ं के बार ेम� हम चचा� करते ह�। अगर चनुाव आयोग कहता है िक तीन सौ लोग� 

पर एक पोिलंग बूथ बना द�गे तो अगर मेरा सौ वोटर कह� गजुरात म� है, कह� महारा�� म� है, कह� 

ब�गल�ु म� ह�, कह� कुग� म� है तो उसके िलए भी एक मतदान क� � बना दीिजए, तािक लोकतं� क� 

ताकत बनी रहे। यह मेरा ��ताव है। सरकार अगर मेरी बात सनु रही होगी तो इस पर �यान ज�र देगी, 

�य�िक सब लोग नेता ह� और सब लोग वोट पर ही जीत कर आते ह�। तो हम लोग वोट के पीछे तो जाते 

ही ह�। लेिकन लोकत�ं क� ताकत और मया�दा को बनाए रखने के िलए यह कदम बह�त ज�री है।  
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माननीय मं�ी जी, मझेु िव�ास है िक आप इस बार लोक सभा म� आएगें। आप लंबे अस� से 

रा�य सभा म� ह�। यह काम आपको करना पड़ेगा, तािक आपको भी इसका लाभ िमल सके और अगर 

आप इस काम को समझ�गे तो अ�छा रहेगा, �य�िक आपको इसका पूरा का पूरा लाभ िमल सकेगा। म� 

सदन से कह�ंगा िक यह अपने आप म� एक �ािंतकारी िनण�य है। िवदेश� म� आज िकतना हष� होगा। 

िवदशे� म� कई �कार के िनण�य सरकार लेती है। आज भी म� जानता हूॅ,ं मेर ेकई ऐसे िम� ह�, जो िवदेश� 

म� रहते ह�, अमरीका म� रहते ह�। तीस-तीस साल रहने के बाद भी उ�ह�ने अपना पासपोट�  भारतीय रखा 

है। लेिकन उनको यहां आने के िलए वीज़ा क� मांग करनी पड़ती है। अफसोस है िक जो �यि� तीस 

साल से अमरीका म� रह कर, भारत का पासपोट�  ले कर घूम रहा है, उसको भी वीज़ा क� आव�यकता 

है। उसको भी लंबी लाइन म� खड़ा होना पड़ता है। ऐसे बह�त सार ेम�ेु भारत के िलए ह� और भारत क� 

ताकत तथा पहचान के िलए ह�। यह बड़ा िनण�य सरकार करने जा रही है, लेिकन आने वाले िदन� म� 

ऐसी अ�छी चीज का िव�तार होना चािहए, �य�िक पूरी दिुनया म� भारतीय� क� उपि�थित है। इससे 

हमारी ताकत बनती है।  

म� आपके मा�यम से, सदन के मा�यम से माननीय मं�ी जी क� कािबिलयत को �यान म� रखते 

ह�ए उनसे यह आ�ह क�ँगा िक वे इस िनण�य का आगे भी िव�तार कर� तािक हमार ेअ�छे मतदाता, जो 

हमसे दूर रहते ह�, वे भी हमार ेिलए मतदान कर सक� । बह�त-बह�त ध�यवाद।     
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DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Hon. Deputy-Speaker, 

Sir, thank you for giving me this opportunity to participate in the discussion on the 

amendment of the Representation of the People Act.  

In one way it is a good amendment but I am very surprised about the fact 

that the hon. Minister while making his initial remarks on the Bill said it is a very 

simple Bill. But it cannot be a simple Bill. Here it is a matter of the identity of 

people and also a question of the right of a person. How can a proxy vote be an 

alternative?  

 The point that I would like to make here is that while on the one hand we, 

everywhere, are trying to remove irregularities, there we are creating one more 

irregularity by bringing in this provision of proxy vote in this Act. How can we be 

sure that the person who is being chosen to give the proxy vote on behalf of the 

original person is casting the same choice as that of the person in whose name 

the vote is listed? In the event of a proxy vote, one vote would be cast by two 

people, one is the original person whose name the vote is being cast and the 

other one would be the person who is giving proxy on his behalf. It is very difficult 

to make it fool-proof.  

 The Government is thinking about the interest of the well-to-do NRIs 

because it may so happen that those votes may come to them. But on the other 

hand, the migrant people for whom the Government is shedding Crocodile Tears 

would not be allowed to cast a proxy vote. So, it is not possible to make it fool-

proof at all. The electronic voting system is also not fool-proof with so much of 

cyber fraud being committed.  
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The Government should think twice or more times before they think of 

implementing the provisions of this Bill. I think, it is irregular in nature.  

 Thank you.  
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�ी आनदंराव अडसुल (अमरावती): महोदय, हमार े साथी �डी जी क� भाषा के अनसुार हमार े

िव�ान मं�ी जी ने एक �ाि�तकारी िवचार हमार ेसामने रखा है। This is about proxy vote on 

behalf of the NRI. मेर ेदो-तीन सवाल ह�, हमार ेमं�ी जी उन सवाल� का िनराकरण ज�र कर�गे। 

हमारा सिंवधान कहता है िक “एक नाग�रक-एक वोट”। यह पहली बात है। �ॉ�सी के मा�यम से अगर 

उनको दूसरा वोट करने का अिधकार िमलता है, तीसरा वोट करने का अिधकार िमलता है और जब 

हम वोिटंग करते ह� तो हमारी अगंलुी के ऊपर इंक माक�  लगाया जाता है, तो िकतनी अगंिुलय� के ऊपर 

वह इंक माक�  लगा पाएगा, यह भी एक सवाल पैदा होता है।  

एक बात यह है िक जब चनुाव आते ह� तो एक अलग-सा वातावरण बन जाता है। वष� 2014 का 

चनुाव आज भी हम� सामने िदखाई देता है। उस समय देश म� इसके िलए पूरा माहौल बना था। स�त, 

मह�त, सभी इसम� शािमल ह�ए, ब�चे स ेलेकर बूढ़े तक इसम� शािमल ह�ए थे। उस समय नारा एक ही 

था - ‘मोदी, मोदी’। वातावरण म� अपना एक िवचार बन जाता है। जो इस देश म� नह� है, बि�क बाहर ह,ै 

वह भी इसे टी.वी. पर देख लेगा, समाचार-प�� म� पढ़ेगा। पर, तब भी यहां का जो असली वातावरण 

होता है, इसके बार ेम� उसे पता नह� होता है। िफर वह िकसी को यह अिधकार देगा, अगर वह हमारा 

िसटीजन है तो अिधकार देने क� यह बात अ�छी भी है। लेिकन, इससे जो सवाल पैदा होते ह�, अगर 

आप उनका िनराकरण कर�गे तो डेिफनेट्ली आपके इस िनण�य को म� �ािंतकारी मानता ह� ंऔर इसका 

सपोट�  करता ह�।ं                 
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SHRI KALIKESH N. SINGH DEO (BOLANGIR):  Sir, this particular amendment 

brought by the hon. Minister is not a simple amendment.  It goes into the very 

basic foundation of democracy of India.   

 While we all agree that NRIs still remain Indians and should have a 

participatory nature of involvement in the democratic functioning of the country, 

the manner in which it has been brought in suggests to me that this particular 

process of yours is not fully thought out.  Sir, please bear with me and I beg due 

indulgence from you on this point. 

 Our democracy functions on one-vote-one-person system which is 

governed by the Election Commission and the first past the post gets elected like 

you and me.  My first question is this now.  Does the Election Commission have 

the power to monitor elections outside India, if there is any system of doing that?  

How will you ensure that registration is correct or not?  Has any thought been 

done on that? 

HON. DEPUTY SPEAKER:  French people are voting in Pondicherry when there 

is an election of President in France.  Their Election Commission controls the 

election here when there is an election in France. There is a provision for that. 

SHRI KALIKESH N. SINGH DEO :  Sir, the Minister should tell us as to what 

provisions he has made to ensure that registration of these people is accurate 

and correct and whether it can be infiltrated.  It is not a question of just a simple 

amendment.  It strikes at the basic foundation of democracy and the Constitution 

of India.   
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We are talking about a proxy voting system.  There is a proxy voting system 

for Armed personnel and Government servants in India but they also have an 

ability to choose between proxy voting or a e-postal voting. Why do we not have 

that option in this case also?  

 For example, a lady is working outside India and she chooses her husband 

to go and vote for a certain political party. He does not agree with her. He votes 

against her choice. Is that not a violation of her choice of vote?  I would like to 

point out here that individual’s freedom of expression through election under 

article 19A of the Constitution gets violated.  

 I would also like to point out here that it violates an individual’s liberty to 

cast vote of his choice under article 21 of the Constitution. It is a constitutional 

provision. How do you ensure that the proxy will vote as per the nature or the 

intent of the person who has given the proxy?  

 Then, the hon. Member from Shiv Sena, Shri Adsul basically alluded to one 

person-one vote criteria. Under the Constitution, each person has one vote.  

However, in this case, if I am the proxy of my spouse, I will vote for myself and I 

will vote for her also. He talked in a very nice manner which is understood by 

everybody. ‘िकतने हाथ� म� आप इंक लगाएगें?’  

सर, म� इसे थोड़ा टे�नीकली बोलता ह�।ं It violates section 128 of Representation of 

the People Act, 1951. It says: 

 “Any person who performs any duty in connection with the recording or 
counting at an election shall maintain and aid in maintaining the secrecy 
of voting.” 
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Here, the secrecy is gone because I have told my husband or wife about it.  To 

that effect, it violates the basic law which they are trying to amend.  It also violates 

section 39 of the Conduct of Election Rules, 1961. 

Sir, we also know that many mechanisms are used which are unsavoury in 

Politics. Sometimes people are influenced; sometimes people are coerced; 

sometimes people are even paid money or given gifts to buy votes. How will the 

Election Commission monitor that if they are not in India? They can monitor 

spending in the country itself. They hold a candidate responsible for such 

incidents in the country. But, if somebody is giving money to voters in Dubai or 

America, what will the Election Commission do? What will the Government do? 

Sir, this, in my opinion also disenfranchises the vulnerable group of Indians. A 

large part of the Indian diaspora who go there are amongst the working class 

there. Some of them are workers; some of them are construction labourers. They 

may be coerced by the person who has given them jobs there to give powers to 

somebody in their family who is inclined to vote in a particular party. Will this 

encourage corruption or encourage free democratic practices? 

 Sir, I have a few more points to make. I would not take very long. I hope 

you will allow me. In my opinion, this violates right to equal opportunity and equal 

protection of the law in Article No. 14 of the Constitution. The hon. Minister 

himself is a Lawer. He will understand, no matter what Law we make. If we make 

a Law which violates the Constitution itself, it would not stand. There will be 

people who will go against it.  
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 Sir, my last and final point is, for elections to be conducted fairly, each 

political party must have an equal platform to work from, to campaign from. Now, 

Sir, in the last five years, the hon. Prime Minster has made us proud or so we 

thought, by going to a large number of countries, by holding large mega rallies of 

the Indian diaspora there at the cost of the Government. However, we, the 

Regional Parties neither have the power, nor the money or the outreach of the 

Ministry of External Affairs or the embassies there, working for hours; 

campaigning for hours on an individual mode. Is that fair, Sir? Should one political 

party enjoy the benefits of having all the embassies work for them and have these 

mega rallies continuously for five years leaving aside all other political parties at a 

disadvantage at the cost of the Government? 

 Therefore, Sir, with so many questions left unanswered, unless the hon. 

Minister answers them satisfactorily, I would stand to oppose the Bill. Thank you, 

Sir. 

HON. DEPUTY SPEAKER: Now, it is already 05:57 pm and after Six o’ clock, you 

want to take up Zero Hour. Therefore, what I am suggesting is, if the House 

agrees, we can extend this discussion up to Seven o’ clock now.  

… (Interruptions) 

HON. DEPUTY SPEAKER: Let me complete. We are extending the time by one 

hour. In the meanwhile, we will pass the Bill and after finishing the passing of the 

Bill, we will take up Zero Hour. It is because this is a very small Bill and we are left 

with only two-three Members to speak on this. 

… (Interruptions) 
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SHRI MOHAMMAD SALIM (RAIGANJ): Sir, you cannot compress the time.… 

(Interruptions) 

HON. DEPUTY SPEAKER: I am not compressing the time. I am seeking the 

opinion of the House. I am just putting a suggestion. The rest is left to the House. 

I am not compressing. That is not my duty. I am giving the time. I am not limiting 

the time. We are extending the House up to 7 o’clock. Meanwhile, we will try to 

pass the Bill and afterwards, we will take up Zero Hour.  
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SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir. This Bill is a very important 

Bill. It is very close to my heart, especially because I was also an NRI for the first 

half of my life. I lived in USA for 25 years. During that time, as an Indian citizen, I 

was not able to participate in the political process in America and because this 

provision was not there, I was not able to participate in the political process in 

India either. So, for 25 years, I felt like I was not a part of any country as I was 

living in one country and a citizen of another country. So, this is very important to 

me and people like me who live abroad and remain citizens of India. They may be 

settled abroad but their heart always remains with India. Their ties, their family 

ties, their ancestral ties and everything is always about India. So, it really brings a 

lot of cheer to all the Indian citizens living abroad. 

18 00 hrs 

 But the way it is brought, as earlier Members also said, – I have not even 

got a chance to review the Bill properly to see what that process is going to be 

and how it is actually going to be done – what is this proxy system that they are 

talking about? What does ‘appointing a proxy’ mean? Does it mean that you 

appoint a person to vote on your behalf? That sounds like a very complicated 

process and in today’s age, with the technology that we have, why do we need to 

have a physical proxy in order to caste our vote? 

 Many countries around the world have already started e-voting as a 

practice. With the type of security and safety systems available, when millions of 

dollars are being transacted through electronic mode, why can a vote not be cast 

through electronic mode? I think it is high time that we can look at it, we can 

undertake it as a pilot project for overseas Indians. But eventually, this is a system  
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that can be offered to all our citizens even in India. So, e-voting should be studied 

carefully. We bring in technology to avoid corruption in many areas. Why can we 

not bring in technology in voting? Hence, I request the hon. Minister to look at e-

voting and voting through electronic mode also rather than having physical 

proxies. 

 The proxy is gender neutral. It is a welcome step and I congratulate the 

Minister for that. NRIs, who remain Indian citizens, are about 16 million people in 

the world. It is not a very large number when you look at our electorate. These 16 

million people cannot make a very significant impact just by voting. But the 

connectivity that you give them to the country is important. These 16 million 

people may be just one or two per cent of the population in many of the countries 

that they live in. But they are usually the top one or two per cent of that 

population. They are doctors, lawyers, engineers, accountants, astronauts etc. 

Many of them, after having taken citizenship abroad, are even becoming 

Governors, Senators and Congressmen in their countries and we may soon see a 

day when Presidents of other countries also could possibly be of Indian origin. But 

their hearts remain in India and we need to keep them connected. The brain-

drain, that we see happening, has to be turned into a brain-gain as we bring those 

people back to India, with their capabilities, with their knowledge, with their 

resources, to invest back in our country. 

 Sir, I think, as a next natural step to this, dual citizenship should also be 

looked at. I think Indian citizens abroad are the most connected to their country 

compared to people who leave from other countries. If we give them this option of 
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dual citizenship, it will keep them connected to our country and help us to change 

the brain-drain into a brain-gain. 

 With these few words, I support this Bill and I encourage the Minister to 

look at taking the next step of dual citizenship. 
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Deputy Speaker, Sir, 

the Bill allows the NRIs to appoint proxies to vote on their behalf. The principle 

behind this Bill is very correct. They need a national identity and this Bill, 

probably, allows them to do it. Even Rudyji mentioned that there is a Non-

Resident Indian, who lived for 30 years abroad, but at heart he is still an Indian. 

 But let me tell you frankly, when I heard the Minister speak, I was stupefied 

and astounded. I feel like the little boy in the story ‘The Emperor’s New Clothes’ 

where everyone is saying that the Emperor’s clothes are really fine and nice and I 

feel that the Emperor is totally naked. 

 Sir, we heard many times in news that some people sell their votes. You 

can buy votes. Now we are providing a mechanism for selling your vote by this 

system of proxy. So, the premise of this Bill is all NRIs are honest people and all 

Indians living in India are dishonest people. 

SHRI RAJIV PRATAP RUDY (SARAN): This is not fair. 

SHRI KONDA VISHWESHWAR REDDY : If a Non-Resident Indian can sell it to a 

proxy, can I not sell it to a proxy? I may be in ICU or somebody may be on the 

death bed. He also wants his identity as a human being. Suppose I am on the 

death bed, can I go and vote? Can I give you a proxy? … (Interruptions) 

So, that is the fundamental premise. The principle behind this Bill is really true 

and as Jayadevji mentioned, I think, NRIs need an opportunity to vote. 

 There is one more flaw which many people pointed out. I think the proxies 

may not represent people correctly, they can misrepresent. In fact, the very Act, 



09.08.2018                                                                                                                                                             268 
 

‘The Representation of the People Act’ will lead the proxies, who can potentially 

mislead.  

 So, one of the solutions – it may not be a perfect solution – is that it cannot 

be any proxy; a proxy has to be a blood relative. So, it is less likely that the blood 

relative will buy the vote from this NRI.  So,  a ‘proxy’ can be further defined.  It 

need not be any proxy anywhere. 

Sir, it is significantly   important.  Last time, when I had to go abroad, I 

applied for visa.  Earlier, when I had to apply for visas, I actually had to go to the 

Embassy or the Consulate to get the visa.  Now, I can go to a local agency in 

Hyderabad and put my fingerprints.  My e-identity is there with biometrics.  So, 

they give me the visa.  I do not need to come to Delhi to the Consulate for visa.  

If that can happen, why can the technology not be used to provide an e-

voting for these NRIs? 

Sir, we definitely agree with the principle behind this, but   not the 

methodology, the technology and the procedure used. We need the 

Representation of the People Act, which does not misrepresent so that there is no 

scope for misrepresentation and there is no scope for malpractice. 

 Thank you, Sir. 
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�ी मोह�मद सलीम (रायगजं): माननीय उपा�य� जी, देखने से तो ऐसा लगता है िक यह मामूली सा 

सशंोधन है, लेिकन यह बह�त मह�वपूण� है। म� समझता ह� ंिक ज�दबाजी स ेइस तरह से जो ऐितहािसक 

फैसले हो रहे ह�, नह� होने चािहए। अभी दो व�ाओ ंने कहा िक मामला सी�ेसी का है। बैलेट िस�टम 

सी�ेट होता है, अगर बता िदया जाए तो वोट क� सल हो जाता है।…(�यवधान)  

म� माननीय सद�य से कहना चाहता ह� ंआप अब भी नौजवान ह� और जब नौजवान थे, उस 

व� टेलीिवजन और अखबार म� �ॉ�सी वोट िलखा जाता था। �या इसका मतलब समझते थे? जब 

वोट क� लूट होती ह,ै जाली वोट होता है, तब उसे �ॉ�सी वोट, गलत, गैर-कानूनी, वोट क� लूट कहते 

ह�। …(�यवधान) आज आप इसका �ावधान कर रहे ह�। इसके िलए बीजेपी के व�र� सांसद, भूतपूव� 

मं�ी �डी जी ने कहा िक इंटरनल माइ�ेशन भी हो रहा है।…(�यवधान)  

 हम उन लोग� के िलए पो�टल बैलेट क� बात करते ह�, जो सिव�स म� ह�, जो ड्यूटी पर रहते ह�। 

हम जो अथ�नीित चला रहे ह�, इसम� हजार�-लाख� क� तादाद म� लोग इंटरनली माइ��ट लेबरस� ह�। 

पि�म बंगाल या िबहार से लोग क�मीर, म�ुबई या दि�ण भारत से पूव� भारत म� काम के िलए जाते ह�। 

इनके िलए छु�ी का कोई �ावधान नह� है, इनक� कमाई का कोई ठोस बंदोब�त नह� है, उ�ह� आप 

कहते ह� िक त�ुह� गांव आना पड़ेगा और खदु वोट देना होगा �य�िक तमु भारतीय हो, तमु भारत से भाग े

नह� हो, तमु देश�ेमी हो । …(�यवधान) म� िलिखत �प से िल�ेचर िदखा सकता ह�,ं 1980 तक 

एनआरआई को भारत से भागा ह�आ भारतीय यानी भाभाभा कहा जाता था। यह भाषण म� नह� िलिखत 

�प से है। आज जमाना बदल गया है, टाइ�स �केवेयर म� मोदी, मोदी, मोदी हो रहा है, आबूधाबी म� हो 

रहा है। …(�यवधान) सनु लीिजए कैस ेहो रहा है। चूंिक अभी द�तावेज है िक िकस तरह से … को, 

िकस तरह से वहा ंबड़ी भारतीय कंपय� बड़े मैनेिजंग डायर�ेटर और मैनेजर को फोस� िकया जाता है 

िक त�ुह� अपने वक� र को मोदी, मोदी िच�लाने के िलए भेजना होगा।…(�यवधान) भाड़े के ट�� , 

िसपािहय� से लड़ाई नह� होती है।…(�यवधान) सनु लीिजए ।…(�यवधान) इसीिलए आप �ॉ�सी बोल 

रहे ह�। …(�यवधान) इसी कारण आप �ॉ�सी बोल रहे ह�।…(�यवधान) हम एनआरआई के वोट के 

                                                             
 Not recorded 
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अिधकार के िवरोध म� नह� ह�।…(�यवधान) आप सनु लीिजए।…(�यवधान) आप �ॉ�सी इसिलए बोल 

रहे हो, दूसरी बाकायदा कंपिनय� से वोट का सौदा हो ।…(�यवधान)  

 SHRI RAJIV PRATAP RUDY : How can you blame the embassies? … 

(Interruptions) 

�ी मोह�मद सलीम : Sir, this is not fair. It is a Bill.  I am very straight forward … 

(Interruptions) Yes, you counter me … (Interruptions) मं�ी जी जवाब द�गे, काउंटर 

कर�गे।…(�यवधान) 

�ी राजीव �ताप �डी : महोदय, यह आरोप है, इसे �ोसीिडं�स से बाहर  करना चािहए।…(�यवधान)  

�ी मोह�मद सलीम :  आपने बोला ।…(�यवधान) अब म� बोल रहा ह�,ं आप सनु लीिजए। �डी जी, 

आप मं�ी नह� ह�, मं�ी जी जवाब द�गे। आप �य� द ेरहे ह�? …(�यवधान) 

अभी कहा गया िक बह�त खचा�  होता है, अगर आप �चार कर�गे। एक तरफ िनवा�चन आयोग एक 

िवधायक के चनुाव के िलए, सांसद के चनुाव के िलए सीमा तय कर देता है िक इतना �पया खच� करना 

पड़ेगा । यह िकसी एक म�ुक म� नह�, जो वोटस� ह�, चूंिक कंि�टटूएसंी वे चनु�गे, व ेअलग-अलग देश� म� 

िबखर ेह�ए ह� चाहे वे नौकरी के िलए ह�, पेशे के िलए ह�, िश�ा के िलए हो अथवा रोजगार के िलए ह�। 

वहा ं जाकर, सीमा के अंदर रहकर �चार करना, वोट तो व े डाल�गे, लेिकन वोट का �चार करना, 

उनको सगंिठत करना, वोटर िल�ट से लेकर उनसे वोट डलवाना यह सब इतना आसान नह� है। 

आपने इसके ए�स एडं ऑ�जेि�टवस म� कहा this causes hardship. The above difficulty 

faced by the overseas electorates इसिलए आप इसको आसान कर ह� । जो इंटरनल माइ��ट 

लेबरस� ह�, �या उनको हाड�िशप नह� होती है? उनको तो �यादा परेशानी होती है । आप सेलेि�टव 

�य� हो रहे ह�? सवाल था इले�टरल �रफा�स� का, सवाल था चनुाव के खच� म� जो गैर-कानूनी काम हो 

रहे ह�, जो �लैक मनी इ�तेमाल हो रहा है, उसको कम करने का। सवाल यह भी था िक जो वोट लेकर 

लोग� के िदमाग म� यह सदेंह हो रहा है िक हम जो वोट डाल रहे ह�, वही सही हो रहा या नह� हो रहा ह,ै 

उसको ठीक करने का। आप अपने तरीके से उस म�ेु को हटाकर, आप �ॉ�सी वोट ला रहे ह�। Sir, 

you told, the French electorate, residing in Puducherry, casts vote. In the US 
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Presidential Elections, every embassy holds booth.  Their citizens cast vote.  आप 

कह रहे ह� िक हम दो न�बर पर आएगें, तीन नबंर पर आएगें, चार नबंर पर आएगं,े हम िडिजटल पावर 

ह�। आप जो चनुाव का �चार कर रहे ह�, अगर चनुाव के वोट का बूथ हमारी ए�बेसी म� होता है, तो आप 

�य� नह� कर सकते ह�? उससे आपका �चार भी अ�छा होगा, देश भी गौरवाि�वत होगा । आप 

टे�नोलॉजी का इ�तेमाल क�िजए। जब हम पासपोट�  देते ह�, वोटर िल�ट म� नाम दज� करते ह�, तो 

इले�टोरटे का पूरा �रकाड� आपके पास होता है, आप ऑल पाट� मीिटंग बलुाकर इस पर चचा� �य� 

नह� करते ह�? आप इसे इले�टोरल �रफा�स� के साथ �य� नह� जोड़ते ह�, आप इसे खामोशी से �य� 

कर रहे ह�? आपको तो �ासंपर�ट होना चािहए …( �यवधान) म� दो बात� कर रहा ह� ंतो आपको आपि� 

हो रही है। It is a representative form of the Government. If you want to bring any 

changes in that, why do not you hold an all-party meeting, at least, those parties 

are represented in Parliament and in State Assemblies and discuss it thoroughly?   

Why cannot you send this Bill to the Standing Committee? Let it be discussed. हम 

िसफ�  दो-चार लोग नह� ह�, इले�शन कमीशन के लोग ह�, एन.आर.आईज़ के �टेक हो�डस� ह�, हमार े

देश के अलग-अलग कानूनिवद ् ह�, उनसे चचा� �य� नह� करते ह�? आप �ट�िडंग कमेटी को �य� 

बाईपास कर रहे ह�? 15 अग�त 2014 म� �धान मं�ी जी ने कहा था िक हमारी सरकार के िलए 

एकाउंटेिबिलटी एडं �ांसपर�सी दो बड़े मामले ह�। एकाउंटेिबिलटी को हो�ड करने के िलए उस आधार 

पर जाना पड़ता है। म� समझता ह� ं िक हमारा जो इंिडयन डाय�पोरा है, उसम� उनका कंि��यूशन है, 

इसिलए उनको वोट का अिधकार है। लेिकन, आप जो उनको बाइपास कर रह� ह�, िजसको हमारा 

कानून इजाजत नह� देता, हमारा पॉिलिटकल िस�टम इजाजत नह� देता। हम जब अपने देश के 

नाग�रक को नह� द ेरहे ह�, आप वह चीज कैसे दे सकते ह�, जो हमार ेदेश म� है? हमार े�े� के माइ��ट 

लेबरस� को �ेन का िटकट नह� िमलता है, पैसा नह� िमलता है, छु�ी नह� िमलती है, िजसके कारण वह 

अपना वोट नह� डाल सकता है। यह ि�थित हर गांव म� है, हर मोह�ले म� है। आप भारतीय नाग�रक के 

बार ेम� नह� सोच रहे ह�, उनके अिधकार के बार ेम� नह� सोच रहे ह�।  
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HON. DEPUTY SPEAKER: Alright.  Please wind up. 

… (Interruptions) 

�ी मोह�मद सलीम : अभी म�ने जो इंड��ी क� बात क� है, उसे इ�ह�ने चैल�ज िकया है। अभी आप देश 

क� हर इंड��ी म� जाए।ं 

HON. DEPUTY SPEAKER: No, that point is not necessary to discussion.  

… (Interruptions) 

�ी मोह�मद सलीम : …  के �चार के िलए सरकारी पैसे से क�पलसरी ब�ुस खरीद कर रखी गयी 

ह�। अगर वहां कोई भी िविजटर आएगा तो उनको वह िकताब �� म� देनी है, इसके िलए �चार अभी से 

छप रहा है।…( �यवधान) Sir, it is important for you also.  The Government agencies or 

the Government offices are being used for propagating electoral campaign. आप 

चनुाव म� िवषमता तैयार कर रहे ह�। म� समझता ह� ं िक यह हमार ेिलए  बह�त ही घातक है तथा हमार े

लोकत�ं के िलए बह�त ही चैल�िजगं है। अगर आप म� िह�मत है तो इस िबल को �ट�िडंग कमेटी म� भेिजए 

और �टडी कर के चचा� क�िजए । 

  

 SHRI RAJIV PRATAP RUDY : Here is a point of order. Under Rule 352(v), it is 

mentioned:- 

“reflect upon the conduct of persons in high authority unless the 

discussion is based on a substantive motion drawn in proper terms;” 

I also would like to read clause (x):- 

“refer to Government officials by name; and” 

He has talked about Embassies and Ambassadors across the world which 

should be deleted from his speech because this provision says clearly that he 

cannot refer to their names.  

                                                             
 Not recorded 
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SHRI MOHAMMAD SALIM :  I am talking about the misuse of the offices.… 

(Interruptions) 

 SHRI RAJIV PRATAP RUDY : He made a charge or an allegation. How can he 

say that Embassies across the world have been used by the Prime Minister … 

(Interruptions)? How can he make such a statement? It has to be deleted.  

HON. DEPUTY SPEAKER: Rudy Ji, you have raised certain issue. If a Member 

makes any allegation against a particular person, that can be expunged.  General 

statements cannot be expunged. He has not talked about any particular embassy.  

… (Interruptions) 
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SHRI DHARAM VIRA GANDHI (PATIALA): Thank you Sir for giving me an 

opportunity to speak on this important Bill. I stand for voting rights of our NRI 

friends who have strong attachment with their motherland and they are in quite a 

big number. There are about 1.6 million people living in different parts of the 

world. So, I do not find any reason to oppose this Bill but the word ‘proxy voting’ is 

ridiculous.  We know the meaning of proxy.  It is about bogus voting. So, I have 

my first objection with the word ‘proxy’ which is the main body of the Bill.  

 Secondly, it violates the spirit of the People’s Representation Act. One 

person, one vote clearly violates the spirit of the Act. 

 Thirdly, it is devoid of giving a level-playing field for the smaller parties or 

regional parties to attract or to voice politically or to preach and to spread their 

message outside the country, which are having less resources as compared to a 

mainstream, big political party. So, it does not give the level-playing field.  Some 

objections were raised that the NRI’s vote will be bought. I do not agree with this.  

They are having enough money. They do not need to get money back for their 

votes. 

For me, I think we are a digital nation or we are advancing towards that 

Government’s claim, as they rightly claim, that we have made a lot of progress in 

this field. Sir, e-voting will be the ideal alternative or an ideal solution for allowing 

voting to our NRI friends.  

�ी �मे िसहं च�दूमाजरा (आनदंपुर सािहब):  माननीय उपा�य� जी, म� समझता ह� ं िक यह कोई 

िस�पल िबल नह� है, माननीय म�ंी जी �ारा लाया गया बह�त ही मह�वपूण� और ऐितहािसक िबल है । 

यह सच है िक िवदशे� म� रहने वाले भारतीय� का वष� से वहा ंरहने के बावजूद भी अपने देश के साथ 
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जो �र�ता जड़ुा ह�आ है, आज सरकार जो �ावधान लेकर आई है, उनको प�के तौर पर अपने देश के 

साथ जोड़ेगा । म� समझता ह� ंिक यह बह�त अ�छी बात है और िवदशे म� रहने वाले लोग� का कं�ी�यूशन 

देश म� बढ़ेगा, उनका उसम� �यादा इं�े�ट होगा । यह बह�त अ�छी बात है । म� इसिलए भी इसके प� म� 

ह�ं िक मेर े�देश पजंाब के 40 �ितशत लोग िवदशे चले गए ह� । 

म� समझता ह� ंिक इससे बह�त अ�छा कंि��यूशन होगा। कुछ शंकाए ंजो मेर ेिम�� ने यहां �कट 

क� ह�, पहली बात �ौ�सी वोट क� जो बात कही गई है, �ैि�टकल तौर पर जो लोग ह�डीकै�ड होते ह�, 

िजनको िदखाई नह� देता या जो चल नह� सकते, वे भी �ौ�सी वोट के ज�रये िकसी साथी को वोट 

डालते ह�।  

 �डी साहब ने एक ��ताव रखा है। म� इसके प� म� ह�।ं जो इंटरनल माइ�ेशन है, माननीय मं�ी 

जी से म� िनवेदन करना चाहता ह� ं िक जो �डी साहब ने ��ताव रखा है, इस देश म� जो इंटरनल 

माइ�ेशन है, म� कहना चाहता ह� ं िक जो लोग बोनाफाइड जहा ंस ेह�, उनको वहा ंही वोट डालने का 

अिधकार होना चािहए। 

दूसर,े मझु ेइस बात क� खशुी भी है और मेर ेिम� सलीम जी और दूसर ेमाननीय सद�य� ने यह 

इ�यू उठाया िक सरकार िमसयूज कह रही है। म� समझता ह� ंिक इ�ह�ने सीधे तौर पर मोदी साहब को 

देश का �धान मं�ी मान िलया है िक ये िज�दगी भर �धान मं�ी रह�गे। यह लोकत�ं है, यहा ंसरकार� 

बदलती रहती ह�। यह िकसी एक पाट� या िकसी एक सरकार का काम नह� है। इसको ओवरऑल 

देखना चािहए। म� केवल इतना ही कहना चाहता ह� ंिक यह िबल जो सरकार लेकर आई है, बह�त अ�छा 

िबल है और देश के िलए बह�त अ�छा होगा और िवदेशी भारतीय� को देश के साथ जोड़ने वाला होगा । 

ध�यवाद । 
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�ी दु�यतं चौटाला (िहसार) : माननीय उपा�य� महोदय, आपक� परिमशन हो तो म� यहा ंसे बोलना 

चाह�ंगा । 

मं�ी जी एक िबल लेकर आए ह� और उस िबल के अदंर जो मत का अिधकार है, वह �ौ�सी 

तौर पर अपने प�रवार के सद�य को देने के सबंंध म� है िक कोई भी िवदशे म� रहने वाला �यि� जो 6 

महीने से �यादा समय अपने देश से बाहर लगाता है, उसको देने क� बात कर रहे ह�। एनआरआईज को 

देने क� बात कर रहे ह�। आंकड़े अलग-अलग ह�। कोई 1.6 करोड़ कह रहा है, कोई 3.3 करोड़ कह रहा 

है। म� मं�ी जी से एक बात ज�र पूछना चाह�ंगा िक जब आप �ौ�सी वोट देने क� बात उन लोग� को 

करते ह� जो लोग न तो इस देश के अदंर देश सेवा म� समय लगाते ह�, न ही इस देश के अदंर टै�स पे 

करते ह�, वे आजीवन अपना काय� िवदेश� म� करते ह�, परंत ु वे इस देश के नाग�रक ह�। हर नाग�रक को 

इस ए�ट के मा�यम से वोट देने का अिधकार है। माननीय मं�ी जी, आप अपने �र�लाई म� इस बात का 

ज�र �ले�रिफकेशन देना िक  �ौ�सी वोट देने क� सिुवधा अडंर special procedure for voting 

by certain classes of persons हमार ेदेश म� उपल�ध है और खास तौर पर जो पैरा-िमिल�ी और 

िमिल�ी के साथी ह�, जो आज बॉड�स� पर सेवा कर रहे ह�। पहले बैलेट के नाम से उनको हम परिमशन 

देते ह� िक  पो�टल बैलेट वे द ेसक�  और िफर अम�डम�ट आया था िक आप अपने प�रवार के सद�य� 

को �ौ�सी वोट का अिधकार दे सकते ह�। आप ज�र इस देश को बताने का काम क�रये िक आज तक 

िकतने फौिजय� ने, िकतने पैरा-िमिल�ी के सािथय� ने �ौ�सी वोट बनाने का काम िकया?  

म�ने जब लोक सभा का चनुाव लड़ा था, पूरा जोर लगा िदया था मगर कमांड�ट के साइन होकर 

भी 160 वोट भी बनकर नह� आए थे। आज आप एनआरआईज क� बात करते ह�। 3.3 करोड़ लोग� क� 

बात करते ह�। �या �ोसीजर रहेगा? �या म� ए�बैसी म� जाकर फाइल लेकर खड़ा होऊंगा िक यह 

देिखये, जैसे �डी जी कह रहे थे िक सबसे �यादा मेर ेयहां ऐसी जनसं�या है। �या म� यह कह�ंगा िक 

यह मेरी िल�ट है, यह मेरा वोटर न�बर है, यह मेरी आई डी. है, यह मेरा आधार है, यह मेरा पासपोट�  है 

और यह मेरा वीज़ा है और वह �ोसीजर िकतने साल� म� पूरा होगा?  
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हम 3.3 करोड़ क� बात करते ह� तो आप कनाडा चिलये । हमार ेपजंाब के साथी कह रहे थ ेिक 

एनआरआईज को फायदा  िमलेगा। इतनी िसख माइ�ेशन कनाडा के अदंर ह�ई है िक आज वहा ंपर 

पजंाबी को एक ऑिफिशयल ल��वेज का दजा� िदया गया है। 

 हमार े िलए सौभा�य क� बात है िक हमार े देश म� इतना टैल�ट है िक इंजीिनयस� और 

साइंिट�ट्स आज के िदन अलग-अलग फ��ड के अंदर अपने आपको एसकैलेट कर रहे ह�। लेिकन उन 

लोग� क� वै�रिफकेशन कैसे क� जाएगी? �या �ोसीजर होगा?  यह तो एक अम�डम�ट है िक हम 

एनआरआईज को एक अिधकार द े रहे ह�, लेिकन �ोसीजर के तौर पर उनक� वै�रिफकेशन कौन 

करगेा?  

आज परैा-िमिल�ी और िमिल�ी क� बात करते ह� तो कमािंडगं अफसर उनका अिधकारी है जो 

महुर लगाकर देता है िक म� इनको अिधका�रत करता ह� ं िक अपनी वाइफ, अपने माता-िपता को यह 

अिधकार वह द े सकते ह�। When it comes to NRIs, which will be the authority to 

approve it.  

आप िकसी भी कंपनी के मािलक को यह अिधकृत नह� कर सकते िक वह इंिडया म� वोिटंग 

राइट को ए�ूव कर।े आप ए�बैसी के अदंर या तो हाई किम�र को कर�गे या जो हमार ेवहा ंपर ए�बैसेडर 

ह�, उनको कर�गे। अगर कं�ीज क� बात कर�, यू.एस.ए., िसंगापरु, आ��ेिलया, इं�ल�ड और सऊदी अरब 

इ�यािद देश� म� तो लाख� क� तादाद म� इंिडयन माइ�ेशन है। 

 अगर म� यूएई क� बात क�ं तो वहा ंक� जनसं�या का 40वां िह�सा िह�द�ुतािनय� का है । वे 

हम� नाग�रकता भी नह� देते ह�। वहा ं अिधकतम लोग एनआरआई �टेटस लेकर बैठे ह� और अपना 

�यवसाय चला रहे ह�। उन लोग� क� वे�रिफकेशन का �या �ोिसजर रहेगा, आप इस पर अपना 

रिे� टिफकेशन ज�र द�। �य�िक आज आप इस िबल को लेकर आए ह�। म� सलीम साहब के साथ 

सेक� ड क�ंगा। यह एक अहम िबल है। हम इस दशे के अदंर बह�त बड़ा कानूनी फेर-बदल वोट� के 

अिधकार के िलए करने जा रहे ह�, जहा ंएक बड़े चंक ऑफ पॉपलेुशन को अिधकृत कर�गे । आप इस पर 
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ज�र िवचार कर�। अगर सरकार को सबको साथ लेकर चलना है तो इसे कमेटी के पास ज�र भेजना 

चािहए तािक इस पर पूण� िवचार हो सके।  

 उपा�य� महोदय, आपने मझेु बोलने का मौका िदया, इसके िलए आपका ध�यवाद । 

 

कँुवर ह�रवशं िसहं (�तापगढ़): म� इस िबल का समथ�न करता ह�।ं नॉन रिेजड�ट इंिडयंस, वे भी 

इंिडयंस ह�, लेिकन कोई अमे�रका से आकर यहां वोट करगेा, वह आने-जाने म� दो-तीन लाख �पये 

खच� करगेा, उसको छु�ी िमलती है या नह� िमलती है, यह बड़ा मिु�कल काम है। वे लोग हमार ेदेश म� 

जो पैसे लाते ह�, पैसे डॉलर या पॉ�ड म� आते ह� तो हमारा फॉरने �रजव� इ��ूव होता है। वे देश के सपूत 

लोग ह�, उनको वोिटंग का अिधकार िमलना चािहए। तरीका ज�र पारदश� होना चािहए, िजससे कोई 

�ॉड न हो और �ॉपर वोिटंग हो । ध�यवाद । 
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�ी रिव शंकर �साद : उपा�य� महोदय, म� सदन के सभी माननीय सद�य� के �ित अपनी कृत�ता 

�ािपत करता ह� ं िक उ�ह�ने बह�त ही मह�वपूण� िवषय पर खलु कर अपनी बात रखी है। म� िवषयवार 

सभी के उ�र दूगंा। माननीय राजीव �ताप �डी जी ने भारत के लोकतं� के बार ेम� बह�त िव�तार से 

कहा है। चन्दूमाजरा जी ने उसका समथ�न िकया है। ग�ला साहब ने भी उसके बार ेम� बात कही है। 

�डी साहब न,े म� लोक सभा म� आऊं, क� उ�कंठ इ�छा �कट क� है, म� इससे बह�त अिभभूत ह�।ं 

लेिकन वह जानते ह� िक म� पाट� का काय�कता� ह�,ं यह पाट� तय करती है। सर, पहले म� एक बात बताना 

चाह�ंगा।…(�यवधान) मन क� बात आपक� थी, मेरी नह� थी । …(�यवधान) 

 उपा�य� महोदय, म� एक बात बह�त गंभीरता से सभी माननीय सद�य� से कह�ंगा िक वे 

सिंवधान सभा को पढ़� । जब भारत का सिंवधान बन रहा था, उस समय डॉ. राजे�� �साद, डॉ. 

अ�बेडकर, सरदार, पटेल जी और नेह� जी इस बात को तय कर रहे थे िक हम आम िह�द�ुतािनय� 

को वोट का अिधकार द�गे। उनक� जात कुछ भी हो, जमात कुछ भी हो, उनका धम�-ईमान कुछ भी हो। 

वे िकतना पढ़े-िलखे ह�, िकतना कमाते ह�, इन सब से कोई मतलब नह� है। आप याद क�रए, जब भारत 

का िवभाजन ह�आ था। उ�ह�ने आम िह�द�ुतािनय� पर ��ट िकया था िक उसके एक वोट क� ताकत 

से इस देश क� तकदीर बनेगी। आज िह�द�ुतान के लोग� न ेयह करके िदखाया है। िद�ली हो या रा�य 

हो, व ेअपने वोट क� ताकत से अपने �देश और िह�द�ुतान क� तकदीर बदल सकत ेह�, एक गरीब 

प�रवार म� पैदा ह�ए नर�े� मोदी जी को तीस साल बाद बह�मत से भारत का �धान मं�ी बना सकते ह�। 

अगर आज से 70 साल पहले भारत के नेताओ ं ने आम िह�द�ुतािनय� पर इतना भरोसा िकया तो 

आज भारतीय एनआरआई पर यह भरोसा �य� नह� होगा? म� यह सवाल उठाना चाहता ह�।ं आप सभी 

लोग िवदेश जाते ह�, हम भी िवदेश जाते ह�। यह कहा गया िक वे लोभ म� आ जाएगें, उनको �भािवत कर 

िलया जाएगा । 

Sir, I am very proud to say that all NRIs, whether they are in America, 

England or the Middle East, have reached there by their hard work, by their 

honesty and dedication. They went there with one or two dollars in their pockets 
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and today, they have become doctors, professionals, engineers and - I have seen 

as an IT Minister - great software giants.    … (Interruptions) 

 म�ने आपक� बात शांित से सनुी, अब आप मेरी बात शांित से सिुनए। म� आपक� हर बात का 

उ�र दूंगा ।  

 माननीय उपा�य� महोदय, भारतीय िवदेश मं�ालय के �ोत के अनसुार लगभग तीन करोड़ 

दस लाख एनआरआई ह�। म� एक बात बह�त गव� के साथ कहना चाह�ंगा िक आज मॉ�रशस के �धान 

मं�ी, ि�िनडाड और टोबैगो के �धान मं�ी और रा��पित वे लोग बनते ह�, िजनके पूव�ज कभी मजदूर 

बन कर गए थे। यह भारत क� �मता है, उस �मता का स�मान करना चािहए। अगर मोदी जी को 

एनआरआई सनुना चाहते ह�, इस पर आपि� त �या होती है? 

अगर कभी आपक� सरकार बनेगी और आपके �धान मं�ी िवदशे जाएगें, तो �या हम आपि� 

कर�गे? आपक� सरकार बनेगी या नह� बनेगी, यह बह�त िववाद का िवषय है। …( �यवधान) आप यिद 

देश का �धान मं�ी मानते, तो यह आपि� नह� करते िक उनके िलए भीड़ बलुाई जा रही है। म� इस 

बात को जानता ह� ं िक जब �धान मं�ी जी दबुई गए थे, तब उ�ह�ने कहा िक िजस क� टीन म� मजदूर 

खाना खाते ह�, म� उनके साथ वहा ंखाना खाऊंगा । वहा ंकेरल के मजदूर, दि�ण भारत के मजदूर थ,े 

उनक� आंख� म� आंसू आ गए िक भारत का �धान मं�ी उनके साथ, उनक� क� टीन म� खाना खा रहा है। 

इस बात का मैसेज सभी शासक� को चला गया िक भारत का �धान मं�ी गरीब मजदूर� के साथ भोजन 

कर सकता है, तो यह हमारा दािय�व है िक क� टीन ठीक चले । हम� इस बात का बह�त गव� है िक भारत 

के �धान मं�ी न ेभारत का मान बढ़ाया है। India is emerging as a global power. We all 

know it. मझेु लगता ह ैिक इस बात पर आपि� करना, कम से कम सलीम साहब से अपे�ा नह� थी। 

आप एक बह�त ही अनभुवी सांसद ह�, बड़े नेता ह�। मझु ेमालूम है िक आप हमारी पाट� से नफरत करते 

ह�, यह आपका अिधकार है।…(�यवधान) 

�ी मोह�मद सलीम : हम आपसे नफरत नह� करते ह�। हम आपका िवरोध करते ह�।…(�यवधान) 

�ी रिव शंकर �साद :आप हमारी पाट� के िवरोधी ह�, हम आपको द�ुमन नह� मानते ह� लेिकन देश 

क� जनता हम� बार-बार िजताती है, तो हम �या कर�? इसे तो आप रोक नह� सकते ह�।  



09.08.2018                                                                                                                                                             281 
 

 We may say whatever we want to. But let us not deride the contribution of 

the great Indian NRIs. They have earned millions of dollars. They can become 

citizens of any country. They wield influence. But yet they keep the colour of their 

passport as Indian.  That is their commitment to India. We need to recognize that.  

 This part of my reply will answer many of the queries which have been 

made. I have great respect for Kalikesh ji. I have great admiration for your 

understanding of Parliamentary procedures. But you made some sweeping 

comments. You said that if they are given this power, they will sell it or use it in 

some such way.  

SHRI KALIKESH N. SINGH DEO : You are misquoting me. 

SHRI RAVI SHANKAR PRASAD: I have heard you very carefully. It was akin to 

that. Any way you have clarified it. I take that.  

 Now, I come to the most basic point. Section 20A of the Representation of 

the People Act, 1950 says: ‘(1) Notwithstanding anything contained in this Act, 

every citizen of India,— 

(a) whose name is not included in the electoral roll; 

(b) who has not acquired the citizenship of any other country; and 

(c) who is absenting from his place of ordinary residence in India owing to his 

employment, education or otherwise outside India (whether temporarily or not), 

shall be entitled to have his name registered in the electoral roll in the 

constituency in which his place of residence in India as mentioned in his passport 

is located.’ 

 When did this 20A come? This came with effect from 10.2.2011. Salim ji, 

who was in power during 2011? It was brought by the Government which you 
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supported. It was done by the UPA Government. The UPA Government brought it 

for a good cause.  They have been representing that they are finding it difficult to 

come to their constituency and vote in every election.  

 I must tell you one thing. I have interacted with many of them in my own 

way in different parts of the world. Their abiding commitment for India is truly 

remarkable. The way many of them have picked up various villages in their State 

for education, the way they involve themselves in the Teach India campaign, the 

way many of them are helping their alma mater with huge funds, like IITs, medical 

colleges, etc. is a matter of great manifestation of their commitment for India. We 

need to understand that.  

द�ुयंत जी न ेबह�त अ�छा सवाल िकया है िक सेना के िकतने लोग� ने िकया है। म� इस �� का 

उ�र आपको िलिखत म� दे दूगंा । 

They asked us whether we can allow them proxy.  What was their concern? 

We have Legislative Assembly elections, we have local body elections, and we 

have Lok Sabha elections. We may want to participate in some elections and we 

may not want to participate in some elections. They asked us whether we can 

make a legal provision for proxy. Mr. Deputy-Speaker, you have been the Law 

Minister in the past. ‘Proxy’ is not a dirty word. ‘Proxy’ is a proper, defined legal 

word in Company Law and in many other places. Therefore, in case of Armed 

forces also, we gave them the  the provision of proxy voting.  

 Now, Sir, all the concerns which have been raised by the hon. Members 

are matters of rules. Sir, you are aware that we have got the Conduct of Elections 

Rules, 1961.  The entire procedure is there, for example, how will you file the 

nomination; how the voting lists will be prepared and how the counting be will held 
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etc. The Act which we are contemplating today gives the enabling support under 

Section 20A. The rule will take care of all the concerns which the hon. Members 

have raised today. What do you mean that an NRI will not vote as per his wish? 

Any NRI can put one of his relatives, one of his close friends as a proxy.  

 Let us trust his judgement about his proxy. Surely, when the rules are 

framed, Election Commission will take into accountwhether the mandate of the 

main NRI voter has been flouted, and then there is a provision for cancellation of 

that vote also.  All these are matters to be considered when the appropriate 

amendment shall be made in the Conduct of Election Rules, 1961 or any other 

rules which the Election Commission may consider. Therefore, Sir, I do not want 

to elaborate this matter unnecessarily.  

 One thing more has been rightly pointed out.  बह�त-से माननीय सद�य� ने माइ��ट 

वक� स� क� बात कही है। इसके बार ेम� सलीम साहब, �डी जी तथा अ�य माननीय सद�य� ने भी कहा 

है…(�यवधान) माइ��ट वक� स� क� एक बड़ी सम�या है।  

SHRI JAYADEV GALLA : I want to know about e-voting.  

SHRI RAVI SHANKAR PRASAD: I am coming to that point. Sir, Migrant workers 

cannot be compared with NRIs because they are mostly in India.  They from Bihar 

to Tamil Nadu, Bengal to Delhi or Mumbai. Sir, we are fully cognizant of the need 

to give them this space. हम� उनको उनके वोट से बेदखल नह� करना है। …(�यवधान). 

Election Commission is already working on this.  They have formed a Committee.  

They have suggested for the establishment of absentee voting centres during 

elections. How many voters from a particular Constituency have gone out for their 

work etc. Let an Absentee Committee be there for this and then there is also a 

provision for their inclusion either there or at the place of voting.   
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 Sir, these are some suggestions. Many have recommended for linking it 

with Aadhar. The Supreme Court has not recommended this. But the work is in 

progress. I want to assure this House that our sympathies are with the migrant 

workers.  They should be given the Right to vote in the total architecture of voting 

procedure including being in the voting list.  Let us wait till the Election 

Commission makes further progress on this.  

HON. DEPUTY SPEAKER: I want to raise one point. Suppose a man from 

Bengaluru wants to contest election in Delhi and he is campaigning in Bengaluru, 

whether he has to go there and vote or a postal vote is allowed. Other workers 

and teachers are going to have the right to use postal vote.  

SHRI RAVI SHANKAR PRASAD: Sir, my answer is very simple. As of now, 

migrant workers can register in their original place or in the new place of their 

work also, if they are ordinary resident in the meaning of the law. Today, we have 

allowed postal ballot only in case of Armed forces.  

HON. DEPUTY SPEAKER: But teachers are also using that right because of their 

workplace.  

SHRI RAVI SHANKAR PRASAD: Yes Sir.  

HON. DEPUTY SPEAKER: The persons who are on election duty at some other 

places, should have that right.  

SHRI RAVI SHANKAR PRASAD: If teachers go for election related works, they 

can use the postal ballot in respect of their constituencies. 

 Sir, voting in India, in terms of your name in voter list, is mainly relatable to 

your constituency. All of us are aware of that. Therefore, migrant workers 
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presently can remain voters in their constituencies or if they satisfy the 

requirement of ordinarily resident, they can become voters in their place of work.   

 The larger concerns about migrant workers which have been raised, it will 

be surely looked into.   

�ी �मे िसहं च�दूमाजरा : जो बोनाफाइड वोटर के बार ेम� �यव�था है, उसे भी ख�म कर द�। 

�ी रिव शंकर �साद: ठीक है, म� इसे देखता ह�।ँ आपने सझुाव िदया है, चनुाव आयोग से अभी 

बातचीत चल रही है। ऐ�स�ट वोटस� का �या करना है, उसे हम देख�गे । 

Now I come to the e-voting part.  Sir, I am also having the IT Portfolio. I am 

one of the biggest supporters of IT initiative including online. But when we talked 

about it, we found that e-voting may not be completely free from difficulty. The first 

that thing that will happen is whom you have voted will come online. Therefore, 

we will have to make a very secured architecture as to how this can also be 

shielded.  It will become a violation of the secrecy of voting.  As of now, we need 

further technology to ensure that e-voting is completely free from any kind of 

trespassing or others knowing about it.  

 Second is the safety issue. Mr. Galla, since you have been in America for a 

long time, you must be aware that e-voting still is not globally free from difficulty. 

In America, they still do ballot part of it. … (Interruptions) Therefore, the smaller 

countries with one lakh population, which Mr. Rudy talked about, can have it, but 

in India, with a population of 130 crore and 80 crore plus voters, the question of 

allowing e-voting will require a lot of hard work and security issues that we will 

have to look into. 

 Today, I would only say this. I have noted all the concerns that the hon. 

Members have suggested or observed, and while framing the Rule, I want to 
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assure, that these concerns shall be flagged into and all the security architecture 

will be there. This is a momentous event. … (Interruptions) 

हम देश के एन.आर.आई. को एक बह�त बड़ा अवसर द ेरहे ह�, जो भारत को �यार करते ह�, 

भारत का स�मान करते ह�। इससे हम उनको भारत के लोकत�ं म� एक मह�वपूण� �थान द े रहे ह�। 

इसिलए म� सब से आ�ह क�ंगा िक वे इसका समथ�न कर� । ध�यवाद । 

HON. DEPUTY SPEAKER: The question is:  

 “That the Bill further to amend the Representation of the People Act, 

1950 and the Representation of the People Act, 1951, be taken into 

consideration.” 

The motion was adopted. 

… (Interruptions) 
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HON. DEPUTY SPEAKER: The House will now take up clause-by-clause 

consideration of the Bill. 

The question is: 

 “That clause 2 stand part of the Bill.” 

The motion was adopted. 

Clause 2 was added to the Bill. 

  

Clause 3    Amendment of Section 20 

HON. DEPUTY SPEAKER: Clause 3, Amendment No. 3, Shri N. K. 

Premachandran -- not present. 

Amendment No. 4, Dr. Shashi Tharoor -- not present. 

The question is: 

 “That clause 3 stand part of the Bill.” 

The motion was adopted. 

Clause 3 was added to the Bill. 

  

Clause 1 Short Title and Commencment 

Amendment made: 

Page 1, line 5, -- 

 for “Act, 2017” 

 substitute “Act, 2018”.   (2)  

(Shri Ravi Shankar Prasad)  
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HON. DEPUTY SPEAKER: The question is: 

“That clause 1, as amended, stand part of the Bill.” 

The motion was adopted. 

Clause 1, as amended, was added to the Bill. 

  

Enacting Formula 

Amendment made: 

 Page 1, line 1, -- 

 for “Sixty-eighth”  

substitute “Sixty-ninth”.   (1) 

(Shri Ravi Shankar Prasad)  

HON. DEPUTY SPEAKER: The question is: 

“That the Enacting Formula, as amended, stand part  

of the Bill.” 

The motion was adopted. 

The Enacting Formula, as amended, was added to the Bill.  

The  Long Title was added to the Bill. 

 

SHRI RAVI SHANKAR PRASAD:Sir, I beg to move: 

“That the Bill, as amended, be passed.” 
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HON. DEPUTY SPEAKER: The question is: 

 “That the Bill, as amended, be passed.” 

The motion was adopted. 
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HON. DEPUTY SPEAKER: Now, we will take ‘Zero Hour’. Shri Mullappally 

Ramachandran. 

SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Thank you, Deputy-

Speaker, Sir.  

 The Right to Information Act of 2005 is a landmark legislation made by the 

UPA Government, and it has given independence and authority to the citizens to 

extract information as per the provisions of the Act. 

 This historic piece of legislation mandated the officials in every office to 

change their attitude and duty from one of secrecy to one of sharing and 

openness. The attempt to bring about amendments to the RTI Act will lead to non-

accountability, apathy, arrogance and corrupt practices among the bureaucrats. 

 We are living in an open society, and through you, Deputy-Speaker, Sir, I 

would request the Government to reconsider the decision and desist from the 

move to change the Act. Thank you, Sir. 
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�ी दु�यतं चौटाला (िहसार): उपा�य� महोदय, ध�यवाद । 

 महोदय, मेर ेलोक सभा �े� म� एमपीलैड्स के मा�यम से मेर े�ारा तीन �कूल� और एक कॉलेज 

म� सोलर �फटॉ�स दी गई ं । म� यह मामला आज आपके सामने इसिलए उठा रहा ह�,ं �य�िक दो साल 

हो गए ह� जब हमने गवन�म�ट सीिनयर सैक� डरी �कूल म� एमपीलैड्स के मा�यम से पांच िकलोवॉट के दो 

सोलर �फटॉ�स लगाने क� परमीशन दी थी । लेिकन ह�रयाणा सरकार और क� � सरकार क� ओर से 

इस िवषय पर कोई �थायी पॉिलसी न होने क� वजह से आज तक उन �कूल� म� �फटॉ�स नह� लगाए 

गए ह�। 

 आज एम.पी. लैड्स क� योजना के अ�दर भी िलिखत तौर से है िक �फटॉप पैनिलंग आप द े

सकते ह�। सरकार से मेरी यह मांग है िक तरु�त एक पॉिलसी बनायी जाये, िजसम� िश�ण स�ंथान� के 

िलए या �कूल को लाईट िदलवाने के िलए सांसद अपने िनिध कोष से �फटॉप पर सोलर पैनल 

लगवाना चाहता है, तो उसको परिमट िकया जाये, ध�यवाद ।  

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra and Dr. Kulmani Samal 

are permitted to associate with the issue raised by Shri Dushyant Chautala. 

SHRI RADHESHYAM BISWAS (KARIMGANJ): In the final draft of NRC published 

on 30th July, 2018, the names of 40,07,707 people were dropped from the draft. 

Out of those people, names of 2,48,000 people were kept on hold as they were 

marked as ‘Doubtful Voters’. Maximum of those people have already proved their 

citizenship in the foreigner tribunal. Exclusion of names of the family members like 

father, mother, son, daughter and sister in the final draft of NRC has emerged as 

a major concern for many people among 37,39,630 applicants whose names do 

not figure in it. Even the original citizens coming from other parts of India and 

living in Assam applied for registration in NRC, but their names were also dropped 
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as the documents submitted by them were not authenticated by the respective 

States or authorities in the specific times.  

 In the name of checking NRC papers, Student Organisations of 

neighbouring States are harassing the citizens of Assam. The issue has become 

very serious and a complicated one. Now, filing of claims and objections will start 

from 30th August to 28th September, 2018. On 31st July, in an order, the hon. 

Supreme Court of India permitted the Home Ministry, Government of India, to 

prepare and submit new modalities for entering the names of the family members 

and others in the final NRC draft. 

 In view of the above, I urge upon the Home Minister through this august 

House to issue necessary advisory to all natives of the State of Assam to stop 

harassing innocent people before publishing final NRC draft and I also request to 

prepare such kind of modalities in consultation with all political parties before 

submitting the report to the hon. Supreme Court of India.  

डॉ. सजंीव बािलयान (मजु�फरनगर) : उपा�य� महोदय, एन.सी.आर., िद�ली, उ�र �देश, 

ह�रयाणा और राज�थान के कुछ जनपद� को िमलाकर बनाया गया था । इसका उ�े�य यह था िक 

िद�ली म� जो बाहर क� आबादी का पलायन होता है वह न हो । िद�ली के चार� तरफ इ�ड��ीज आय�, 

िवकास हो तथा िद�ली पर आबादी का �ेशर न बढ़े । वष� 2014 म� जब म� सांसद चनुा गया था, तब मेर े

जनपद क� एक ही मांग थी िक मजु�फरनगर को एन.सी.आर. म� शािमल िकया जाये, िजससे 

मजु�फरनगर तक िवकास पह�ंच सके । शहरी िवकास मं�ी और माननीय �धानमं�ी जी को म� ध�यवाद 

दूगंा िक वष� 2015 म� उनके �ारा एक नोिटिफकेशन के मा�यम से मजु�फरनगर को एन.सी.आर. म� 

शािमल कर िलया गया है ।  

माननीय उपा�य� महोदय, इस तरह क� उ�मीद है िक नेशनल कैिपटल रीजन �लािनंग बोड� 

�ारा एन.सी.आर. म� कनेि�टिवटी बढ़ाने के िलए करीब 8 �ट आर.आर.टी.एस. के फाइनल िकये गये 
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थे, िजनम� से 3 पर काम ज�दी श�ु होगा ।  एक �ट िद�ली, गड़ुगांव, रवेाड़ी और अलवर है, जो 164 

िकलोमीटर का है। दूसरा �ट िद�ली, सोनीपत और पानीपत का है, जो 103 िकलोमीटर है। तीसरा 

�ट िद�ली, गािजयाबाद और मेरठ का है, जो 82 िकलोमीटर का है, िजसम� करीब 16 �टेशन पड़ते 

ह�। मेरा आपसे अनरुोध है, चूंिक मजु�फरनगर अब एन.सी.आर. का पाट�  है और मजु�फरनगर तक 

एन.सी.आर. क� सिुवधाए ंिमलनी चािहए थी, उसके िलए आपके मा�यम से सरकार से अनरुोध है िक 

आर.आर.टी.एस., जो िद�ली से गािजयाबाद और मेरठ तक जाती है, उसको बढ़ाकर मजु�फरनगर 

तक ले जाया जाये, �य�िक मजु�फरनगर मा� 30 िकलोमीटर आगे है। इसम� 200 करोड़ �पये �ित 

िकलोमीटर का खच� है। मेरा अनुरोध है िक आर.आर.टी.एस. मजु�फरनगर तक जाये, ध�यवाद ।  

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate 

with the issue raised by Dr. Sanjeev Balyan. 

SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): The Government of Tamil 

Nadu has firmly opposed the construction of a dam across the Cauvery River at 

Mekedatu. 

 The State Government of Tamil Nadu functioning in the footsteps of 

Puratchi Thalaivi Amma is committed to protect the interests of the farmers, 

especially in matters relating to river water-sharing disputes with neighbouring 

States. 

 The hon. Chief Minister, Edappadi K. Palaniswami had urged the hon. 

Prime Minister to ask Karnataka not to carry out any work with regard to the 

construction of a Dam at Mekedatu. He had categorically reiterated that Tamil 

Nadu will not allow a dam across the Cauvery River at Mekedatu.  

 The Tamil Nadu Government had raised very strong objections to the 

construction of a new dam at Mekedatu and has taken up this issue with the 

Centre since the Mekedatu project will only create more complications. … 
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(Interruptions) The construction of the new dam at Mekedatu would reduce the 

river’s downstream flow and jeopardise livelihoods of millions of farmers in Tamil 

Nadu. … (Interruptions) Besides turning delta districts into a desert, the Mekedatu 

dam would affect hydro power projects in Mettur. 

 Therefore, I urge the Union Government not to give any nod for the 

construction of the dam across the river Cauvery at Mekedatu. … (Interruptions) 

HON. DEPUTY SPEAKER: Shri G. Hari, Shri P.R. Sundaram, Shri P.R. 

Senthilnathan, Shri K. Ashok Kumar, Shri V. Elumalai, Shri T.G. Venkatesh Babu 

and Shrimati V. Sathyabama are permitted to associate with the issue raised by 

Shri S.R. Vijayakumar. 

�ी अरिवदं सावतं (म�ुबई दि�ण):उपा�य� महोदय, आपने मझेु बोलने का अवसर िदया, इसके िलए 

म� आपको ध�यवाद देता ह�।ं 

 महोदय, आज 9 अग�त है और �ांितिदवस है। आज के ही िदन भारत छोड़ो आंदोलन क� 

श�ुआत ह�ई थी। भारत क� �वतं�ता के िलए लड़ने वाले और �वराज का सपना िदखाने वाल ेछ�पित 

िशवाजी महाराज ह�। उ�ह�ने देश को �वराज का सपना सबसे पहले िदखाया था ।  

 महोदय, महारा�� म� करीब 424-500 तक िकले ह�। इन दगु� क� देखभाल के िलए के�� क� 

एएसआई और रा�य सरकार क� एज�सी है। लेिकन इन िकल� म� स ेकेवल 84 क� रिज��ी ह�ई है। हम 

बार-बार कह रहे ह� िक हमार ेऐितहािसक िकल� का जो धन है उसे बरकरार रखना है। आन ेवाली पीढ़ी 

को इि��परशेन देने के िलए यही िकले ह�। उस िदन मझेु टू�र�म के �� पर भी यही पूछना था िक हम 

�वदेश टू�र�म कर रहे ह�, तीथ� टू�र�म कर रहे ह�, लेिकन िकल� का टू�र�म भी होना चािहए, िजनसे 

हमने लड़ाइया ंलड़ी ह� और देश को �वराज का सपना िदखाया है, सरुाज भी लाए ह�। छ�पित िशवाजी 

महाराज के 350 िकले ह�। रायगढ़ उनक� राजधानी थी और वहा ंके िकले क� एक मेकडोमरी बनानी 

थी, िजसको बनाने क� अनमुित देने  म� अिधका�रय� ने 14 वष� लगा िदए । उसके बाद वे कहने लगे िक 

छ�पित िशवाजी महाराज का पतुला उसम� नह� बैठा सकते ह�। होड़ीस�हाल के नाम से उस िकले पर 
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वह जगह है, जहा ंछ�पित िशवाजी महाराज का पतुला है। म� आपके मा�यम से मांग करता ह� ंऔर 

हमार ेप� �मखु  आदरणीय उ�व ठाकर ेसाहब ने आदरणीय �धान मं�ी जी से बात क� थी िक ये सार े

िकले रा�य को द े िदए जाए ं । हम इन िकल� का जीण��ार कर सकते ह� और आने वाली पीढ़ी को 

इंि�परशेन देने का काम कर सकते ह�। इस पर सरकार �यान दे, यही बात कहकर म� अपनी बात समा� 

करता ह�।ं 

HON. DEPUTY SPEAKER : Dr. Shrikant Eknath Shinde, Shri Rahul Shewale, 

Shri Rajan Vichare, Shri Bhairon Prasad Mishra, Dr. Kulmani Samal and Kunwar 

Pushpendra Singh Chandel are permitted to associate with the issue raised by 

Shri Arvind Sawant. 

�ी जुगल िकशोर (ज�मू):उपा�य� महोदय, आपन े मझेु अपन े �े� का बह�त ही मह�वपूण� िवषय 

उठाने का मौका िदया, इसके िलए म� आपका आभारी ह� ं। 

 महोदय, ज�मू-क�मीर म� दो एयरपोट्�स ह�, िजसम� से एक ज�मू म� है। यह एयरपोट�  छोटा है और 

इंटरनेशनल भी नह� है। इस एयरपोट�  पर िदन-�ितिदन रश बढ़ता जा रहा है। ज�मू म� एक बड़ा एयरपोट�  

बनाने क� ज�रत है। इसके िलए के�� सरकार �ारा िनद�श िदए गए थे । इसके िलए ज�मू-क�मीर 

सरकार ने नगरोटा और सा�बा म� जगह� को आइड�िटफाई कर िलया है। मेरी आपके मा�यम से सरकार 

से केवल इतनी ही �ाथ�ना है िक यह जो जगह� आइड�िटफाई क� गयी ह�, इन पर ज�द सहमित दे और 

ज�द से ज�द फ�ड �रलीज़ िकया जाए तािक एक अ�छा एयरपोट� ज�मू म� बन सके ।  

HON. DEPUTY SPEAKER: Shrimati Anju Bala, Shri Bhairon Prasad Mishra and 

Kunwar Pushpendra Singh Chandel are permitted to associate with the issue 

raised by Shri Jugal Kishore. 

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Mr. Deputy Speaker, 

Sir, I would like to raise an important concern regarding my Srikakulam 

Parliamentary Constituency. This is an issue of national concern also. There is an 

area in my Constituency called Uddanam which comprises 109 villages with an 
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approximate population of one lakh people. Previously, Uddanam area used to be 

known for its beautiful nature and lush green vegetation and coconut plantations. 

But for the last two decades there has been a terrible reason as to why it has 

been in the news. Uddanam at present has the highest number of kidney patients 

in one concentrated area in the whole country. That is the seriousness of this 

issue.  

 I will mention some statistics just to make the House understand how 

important this issue is. When the kidney patients undergo dialysis, the number of 

Stage 1 patients is 17,870; Stage 4, 5 and 6 patients are 17,529. In the last ten 

years, Sir, there have been deaths of approximately 8,300 people. 

 In the last six months, 100 people have died because of kidney related 

diseases. In one single Panchayat with the name of Loharbanda, 23 people died. 

It is not sparing the rich or the poor. Two ex-MLAs have also died because of this 

disease. Previously, in this very House I had raised this issue but the demands I 

had put forward to the Central Government have not been fulfilled. I want to raise 

them again. One is that the Indian Council of Medical Research should set up a 

specific medical research facility in Uddanam area. Previously, in 2009 they had 

established it but because of insufficient funds, it has not gone through. This time, 

they have to provide adequate fund so that there should not be any problem. The 

Central Government has launched the Ayushman Bharat scheme. Somehow, 

they have to integrate kidney patients also in that scheme. Until that is done, we 

can’t do justice to these patients. It is like social outcast right now. Nobody is 

going to work there; nobody is going to teach there; nobody is going to marry 

someone from there. They are all being treated as social outcasts. So, it is a 
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national concern. I want the Central Government to interfere in this matter and 

provide hope to those kidney patients who come from Uddanam area.  

HON. DEPUTY SPEAKER : Dr. Kulmani Samal, Shrimati Aparupa Poddar and 

Dr. Mamtaz Sanghamita are permitted to associate with the issue raised by Shri 

Ram Mohan Naidu Kinjarapu. 

�ी राम टहल चौधरी (राचँी) : महोदय, आपका ध�यवाद । म� शू�य काल के मा�यम से सदन के 

स�ंान म� लोक मह�व का �� उठाना चाहता ह�ं। झारखडं के �ामीण �े�� म� जो आंगनवाड़ी के��� म� 

सेिवकाए ंऔर सहाियकाए ंकाय�रत ह�, वे �ामीण �े� म� छोटे ब�च� को िश�ा देने, छोटे ब�च� को रोग� 

से बचाने के िलए, ब�च� को पोषण आहार सबंंधी सझुाव देने, गांव क� मिहलाओ ंके बीमार होने पर 

उ�ह� सहायता एव ं�ामीण गभ�वती मिहलाओ ंको सहायता �दान करती ह�। सिेवका से लेकर सहाियका 

तक सभी िदन से लेकर रात तक, सद� और बरसात म� भी काम करती ह�। मझेु सदन को बताते ह�ए 

खेद हो रहा है िक इन आंगनवाड़ी म� काय�रत सेिवकाओ ंऔर सहाियकाओ ंको उनके काय� के अनपुात 

म� पया�� वेतन नह� िदया जा रहा है। उनको िदया जाने वाला मानदेय आज क� महंगाई के िहसाब से 

बह�त अपया�� है। इसके िलए आंगनवाड़ी म� काय�रत सिेवकाए ंऔर सहाियकाए ंआंदोलन कर रही ह�। 

उनक� मांगे भी जायज़ ह�। इस सबंंध म� कई सासंद� ने भी इस िवषय को सदन म� उठाया है। मेरा सदन 

के मा�यम से अनरुोध ह ैिक आंगनवाड़ी म� काय�रत सेिवकाओ ंऔर सहाियकाओ ंको बढ़ती महंगाई के 

कारण एव ंउनके �ारा �ामीण िश�ा �े�� म� िदए जा रहे सहयोग और सहायता के िलए उनका मानदेय 

बढ़ाया जाए एव ंउ�ह� सरकारी नौकरी का भी दजा� िदया जाए ।    

HON. DEPUTY SPEAKER: Shri Sharad Tripathi, Shri Nishikant Dubey, Shri 

Rakesh Singh, Shri Rahul Kaswan, Dr. Manoj Rajoria, Dr. Sanjay Jaiswal, Shri 

Bhairon Prasad Mishra, Kunwar Pushpendra Singh Chandel, Shrimati V. 

Sathyabama and Shrimati Anju Balaare permitted to associate with the issue 

raised by Shri Ram Tahal Chaudhary.  
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�ीमती रमा देवी (िशवहर) : उपा�य� महोदय, आज सदन को सूिचत करते ह�ए मझेु बह�त तकलीफ 

हो रही है िक मेर ेिशवहर िजला म� िकसान� क� जो ि�थित है, वह बह�त गंभीर है। यह िच�ताजनक है िक 

उन लोग� का जो पैसा बकाया है, वह उ�ह� नह� िमल पाता है। मेर ेससंदीय �े� िशवहर के अंतग�त 

सीतामढ़ी िजले म� ि�थत रीगा चीनी िमल िकसान� �ारा ग�ने क� आपूित� का 11,612 लाख �पये का 

भगुतान अभी तक लंिबत ह ैएव ंिपछले साल के दौरान भी इस िमल पर 592 लाख �पये लंिबत थे। 

जबिक ग�ना नीित म� ग�ने का भगुतान 14 िदन� के अदंर नह� करन ेपर सूद देने का �ावधान िकया 

गया है। इस लंिबत भगुतान के िलए अनमुा�य सूद का भगुतान नह� हो रहा है। फरवरी 2018 से िजला 

�शासन �ारा अनेक� �यास एव ंसमय-समय पर इसके शी� भगुतान क� अनशुंसा करने के बाद भी 

अभी तक यह लंिबत है। सामा�यतः िकसान� से ग�ना लेकर चीनी उ�पादन करके उसक� िब�� से �ा� 

धनरािश को िकसान� को उनक� आपूित� िकए गए ग�ने के मू�य का भगुतान �ाथिमकता के आधार पर 

िमल� �ारा ब�क� से ली गई कैश �ेिडट फैसेिलटी का उपयोग करके िकया जाता है। आव�यकता है िक 

िमल �ारा चीनी एव ंअ�य उ�पाद को बेचकर �ा� होने वाली धनरािश म� स े�ाथिमकता के आधार पर 

िकसान� को उनके ग�ने का मू�य अदा िकया जाए । लंिबत भगुतान �याज सिहत न होने से िकसान� 

का आिथ�क शोषण हो रहा है, िजस वजह से उनम� आ�ोश �या� है। समय पर ग�ने का भगुतान नह� 

होने से िकसान� क� आिथ�क हालत दयनीय हो गयी है, �य�िक ग�ने क� बआुई स ेलेकर उनको िमल� 

तक पह�ंचाने म� काफ� धन खच� करना पड़ता है।  

19 00 hrs 

यह धनरािश लोग� तथा ब�क� तक से उधार लेकर िकसान खच� करता है।  

 अतः सदन के मा�यम से सरकार से अनरुोध है िक के�� सरकार �ारा मैसस� रीगा चीनी िमल 

को िकसान� के �ारा आपूित� िकए गए ग�ने के मू�य का भगुतान शी� कराने हेत ु िनद�श देने का क� 

कर�। चंूिक िकसान बह�त दयनीय और गरीबी क� ि�थित म� गजुारा कर रहे ह�। ध�यवाद । 

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra 

Singh Chandel are permitted to associate with the issue raised by Shrimati Rama 

Devi. Now, it is seven o’clock. If the House agrees, we can extend the time of the 
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House by one more hour but I also request Members hereafter to take just one 

minute since there are many Members.  

SEVERAL HON. MEMBERS: Yes. 

HON. DEPUTY SPEAKER: You can make your point in one minute and say 

whatever you want to say without making a lengthy speech. Please co-operate so 

that we can exhaust the list; otherwise, it would be very difficult to cover the whole 

list. 

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Hon. Deputy Speaker Sir, 

today is World Indigenous Day. I am bringing up here the issue of tribals in my 

State and also in the entire North-Eastern region. 

 You know that under the Sixth Schedule of the Constitution Autonomous 

District Councils have been formed. In Tripura, Assam, Meghalaya and Mizoram, 

there are ten districts. Our experience in Tripura is of 36 years and in Assam is of 

more than 40 years. What had been assured under the Sixth Schedule to protect 

land, for socio-economic development, etc. have not been fulfilled. That is why 

there has been a popular demand. Our party CPI (M) and the Gana Mukti 

Parishad have been demanding for a very long time that the provision of the Sixth 

Schedule should be reviewed totally and by amending the Constitution more 

empowerment and source of funds from Central Ministries should be ensured. 

 Here, I would like to mention that there is a very direct bearing on our hon. 

Prime Minister and our hon. Home Minister. I want to mention that on the 4th and 

5th January, on the eve of the State Assembly elections, they had made 

categorical assurances to one of our regional parties in the State; and now that 
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political outfit is a coalition partner of the Government of the day. The promises 

made to that political outfit were widely carried by the State and national media. 

 The assurances and promises were that a modality committee comprising 

of senior officers of the Central Government and experts would be constituted by 

the month of January itself to examine and recommend the perspectives of socio-

economic and linguistic development of the tribal people and overall development 

of the State; a comprehensive package would be declared for development of 

Kok-Borok, the mother tongue of the largest tribal population of the State along 

with languages and culture of all other smaller groups; and the Tripura Tribal 

Areas Autonomous District Council would be upgraded to such a status by 

amending the provisions of the Sixth Schedule that the tribal people could steer 

themselves to the height of self-reliance. But with the utter dismay, I rise to share 

here the sentiments of the 38 lakh people of the State. Since 4th January, when 

the meeting was held with the hon. Home Minister and the next day with the 

Prime Minister, seven months and six days have elapsed till today but no modality 

committee or high-powered committee has been constituted as yet. 

 There is no official communication issued from the end of the Central or 

State Government except some blank rhetoric. I demand a categorical statement 

from our Prime Minister or our Home Minister in this House. They should kindly 

come forward to fulfil the commitments made and give justice by amending the 

Constitution not only to the Autonomous District Council in the State of Tripura but 

also to the other nine such ADCs of the North-Eastern region. The tribal people 

should feel empowered and feel that they are proud Indians. 
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 Today, on the occasion of World Indigenous Day, I am raising this issue. 

Thank you. 

HON. DEPUTY SPEAKER: Shri Md. Badruddoza Khan is permitted to associate 

with the issue raised by Shri Jitendra Chaudhury. 

 SHRI GURJEET SINGH AUJLA (AMRITSAR) : Thank you, Hon. Chairman Sir. I 

want to draw the attention of the Government towards the miserable condition of 

Railways, as far as Amritsar is concerned.  Sachkhand Express Train No. 121716 

plies from Amritsar.  This train leaves much to be desired.  Its condition is horrible. 

HON. DEPUTY SPEAKER : You have requested for the construction of new I.I.M. 

SHRI GURJEET SINGH AUJLA  : No, Sir. I requested in the morning time.  I 

requested in writing. 

HON. DEPUTY SPEAKER: Make it very brief. 

SHRI GURJEET SINGH AUJLA : Sir, this is a very important issue.  Sir, train No. 

12054 Jan Shatabdi has seven coaches, but AC coaches are in a very bad 

condition. Train No. 12242 Inter City Chandigarh needs more AC coaches.  The 

Tata-Moori train has no water facility in the train.  These trains have a halt at 

Manawala.  However, there is no platform at Manawala.  No lights are there.  No 

security has been provided there. 

 Sir, at Amritsar railway station, Ministry of Tourism work is going on since 

2012.  A sum of Rs.1363 crores had been allotted for this purpose. But, this work 

has not yet been completed.  Similarly, work at Chheharta Coach facility worth 61 

crores was started in 2013-14.  But, it has not yet seen the light of the day.  

Similarly, work at a railway bridge worth 8 crores remains incomplete.  Moreover, 
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line 2 and line 3 work at Amritsar was awarded in 2011-12.  But, this work too 

remains incomplete.  Additional station yard work worth 5 crore 58 lakhs was 

allotted in 2004-2005.  This work too has fallen prey to apathy and neglect and 

remains incomplete.  Sir, Amritsar is the hub for pilgrims and tourists.  An 

escalator is needed at the railway station.  About Rs.16.29 crores were allotted for 

this purpose.  Money for this work was allotted in 2014-15.  However, the work 

remains incomplete.   

 Sir, there are similar other works that have not yet seen the light of the day.  

The integrated security system has not come into existence.  A one-megawatt 

Solar power plant worth 8 crores remains incomplete since 2016-17. 

 Sir, the railway infrastructure is in shambles.  Passengers are not getting 

any facilities or amenities in the trains.  Cleanliness or hygiene in the trains is a 

casualty.  The image of railways has taken a beating.  Sir, new rakes should be 

provided by railways.  

HON. DEPUTY SPEAKER: Please, wind up. 

SHRI GURJEET SINGH AUJLA : Sir, please, Sir…. 

HON. DEPUTY SPEAKER: It is very lengthy.  Zero Hour means you have to be 

brief.  It is not a railway demand.  

SHRI GURJEET SINGH AUJLA : Sir, new rakes should be provided in the trains. 

 Thank you. 

 

�ी बलभ� माझी (नबरगंपुर):उपा�य� महोदय, आज िव� आिदवासी िदवस है, इस अवसर पर म� 

सभी को और िवशेष कर अपने आिदवासी भाई-बहन� को बधाई देता हूॅं।  
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महोदय, नोटबदंी के दौरान जो िद�कत� पैदा ह�ई थ�, मेर े�े� म� जो आिदवासी बह�ल ए�रया ह,ै 

वहा ंनोटबंदी क� िद�कत� अभी तक हल नह� ह�ई ह�। महोदय, वहा ंपर एक तो इंटरनेट क� सिुवधा नह� 

के बराबर है। ब�क क� शाखाए ंऔर एटीएम बह�त कम ह�। उसके बाद नबरगंपरु ससंदीय �े� के तीन 

िजल� – मलकानिगरी, नबरगंपरु, कोरापरु िवशेषकर नबरगंपरु िजले म� कैश �र�वायरम�ट 150 कराेड़ 

�पये के आस-पास है, लेिकन वहा ंपर िसफ�  पचास करोड़ �पये के आस-पास ही उपल�ध ह�, िजसके 

चलते आज के िदन क�टमर को लाइन म� खड़ा होना पड़ रहा है। बीते दो-तीन साल� से वहा ंब�क क� 

कोई नई �ांच भी नह� खलुी है और न ही एटीएम पया�� ह�। इसके चलते लोग� को बह�त मुि�कल� हो रही 

ह�। म� आपके मा�यम से सरकार से िनवेदन करता हूॅ ंिक वहा ंब�क� क� कुछ शाखाए ंखोली जाए ं। �लॉक 

हैड�वाटस� तक म� ब�क शाखाए ंनह� ह�। वहा ंएटीएम लगाए जाए ं। पया�� �टॉफ दे कर पया�� कैश महैुया 

कराया जाए, िजसस ेलोग� क� िद�कत� हो सक�  । 

 ध�यवाद ।  

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra and Dr. Kulmani Samal 

are permitted to associate with the issue raised by Shri Balbhadra Majhi. 

�ी राह�ल क�वां (चु�):उपा�य� महोदय, मेर े �े� और राज�थान के पि�मी �े� म� जो शेखावटी 

बे�ट है – चू�, झुंझनूु, सीकर, वहा ंके काफ� लोग िवदेश� म� और खास कर खाड़ी �े�� म� काम करने 

के िलए और �यवसाय के िलए जाते ह�। हमार ेयहां इंड��ी क� इतनी सोस� नह� है, इसिलए काफ� लोग 

वहा ंपर काम करने के िलए जाते रहते ह�। परतं ुसऊदी अरब म� जो लोग काम करने के िलए जाते ह�, जो 

िवशेषकर �ाइवर कैटेगरी म� जाते ह�, िजनम� �ाइवस� ह�, ऑपरटेस� ह�। वहा ं के वाहन� क� इं�योर�स न 

होने के कारण कभी रोड पर एि�सड�ट हो जाता है, तो उन लोग� को सीधी जेल होती है और जेल भी 

काफ� लंबे समय क� होती है। वहा ंपर एक और कॉ�से�ट �लड मनी का चला ह�आ है िक उन लोग� से 

50-60 लाख �पये मांग लेते ह� और वह देने के प�ात उनक� सजा माफ हो सकती है।    

मेर े�े� च�ु के रहने वाले राकेश कुमार जांगीड़ िपछले दो साल से जेल म� ह�। 50 लाख �पये 

जैसी बड़ी रािश क� �यव�था करना उनके िलए सभंव नह� है। म� सरकार से अनरुोध करना चाह�गँा िक 

ऐसे जो �यि� खाड़ी �े�� म� फंस जाते ह�, उनके िलए कॉप�स फंड क� �यव�था क� जाए और उनको 
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कुछ सहायता �दान क� जाये । ये गरीब घर के ब�चे ह�। प�रवार के लोग उनका इंतजार करते रहते ह�। 

पैसा न होने के कारण उ�ह� साल�-साल वहा ँजेल म� रहना पड़ता है। बह�त-बह�त ध�यवाद । 

HON. DEPUTY-SPEAKER:Kunwar Pushpendra Singh Chandel, Shri Bhairon 

Prasad Mishra and Dr. Manoj Rajoria are permitted to associate with the issue 

raised by Shri Rahul Kaswan. 

Shrimati Kirron Kher, not present. 

Shri Nishikant Dubey. 

�ी िनिशका�त दुबे (गोड्डा):महोदय, आपने मुझे शू�य काल म� बोलने का अवसर िदया, इसके िलए 

म� आपको ध�यवाद देता ह�।ँ  

 आज आिदवासी िदवस है। सभी आिदवासी भाई-बहन� को पािल�याम�ट ने याद िकया है। आज 

म� उसी से स�बि�धत एक मह�वपूण� म�ुा यहा ँउठाना चाहता ह�।ँ वष� 1901 क� जनगणना और वष� 

2011 क� जनगणना को देिखए। म� झारखडं रा�य से आता ह� ँऔर यिद आप झारखंड, छ�ीसगढ़, 

ओिडशा, नॉथ�-ई�ट को देख�गे तो आिदवासी समाज म� ि�ि� चयन धम� के �ित क�वज�न बह�त बड़े 

पैमाने पर बढ़ा है। वष� 1901 म� झारखडं म� ि�ि� चयन धम� क� आबादी एक-दो परस�ट ह�आ करती थी । 

म� आिदवासी समाज क� बात करता ह�,ँ आज लगभग 40-50 परस�ट आिदवासी समाज क�वट� हो गया 

है। इसके िलए िश�ा के नाम पर, �वा��य के नाम पर, िमशनरीज़ ऑफ चै�रटीज़ के नाम पर एक 

�ाइम इन लोग� ने लगा रखा है। अभी िमशनरीज़ ऑफ चै�रटीज़ क� बात सामने आई है िक उ�ह�ने 

इसे एक िसंिडकेट �ाइम का अड्डा बना रखा है और उसम� यह सारा काम हो रहा है। म� आपको 

बताता ह� ँ िक जब पहले क�वज�न होता था, जब अं�ेज� का शासन था, वष� 1936 म� जब अ�ेंज यहा ँ

�ल करते थ ेतो उ�ह�ने इस सबंंध म� एक ऑिफस ऑड�र िनकाला था । उसे रायपरु ऑड�र कहते ह�। 

उसके िहसाब से यह तय था िक यिद िकसी को भी धमा��तरण, धम�-प�रवत�न करना है, तो उनको वहा ँ

के िडि���ट कलै�टर या वहा ँके अफसर से परमीशन लेनी है। यह वष� 1936 का �ल था। आजादी 

के बाद से�युल�र�म के नाम पर का�ेंस ने जो कबाड़ा िकया, उसका यह असर है िक पूरा का पूरा 

नॉथ�-ई�ट, पूरा का पूरा झारखडं, ओिडशा और छ�ीसगढ़ का जो आिदवासी समाज है, वह 
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ि�ि� चयिनटी क� तरफ जा रहा है। वष� 1947 म� जब कां�टीट्यूएटं असे�बली म� इस पर चचा� ह�ई तो म� 

आपको बताऊँ िक नग�पा साहब, नेह� साहब और अ�बेडकर साहब न े यह कहा िक जहा ँ तक 

शेड्यू�ड का�ट्स का सवाल है, शेड्यू�ड का�ट्स म� कोई भी क�वज�न, जो लोग दूसर ेधम� म� चले 

जाए,ं ि�ि� चयिनटी म� चले जाए ंया मिु�लम धम� म� चले जाए,ं तो उ�ह� �रजव�शन का कोई फायदा नह� 

िमलेगा। यही कारण है िक बिु��म, जैिन�म और िसिख�म, जो भारत के धम� थे, यिद शेड्यू�ड 

का�ट्स उनम� क�वट� होते ह� तो उनको �रजव�शन िमलता है। आिदवासी एक ऐसा िवषय है, असम के 

हमार ेभाई लोग लड़ाई लड़ रहे ह�। यिद कोई िडस�ले�ड हो जाता है, आिदवासी ए�रया बे�ड होता है। 

यिद हमार ेझारखंड से आिदवासी असम म� चले गए, तो उनको �रजव�शन नह� िमलता है। जब ए�रया के 

आधार पर �रजव�शन नह� िमलता ह,ै तो धम� के आधार पर �रजव�शन नह� िमलना चािहए ।  

मेरा आपके मा�यम से आ�ह है िक िजस तरह से शेड्यू�ड कासट््स को धम� प�रवत�न करने के 

बाद �रजव�शन नह� िमलता है, उसी तरह से शेड्यू�ड �ाइ�स यिद धम� प�रवत�न कर लेते ह�, 

ि�ि� चयन हो जाते ह� या मिु�लम हो जाते ह�, तो उनको �रजव�शन नह� िमलना चािहए । यह मेरा 

सरकार से आ�ह है। 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Bhairon 

Prasad Mishra, Shri Sharad Tripathi,Dr. Manoj Rajoria, Shri Virender Kashyap 

and ShriSunil Kumar Singh are permitted to associate with the issue raised by 

Shri Nishikant Dubey. 
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 DR.DHARAM VIRA GANDHI (PATIALA) : Thank you, Hon. Deputy Speaker Sir.  

Today, I want to draw the attention of the Government towards the mess that 

Punjab finds itself in. 

 Sir, Punjab used to be the jewel in the crown of India.  It was the phume in 

India’s Turban.  Militarily and economically, it was the number one state of India.  

There was a time when the per capita income of Punjab was highest in the 

country.  During the freedom movement, freedom fighters from Punjab were at the 

forefront in sacrificing their lives for the sake of the motherland.  The hard-working 

farmers of Punjab were the harbinger of Green Revolution.  Punjab contributed 

the maximum foodgrains in the central pool and was once called the granary of 

India. 

 However, Sir, Punjab was bifurcated many times.  Air and water pollution 

has plagued the state.  The ground-water is contaminated at many places.  

Presently,  Punjab is in the throes of a grave financial crisis.  The menace of 

drugs has overpowered the youths of Punjab.  All sorts of diseases have spread 

their tentacles in Punjab.  Farmers find themselves in a mess.  Suicide by farmers 

are rampant in Punjab.  Farmers are finding it difficult to make both ends meet.  

Health of people has become a casualty.  Education system is in shambles in 

Punjab.  Punjab is reeling under the yoke of a gargantuan loan amount of 2 lakh 

25 thousand crores.  It has to pay a huge amount of 28,000 crores as interest 

every year. 

 Sir, for the last seventy years, the flawed policies of successive Central 

Governments has doomed Punjab.  Conspiracies were hatched against an 
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advanced state like Punjab.  Step-motherly treatment was meted out to Punjab 

time and again.  Water of our rivers has been granted to neighbouring states in an 

unjust move.  The loot and plunder of resources of Punjab has resulted in the 

economic downfall of Punjab. 

 So, I urge upon the Government and the Hon. Members of this august 

House to provide justice to Punjab.  Punjab needs regional antonomy.  Only then 

can Punjab flourish again and reclaim its top position among the states of India. 

 Thank you. 
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HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Dharam Vira Gandhi. 

DR. P. VENUGOPAL (TIRUVALLUR): Mr. Deputy Speaker, Sir, I thank you for 

giving me an opportunity to speak during ‘Zero Hour’ regarding reduction in 

Grants-in-Aid to Tamil Nadu.   

As you know, Tamil Nadu is in the forefront in implementing several 

Centrally Sponsored Schemes for the benefit of the poor and the downtrodden.  

These Schemes have been a huge success in our State. I may also point out here 

that many schemes of Tamil Nadu have been replicated in several other States. 

Last week, we saw some Union Ministers admitting in this House that some 

schemes of the Tamil Nadu Government have been taken up by the Centre for 

implementation.  

But of late, there has been a continuous and harsh reduction in the 

Grants-in-Aid received by Tamil Nadu from the Union Government, due to which 

not only the schemes fail, but also the poor suffer; and the net result is that the 

State Government of Tamil Nadu is finding it very difficult to cope up these 

schemes with its own scarce resources. The Chief Minister of Tamil Nadu had 

been continuously writing letters to the hon. Prime Minister of India, but to no 

avail.  

To sustain such good schemes, Tamil Nadu Government need more 

resources. When Tamil Nadu got reduced Grants this year, Uttar Pradesh 

Government received an increased grant of Rs. 71,161 crore this year, as against 

Rs. 32,537 crore last year, which is a rise of about 119 per cent.  Similarly, 
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Rajasthan received an increased grant of Rs.29,188 crore in 2017-18, as against 

Rs. 19,482 crore in 2016-17, which is a rise of about 50 per cent.   Maharashtra 

also received an increased grant of Rs. 33,752 crore in 2017-18 as against Rs. 

21,652 crore in 2016-17, which is a rise of about 56 per cent.   So, this year, Tamil 

Nadu received a reduced Grant of Rs.19,264 crore as against Rs.19,838 crore 

last year, which is a 3 per cent reduction or a shortfall of Rs.574 crore for the 

current year. The Centre is continuously punishing a 'Better Performing State', 

thus putting a huge question mark on the 'Federal Character of our country'.  

In view of this, I would request the Central Government to allocate sufficient 

Grants, as demanded by the Government of Tamil Nadu, for implementing 

welfare schemes for the people of our State. 

HON. DEPUTY SPEAKER: Shrimati V. Sathyabama is permitted to associate with 

the issue raised by Dr. P. Venugopal. 

�ी अनुराग िसहं ठाकुर (हमीरपुर): उपा�य� जी, ध�यवाद । 

 देश क� सरु�ा के िलए पहाड़ के नौजवान� ने अपनी जवानी भी दी, कुबा�नी भी दी। देश के 

िवकास के िलए िहमाचल �देश के िकसान� ने अपनी ज़मीन� दी। वे इसके िलए बेघर भी ह�ए। भाखड़ा 

डैम बना, प�ग डैम बना। लेिकन, वहा ं के िव�थािपत लोग यानी वहा ंके जो डैम आउ�टीज़ ह�, आज 

40-50 वष� के बाद भी ऐसे हजार� प�रवार ह�, िज�ह� अपनी ज़मीन और अपने अिधकार� क� लड़ाई 

आज भी लड़नी पड़ रही है।  

 उपा�य� महोदय, म� आपके मा�यम से सरकार से कहना चाहता ह�ं िक िजस ह�रयाणा को, 

िजस पजंाब को और िजस राज�थान रा�य को िसंचाई के िलए पानी और िबजली देने का काम हमने 

िकया, हमार ेयहां के हजार� गांव उजड़ गए, हजार� प�रवार उजड़ गए, पर इतने वष� के बाद भी हमार े

यहां के लोग� को न वहा ंज़मीन� िमल� और न ही उ�ह� उनके अिधकार िमल पाए ह�। अपनी ज़मीन का 

क�जा लेने के च�कर म� 42 लोग� क� जान� चली गई ं। आज सरकार� कहती ह� िक आप पािक�तान के 
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बॉड�र पर जाकर ज़मीन� ले लो। �या िहमाचल �देश के लोग� का यह गनुाह है िक अपनी कुबा�नी देने के 

बाद, देश को आगे बढ़ाने के बाद भी उ�ह� अपने अिधकार� के िलए लड़ाई लड़नी पड़ रही है? नम�दा 

बाधँ के िलए स�ुीम कोट�  ने ऑड�र िदया िक उ�ह� पैसे िदए जाने चािहए ।   

आप जमीन नह� भी दे सकते ह�, तो म� आपके मा�यम से सरकार से मांग करता ह� ंिक िहमाचल 

के डैम आउ�टीज़को भी मआुवज ेके बदले म� पैसा िमलना चािहए। उनक� 40-50 वष� क� यह मांग ह,ै 

इसिलए उसको पूरा करना चािहए। 

 महोदय, आपने मझेु बोलने का अवसर िदया, इसके िलए आपको बह�त-बह�त ध�यवाद। 

HON. DEPUTY SPEAKER: Shri Virender Kashyap, Shri Bhairon Prasad Mishra, 

Shri Arvind Sawant, Kunwar Pushpendra Singh Chandel and Shri Sharad Tripathi 

are permitted to associate with the issue raised by Shri Anurag Singh Thakur.  

PROF. K.V. THOMAS (ERNAKULAM): Hon. Deputy-Speaker, Sir, frequent 

collision of ships with fishing vessels in the coastal areas of Kerala, Tamil Nadu 

and Karnataka is causing deaths of fisherman and heavy damage to the fishing 

boats and equipment.  

 Very recently, on August 7, 2018 early morning there was another collision 

reported near Kochi and three fishermen were brought dead to the shore and nine 

people are still missing. Even though search operation is going on with the 

participation of the Coast Guard, the Navy, Marine Enforcement and local 

fishermen, these missing nine fishermen could not be traced yet.  There is a 

strong demand from the local fishermen community that the search operation has 

to be further strengthened with the active participation of the divers from the Navy.  

 My request to the Government is that the Government should take effective 

measures to prevent such collisions in future and punish the guilty and also 

provide adequate compensation to the victims of such accidents.  
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�ीमती रीती पाठक (सीधी): उपा�य� महोदय, आज म� अपने ससंदीय �े� के सजंय गांधी रा��ीय 

उ�ान �ारा िव�थािपत कुसमी के अंतग�त भदौरा, �दा और मिझगवां के �ामीणजन� क� परेशानी 

आपके सम� रखना चाहता ह�।ं 

 उपा�य� महोदय, 21 फरवरी, 2008 को त�कालीन के�� सरकार �ारा िव�थापन का आदेश 

जारी ह�आ और 13 अ�ैल, 2017 को इनके िव�थापन क� घोषणा हो गई, परतं ुआज तक इनका 

िव�थापन नह� हो सका । इनके िलए मआुवज़ े क� जो रािश घोिषत क� गई थी, वह �ित यूिनट 

त�कालीन िनयम� के आधार पर थी । 

 उपा�य� महोदय, अगर हम गांव� के बार ेम� बात कह� तो आप समझ सकते ह� िक लोग� क� 

सवेंदनाए ं गांव� से जड़ुी ह�ई होती ह�। गांव ऐसे ही नह� बनते ह�, बि�क कई पीिढ़य� का उनका �म 

लगता है, धीर-ेधीर ेपसीने से कमाए ह�ए पैस� का अशंदान होता है, उससे लोग� क� भावनाए ंजड़ुी होती 

है, उनका िम�ी से जड़ुाव होता है, तब जाकर गांव बनता है। ऐसे गांव� को छोड़ने क� मज़बूरी लोग� को 

तोड़ कर रख देती है, खासकर �ामीणजन� को । 

 उपा�य� महोदय, उनको जो मआुवज़ ेक� रािश दी जा रही है, वह पया�� नह� है। आज मेरा 

िवषय यही है िक िव�थापन क� परेशानी के साथ इनक� एक अ�य सबसे बड़ी परेशानी यह है िक के�� 

सरकार क� तीन मह�वपूण� योजनाए ँ- जो उ��वला योजना, सौभा�य योजना तथा �धानमं�ी आवास 

योजना है, ये तीन� मह�वपूण� योजनाए ंह�, जो आज गरीब� के जीवन-�तर को ऊपर क� ओर लेकर जा 

रही ह�। इन तीन� योजनाओ ंका लाभ उन लोग� को नह� िमल पा रहा है।  

 उपा�य� महोदय, म� आपके मा�यम से के�� सरकार से िनवेदन करना चाहती ह� ं िक देश के 

भू-अिध�हण कानून म� ह�ए सशंोधन के बाद िमलने वाले मआुवज़े क� रािश उ�ह� द ेदी जाए। मेरी यह भी 

िनवेदन है िक इस िवषय म� शी�ता से एव ंसहानभूुितपूव�क िवचार करके इनके िव�थापन क� सम�या 

को दूर िकया जाए । ध�यवाद । 

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra 

Singh Chandel are permitted to associate with the issue raised by Shrimati Riti 

Pathak.  
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DR. RATNA DE (NAG) (HOOGHLY): Hon. Deputy-Speaker, Sir, thank you for 

giving me this opportunity to raise an issue during the `Zero Hour’.  

 Today we are celebrating `Adivasi Day’. The tribals are the protectors of our 

environment. Today we are also celebrating `The International Day of Indigenous 

People’. Their contribution to society should be respected.  

 The hon. Chief Minister of West Bengal has ensured all-round development 

and protection of the tribal people. In our State too, we are celebrating this day as 

`Adivasi Day’ and she has felicitated one Ms. Birbaha Hansda, a tribal lady, for 

her contribution to tribal culture. The West Bengal Tribal Development 

Cooperative Corporation is doing a great service for the welfare and development 

of tribals in the State. This is just one of the initiatives for development of tribals in 

the State of West Bengal.  

 I wish that the tribals are brought to the mainstream without losing their 

identity, customs and languages and only then the tribals would feel at home and 

contribute to the growth and development of our country. We cannot afford to 

isolate the tribal people. Tribals should be taken along as we grow. Their interests 

and requirements should be given proper attention and their needs have to be 

attended to.  

Tribal population, as per 2011 Census, is over eight per cent of our total 

population.  They should be given respect and should be allowed to stay where 

they were for centuries. They should be provided all amenities to lead a life of 

honour and respect.  

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel  is permitted to 

associate with the issue raised by Dr. Ratna De (Nag). 
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SHRI P. KARUNAKARAN (KASARGOD): Sir, with much pain and sorrow, I would 

like to place some issues for the serious consideration of the Government.  

 Due to heavy floods, rain and landslides, five districts of Kerala are badly 

affected. In Idukki district alone, 20 persons have lost their lives. In Wayanad 

district, five persons lost their lives.  The Government is forced to open 22 dams 

just because of high water level which is 50 per cent more than the normal level.  

It is difficult for the people to move from one place to another.  The Chief Minister 

of Kerala has sent urgent messages to get the assistance of the Navy, Air Force 

and the Military. There are Forces there but the difficulty is that there is no 

equipment with them as we have discussed earlier. It is there in Bengaluru.  The 

Government has to give immediate instructions and directions to the Navy and Air 

Force to take action.  This is the third consecutive natural calamity that we are 

facing.  Ockhi was one natural calamity and then there was the second national 

calamity.  So, the Government has to pay extra attention to this issue and not as 

per normal norms.  I would like the Government to take all steps to give relief to 

the affected people.  

HON. DEPUTY SPEAKER: Dr. Kulmani Samal is permitted to associate with the 

issue raised by Shri P. Karunakaran. 

�ीमती सतंोष अहलावत (झु�झुनू): उपा�य� महोदय, आपने मझुे शू�य काल म� बोलने का अवसर 

िदया, इसके िलए म� आपको ध�यवाद देती ह�।ं म� एक बह�त ग�भीर िवषय पर बात कहना चाहती ह�।ं  

महोदय, �व�छता जीवन म� बह�त मह�वपूण� �थान रखती है और यह िवषय आदरणीय �धान 

मं�ी जी के िदल के करीब है। �व�छ भारत के तहत हमने गरीब लोग� को शौचालय बनाकर िदए ह�। 

इसके फल�व�प िजले के िजले ओडीएफ घोिषत हो रहे ह�। म� भी उसी ससंदीय �े� से आती ह�,ं जो 

ओडीएफ घोिषत हो चकुा है। बह�त से लोग ऐसे ह�, जो इस �ाइटे�रया म� आते ह�, िजनको यह लाभ 



09.08.2018                                                                                                                                                             314 
 

िमलना चािहए, पर चूंिक वष� 2011 क� सूची म� उनका नाम नह� है या पहले एक घर था और आज 

तीन भाई अलग हो गए ह�, तो उनके तीन घर हो गए ह�।  

उपा�य� महोदय, म� आपके मा�यम से सरकार का �यान आकिष�त करना चाहती ह�ं और 

िनवेदन करना चाहती ह� ंिक शौचालय बनाकर ऐसे गरीब लोग� को लाभ िदया जाए । इससे मिहलाओ ं

का भी स�मान हो पाएगा और �व�छता जैसे िवषय पर हम और अिधक काम कर पाएगंे । ध�यवाद। 

HON. DEPUTY SPEAKER: Dr. Manoj Rajoria, Shri Bhairon Prasad Mishra, Shri 

Sharad Tripathi and Kunwar Pushpendra Chandel are permitted to associate with 

the issue raised by Shrimati Santosh Ahlawat. 

SHRIMATI R. VANAROJA (TIRUVANNAMALAI): Sir, the most common point of 

contact of customers with the oil industry is the petrol pump.  As per the existing 

Government policy, petrol pumps can be set up by public sector oil companies 

dealing in storage and distribution of petroleum products as per guidelines.  The 

people of my constituency are facing difficulties due to non-availability of a petrol 

outlet.  There is no petrol outlet within a radius of 15 kilometres in and around 

Vinnanur Panchayat.  People face a lot of hardship as they have to go to far off 

places for filling petrol for their vehicles.  As there is availability of land on both the 

sides of National Highway No. 66, between Puducherry and Bengaluru at 

Vinnanur Panchayat in Chengam Taluk, Thiruvannamalai District of Tamil Nadu, 

the Government may take appropriate action for it. 

 I appeal to the Government through this House to instruct the official 

concerned to include Vinnanur Panchayat in the trading area for opening a retail 

outlet by any one of the PSUs.   
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 I wish to state that this matter has already been brought to the notice of the 

hon. Minister for Petroleum and Natural Gas, Government of India on several 

occasions in the past.  

 My fervent appeal is that the proposal for starting a retail outlet by any one 

of the PSUs may be considered and swift action may be taken by the Union 

Government for making it functional soon in Vinnanur Panchayat of Chengam 

Taluk of Thiruvannamalai district in Tamil Nadu.  

�ी राह�ल शेवाले  (म�ुबई दि�ण म�य): माननीय उपा�य� जी, कल बीपीसीएल �रफाइनरी म� जो 

भीषण बला�ट ह�आ है, म� क� � सरकार का �यान इस तरफ आकिष�त करना चाहता ह�।ं कल दोपहर 2 

बजकर 40 िमनट पर बीपीसीएल, भारत पे�ोिलयम �रफाइनरी म� हाइ�ो�ैकर �लांट म� �ूड ऑयल 

रखा जाता है, वहा ंआग लगने से �ला�ट ह�आ। इसके कारण बह�त नकुसान ह�आ है। बीपीसीएल का 

यह �लांट कुछ साल पहले यूरो-3 को अचीव करने के िलए बनाया गया था। कल गैस लीक होने के 

कारण ए�स�लोजन ह�आ, बड़ा �ला�ट ह�आ। यहां लैवल �ी क� आग लगी थी । इस आग म� 40 से 

�यादा कम�चारी ज�मी ह�ए, दो कम�चारी ि�िटकल कंडीशन म� ह� और तीन कम�चारी सी�रयस कंडीशन 

म� ह�। �थानीय लोग� के अनसुार इस �ला�ट का असर इतना िव�फोटक था िक इससे िनकला ह�आ 

धुआं कई िकलोमीटर दूर से िविजबल था और इसक� आवाज दूर के इलाके पवैया और स�ध तक 

सनुाई दी । 

       बीपीसीएल, एचपीसीएल, बीआरसी, आरसीएफ, बीएमसी और मज़गावं के फायर ट�कर आग 

बझुाने गए थे। अभी कल शाम को ही आग कं�ोल म� आई है। बीपीसीएल के आसपास गवानपाड़ा, 

माउलकोलीवाड़ा, अबंापाड़ा गांव, बीएमसी के �ोजे�ट और अफेि�टड लोग� क� कॉलोनी है। 

 मेरा सरकार से िनवेदन है िक इस �ला�ट घटना क� इं�वायरी होनी चािहए। गवानपाड़ा, 

माउलकोलीवाड़ा, अबंापाड़ा और आसपास के ए�रया म� लोग� का जो नकुसान ह�आ है, उसका 

मआुवजा िदया जाए । इसके साथ ही जो कम�चारी ज�मी ह�ए ह�, उनको भी मआुवजा िदया जाए । यहां 
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चार �रफाइनरीज़ ह�, मेरा सरकार से िनवेदन है िक सभी का फायर ऑिडट होना चािहए तािक भिव�य 

म� ऐसी दघु�टना न हो । 

माननीय उपा�य�: कंुॅवर प�ुपे�� िसंह च�देल, �ी अरिवंद सावंत और डॉ. �ीकांत एकनाथ िशंद ेको 

�ी राह�ल शेवाले �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

�ी रमेश िबधूड़ी (दि�ण िद�ली): माननीय अ�य� जी, म� आपका बह�त ध�यवाद करता ह�ं िक 

आपने मझेु िद�ली के िकसान� का िवषय शू�य काल म� उठान ेका मौका िदया । 

 िद�ली म� वाटर लैवल बह�त नीचे चला गया है। िद�ली सरकार िद�ली के तालाब� का 

�रवाइवल नह� कर रही है। िद�ली म� लगभग 100 गांव ऐसे ह�, िजनक� अपनी जमीन� बची ह�ई ह�, यहां 

ट्यूब वैल लगे ह�ए ह�। वाटर लैवल नीचे जाने से �ाउडं वाटर अथॉ�रटी ट्यूब वैल लगाने क� परिमशन 

नह� द ेरही है। मेरा िनवेदन है िक ये तालाब �रवाइव होने चािहए। म� बार-बार िद�ली के अब�न और 

�रल गांव� क� बोड� मीिटंग म� िद�ली सरकार से िनवेदन कर चकुा ह� ंिक इन तालाब� को �रवाइव िकया 

जाए, �य�िक �ाउंड वाटर लैवल नीचे चला गया है। 100 गांव� के लोग 15 िदन से भूख हड़ताल पर 

बैठे ह� �य�िक उनको अपनी जमीन पर फसल उगाने के िलए पानी चािहए। लेिकन िद�ली सरकार 

ट्यूब वैल लगाने क� परिमशन नह� दे रही है। 

 मेरा िनवेदन है िक वाटर �रसोस� मं�ी िद�ली सरकार को आदेश द ेतािक िकसान अपनी जमीन 

पर ट्यूब वैल लगाकर फसल उगा सक� । िद�ली सरकार इसक� परिमशन द ेऔर पानी क� सम�या का 

िनवारण कर।े 

         आपने मझेु इस िवषय पर बोलने का मौका िदया, इसके िलए बह�त ध�यवाद। 

माननीय उपा�य�: �ी शरद ि�पाठी और कँुवर प�ुपे�� िसंह च�देल, �ी भैर� �साद िम� को �ी 

रमेश िबधूड़ी �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

बेगम तब�सुम हसन (कैराना): माननीय उपा�य� जी, म� आपके मा�यम से सदन म� कानपरु नगर 

और कानपरु दहेात के लगभग 7,000 िकसान� के प�रवार� क� पीड़ा के बार े म� बताना चाहती ह�ं। 

मं�ालय �ारा डेिडकेिटड �ेट को�रडोर प�रयोजना के िलए कानुपर जनपद के लगभग 50 गांव� क� 

भूिम का अिध�हण िकया गया था। अिध�हण क� कार�वाई 28.08.2010 को ह�ई थी । �भािवत िकसान 



09.08.2018                                                                                                                                                             317 
 

प�रवार के एक सद�य को रलेवे �ारा सरकारी नौकरी के आ�ासन पर वे अिध�हण पर तैयार ह�ए थे। 

रलेवे बोड� �ारा जारी प� म� भी रेलवे प�रयोजना से �भािवत प�रवार� को सरकारी नौकरी देने क� बात 

कही गई थी। िकसान इतने वष� बीत जाने के बाद भी दर-दर क� ठोकर� खा रहे ह�। उनके प�रवार म� से 

िकसी को अब तक सरकारी नौकरी नह� िमली है। 

 म� आपके मा�यम से रले मं�ी जी से अनरुोध करती ह� ंिक िकसान� क� मांग पर सहानभूुितपूव�क 

िवचार करने का क� कर�। 

माननीय उपा�य�: कंुॅवर प�ुपे�� िसंह च�देल को बेगम तब�समु हसन �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है। 

�ीमती अजूं बाला (िमि�ख):  उपा�य� महोदय, आपन ेमझेु आज एक मह�वपूण� िवषय सदन के 

सामने रखन ेका मौका िदया है । आए िदन हम लोग ऐसी घटनाए ंदेख रहे ह� िक बािलकाओ ंके साथ, 

हमारी बि�चय� के साथ घटनाए ंहो रही ह� । म� आपके मा�यम से सरकार से मांग करती ह�ं िक सभी 

�कूल�, चाहे सरकारी �कूल हो या �ाइवटे, वहा ंपर जूडो कराटे और ताई�वा�डो क� �लास अिनवाय� 

क� जाए, िजससे लड़िकयां स�म हो जाए,ं उस े सीख सक�  और लड़ाई कर सक�  । वहा ं पर योगा 

�लासेज भी अिनवाय� ह�, �य�िक आज हमार ेयवुा, लड़के मानिसक तौर पर िकस िदशा म� जा रहे ह�, 

हम इस बात को समझ नह� पा रहे ह� । सभी �कूल� और कॉलेज� म� यिद योगा को अिनवाय� कर िदया 

जाएगा तो हम एक अ�छी मानिसकता और अ�छी सोच के साथ आगे बढ़�ग े। 

म� आपके मा�यम से सरकार से मांग करती ह� ंिक उनके अ�छे भिव�य के िलए, से�फ-िडफ� स 

के िलए, िजससे वे अपने पैर� पर खड़ी हो सक�  और लड़ना सीख सक� , जूडो कराटे और ताई�वा�डो 

�लासेज अिनवाय� क� जाए ं। ध�यवाद । 

HON. DEPUTY SPEAKER: Shrimati V. Sathyabama, Kunwar Pushpendra Singh 

Chandel, Shri Sharad Tripathi, Shri Bhairon Prasad Mishra and Dr. Manoj Rajoria 

are permitted to associate with the issue raised by Shrimati Anju Bala. 

SHRI THOTA NARASIMHAM (KAKINADA): Mr. Deputy Speaker, I would like to 

bring to the notice of the Government that Nagarjuna Fertilizers and Chemicals 
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Limited is situated in my constituency, Kakinada in the State of Andhra Pradesh. It 

is facing problems due to the New Urea Policy. In my constituency, business units 

are facing a serious problem due to the New Urea Policy. The discriminatory 

policy gives undue benefits by disbursing subsidy to new units, but it does not 

extend the same benefits to old units. The fixed cost policy is not allowing any 

escalation for the next 15 years which will severely affect the pricing of the final 

product in future. I would also like to point out that the Direct Benefit Subsidy in 

this regard has not been clearly defined and Stock and Working Capital issues 

have also not been addressed in this policy. 

 So, I request the Government to take note of these issues and take 

immediate steps to resolve these problems. 

SHRI P.R. SENTHILNATHAN (SIVAGANGA): Mr. Deputy Speaker, Sir, I would 

like to raise the matter with regard to establishing of a new airport at Karaikudi in 

my constituency Sivaganga under UDAN Scheme. 

 Karaikudi is 120 kms. away from the existing airports of Madurai and 

Trichy. In Karaikudi, many educational institutions and industrial establishments 

are situated. There is Alagappa University in Karaikudi, Central Electrochemical 

Research Institute, Bharat Heavy Electricals Limited and many other industrial 

units are situated. Television and film shootings are held on a daily basis. 

Research scholars, actors and businessmen have to travel to Trichy Airport, 

which is 120 kms. away from Karaikudi, by road and it takes more than two hours 

to cover this distance. 

 So, I urge upon the Union Government to establish an airport at Karaikudi, 

in my constituency Sivaganga, under UDAN Scheme. 
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HON. DEPUTY SPEAKER: I will allow only one minute to all Members who want 

to speak now. Please cooperate. 

�ी भोला िसहं (बुलंदशहर): उपा�य�जी, आज आपने मझेु एक मह�वपूण� म�ुा सदन म� उठाने का 

अवसर िदया, इसके िलए म� आपको ध�यवाद दतेा ह� ं। म� आपसे आ�ह करना चाह�ंगा िक म� डेढ़ िमनट 

म� अपनी बात पूरी क�ंगा । 

 उपा�य� महोदय, भारत पूर ेिव� म� सवा�िधक आबादी वाला दूसरा देश है । आज िजस तरीके 

से हमार ेदेश म� आबादी बढ़ रही है, बह�त ही ज�दी भारत सवा�िधक आबादी के मामले म� पहले न�बर 

पर आ जाएगा । सरकार क� अनेक योजनाए ं जनसं�या िनयं�ण कानून के िलए काय� कर रही ह�, 

लेिकन कुछ ऐसे िवशेष लोग, िवशेष धम� और समुदाय के लोग ह�, िजन पर इन बात� का कोई असर 

नह� पड़ता है । आज हर �यि� इसके िलए िचि�तत है, कई सामािजक स�ंथाओ ंएव ंसदुश�न �यूज के 

मा�यम से इस पर िनय�ंण करने के िलए अनेक काय� िकए जा रहे ह� । 

 म� आपके मा�यम से सरकार से आ�ह करना चाह�ंगा िक जनसं�या िनय�ंण के बार ेम� गंभीरता 

से कानून बनाकर लागू करना चािहए और जो लोग इस पर अमल नह� करते ह�, उनको सरकार से 

िमलने वाली सिुवधाओ ंसे विंचत रखना चािहए । 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Bhairon 

Prasad Mishra and Dr. Manoj Rajoria are permitted to associate with the issue 

raised by Shri Bhola Singh. 

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): Mr. Deputy Speaker, Sir, I 

am speaking in Zero Hour on request. I seek your protection because it is a 

question of saving life of lakhs of pregnant women in India. 

 Sir, the Himachal Pradesh High Court pronounced an order on 15th March, 

2018.In that order, nowhere was it written that oxytocin drug should be banned.  

There was an issue that oxytocin is used on animal husbandry. But the ICMR 

Guidelines say that oxytocin does not survive in a human body because it is a 
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protein. Even the National Dairy Institute has said that there no bad effect on the 

cattle because of oxytocin. 

 The Government, as a kneejerk reaction, has taken an action to stop 

oxytocin injection by 31st August,2018.   

 Sir, oxytocin is the only drug, which can save women if there is a blood 

haemorrhage after delivery.   

 Sir, if we ban this drug, or the way the Government is thinking to provide 

1,000 vials to a private nursing home or to provide 1,000 vials to a district 

hospital, it would not work. 

 Sir, a delivery never takes place at a person’s choice.  It can happen in an 

ambulance or  it can happen in a village. How would a doctor  go to a district 

hospital to take oxytocin and come back and inject it into a women?  Till that time, 

the women would die. 

 So, Sir, I would seek your protection. I would request you to direct the 

Government to think nicely in this regard.  It is a question of life and death of 

pregnant  women. 

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra, Kunwar Pushpendra 

Singh Chandel, Dr. Manoj Rajoria, Shri Sharad Tripathi and Dr. Mamtaz 

Sanghamita are permitted to associate with the issue raised by Dr. Sanjay Jaiswal  
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 SHRI IDRIS ALI (BASIRHAT): Hon. Deputy Speaker Sir, thank you for giving me 

this opportunity to raise a matter of pubic importance in the Zero Hour.  I shall be 

speaking in Bengali.  First, I express my heartfelt gratitude to the great national 

leader, our respected Chief Minister Mamata Bandyopadhyay.  As we all know, 

today is the ‘Adivasi Divas’ or the Tribal People’s Day.  Since Dr. Ratna De Nag 

has already touched upon the subject, I shall not go into much details but would 

like to put forth only a few demands with due respect Sir. 

 My first demand in that in the interest of the tribal people, a university in the 

name of Birsa Munda should be set up.  My second demand in that a Tribal 

Research Institute should also be set up for the tribals.  Thirdly Sir, you must be 

knowing that the Wakf properties are under the Central Government.  So those 

properties should be recovered and returned to the persons who have been 

dispossessed of their properties.  Let the actual persons entitled to enjoy the Wakf 

properties get back their due. 

 Lastly Sir, in my constituency Basirhat, many tribal and poor people reside.  

Numerous farmers also stay there.  The BJP Government always claims to be the 

friends of the farmers.  Therefore, my humble request to the Government through 

you Sir is that the loans of the farmers should be waived off at once.  This is the 

sowing season; thus, seeds should also be distributed to the poor farmers at 

subsidized rates. 

 With these few words, I rest my speech here.  Thank you, Sir. 

 

                                                             
 English translation of the speech originally delivered in Bangla.  
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DR. KULMANI SAMAL (JAGATSINGHPUR): Sir, I am thankful to you for giving 

me this opportunity to raise an important issue. 

 Paradip Port Trust belongs to my Constituency Jagatsinghpur, Odisha.  So 

many people from outside India come and visit Paradip Port. There is a very 

beautiful beach at Paradip Port. There is also a   Biju   Minar at Biju Maidan. 

There is a building constructed named after Pandit Jawaharlal Nehru when he 

visited Paradip Port in1962. There is also a big   fishing harbour. 

 So many business centres are there at Paradip Port. But from the side of 

the Government of India, nothing has been done there for tourism purposes. No 

steps have been taken so far.  

 So, I would request the Minister of Culture and Tourism to take all 

necessary steps to promote tourism at Paradip Port.  Thank you. 

�ी िनहाल च�द (गगंानगर) : माननीय उपा�य� महोदय, म� आपके मा�यम से के��ीय सरकार का 

�यान दवाइय� पर लगने वाले टै�स क� तरफ िदलाना चाह�ंगा। इस देश म� दवाइय� पर भारी-भरकम 

टै�स लग रहा है। इस देश म� दवाइय� पर 6 �ितशत से लेकर 18 �ितशत टै�स लगता है। के�� 

सरकार ने आम जनता के �वा��य को �यान म� रखते ह�ए कई लाभकारी योजनाओ ंक� श�ुआत क� 

है। माननीय �धान मं�ी जी ने रा��ीय �वा��य बीमा योजना, आय�ुमान भारत और  �धान मं�ी जन 

�वा��य के��� पर अनेक दवाइय� का सचंालन िकया जा रहा है, िजससे आम जनता को स�ती और 

गणुव�ा य�ु दवाइयां िमल सक� । राज�थान के म�ुय मं�ी ने राज�थान म� भामाशाह योजना क� 

श�ुआत करके िन:श�ुक दवाइया ंदेने का काम िकया है, िजसम� 500 करोड़ �पये के बजट का भी 

�ावधान िकया है। 

म� आपके मा�यम से के�� सरकार का �यान इस ओर आकिष�त करना चाह�ंगा िक छ: �ितशत 

से लेकर 18 �ितशत तक दवाइय� पर जो टै�स लगा है, उसे टै�स �� िकया जाए, तािक आम को 

लोग� दवाइयां िमल सके। 
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HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Dr. Manoj 

Rajoria and Shri Bhairon Prasad Mishra are permitted to associate with the issue 

raised by Shri Nihal Chand. 

�ी सतंोख िसहं चौधरी (जालंधर): उपा�य� महोदय, मेरा ससंदीय �े� जालंधर को �पोट्�स गड्ुस 

इंड��ी के नाम से जाना जाता है। देश और िवदेश का कोई भी िखलाड़ी ऐसा नह� है, िजसने जालंधर 

के बने ह�ए ब�ले, फुटबॉल और हॉक� से न खेला हो ।  

 सर, जब जी.एस.टी. �रज़ीम आया तो जो छोटी आइट�स थ�, जैसे छोटे वेट, वेट रॉड्स, 

�क�िपगं रोप, िजससे हम ज�प करते ह�, जो ि� हसल बजाते ह�, �पोट�स हे�मेट और िजतनी भी 

मै�यअुल मशी�स लोकल मै�यफैु�चर होती ह�, उनको हायर �लैब म� रख िदया गया है। इसका असर 

यह ह�आ िक मेर े�े� क� िजतनी भी इंड��ीज ह�, वे बंद होने के कगार पर ह�।  

 मेरी आपके मा�यम से सरकार से �र�वे�ट है िक िजतने भी ये आइट�स ह�, िमिनमम जीएसटी 

�रज़ीम जो पांच �ितशत है, उनम� लाया जाए । एजकेुशन और हे�थ केयर का जो �रजीम है, सारी 

आइट�स जो लोकल मै�यफैु�चर होती ह�, उनको उसम� लाया जाय तािक हमार ेयहां इंड��ीज खड़ी 

रह� ।  

 एक सै�शन नाइन सब-�लाउज फोर है, िजसके ज�रए जो छोटे मै�यूफै�चरस� ह�, जो घर� म� 

फुटबॉ�स िसलते ह�, रकेैट्स बनाते ह�, जब व ेबाजार म� आते ह� तो उनको रिज�टर करना पड़ता है।  

 मेरा आपके मा�यम से सरकार से कहना है िक सै�शन नाइन सब-�लाउज फोर को एबॉिलश 

िकया जाए। …(�यवधान) 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, and Shri 

Bhairon Prasad Mishra are permitted to associate with the issue raised by Shri 

Santokh Singh Chaudhary. 

�ी अजय िम�ा टेनी (खीरी): माननीय उपा�य� महोदय, भारत सरकार ने राजभाषा अिधिनयम वष� 

1963 म� लागू िकया था, िजसके अनसुार इस देश के िविभ�न �देश�  को �े�ीय भाषा के आधार पर 

‘क’, ‘ख’ और ‘ग’ �ेिणय� म� बांटकर वािष�क काय��म जारी िकए जाते ह�। सभी के िलए राजभाषा म�, 
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जो के��ीय काया�लय  ह�, एक ल�य िनधा��रत िकया गया है िक वह उस काम को कर�गे। ऐसे ही िवदशे� 

म� जो के��ीय सरकार के काया�लय ह�, उनके िलए भी 50 �ितशत का ल�य िनधा��रत िकया गया है। 

उनको प�ाचार, िट�पणी आिद काम करने के साथ-साथ जो उस काया�लय म�, उस देश क� भाषा के 

अनसुार, उस देश क� भाषा के साथ-साथ  िह�दी और अ�ेंजी, ऐसी तीन भाषाओ ंम� उनको करना था, 

लेिकन वा�तव म� उन काया�लय� म� यह नह� हो पा रहा है। वहा ंल�य के अन�ुप काम भी नह� हो पा 

रहा है और वािष�क काय��म के अनसुार भी काम नह� हो रहा है, जब िक  राजभाषा ने दिुनया म� दूसरा 

�थान �ा� कर िलया है। जो बोली जानी वाली भाषा है, हम यूिनयन� म� भी उसे आिधका�रक भाषा 

बनाने के िलए काम कर रहे ह�। 

 म� आपके मा�यम से सरकार से मांग करता ह� ं िक िवदेश� म� ि�थत के��ीय सरकार के 

काया�लय� म� भी राजभाषा अिधिनयम 1963 के अंतग�त जारी वािष�क काय��म िनधा��रत व िनधा��रत 

ल�य के अन�ुप काय� िकया जाए । ध�यवाद । 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel Shri Sharad 

Tripathi and Shri Bhairon Prasad Mishra are permitted to associate with the issue 

raised by Shri Ajay Misra Teni.  

 SHRIMATI V. SATHYABAMA (TIRUPPUR): Hon. Deputy Speaker Sir, 

Vanakkam. The Bargur hills of Anthiyur Taluk in Erode district in my Tirupur 

Parliamentary constituency can be considered as a “Horticulture Cluster” under 

Mission for Integrated Development of Horticulture (MIDH). The Bargur hill 

located in the Western Ghats of Erode at an elevation of 700 to 1000 MSL with 

the rainfall of 900 – 1000 mm per year.  This will encourage the small farm 

holders to adopt new and appropriate technologies in cultivation of vegetable and 

aromatic crops to improve their livelihoods.  This backward region should be 

supported by the Government of India for the welfare of small, marginal and tribal 

                                                             
 English translation of the speech originally delivered in Tamil 
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farmers of this region. I will be ever grateful to Hon. Union Minister if this 

suggestion of mine is considered and supported. Today is ‘World Tribal Day’. I 

extend my heartfelt wishes to all the tribal people on this Day. Thank you. 

�ी मोह�मद सलीम (रायगजं): उपा�य� महोदय, आज 9 अग�त है और िजन लोग� ने आजादी क� 

लड़ाई लड़ी, उ�ह� हमने ��ासमुन अिप�त िकए। म� कहना चाहता ह� ं िक आज भी हमार ेिकसान ऋण 

क� जकड़ म� ह�। 36 हजार िकसान� ने तीन साल म� आ�मह�याए ंक� ह�, यानी तीन हजार िकसान हर 

साल आ�मह�या करते ह� और �ितिदन के िहसाब से देख� तो 33 िकसान हर रोज आ�मह�या करते ह�। 

उनक� कज� माफ� क� मांग बार-बार उठती है। सरकार एमएसपी क� बात कर रही है, लेिकन 

�वामीनाथन आयोग ने बह�त से सझुाव िदए थे, उसके अदंर एक सझुाव सी2+50 परस�ट का था। इसे 

सरकार नह� कर रही है। हम� ��योरम�ट का नेटवक�  बढ़ाना पड़ेगा। आप िकसान को िबना उिचत 

मआुवजा िदए उसक� जमीन जबरद�ती नह� ले सकते ह�। मेरा कहना है िक जब वे बूढ़े हो जाते ह� तो 

उ�ह� कम से कम पांच हजार �पये क� प�शन िमलनी चािहए, तािक गरीब िकसान या खेितहर मजदूर 

अपना खच� चला सक� । खेितहर मजदूर� को िमिनमम वेजेज भी नह� िमलता है। आज िकसान  खेती के 

िलए िबजली, पानी आिद क� मांग करते ह�ए पूर ेदेश के िजल� म� इक�े ह�ए और उ�ह�ने जेल भरो का 

नारा िदया । कई जगह� पर लाठी चाज� ह�आ है। कई जगह िकसान� को जेल म� डाला गया। सरकार को 

सोचना चािहए िक आज �य� िकसान खेत छोड़ कर सड़क� पर ह�। फसल बीमा के नाम पर इं�योर�स 

क�पिनया ंफायदा ले रही ह�, लेिकन िकसान� के बार ेम� कोई सोच नह� रहा है । 

 इन मांग� के साथ म� अपनी बात समा� करता ह�।ं 

HON. DEPUTY SPEAKER: Shri Md. Badaruddoza Khan is permitted to associate 

with the issue raised by Shri Mohammad Salim. 

�ी �मे िसहं च�दूमाजरा (आनदंपुर सािहब): उपा�य� महोदय, आप जानते ह� िक िसख समाज के 

लोग� ने अपनी ईमानदारी, मेहनत और अलग पहनावे के कारण दिुनया म� मान-स�कार �ा� िकया है। 

मझेु दखु के साथ कहना पड़ता है िक िपछले कुछ िदन� म� ऐसी वारदात� ह�ई ह�, जो बह�त ही िनदंनीय 
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और दखुदायी ह�। िपछले एक ह�ते म� अमरीका म� दो-तीन जगह िसख� को मारा पीटा गया। म� आपके 

मा�यम से सरकार से िनवेदन करना चाहता ह� ंिक िड�लोमैिटक लैवल पर इसका स�ंान िलया जाए । 

 हमार ेदेश के रा�य� म� इि�तहान देने गए ब�च� क� पगड़ी उतार कर उ�ह� अदंर जाने के िलए 

मजबूर िकया गया। हमार ेअपने �देश पजंाब के पिटयाला के पास िस�नौर म� ग�ु�ार ेम� माथा टेकने गए 

ब�च� को मारा पीटा गया । म�ुय मं�ी के घर के सामने यह वारदात ह�ई और अभी तक वहा ं के 

एसएचओ को बदला नह� गया है। वहा ंएक िगरोह रते मािफया का पैदा हो गया है, िज�ह�ने चालीस-

पचास फ�ट गहर ेगड्ढे करके पानी क� गहराई कम कर दी है। वहा ंजमीन घस गई है और मकान िगर 

रहे ह�। एमएलए इसे रोकने गया, लेिकन उसे पीट िदया गया। एक �ैस वाला जलालाबाद म� गया, उसे 

मारा पीटा गया। वहा ं एक अिधकारी गए, उ�ह� भी मारा पीटा गया। वहा ंअराजकता फैली ह�ई है। म� 

आपके मा�यम से सरकार से िवनती करता ह� ं िक िसख� को इंसाफ िदलाया जाए और ऐसी वारदात� 

रोक� जाए ं। 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon 

Prasad Mishra are permitted to associate with the issue raised by Shri Prem 

Singh Chandumajra.  

SHRI G. HARI(ARAKKONAM): Hon. Deputy Speaker Sir, the Arakkonam and 

Katpadi are very important railway junctions in Southern Railway.  These two 

railway junctions need to be upgraded and modernized with all facilities with state 

of the art technology.  The Itchiputhur and Marudalam railway stations have also 

to be upgraded.  Platforms need to be extended and provided with all amenities.  

 The stoppage of Brindavan express train number 12639/12640 at 

Sholinghur-Banavaram railway station has not been there so far.  I have raised 

this issue on the floor of this House several times.  But it is yet to be done.  At 

present, no train is operated between Tiruttani and Chennai between 0930 and 
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1400 hours.  I wish that all the trains from Chennai to Arakkonam can be 

extended up to Tiruttani. Thank you.  

�ी राम�व�प शमा� (मंडी):उपा�य� महोदय, भारत सरकार के स�ंथान� म� िव�ीय घोटाल� और 

रोजगार आिद अ�य काय� म� भाई भतीजावाद का उदाहरण मेर ेिनवा�चन �े� म� �थािपत आईआईटी 

कमादं मंडी, िहमाचल �देश म� देखने को िमल रहा है। आईआईटी कमादं मंडी क� �थापना 2010 म� 

ह�ई थी और यह स�ंथान िपछले 5 वष� म� पूरी तरह से तैयार होकर छा�� को िश�ा देने का काय� कर 

रहा है। क� �ीय लोक िनमा�ण िवभाग व िनदेशक आईआईटी मंडी अपनी मनमज� के अनुसार ठेकेदार� 

का चयन कर रहे ह� और गणुव�ा क� ओर कोई िवशेष �यान नह� िदया जा रहा है। िव�ीय िनयम� का 

खलेुआम उ�लंघन हो रहा है। इ�ह� कारण� से दो वष� पूव� आईआईटी कमादं म� पांच लोग� क� ह�या हो 

चकु� है।  

 यहां आए िदन �थानीय लोग� �ारा रोजगार को लेकर धरने �दश�न समाचार प�� क� सिुख�या ँ

बने रहते ह� और अब तो आईआईटी कमांद म� काय�रत अिधकारी/कम�चारी धरने �दश�न, मुंडन व �ैस 

वाता� भी कर रहे ह� तथा िनदेशक महोदय मूकदश�क बनकर अपनी मनमज� के अनसुार �शासन चला 

रहे ह�। यहां तक क� �लास 3-4 �ेणी के कम�चा�रय� के सा�ा�कार िलए जा रहे ह�, तािक अपनी इ�छा 

के अनसुार चहेत� को नौकरी दी जा सके । 

 मेरा आपके मा�यम से मानव ससंाधन मं�ी जी से आ�ह है िक एक िवशेष सिमित का गठन 

कर�, जो आईआईटी कमादं मंडी म� हो रही अिनयिमतताओ ंक� जांच करके एक �रपोट�  सरकार को 

स�प सके । 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Sharad 

Tripathi and Shri Bhairon Prasad Mishra are permitted to associate with the issue 

raised by Shri Ram Swaroop Sharma.  

SHRIMATI APARUPA PODDAR (ARAMBAG): Sir, on the 76th Anniversary of Quit 

India Movement, my respectful homage to all those who took part in the freedom 

fight. 
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 Students, especially the girls of SC/ST caste-dominated Bolondi area of my 

parliamentary constituency, have been succeeding consistently in education. Job 

opportunities, education and all-round development of the Scheduled Tribes have 

been done by the West Bengal Government. Today, we are celebrating the 

Adivasi Diwas in West Bengal. My Bolondi area is comprising of 50 villages and 

six SC/ST Panchayats. People are facing communication problem. After 

Independence, the then Railway Minister, hon. Mamata Banerjee connected rail 

to Arambag. Many times, survey has been done in the Bolondi area for providing 

a halt station but till today no work is in progress.  

 I urge the Government to provide for a halt station at Bolondi for the 

common citizens who are shedding their blood and sweat every day to see their 

children move for a good life. Thank you, Sir.  

�ी वीर�े� क�यप (िशमला): माननीय उपा�य� महोदय, मेर ेससंदीय �े� िशमला के लाख� लोग 

ह�र�ार के िलए रलेवे लाइन क� िडमांड कर रहे ह� िक कालका से ह�र�ार के िलए एक रले लाइन श�ु 

क� जाए ।  

 रले िवभाग के �ारा इस सबंंध म� एक सव� भी िकया गया है और उसम� यह पाया गया है िक यह 

रलेवे लाइन लाभकारी होगी। लेिकन, इसक� तरफ अभी तक रले िवभाग का �यान आकिष�त नह� ह�आ 

है।  

 इसिलए मेरी िडमांड है िक कालका से ह�र�ार रले लाइन को ज�द-से-ज�द श�ु िकया जाए । 

ह�र�ार एक ऐसा �े� है, जहा ँ पर मरणोपरांत स�ंकार के िलए लाख� लोग जाते ह�, इसिलए शी� 

इसक� �यव�था क� जाए ।  

 इसके साथ ही, चंडीगढ़ से ब�ी, िजसके िलए कई वष� से बजट म� करोड़� �पये रखे जाते ह�, 

लेिकन ह�रयाणा सरकार �ारा ल�ड उपल�ध नह� कराये जाने के कारण लाख� लोग� का नकुसान हो 

रहा है, इसिलए यह काम भी शी� िकया जाए । 
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HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate 

with the issue raised by Shri Virender Kashyap. 

SHRI S.  RAJENDRAN (VILUPPURAM): Hon. Deputy Speaker, Sir, Villupuram in 

Tamil Nadu is a municipality and also the administrative headquarters of 

Villupuram district. The National Highway 45 touches Villupuram. There is a huge 

movement of lorries and a number of people cross the NH-45 at Ellichattiram. 

There are more than 30 villages located near Villupuram. Besides, a large number 

of students from the nearby villages also cross the road daily. 

 From 2008 to 2018, innumerable accidents have taken place resulting 

in huge loss of 100 human livesand 300 animals. I have been receiving 

representations from all the 30 villages surrounding Ellichattiram and Villupuram 

demanding immediate construction of a subway or an over-bridge near 

Ellichattiram near  Villupuram on the NH-45 for the safe road crossing.  

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Sir, I want to raise an 

important issue regarding the pending funds to be released by the Government of 

India to the State of Karnataka under the Mahatma Gandhi National Rural 

Employment Guarantee Scheme. 

 During the year 2015-16, the Government of India had to release Rs.1,946 

crore but in reality, they released only Rs.991.55 crore. The State Government 

fully released its share of Rs.153.80 crore and released an additional Rs.750 

crore to support the scheme to provide employment during the drought situations. 

 Again, during the year 2016-17, out of Rs.3,255.03 crore to be released by 

the Centre, the Centre released only Rs.2,261.11 crore. In addition to this, we, the 

all-Party MPs from Karnataka State, met the Rural Development Minister to 
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release the pending amount of Rs.1,090 crore under the MGNREGS. But till today 

they have not released the money. 

I urge the Union Government to release Rs.1,090 crore under the 

MGNREGS from the Central Government to the State Government of Karnataka. 

Thank you, Sir. 

HON. DEPUTY SPEAKER: Now it is 8 0’ clock. We have to extend it by some 

more time to exhaust the list. I think if the House agrees, we can extend the time 

of the House up to 8.30 p.m. If you all cooperate, we can extend up to 8.30 p.m. 

and finish it. 

SEVERAL HON. MEMBERS: Yes.  
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20 00 hrs 

�ी शरद ि�पाठी (सतं कबीर नगर) :उपा�य� महोदय, ध�यवाद । 

 महोदय, सबसे पहले आज म� काकोरी कांड के अमर शहीद� को ��ांजिल देता ह�।ं मेर ेससंदीय 

�े� के अंतग�त खजनी तहसील के ह�रहरपरु म� बरस� पहले एक जैिवक अनसुधंान क� � क� �थापना 

ह�ई थी । राजनीितक कारणवश बरस� से वह अनसुधंान क� � बंद पड़ा है। 

 मेरा आपके मा�यम से सरकार से अनरुोध है िक वह पनु: वहा ंजैिवक अनसुधंान क� � �थािपत 

करने का काम कर ेऔर उस �े� के बह�त से बेरोज़गार� को रोज़गार देने का काम कर,े िजससे वहा ंके 

िपछड़े �े�� का िवकास हो सके। आपका बह�त-बह�त ध�यवाद । 

HON. DEPUTY SPEAKER: Shri Om Birla is permitted to associate with the issue 

raised by Shri Sharad Tripathi.  

�ी ओम िबरला (कोटा) :माननीय उपा�य� महोदय, इस देश क� 125 करोड़ आबादी म� से 48 

करोड़ असगंिठत �े�� म� काम करने वाले मज़दूर ह�।इनम� से 40 करोड़ ऐसे मज़दूर ह�, िजनका �यूनतम 

मज़दूरी से कोई सबंंध नह� है। ये मज़दूर फुटपाथ पर रहकर डेली वेजेज़ पर काम करते ह�। य ेमज़दूर 

बदतर िज़ंदगी जीते ह�।  

 उपा�य� महोदय, मेरी आपके मा�यम से सरकार से यह मांग है िक ऐसे असगंिठत �े�� के 

मज़दूर� के िलए एक सामािजक सरु�ा कवच का कानून बनाना चािहए, तािक इन मज़दूर� को िचिक�सा 

�यव�था िमल सके, अपगं-िवकलांग होने क� ि�थित म� उनको प�शन िमल सके, अयो�य होने क� ि�थित 

म� उनको िज़ंदगी भर प�शन िमल सके। वह मज़दूर मिहला, जो �सूित होने के सात िदन� के बाद काम 

पर चली जाती है, ऐसी मिहलाओ ंक� िचंता करते ह�ए, सरकार कम से कम से उनको सात स�ाह का 

िनधा��रत वेतन देने का काम कर े। 

 उपा�य� महोदय, मेरी सरकार से मांग है िक वह असंगिठत �े� के इन मज़दूर� का डेटा बनाए। 

उन मज़दूर� का जो काय� �थल है, जहा ंवे अपने गांव� से शहर� म� मज़दूरी करने आते ह�, उन मज़दूर� 

के िलए ठहरने क� कोई �यव�था नह� होती, उनके पास मूलभूत सिुवधाओ ंका अभाव रहता है।  
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मेरी सरकार से मांग है िक असगंिठत �े� के ऐसे मज़दूर� के िलए, िजनका �यूनतम मज़दूरी से 

कोई संबंध नह� होता, उनके िलए सामािजक सरु�ा क� एक योजना बनाई जाए, तािक उनको िनधा��रत 

प�शन, िचिक�सा �यव�था एव ंतमाम अ�य सिुवधाए ंिमल सक� , तािक वे मज़दूर ठीक से अपना जीवन 

जी सक�  । ध�यवाद । 

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra, Dr. Manoj Rajoria and 

Kunwar Pushpendra Singh Chandel are permitted to associate with the issue 

raised by Shri Om Birla. 

�ी च��कातं खैर े (औरगंाबाद) :उपा�य� महोदय, म� आपके मा�यम से माननीय गृह मं�ी जी का 

�यान आकृ� करना चाहता ह� ं। 

 महोदय, म�ने अपने ससंदीय �े� और िजला औरगंाबाद का नाम प�रवित�त कर सभंाजीनगर 

करने का िनवेदन क� �ीय गहृ मं�ालय और महारा�� शासन से तीस वष� से कई बार िकया है। इस सदन 

के मा�यम से भी म� यह िनवेदन करता रहा ह� ं। साथ ही साथ सभंाजीनगर (औरगंाबाद) के िचकलठाणा 

एयरपोट�  का नाम छ�पित राजे सभंाजी भोसले करने का ��ताव िकया था, जो अब तक नह� हो सका 

है। 

 िह�द�ुतान म� औरगंाबाद नाम के दो िजले ह�। एक महारा�� म� और दूसरा िबहार म� । इसिलए 

यह अ�छा होगा िक एक शहर का नाम प�रवित�त करने का ��ताव मान िलया जाए । माननीय �ी 

बालासाहेब ठाकर े जी क� अंितम इ�छा थी िक इस शहर का नाम संभाजी नगर कर िदया जाए । 

छ�पित सभंाजी महाराज, छ�पित िशवाजी महाराज के सपु�ु थ ेऔर अ�य�त वीर यो�ा थे । उ�ह�ने 

126 लड़ाइया ं लड़ी थ� और सभी य�ु� म� िवजय पताका फहरायी थी । व े अपरािजत यो�ा थ े । 

छ�पित सभंाजी महाराज का औरगंाबाद म� बह�त बड़ा सोनेरी महल है। यहां उ�ह�ने अपने जीवन का 

अिंतम समय िबताया था ।  

 औरगंाबाद महानगरपािलका ने 19 जून, 1995 और 4 जनवरी, 2011 को ��ताव पास िकया 

था और वष� 1996 म� महारा�� कैिबनेट ने भी ��ताव पास िकया था । इस ��ताव को रा�य शासन के 

पास आव�यक काय�वाही हेत ुभेज िदया था । हाल के वष� म� कई शहर� का नाम प�रवित�त िकया गया 
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है। जैसे कलक�ा-कोलकाता, कोिचन-कोि�च, म�ास-चे�नई, ब�गलोर-बंगल�ु तथा ब�बई-मुंबई, तो 

एक ही नाम के दो शहर औरगंाबाद के नाम को प�रवित�त �य� नह� िकया गया है? 

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate 

with the issue raised by Shri Chandrakant Khaire.  

SHRI P.R. SUNDARAM (NAMAKKAL): Thank you, hon. Deputy-Speaker, Sir, for 

giving me this opportunity to raise an important issue.  

 On 16.1.2018, the Central Government has announced that Haj subsidy will 

be completely taken off. This move will badly affect the pilgrims, who perform Haj 

once in their life time. 

 Our hon. leader Amma had always worked for the welfare of people of all 

communities and religions. During her time, Amma had increased pension to 

Ulemas and announced Rs.3 crore financial assistance. 

 Now, our hon. Chief Minister, Edappadi K. Palaniswami has written to the 

hon. Prime Minister requesting him to reconsider the decision to stop Haj subsidy. 

The Government of Tamil Nadu has sanctioned Rs.8 crore for Haj pilgrims this 

year. 

 I request the Centre to reconsider the decision to withdraw the Haj subsidy 

and continue it as earlier. Thank you.  

DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Sir, today on the 

occasion of the Adivasi Divas, I want to say something. It is a sort of demand, 

which I wish to make to the Government, for something which is related to my 

constituency in Kanksa Block and some of the East Durgapur area. There is a 

huge area, which is inhabited by adivasis, which is there in Bankathi region and is 

a part of the Jungle Mahal region. There, they are quite enthusiastic about and 
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good at sports. Also, they are culturally quite aware. From my MPLADS Fund, I 

have given money for construction of a Mukt Munch as well as for the renovation 

of a football ground there. 

 Since they are very good in sports as well as in cultural activities, I would 

request the Central Government to construct a Sports Academy as well as a 

Sanskriti Centre for adivasis in that area.  

 Thank you. 

�ी मधुकरराव यशवतंराव कुकडे (भंडारा-ग�िदया): माननीय उपा�य� महोदय, मेर ेससंदीय �े� म� 

यवुक� को रोजगार िमले, िजले के िकसान आ�मह�या न कर� और िजला नशे से म�ु हो, इसके िलए 

वष� 2012 म� त�कालीन मं�ी आदरणीय �भनुाथ जी ने भारत हैवी इलै��ीक�स िलिमटेड का 

शभुार�भ िकया था । उसके िलए जमीन का अिध�हण िकया गया था, क�पाउ�ड वाल बनाने का काम 

िकया गया था। दो वष� तक उस काय��म का काम जोर-शोर से चला, मगर वष� 2014 म� सरकार बदली 

और वह काम ब�द पड़ गया । आदरणीय मोदी जी ने देश म� दो करोड़ लोग� को रोजगार देने क� बात 

क� थी, लेिकन उस काम के ब�द होने से रोजगार नह� िमल रहा है। आपसे अनरुोध है िक आप सरकार 

से िनवेदन कर� िक वहा ंभारत हैवी इलै��ीक�स िलिमटेड का काम श�ु हो, वहा ंके लोग� को रोजगार 

िमले तथा िकसान आ�मह�या न कर�। िजला नशे से ��त न हो और िजले का िपछड़ापन दूर हो, 

ध�यवाद ।  

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Madhukarrao Yashwantrao Kukade. 

�ी िव�णु दयाल राम (पलामू) : उपा�य� महोदय, म� झारख�ड के बरवाडीह और छ�ीसगढ़ के 

अि�बकापरु के बीच रलेवे लाइन का म�ुा उठाना चाहता ह�।ँ यह करीब 9 दशक परुानी रलेवे लाइन का 

��ताव है, जो िक अ�ेंज� के जमाने का है। वष� 1930 म� इस पर काम श�ु ह�आ था, लेिकन ि�तीय 

िव� यु� के �ार�भ हो जाने के बाद यह योजना खटाई म� पड़ गयी । के�� सरकार ने इस योजना क� 

�वीकृित �दान क� है।  
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HON. DEPUTY SPEAKER: You have to say only what you want. Do not make a 

speech. 

SHRI VISHNU DAYAL RAM : Sir, I do not get an opportunity to speak. Let me 

speak two or three lines more. 

इसके बाद से पांच करोड़ �पये क� �वीकृित दी गयी है। झारख�ड के अ�तग�त बड़गर, नौक�, 

िब�दा, पारो, ह�तार और बरवाडीह �टेशसं है। वहा ं पर अथ� वक�  का काम िकया जा चकुा है, लै�ड 

एि�विजशन िकया जा चकुा है, लेिकन रािश रािश का �बंध न होने से यह योजना अभी पूरी नह� हो पा 

रही है। के�� सरकार, छ�ीसगढ़ और झारख�ड सरकार के बीच रािश का �ब�ध िकया जाना है। मेरा 

आपके मा�यम से मं�ी महोदय से िनवेदन है िक रािश का �ब�ध कराकर शी� इस योजना को पूरा 

कराने का क� कर�।  

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon 

Prasad Mishra are permitted to associate with the issue raised by Shri Vishnu 

Dayal Ram.  

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Hon. Deputy Speaker, Sir, the 

industrial town of Hosur in my Krishnagiri constituency consists of 1,000 industries 

comprising of large, medium, small and tiny industries. Most of the units of Hosur 

Industrial Area are covered under the EPF Act. One lakh and fifty thousand 

employees are the members of EPF at present. They are receiving their social 

security benefits such as Provident Fund, Member Pension, Widow Pension, 

Children Pension and Group Insurance from the Regional EPFO, Salem which is 

164 kilometres away from Hosur. 

 The employees working in Hosur Industrial Area have been  demanding for 

the opening of a Sub-Regional Office at Hosur for a long time. The regional 
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Committee of EPFO, Tamil Nadu had also recommended to the Central Board of 

Trustees of EPFO during 1999 for opening of EPF Office at Hosur.  

 Sir, I request the hon. Minister to open a Sub-Regional EPF Office at Hosur 

for the benefit of two lakh industrial workers. 

 Thank you. 

डॉ. मनोज राजो�रया (करौली-धौलपुर) : म� आपके मा�यम से सरकारी िश�क� के काय� के बार ेम� 

ससंद म� बात करना चाहता ह�।ं िश�ा के �े� म� राज�थान म� सरकारी िश�क� ने इतना अ�छा काय� 

िकया िक सरकारी �कूल� म� ब�च� का नामांकन बढ़ा है।  ��येक �ाम पचंायत म� राज�थान क� म�ुय 

मं�ी ने सीिनयर सेके��ी �कूल खोले ह�। महोदय, भारत सरकार या रा�य सरकार का कोई भी काय� 

हो, िश�क अपनी िश�ा के अलावा अनेक काय� म� योगदान देते ह�, चाहे वह िमड-डे-मील का काय� हो, 

चाहे जनगणना का काय� हो, चाहे �व�छ भारत का काय� हो । इसी �कार से चनुाव ड्यूटी का किठन 

और चनुौती भरा काय� भी िश�क� �ारा िकया जाता है। चनुाव� म� िश�क� क� ड्यूटी लगायी जाती है।  

 महोदय, म� आपके मा�यम से भारत सरकार से अनरुोध करता ह� ंिक ऐसे िश�क और कम�चारी 

जो चनुाव म� बीएलओ का काम करते ह�, उनको िवशेष मानदेय और अनदुान भ�ा िदया जाए, िजससे 

िक वे अपना काय� बह�त उ�साहपूव�क, आशावान, उ�मीद और िज�मेदारी से कर सक� । 

HON. DEPUTY SPEAKER: Shri Sharad Tripathi, Shri Bhairon Prasad Mishra and 

Kunwar Pushpendra Singh Chandel are allowed to associate with the matter 

raised by Dr. Manoj Rajoria. 

SHRI V. ELUMALAI (ARANI): Hon. Deputy-Speaker, Sir, thank you.  The two on-

going BG line projects, namely Tindivanam – Tiruvannamalai and Tindivanam – 

Nagari in Tamil Nadu were announced in 2006-07 and 2008-09 Railway Budgets. 

Already eleven years have elapsed.  But very little progress has been made so 

far. The Railways have allotted Rs. 10 crore for the project in every Budget.  

These two projects cover my parliamentary constituency through Vellimedupettai, 
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Thellaru, Vandavasi, Mambakkam, Cheyyar, Mamandoor and Arani. Tindivanam 

to Tiruvannamalai BG line passes through Narrarmangalam, Gingee.   

 I raised this issue in Lok Sabha on several occasions but so far no action 

has been taken. These Railway projects are very important and, therefore, early 

implementation of these projects is very necessary. Therefore, I urge upon the 

Minister of Railways to take all possible steps to allocate sufficient funds for the 

execution of these two projects at the earliest. Thank you Sir. 

�ो. साधु िसहं (फरीदकोट): उपा�य� महोदय, म� पजंाब क� फरीदकोट कंि� टट्य�ुसी को �र�ज़�ट 

करता ह�।ं हमार ेयहां के धम�कोट ए�रया से पजंाब क� �मखु द�रया सतलुज बहती है। जब सतलुज 

�य�ुरयस फेज़ म� होती है तो इस इलाके के 50-60 गांव िबलकुल अप�ट हो जाते ह�, उनके घर 

िडमोिलश हो जाते ह�, उनक� जमीन, फसल� तबाह हो जाती ह�। उनके जानवर इसके �लो म� बह जाते 

ह�। इसके बेिसन म� जो लोग बसे ह�, वे भारत-पािक�तान के बटंवार ेके समय वष� 1947 म� यहा ंआकर 

बसे थे । हर साल बरसात� के िदन उनके िलए नया पािक�तान बन जाता है, उनके िलए नया बटंवारा 

हो जाता है, उनके घर उजड़ जाते ह�। सब कुछ तबाह हो जाता है। इस तबाही को रोकने के िलए दो 

इ�ब�कम�ट भी बने ह�ए ह�। ये इ�ब�कम�ट्स सतलुज के बाई ं ओर ह�…( �यवधान) सर, एक िमनट मझेु 

दीिजए, म� अपनी �ॉ�लम बता रहा ह�ं। इन इ�ब�कम�ट्स के �र�लेिनश करने क� ज�रत है। �पोज़ल 

क�सीव िकया गया था, लेिकन पॉिलिटकल व�डेटा होने के कारण से वह �ेय नह� चढ़ सका। उसको 

िफर से चलाया जाए और कं��ट क� रोड बनायी जाए तािक लोग वहा ंचल सक�  । 

�ी ह�रनरायन राजभर (घोसी) :उपा�य� महोदय, मेरा लोक सभा �े� घोसी है, जहा ंकोई उ�ोग 

धंधे नह� ह�। यहा ंएक �वदशेी कॉटन िमल है। म� आपके मा�यम से चाह�ंगा िक उ�र �देश सरकार को 

िनद�िशत कर� िक वह उसको खलुवाए ।  

म� लोक मह�व क� बात करना चाहता ह� ंिक इस देश के िकसान� क� डेढ़ गनुा आमदनी �धान 

मं�ी जी करना चाहते ह�। मगर उनके स�पूण� िवकास के िलए म� भारत सरकार से िकसान आयोग बनाने 
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क� मांग करता ह�,ं िजससे िकसान� को अपने िवकास का एक �लेटफाम� िमले। इन श�द� के साथ म� 

अपनी बात समा� करता ह�।ं 

HON. DEPUTY SPEAKER: Shri Sharad Tripathi, Kunwar Pushpendra Singh 

Chandel and Shri Bhairon Prasad Mishra are allowed to associate with the matter 

raised by Shri Harinarayan Rajbhar. 

SHRI PARTHA PRATIM RAY (COOCHBEHAR): Hon. Deputy-Speaker, Sir, thank 

you for giving me this opportunity to raise an important matter regarding re-

opening of immigration check post at Gataldah, Coochbehar.  

 Under the Coochbehar District, there were two immigrations check posts, 

one at Changrabandha and the other at Gitaldah. After the order in 2002, Gitaldah 

ICP was closed. Since the closure of the ICP at Gitaldah, the safety and security 

of residents have been compromised and it has badly affected the local economy.  

 Gitaldah connects a town, Mogulhat in Bangladesh. Due to this route, two-

way trade used to happen connecting the villages, and this border was used by at 

least 500 travellers every day.  This has helped the local hotels, eateries and 

transport workers. But people from Dinhata division who want to go to 

Bangladesh, have to travel 200 kms to Changrabandha to cross the border which 

is a complete waste of time.  

 I, therefore, request the Government to consider this issue on an urgent 

basis and reopen the ICP at Gitaldah, Coochbehar at Indo-Bangladesh border. 

Thank you. 

�ी रवी�� कुमार पा�डेय (िग�रडीह) : उपा�य� महोदय, ध�यवाद। आज आिदवासी िदवस है और 

िजस रा�य से म� आता ह�,ं वहा ंके लोग� को म� अपनी ओर से बधाई देना चाहता ह�।ं आपने मझेु बोलने 

का मौका िदया इसके िलए आपका ध�यवाद। कोल इंिडया और भारत सरकार से म� मांग करता ह� ंिक 
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माइिनंग सरदार, ओवरमैन, सव�यर जो पास करके बैठे ह�ए ह�, माइिनंग िडपाट�म�ट का सिट� िफकेट िलया 

ह�आ है, कोल इंिडया म� लगभग पांच स ेछः हजार वेके�सी है। अतः आपस ेमेरा िनवेदन है िक अिवलंब 

उन वैकेि�सय� को फुलिफल िकया जाए तािक वहा ं के जो आिदवासी, दिलत और िपछड़े ब�चे ह�, 

उनको रोजगार िमल सके।  

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra 

Singh Chandel are permitted to associate with the issue raised by Shri Ravindra 

Kumar Pandey. 

SHRI M. UDHAYAKUMAR (DINDIGUL): Sir, my issues pertain to the Ministry of 

Railways regarding non-stoppage of Vaigai Express, Guruvayur Express and 

Pothagai Express trains during day time at Kodai Road Junction. Because of non-

stoppage of trains during day time at the above Junction, everyone finds it very 

difficult to commute.   

 I also point out about the basic infrastructure and amenities which have to 

be provided for the development of Dindgul Railway Junction and Kodai Road 

Junction. In this regard, I urge upon the Ministry of Railways to look into the 

matter.  I have written several letters to the Divisional Railway Manager, Madurai.  

In response to my letters, I was informed that the proposal is pending with the 

Railway Board.  Nothing has happened on the ground till date.   

 I urge upon the Hon’ble Railway Minister to kindly consider my request. 

�ी मोह�मद बद��ोज़ा खान (मिुश�दाबाद) :माननीय उपा�य� महोदय, म� उस �े� से चनुकर आता 

ह�ं जहा ंपर हजार�ारी, इमामबाड़ा आिद �थान मिुश�दाबाद िडि���ट म� ह�, जो िह�टो�रकल �प से 

मह�वपूण� ह�। इन िह�टो�रकल �थान� को देखने के िलए हर साल 10 से 12 लाख लोग देश और 

िवदश से आते ह�। लेिकन �लीिनंग के अभाव म� यहा ंइसका यूिटलाइज नह� िकया जा सकता है। म� 

कहना चाहता ह� ंिक यूिनयन गवन�म�ट टू�र�म सै�टर म� कृ�णा सिक� ट, ब�ु सिक� ट आिद बना रही ह ै।  
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इसिलए आपके मा�यम से मेरी मांग है िक गवन�म�ट मिुश�दाबाद म� भी एक नवाब सिक� ट के नाम 

से एक टू�र�म सिक� ट बनाए ।  

HON. DEPUTY SPEAKER: Dr. Mamtaz Sanghamitais permitted to associate with 

the issue raised by Shri Md. Badaruddoza Khan. 

SHRI ANIL SHIROLE (PUNE): Sir, the implementation of rainwater harvesting 

activities is yet to attract the importance in our country. At present, there is no 

Inter-Ministerial effort at the Government of India level. A lot needs to be initiated 

at the individual household level also.  Wherever there is a pucca house, the 

owner or occupant should be encouraged not to concretise the front, rear and 

side-margins of the structure so that it will help in the percolation of rainwater in 

order to enhance the stock of the groundwater. 

 In addition, footpaths and roadsides need to be redeveloped within fixed 

time-frame to increase the percolation of rainwater. In order to promote seepage 

of rainwater in the groundwater underneath and to increase ten per cent post-

monsoon flows in watercourses, a massive effort to develop the catchment areas 

as well as surface, feeding plant species therein, need be initiated.  

 Therefore, I feel there is a need to urgently prioritise and implement these 

suggestions on a time-bound manner through the monitoring by an Inter-

Ministerial body at the Central Government level. 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Anil Shirole. 

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Sir, the Perambur Railway 

Stadium in North Chennai is maintained by Southern Railway Sports Association. 

It lacks basic amenities. The  Stadium Authorities have started collecting Rs.350 
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per month whereas the stadiums controlled by the State Government are 

charging only Rs.100 per month.   

 This Stadium is particularly used by senior citizens and sports persons.  

Hence, I urge the Hon’ble Railway Minister to direct the Southern Railway Sports 

Association to make it a free of cost for the senior citizens or to charge a nominal 

rate of Rs.100 per month. 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri T.G. Venkatesh Babu. 

�ी राजन िवचार े(ठाणे) :उपा�य� महोदय, ध�यवाद । म� मेर ेससंदीय �े� म� जो आदरणीय सरुशे 

�भ ुजी ने ऐरोली-कलवा िलंक एिलवेटेड ि�ज को वष� 2015 के बजट म� 428 करोड़ �पये देने का 

�ावधान िकया गया था, इस नए रलेवे माग� का भूिमपूजन आदरणीय �धान मं�ी नर�े� मोदी जी ने वष� 

2016 म� िकया था ।  लेिकन दो साल होने के बावजूद भी अभी तक उसका काम श�ु नह� ह�आ ह ै

और इस �क�प क� लागत भी िदन-�ितिदन बढ़ती जा रही है।  

 म� आपके मा�यम से आदरणीय रले मं�ी से िनवेदन करना चाहता ह� ंिक महारा�� सरकार और 

माननीय म�ुय मं�ी जी को िनद�श द� िक वह इस �ोजै�ट को ज�दी से ज�दी शु� कर�।  

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Rajan Vichare. 

�ी भैर� �साद िम� (बादंा): उपा�य� जी, आज 9 अग�त है। म� आजादी के उन शहीद� को बह�त-

बह�त नमन करता ह�।ं आज आिदवासी िदवस भी है, इसिलए म� आिदवासी समाज के लोग� को बधाई 

देता ह�ं। मेर े�े� म� कोल आिदवासी जनजाित के लोग बह�त पाय ेजाते ह�। म� सरकार से आशा करता ह� ं

िक वह उ�ह� शी� ही जनजाित का दजा� देगी ।  

 महोदय, इस समय पूर ेदेश म� एक अफवाह फैलाई जा रही है। जब से यहां से एस.सी.,एस.टी. 

ए�ट का सशंोधन, जो स�ुीम कोट�  ने िकया था, उसका यहां �र�यू िकया गया है, उसम� िवशेष तौर से 

सवण� समाज और िपछड़े समाज के बीच म� एक अफवाह फैलाई जा रही है िक उसम� तरुतं ही 
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िगर�तारी हो जाएगी, चाहे �रपोट�  झूठी िलखी हो। इसे लेकर लोग� म� बह�त आ�ोश है और जगह-जगह 

धरने-�दश�न हो रहे ह�। आज कुछ जगह� पर बंद भी रखा गया है।  

 म� आपके मा�यम से सरकार से िनवेदन करता ह� ं िक इसम� लोग� को �प� करना चािहए िक 

ऐसा कुछ नह� है। �याय के तकाजे म� ऐसे ही िकसी क� िगर�तारी नह� होती है। ध�यवाद । 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Bhairon Prasad Mishra. 

SHRI R. GOPALAKRISHNAN (MADURAI): Thank you, Deputy-Speaker, Sir. I 

would like to bring to the notice of this august House the important demand of 

existing Engineers and Valuers of the country. 

The recent notification of the Company Rules 2017 relating to Section 247 

read with Sections 258 and 269 of Companies Act 2013 dated 26.05.2017 has 

framed rules for valuation and registered valuers, and the power has been 

delegated to the Insolvency and Bankruptcy Board of India (IBBI). This has 

affected the livelihood of 12.5 crore Engineers and Valuers.  

The Amendment made in the Companies Act, 2013 by the MCA and further 

activities of IBBI on the subject of valuation is arbitrary and unconstitutional. The 

new qualification norms prescribed by the IBBI will lead to unqualified persons 

being appointed as registered Valuer and help them in money-making only. 

I would urge upon the Government and the MCA to withdraw the Valuation 

Rules framed by IBBI and to maintain the status quo on the valuation profession 

under the provisions of the Wealth Tax Act, 1957 Section 34AB, and to form a 

Council for the Engineers and Valuers to regulate the profession. Thank you, Sir. 
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DR. TAPAS MANDAL(RANAGHAT) : Thank you, Deputy-Speaker, Sir, for 

allowing me to raise an important issue of the people of different parts of my 

Constituency, namely, Ranaghat. 

I want to draw the attention of the Railway Minister, through you, Sir, to 

take-up schemes for construction of motorable subway at Chakdaha Railway 

Station, Birnagar Station and Bahirgachi Station to facilitate the common people 

for their unhindered, easy and smooth movement;  please ensure safety and 

security of the people at unmanned level-crossing at Panthapara and Vayna 

Stations by taking suitable measures; and please increase stoppages of trains at 

Santinagar Halt and Cooper’s Camp Halt Stations for the benefit of the people of 

my Constituency.…(Interruptions) 

HON. DEPUTY SPEAKER: The next Member is Shri Lakhan Lal Sahu. 

… (Interruptions) 

DR. TAPAS MANDAL: Sir, kindly allow me a minute. … (Interruptions) 

HON. DEPUTY SPEAKER: No, it is enough. 

…(Interruptions)…   

�ी लखन लाल साह� (िबलासपुर): माननीय उपा�य� महोदय, मेर ेससंदीय �े� म� िबलासपुर-कटनी 

रलेवे माग� पर बेलगाना नामक �टेशन है। वहा ंपर रात म� बाजार लगता है। आज आिदवासी िदवस है, 

आज सदन म� आिदवािसय� के बार ेम� चचा� ह�ई। वह वना�छािदत और पहाड़ी �े� है। �यादातर जो 

आिदवासी समाज के लोग ह�, वे वह� �थानीय उ�पाद पैदा करते ह� और बेचते ह�।  

 म� आपके मा�यम से कहना चाहता ह� ं िक जो कटनी-िबलासपरु रलेवे �ैक है, उस पर चलने 

वाली दगु�-अि�बकापरु ए�स�ैस �ेन, जो अप-डाउन �ेन है, म� उसके �टापेज क� मांग करता ह�।ं इसके 

अलावा वहा ंवष� परुाना जो रलेवे आर�ण काउंटर चल रहा था, उसको बंद कर िदया गया है। म� रले 

                                                             
 Not recorded 
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मं�ी जी से िनवेदन करता ह� ं िक वहा ंरलेवे आर�ण काउंटर को त�काल चालू िकया जाए और दगु�-

अि�बकापरु ए�स�ैस का वहा ं�टापेज िदया जाए । ध�यवाद । 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon 

Prasad Mishra are permitted to associate with the issue raised by Shri Lakhan Lal 

Sahu. 

�ी िव�म उस�डी (काकेंर): उपा�य� महोदय, आपने मझेु शू�यकाल म� बोलने का समय िदया, म� 

इसके िलए आपको ध�यवाद देता ह�।ं आज आिदवासी िदवस के अवसर म� बह�त-बह�त बधाई देता ह�ं। 

छ�ीसगढ़ रा�य के उ�र ब�तर काकेंर िजले के भान�ुतापपरु म� एक �टेट ब�क है। उसके आसपास 

करीब सात �टेट ब�क क� �ांचेज जैसे अतंागढ़, दगु�क�दल, पखंाजरु, क� वटी, आसलुखार, कोरर, 

ताड़ोक� ह�। इन सभी �ांच� म� रािश क� कमी के चलते लोग� को बह�त परेशानी का सामना करना पड़ 

रहा है। वहा ंआर.बी.आई. नागपरु से माह म� एक बार रािश आती है। लगभग पचास करोड़ �पये के 

आसपास रािश मांगी जाती है। परतं ु रािश कम िमलने के कारण वहा ं भगुतान नह� हो पाता । वहा ं

बी.एस.एफ., सी.आर.पी.एफ. तथा एस.एस.बी. के कै��स ह�। इन कै�प� म� रहने वाले जवान� को भी 

वह� से भगुतान होता है। इसके साथ-साथ िकसान� और कम�चा�रय� का भी भगुतान वह� से होता है। 

लेिकन रािश क� कमी के कारण इन सबका भगुतान नह� हो पाता है। ब�क� म� पैस� क� कमी होने के 

कारण वहा ंक� जनता एव ंिहत�ािहय�, कम�चा�रय� म� काफ� रोष �या� है।  

 अतः आपके मा�यम से सरकार से िनवेदन है िक उपरो� सम�या का शी� िनराकरण करके 

ब�क� म� पया�� धनरािश देने क� �यव�था कर� । ध�यवाद । 

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to 

associate with the issue raised by Shri Vikram Usendi. 

ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): Hon. Deputy Speaker, 

today is ‘The World Adivasi Day’. Through you Deputy Speaker, I would like to 

request the hon. Government to consider the request and demand of the Dhangar 
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and Gavdi Community of the State of Goa to be included in List of ST under the 

Article 342 of the Constitution of India.  

Hon Deputy Speaker Sir, in fact, post-liberation, only in 2002, Gowda, 

Kunbi and various communities were included in the List of ST Communities and 

Dhangar and Gavdi Communities were left out. Various documents had been 

furnished by the RGI but in spite of this, the office of the RGI refused to submit to 

the request of the Dhangar and Gavdi Community of the State of Goa. So, 

through you, I would like to request the Government to consider the request and 

demand for inclusion of Dhangar and Gavdi Community of Goa in the List of ST.  

�ी राजेश रजंन (मधेपुरा):  उपा�य� महोदय, म� शहीद� को नमन करता हूॅ ंऔर िव� आिदवासी 

िदवस पर सभी को बधाई देता हूॅं। िबहार बाढ़ और सखुाड़ के च�कर म� बबा�द हो रहा है। मेर ेइलाके म� 

लगातार कोसी, महानंदा, गंडक म� बाढ़ क� सम�या उ�प�न है। म�ने कई बार महानंदा बेिसन पर �� 

िकया है। कई बार म�ने बाढ़ पर कहा है िक उ�र िबहार क� ि�थित बह�त बरुी हो जाती है। गंडक, बेितया 

से ले कर सीतामढ़ी तक यही ि�थित हो जाती है। मेर े ही �े� के सहरसा, सपुौल, नभ�ा, महसी, 

िनम��ली, मरौना आिद पूरा का पूरा इलाका कट रहा है। गांव के गांव कट रहे ह�, नभ�ा म� कई गांव कट 

चकेु ह�। सर, िशशपुौल के कई गांव कट चकेु ह�। िनम��ली और मरौना आिद इलाक� म� पानी घसु चकुा 

है। महसी क� ि�थित भी यही है। जब लोग मरने लगते ह�, तब सरकार इंतजाम करती है। नाव क� 

�यव�था नह� हो पाती है। आम लोग� क� नाव� पर िकसी तरीके से हम चढ़ पाते ह�, सरकार नाव नह� 

देती है। सरकार दो िकलो चावल पर हम लोग� को बबा�द कर देती है और उस इलाके म� बाढ़ पर जब 

हायतौबा मचती है तो �पार पर लूट हो जाती है। वहा ं के बांध पर लूट हो जाती है। उस इलाके के 

कैनाल और नहर बबा�द हो चकेु ह�। यह कई बार म�ने कहा है िक यह जो बीरपरु और भीमनगर का 

इलाका है, �या कारण है िक पूर ेभारत के ठेकेदार वहा ंजाते ह� और बांध� एव ं�पार को लूट लेते ह�। 

वहा ं नेताओ ंऔर इन मािफआय� का नै�सस है। हम लोग बेघर हो चकेु ह�। कोसी और सीमांचल के 

लोग बेघर होने क� ि�थित म� ह�। पूिण�या से ले कर किटहार म� एक भी रोड नह� है। नभ�ा और महसी के 
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इलाके म� बाढ़ के कारण रोड बबा�द हो जाती है। अर�रया और िकशनगजं क� भी यही ि�थित है। म� 

चाहता हूॅ ंिक सरकार बाढ़ से होने वाली सम�या पर कुछ �यान दे। एक तरफ तो मगध म� पानी गायब 

हो गया है। जहानाबाद, औरगंाबाद आिद म� कह� भी जमीन के नीचे पानी नह� है। आप पानी पर िचितंत 

नह� होते ह�। िबहार सरकार पानी को ले कर गंभीर नह� है। मेर े�े� क� तरफ लगातार सहरसा, सपुौल, 

मधबुनी, झंझारपरु, िकशनगजं, अर�रया, पूिण�या, किटहार, खगिड़या आिद इलाके जलम�न हो जाते ह�। 

खगिड़या और सहरसा के हजार�-लाख� लोग िव�थािपत हो चकेु ह�। गरीब आदमी के पास घर नह� है। 

म� चाहता हूॅ ं िक कोसी क� जो �ासदी आई थी, उस कोसी क� �ासदी का जो राहत का पैसा था, 

उसको आप अिवलंब द�। जो इसके पहले क� �ासदी का पैसा था, वह भी अभी तक नह� िमला है। 

िकसी को मआुवजा नह� िमला है। िकसान� को मआुवजा नह� िमला है। बेघर� को मआुवजा नह� िमला 

है। फसल �ितपूित� नह� िमली है। पश ु�ितपूित� नह� िमली है। इसके िलए म� सरकार से लगातार मांग 

करता हूॅ।ं मधेपरुा, सहरसा और सपुौल म� लगातार बांध� पर जो सडक बननी थी, वह नह� बन रही है। 

महानंदा बेिसन क� िचंता सरकार को नह� है। म� अिवलंब महानंदा बेिसन बनाने क� मांग करता हूॅ।ं 

इसके साथ-साथ म� कहना चाहता हूॅ ं िक हाईडैम को ले कर सरकार गंभीर नह� है, जबिक नेपाल से 

बात कर के हाईडैम को बनाना चािहए। महानदंा, गंडक, कमला, कोसी, गंगा, सोन आिद इन निदय� को 

जोड़कर उ�र िबहार को बाढ़ से �� करना चािहए। यह मेरा आ�ह है। वहा ंपर अिधक से अिधक लोग� 

के खाने क� तरुतं �यव�था क� जाए, नाव क� �यव�था तरुतं क� जाए और लोग बच� इसक� भी 

�यव�था तरुतं क� जानी चािहए। नभ�ा, बरौना, सपुौल और महसी के आम लोग� क� ि�थित सबसे 

बरुी हो चकु� है। 

 ध�यवाद।  

HON. DEPUTY SPEAKER: The House stands adjourned to meet again on Friday, 

the 10th August, 2018 at 11.00 a.m. 

The Lok Sabha then adjourned till Eleven of the Clock 
on Friday, August 10, 2018/Shravana 19, 1940 (Saka). 

 

 


